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LOK SABHA 

Thursday, July 1 1 ,  1S96/Asadha 20, 1018 (Saka) 
1 (The Lok Sabha mot at 

Eleven of the Clock) 
[MR. SPEAKER in tho Chair] 

ORAL ANSWERS TO QUESTIONS 

L a g i r l a t i o n  F o r  A g r i c u l t u r r l  Laboutarm 

+ 
'21.  SHRl PAWAN DlWAN . 

SHRl RAMASHRAY PRASAb SlNGH : 

W ~ l l  the Min is ter  of LABOUR b e  p laaoed to  
state : 

( a )  whe ther  a p r o p o s a l  t o  enac t  a Cen t ra l  
legrslation for agricultural and conrtruction labourer8 
IS under consideration of the Government; 

(b )  lf so, the salient features thereof; 
( c )  whether the State Governments have also 

been consulted in  this regard, 

(d )  11 so, the detalls thereof, and 
( e )  the p resen t  s tatus o f  the above Centra l  

l eg is la t~on?  

[Engl~s h ]  

THE M I N I S T E R  O F  L A B O U R  ( S H R I  M 
4RUNACHALAM) . (a)  to (e )  A Statement IS laid on 
:he Table of the House 

STATEMENT 

The Central leg~slat lon for Conslruct~on Workers 
h a s  a l ready  c o m e  ln to  ex ls tence  by  way o f  
OKllnances v i z ,  the Buildlng and Ofher Construction 
Workers (Regulation of Employmenl and Condltlon 
01 Servlce) Third Ordlnance, 1996 and the Bulldlng 
and Other Construct~on Workers' Welfare Cess T h ~ r d  
Ordinance, 1996 Bills to replace them by A c t s  01 
Par l l amen l  a re  b e ~ n g  in t roduced  In t h e  current  
sesslon of the Parhamen! Coples of the Ordlnances 
or1 construct~on labour have been lald on the Table 
of the House on  the commencement of the current 
Sess~on.  

The p r o p o s a l  f o r  a C e n t r a l  l e g ~ s l a t i o n  l o r  
agricultural workers 1s under actlve conslderatlon 01 
the Government  w i th  a vlew to  p r o w d e  for the 
regulation 01 the i r  e m p l o y m e n t  and  work lng  
condit~ons and to provide lor thou welfare The maltel  
1s at an  a d v a n c e d  s t a g e  of consideration and  
dec~s ion .  

The  S t a t e  G o v e r n m e n t s  h a v e  b e e n  d u l y  
consulted. 

The matter regard ing Centra l  L e g i s l a t ~ o n  for 
Agricultural Workers came up for d~scuss lon  in the 
State Labour Minister's Conference held In August 
1992 and July, 1 9 9 3  p u r s u a n t  t o  w h i c h  S t a t e  
Governments have sent their views. In  a meetmg of 
State Labour Ministers and Labour Secretarms taken 
by Union Labour Minister on  17-18/May, 1995,  a 
general consensus had emerged o n  the need for 
Central legislations for agricultural and construct~on 
workers. It was decided,  however  to  p rov lde  lo r  
auff ic lent f l ex ib i l~ ty  to  the  State Governments In 
lmp lemonta f~on  accord ing to  the prevai l ing loca l  
condltiona 

SHRl PAWAN DlWAN : Mr. Speaker, S r  there are 
large number of construction workers and agricultural 
labourers in the country. It has been said in reply 
about construction workers that the t h ~ r d  ordinance 
has come lnto existence in 1996, and it w ~ l l  be moved 
In t h r  Parliament in the form of a bil l T h ~ s  is really 
a very good thmg, but I am fee l~ng  that the agr~cultural  
labourer8 have been Ignored because n e ~ t h e r  any 
ordlnance ha8 so far been promulgated lor  them nor 
there IS any proposal for bringing any b ~ l l  A Labob: 
Mrn~sters' conference was held on 17-1 0 May, 1995 
and the Iscue was discussed In ~ t .  The advlce wh1c3 
was s o l ~ c ~ t e d  from State Governments in July-Augusl 
92-93, has not been acted upon My humble request 
IS as to why an ordlnance has not come so tar In :his 
regard It IS necessary to d ~ s c u s s  11 in t h ~ s  sesslor. 
only because agricultural workers have made the 
country sell.rel~ant In terms of agrrculture I wan! to 
know from the Government as to what the Government 
IS golng to do for making these poor labourers set! 
fellant 

SHRl  M ARUNACHALAM . S i r ,  a g r ~ c u l t u r a '  
labourers is an unorganlsed sector We have tiof 
n e g l ~ c l e d  11 The  new G o v e r n m e n t ' s  C o m m o n  
Min~mum Programme has clearly ment~oned that tnis 
leg~s la t~on  IS In advanced stage, we are taklng I! tb 
the Cab~net  and after the approval of the Cablnet 
we w ~ l l  be placing it In the House.  

SHRI PAWAN DlWAN Mr Speaker Sir. I want to 
ask the next supplementary quest lon I have 1101 
rece~ved a clear reply to my questlon The ordmance 
has been promulgated for construct~on workers and 
t h e  h ~ l l  i s  b e i n g  f r a m o d ,  b u ?  w ? y  a g r i c u l t u - a l  
labourers have been Ignored, why an ordlnance has 
not come Into exlstence for lhem as wel l  and why 
the Issue ot b r~ng lng  a b ~ l l  for then1 IS not being 
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discussed? Whether any time-limit has been fixed 
for this? 

[English] 

SHRl M .  ARUNACHALAM : Sir, I have already 
said that we are taking it to the Cabinet and atter the 
approval of the Cabinet, we will be  coming to the 
House with the Bill. 

[Translation] 

SHRl  RAMASHRAY PRASAD S lNGH : Mr.  
Speaker, Sir, before I could ask you a question, i 
want to draw your attention towards the fact that 
when you were Labour Mlnister, then,  a Private 
Member's bill was discussed. I had also participated 
in that and you had given us assurance that you are 
bringing a bill for agricultural labourers but so many 
years have elapsed and nothing has happened so 
far Today, you are Honourable Speaker, of the Lok 
Sabha. Therefore, you are urged upon to put pressure 
on the Government tor such a bill. 

Mr Speaker, Sir, it has been sald in reply to 
today's question that a Labour Ministers and Labour 
Secretaries Conference was held on 17-1 8 May, 1995 
in which a unanimous decision was taken that It will 
be made flexible and then it will be given to states 
in order to enforce ~t as per their circumstances I 
want to ask from the Mlnister the detalls of such law 
that you are going to enact and which will be  handed 
over to State Governments. 

[Eng 11s h] 

SHRl  M ARUNACHALAM Sir ,  State 
Governments of Kerala and Trtpura have already got 
thls Act In Kerala it  is being implemented but In 
Tripura it is yet to be Implemented. I am aware of 
the . (ln!erruptions) 

MR SPEAKER He has not completed his 
answer 

SHRI M ARUNACHALAM Sir, t h ~ s  issue has 
been deliberated upon time and again In the Industry 
M ~ n ~ s t e r  s Conference with the Secretaries to the 
Government of lndla and the Secretaries of the 
Stares I Know the rmportance of this legislation. 
Therefore, we are taking i t  to the Cablnet very shortly 
anr: after a decision in the Cablnet, we would bring 
a 8111 tc the House 

SHRl RAMASHRAY PRASAD S l N G H  . M r .  
Speaker  S l r ,  Hand lng  over  an Act  t o  State 
Governments has been mentioned here the laws 
enacted by State Governments for labourers are not 
being enforced there It IS wrong to handover it to 
State Governments when mlnlmum wage is not bolng 
glven to them 

SHRl HANNAN MOLLAH (Uluberia) : Sir, this 
matter has been discussed in the House time and 
again. Now, we are happy that the Government is 
planning to bring forward a Bill in this regard. 

Sir, there are two parts ot my question. The first 
par t  of my ques t ion  Is  about  the cons t ruc t ion  
labourers. I would like to know from the hon. Minister 
whether  t he  Government  has  rece ived  any 
memorandum fo rm  t he  o rgan isa t ion  of t he  
construction labourers protesting against certain very 
inadequate provisions of the Ordinance promulgated 
on the construction labourers, which does not serve 
any purpose beneficial to the construction labourers 
H so, whether the Minister has considered the polnts 
raised by the organisation and whether or not he IS 
going to make amendments before placlng the Bill 
In this House. 

As regards the agrlcultural labourers, as you 
know, there had been a lot of discussion about them. 
You, Mr. Speaker, Sir, are the most well-known person 
in this regard I would like to know whether, as' 
promised by the Prime Minister that he would try to 
bring this legislation on the agricultural labourers in 
th is  session-when the represen ta t i ves  of the 
Agriculture Labour Union and other unions met the 
hon P r ~ m e  Minister, he assured that ~t would b e  
done In this S e s s ~ o n - t h e  Bill 1s go i ng  t o  be  
presented in this session and also would be passed 
In this Budget session of Parliament 

Secondly, I would l ike to know whether the 
expenditure part has been taken into considerallon 
or not. When the Agricultural Labourer Act wlll be . 
passed, how will you provide the expenditure tor 
implementing this Act? i would llke to know whether 
In the given situation of the limited flnanclal power 
of the State Government, adequate care has been 
t aken  to p rov i de  sufficient fund  for  the 
Implementation of this Act 

SHRl M. ARUNACHALAM : Answering the second 
part of the question first, I wouid like to say that we 
are t ry ing  our  bes t  t o  b r i ng  a B i l l  r e g a r d ~ n g  
Agricultural Labourer in this Session itself It is up to 
the Cabinet to decide. Coming to the expendlture 
part, I would like to r a y  that we will consider 11. 

Comlng to the first part of the question regard~ng 
amending the Construction Workers and Labourers 
Act,  it is up to him to br ing an amendment and 
discuss it In the House. The House has to decide 
about it. 

SHRl RAMENDRA KUMAR : Sir, the reply is not 
satlsfactory 

SHR l  MADHUKAR SARPOTDAR i n  h ~ s  
c ia r i f i ca t ion ,  the  Min is te r  has  8a id  that  the  
Government  ir cons lde r l ng  It Wh l ch  I6 I h e  
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Government who Is going to consider this particular 
Bill? This Is the only question that I want to ask. 

SHRl M. ARUNACHALAM : I said, 'specifically, 
the Cabinet has to consider it' 

MR SPEAKER : Please do 
I have not permitted you 

[Translation] 

S H R l  SATYA PAL J A l N  
Speaker, Sir, I want to know 
Minster  One thing that comes 

not interrupt like that. 

( C h a n d l g a r h )  Mr .  
two l h ~ n g s  from the 
to my mind in regard 

to agricultural labourers and constructions labourers 
is that the court case relatlng to any d~spu le  or claim 
takes so much of time that 11 becomes d ~ t f ~ c u l t  for a 
labourer l o  stay there for such a long p e r ~ o d  Whether 
any remedy will be provlded In the law that you are 
golng to enact and whether any tlme bound mstl tut~on 
for speedy disposal w ~ l l  b e  provlded and whether 
any remed~a l  forum w ~ l l  b e  there, in whlch workers 
may put lheir claims and whlch could be declded In 
one or two months? Problems occur In 11s execut~on 
as wel l  The authority w h ~ c h  d e c ~ d e s  the alms 
should have ample powers so that one could gef the 
clalm In a specific tlme We have seen In regard to 
the land reforms Act that blg.landlords do not let I! 
be lmplemented, even though the orders are exlstlng 
Labourers are keep on  movlng from one place to 
another frequently Therefore, they flnd ~t dlfflcult in 
gettlng them restored 

T h ~ r d  thing I want to ask 1s that whatever 1s the 
prov is~on of providing free legal aid under the Act, 
whether you would llke to lnvolve those agencles in 
~t so that the workers who are not In a positlon to 

' r a y  the fee  of a lawyer could get a lawyer? 

The fourth t h ~ n g  IS that you have s a ~ d  tlme and 
agaln that 

"We w ~ l l  try our best to b r ~ n g  t h ~ s  leg~slat lon In 
t h ~ s  House" Can you glve us assurance as to when 
w ~ l i  you b r ~ n g  this l e g ~ s l a t ~ o n  spec~flcally, say, three 
or four months? Otherw~se,  ~t w ~ l l  keep on p e n d ~ n g  
for years together and 11 will have no effect 

MR SPEAKER I t h ~ n k  you  have put  your 
ques t~on  

SHRl M ARUNACHALAM Our p!ime object~ve 
1s to bung a B ~ l l  In this regard as early as posslble 
I have  s a ~ d  11 b e f o r e  a l s o ,  as s o o n  as the  
Cabmet approves ~t we w ~ l l  b r ~ n g  t h ~ s  leglslatlon In 
the House 

SHRl SATYA PAL JAlN Let the Minlstel  Say 
that he w ~ l l  b r ing  this leglslat lon In thls Sesslon 
Itself otherwise raying as early as possible may 
means l lve years also and that w ~ l l  not serve any 
purpose 

[Trans la tion] 
SHRl GANGA CHARAN RAJPUT , Mr. Speaker, 

Sir, i want to know from hon. Minister through you. 
as to whether the Government has any proposal to 
increase the minimum wages of agricultural labourers 
and the labourers of unorganised sector involved in 
construction work. Different states have got different 
minimum wages I want to know as to whether you 
are going to enact a Central M i n ~ m u m  Wages Act 
whereby a uniform minlmum wages could b e  laid all 
over the country. 

SHRl M ARUNACHALAM : The ex~s t ing  labour 
l a w s ,  l i ke  t h e  M ~ n m u m  W a g e s  A c l ,  E q u a l  
Remunerat~on Act are applicable to thls sector It 16 
up to the State Government to d e c ~ d e  about ~t 

SHRl A C JOS : Mr Speaker. Sir, for the flrst 
time In thls country a l e g ~ s l a t ~ o n  for the establishment 
and regulat~on of the welfare fund for the constructlon 
workers  was e s t a b l i s h e d  i n  Kera la  T h i s  was  
~mplemented in Kerala and it is functlonlng very well 
Thls IS the only law r e g a r d ~ n g  the  cons t ruc t lon  
workers that IS belng ~mp lemented  In Kerala The 
Welfare Fund corpus has reached to about Rs 40  
crore Is the Government prepared to adopt :he 
provrslons of the Kerala Welfare Act In entirety sc 
that  the re  IS  no o u t s ~ d e  agency  a n d  f r o m  the 
contractors or the Government the money ca? Se 
taken for the Welfare of the workers? 

Slr. the Ordinance placed before the House !s 
not practicable It IS  not a leglslatlon at all It cannot 
do any good for the welfare of (InterruptronsJ 

MR SPEAKER You can dlscuss I! when the B ~ l l  
1s before the House for d ~ s c u s s ~ o n  It IS too early 13: 
you to say that now 

SHRl A C JOS Slr, will the hon M ~ n ~ s t e r  be 
prepared to call a meetlng of representatives of a11 
the Cent ra i  Trade U n ~ o n s  s o  as to t o r m u l a t e  
necessary amendments to the B ~ l l  put before fSe 
House? 

SHRl M ARUNACHALAM S I ~  as you are w8eil 
aware, the Labour Mmlstry const~tuted a study t e l m  
In 1992 l o  vlsit Kerala and assess the workmp of !he 
Constructlon Workers Welfare Fund and also !he 
mode of lts admlnlstratlon through Trlpartlte Boards 
set up for the purpose The Study Team under the 
Chalrmanshlp of the A d d ~ t ~ o n a l  Secretary. M ~ n ~ s t r y  c !  
Labour, and conslstlng of senlor o t t~cers  from !he 
M l n l s t r ~ e s  of Sur face  Transpor t  a n d  U r b a n  
Development, v ~ s ~ t e d  Kerala from 23rd lo  25th o f  
June,  1992 to  assess the Implementa l lon o f  !he 
Kerala Construct~on Workers Welfare Fund Act 19'3% 
After examlnlng their report ~t was d e c ~ d e d  l o  sub.n!f 
a proposal to Incorporate In the orlglnai B ~ l l  of 1 4  39 
The provision IS regarding the Constructlon Workdrs 
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Welfare Fund on Kerala pattern with powers to the 
Co?struction Workers Welfare Fund Board to levy 
one per cent  of the construct ion cost on works 
undertaken by the Central Government and its agency 
to conform it with Article 285 of the Constitution. It 
has also been decided to incorporate a provision for 
providing temporary shelters to construction workers 
coming  f rom ou ts ide .  Si r ,  moreover ,  t he  State 
Government shall have also powers to frame rules 
f o r  cons t i tu t ion  of  the Fund  and  i ts 
admin~stration . . . (  Interruptions) . . .  

SHRl A.C.  JOS : Sir, that does not form part of 
the Question. 

MR SPEAKER . As far  as the construct ion 
workers are concerned. the Bill is coming before the 
House You can have a long discuss~on on that. 

DR T. SUBBARAMI REDDY : Sir, I must get an 
opportunity to speak on this. 

MR SPEAKER : Question No.24. 
DR MURLl MANOHAR JOSHl : Sir, let Question 

No.24 and Question No.27 be  taken up together 
because they are more or less on the same subject. 

MR SPEAKER : Yes, Ques t ion  No.24  and 
Question No.27 will be clubbed together. 

Prasar Bharti Act, 1990 

'24 SHRl SANTOSH KUMAR GANGWAR 
SHRI E AHAMED 

WIII the M ~ n i s t e r  of INFORMATION AND 
GR'JAGSASTING be  pleased to state 

ra) whether the Government propose to amend 
the Prasar Bhartl (Broadcasting Corporatlon of Ind~a)  
Ac! 1990 .  

i b ~  ~f so. the deta~ls  thereof; 

! c )  the tlme by whlch 11 1s l~kely  to be amended, 
a P d 

Id) the detalls of the amendments proposed to 
be rr,adeT 

[ E n g l i s h ]  

THE MINISTER C)F CIVIL AVIATION AND 
Ml1:tSTER C)F INFORMATION AND BROADCASTING 
ISY91 S M IERAHIM) cat to l d j  Certam changes, 
inter-a;~a In the proposed organlsat~onai structure 
o f  :he Corporat lon.  as envisaged In the Prasar 
Bhara:~ A c t ,  1550, may be required m the light of the 
rapidly changmg Qroadcasllng scenario because of 
~ncreased lnternatlonal satellite broadcastmg In this 
par! of !Cle world A three member Expert Group has 

been conslltuted on 28.12.05 to  review the provisions 
of t he  Prasar  Bhara t l  Act and  t o  make 
recommendations. Further action would depend on 
the outcome of the recommendations of the Group. 

Cancellrtlon of Telecrrt of 
"The New8 Tonight" 

'27. DR. MURLl MANOHAR JOSHl : 
SHRl SRIBALLAV PANlGRAHl : 

Wi l l  the  Min is te r  of INFORMATION AND 
BROADCASTING be  pleased to state : 

(a) whether telecast of the programme "The News 
Tonight" was cancelled by Doordarshan on June 14 ,  
1996; 

(b) If so,  the reasons therefor; and 
( c )  the ac t ion  taken  against  the  d e f a u l t ~ n g  

officers? 
THE MINISTER OF C lV lL  AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M IBRAHIM) : (a) Yes, Sir 

(b) The programme could not be  telecast slnce 
the tapes were received too late from MIS NDTV to 
preview. 

(c) Does not arise 

[Trans la tion J 

SHRI  SANTOSH KUMAR GANGWAR . Mr 
Speaker, Sir, it appears that the in ten ton  o l  the 
Government about implementing the Prasar Bhartl 
Bill is not clear. The previous Government should 
have Implemented it promptly but i t  d ~ d  not cons~der 
~t This Bill was passed by the Parl~arnent In 1990 
and hon President had glven h ~ s  consent to it on 12 
September 1990 and thereafter it was consigned to 
dustbin because the then government and ru l~ng  party 
had used 11 as a mouth piece Thirty four M Ps In 
1994 and  5 3  M.Ps in  1995 had  wr i t ten for 11s 
implementat~on. 

That IS why  the s t and ing  Parliamentary 
Committee whlle criticising it had observed that the 
Government has adopted a dilly-dallying pollcy Later 
on, the H ~ g h  Court of Calcutta gave its verdict and 
s a ~ d  that 11 should be implemented by 1995 But the 
Government has not paid its attention towards i t .  The 
consequence is that a three member expert !earn 
was constltuted on 28 12 95 At present, Electron~c 
med~a  IS on the threshhold of good expanslon In the 
country as well as outside but the situation In l n d ~ a  
is worsening so much so that people do not want to 
see Doordarshan programmes. They are dependent 
on Zee TV or other channels lor news and tend to 
rely on what a delivered on these channels At tlmes, 
we are faced with very difficult sltuatton I would hke 
to know from hon Minister through you, as to who 
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were the three members in the expert committee 
consti tuted on 28.12.95? What was their term o f  
reference afld by what time they were supposed to 
submlt their report. 

h SHRl C.M. IBRAHIM : This was a three member 
t eam.  Hon .  Sengup ta  jee was  i ts  
chairman..(Interruptions) They should have submitted 
their report by the end of July. They have asked for 
extension for the second time and we have given i t .  
I want to tell the hon. Member that the present U.F. 
Government is committed to it and it is also in our 
programme to bring the Prasar Bharti Bill with full 
au tonomy a n d  as  soon  as the  repor t  is made 
available, we will talk to the parties from both sides 
and with their suggestion in mind, efforts will be  
made to put forth a bill In the House 

SHR l  SANTOSH KUMAR GANGWAR . Mr .  
Speaker, Sir, this questlon is very important and so 
many people will llke to ask their questions In this 
regard Therefore, I want clarification on two-lhree 
pomts briefly. As far as my information goes, its report 
was to be  submitted wlthln three months latest by 
March But you have s a ~ d  about 'by the end of July'. 

SHRl C M IBRAHIM . We have extended 11 

SHRI SANTOSH KUMAR GANGWAR : I want to 
know whether its interlm report has been recetved? 
Flnally. I want to ask whether you could give a dead 
i ~ v e  for ~t You all must be knowlng the period by 
w h ~ c h  your government IS going to last. Therefore, 
you can do something before that If you glve a 
d e f ~ n ~ t e  date in this regard, then it will be very good. 

SHRl C.M. IBRAHIM I1 IS right that we have 
extended it by the end of July. The problem is that 
more than 40 thousand workers are working In the 
Doordarshan and All-lndla Radto, they too have got 
some ~ s s u e s ,  they  wan1 to Inc lude them In lt 
Therefore, we have s a ~ d  that 11 is better if you give 
it by the end of July If the report IS submitted by the 
end of July then we wlil try to implement thls Act as 
soon as possible and as a Mlnlster I want that 

[Eng l ish ]  

The United Front Government w ~ l l  deflnllely get 
the credlt But ,  as a M~n ls te r  I will also get the 
credlt ( I n re r rup r~ons )  

[Translatron] 

SHRl SANTOSH KUMAR GANGWAR . But flx up 
any date 

l E  n g l ~ s h ]  

SHRl E AHAMED Sir, when the Prasar Bharati 
Act came Inlo force, there was only one national 
network, Doordarshan Now, as has been polnted 
out by the Minister h ~ m s e l f ,  a number o f  other 
nelworks, satell lter and everything came Into belng. 

I want  t o  know as t o  how t he  Gove rnmen t  i s  
visualising to include these segments of the electronic 
media also to f ind a place in the Prasar Bha ra t~  
Act. 

There was a judgement by the Supreme Court 
concedlng the right of the public. The new airwaves 
belong to the public. Also there is a mention o f  the 
represen ta t ion  of t he  pub l i c  i n  t he  r egu la to r y  
measures of the electronic media. 

I would like to ask the hon. Minister, having glven 
the extension to the Expert Committee, whether the 
Government  have  made  any  r e fe rence  t o  t he  
Committee to look into these facts in the l ighl of 
Supreme Court Judgement with respect to this media 
regulatory position. 

SHRI C.M, IBRAHIM : Definitely the Commlltee 
will look into this We have completely thought of 11 
also. That is why I have clarified it earlier itself. After 
receiving the Report of the Committee, we will keep 
in view the Supreme Court Judgement, all shades of 
opinion from all walks of life, plus all the polit ical 
par t ies  and  a lso the  op in i on  of t he  wo rke rs .  
Everything will be consolidated, Then only, we w ~ l l  
bring a Bill before the House. 

[Translat ion]  

DR. MURLl MANOHAR JOSHl [Allahabad) Mr 
Speaker, Slr. I would llke to ask about questlon No 27 
clubblng together with questlon No.24 because both 
the auestlons are almost slmilar. 

[E ng /is h ]  

MR. SPEAKER . It is clubbed together 

[Transla t ~ o n ]  

DR. MURLl  MANOHAR JOSHl . My quest lon 
related to "The News Tonight" programme f ~ x e d  tor 
June 24. 

[ E n g l ~ s h ]  

The Ques t ion  i s :  Whether  te lecas t  of I h e  
programme 'The News Tonight' was cancel led by 
Doordarshan on June 14, 1996, if so, the reasons 
therefor; and the action taken against the detaultlng 
ofllcers? 

[T rans la t~on ]  

Hon'ble Mln~ster has repiled to this questton as 
"Yes Sir" it means you have cancelled thal programme 
but your other reply IS- 

[ E n g l ~ s h ]  

The programme could not be telecast slnce the 
tapes were r ece~ved  too late from MIS NDTV l o  
preview The answer given for part (c) o l  the Ques l~sn  
IS, "Does not arlse" 
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[Trans la lion] 

The rep ly  g iven  b y  t h e  hon 'b le  M in is te r  is 
r i d ~ c u l o u s  and  wrong .  The  Government  has put  
censorship on Doordarshan, this is the proof of it. I 
woirld like to ask whether it is not a fact that on the 
same day i.e, on 14th June a programme produced 
by N .DT.V  was telecast on DD-3 but later on  it was 
cancelled at night due to some comments which were 
inconvenient to the Government? Is it not a fact that 
you had received the tape 15 minutes before the 
f ~ x e d  time and inspite of that you got it cancelled? 
Therefore, I would like to know from the Government 
whether the statement given by  Shr i  Hegde was 
erased or expunged completely from the tape and 
the comments given by Shri J H .  Patel who is the 
Chief M~nis ter  and belongs to your party, were also 
expunged f rom it and the statement of Shri  B ~ j u  
Patnaik was also expunged? During the telecast of 
that programme in H ~ n d i  you got it telecast by ed~t ing 
and m a k ~ n g  some additions and alterations to the 
s t a t e m e n t  of S h r l  H e g d e  b u t  i n  the  Eng l i sh  
Programme it was completely expunged You knew 
that the comments of S h r ~  Hegde, Shrl Patel and 
S h r ~  Bi ju Patnaik were inconvenient to your party 
and  your G o v e r n m e n t  Tha t  IS why you  got  it 
expunged? 

I would l ~ k e  to know whether the tape conta~ned 
such comments or not and the exact time when the 
tape was recewed in Mandi House? 

SHRl  C . M  IBRAHIM , Mr  Speaker ,  Sir ,  the 
Member IS a senior hon'ble Member whom I cons~der  
my Guru 

DR MURLl MANOHAR JOSHl . If ! have a few 
more p u p ~ l s  l ike y o u  I w ~ l l  b e  
nowhere (Interrupt~ons) 

MR SPEAKER : Please listen. 

SHGl C M IBRAHIM Mr Speaker. Slr, he has 
z s ~ e d  whether t h ~ s  s e r ~ a l  was telecast at 9 1 5  P M  
o! not? Sir, before telecast of !hese ser~a ls  a chart 
IS >repared In which t ~ m e  of telecast IS glven This 
IS gzne In all cases and not only In case of NDTV 
Rcn down IS started at 11  A M for all the Cassettes 
rece~ved and flnal run down takes place at 6 P M  
comple:e scrlpt should reach the offlce by 7 P M  and 
the time for arrlval of tape 1s '2 P M  I e one hour 
b e b r e  !be telecast of the programme 

au! tcle tape In q u e s t ~ o n  was recelved In the 
offlce a t  9 35 P M  There 1s a p o l ~ c y  that the tape 
s h r i ~ l d  reach the o f f~ce  before one hour Two tapes 
w s p e  received that day and IT IS to be ensured In the 
firsf tape !hat there should ns l  be any defamatory 
corrme?ls In the raps as per p r ~ l ~ c y  Tplere should not 
be anytkng else In. thb 'ape whlch IS ~nconven~ent  
to  anyone A person  has  to per form hts d u t ~ e s  
rincerbly As far as censor IS concerred, the news 
pertalnlng to the person ab3ut whom the polnt has 

b e e n  r a k e d ,  h a s  a l ready  b e e n  t e l e c a s t  o n  
Doordarshan  at  8 .30  P.M. a n d  9.30 P.M.  news 
bulletins. When we d id not get that news censored 
during these news bulletins o n  Doordarshan then 
why we would have got It censored at 9 P,M, news? 
You sa id that  they shou ld  not  have made such 
comments. If I say in the House that a point that 
Doordarshan does not want to telecast, why I should 
disclose It as a Minister. If you have any doubt about 
it then. 

[English] 

As a Minister I will place the entire records before 
the Hon. Speaker because I am above suspicion Till 
today I have made it a point as a Minister to see that 
no oral instructions will b e  glven to any officer 

[Trans la l ion] 
We h a v e  e m p o w e r e d  t h e m  t o  se lec t  the  

programmes or news. This happened one month ago 
That tlme, I was staying in Bangalore. Next day I 
came to know through newspaper that the hon'ble 
Minister has got it cut by issuing instructions We 
glve autonomy In regard to telecast of the news If 
we try to conceal any fact, curiosity will Increase to 
know the factual position. I would hke to make ~t 
clear that it is a fact that Doordarshan had taken that 
dec is~on to expunge some objectionable words from 
the statement 

DR MURLl MANOHAR JOSHl , Mr Speaker. Sir 
there were severa l  ob ject ionable remarks In the 
programme sponsored by DD-3 and NDTV As soon 
as those remarks were put before you, you ordered 
to cancel that programme to be telecast at n ~ g h t  If 
you thlnk that the programme was cancelled due to 
late a r r~va l  of tape then it could have been telecast 
in I h e  next bulletln And if you are so transparent 
about lt that you want to place It before the Speaker 
then  w o u l d  y o u  show tha t  p r o g r a m m e  t o  I h e  
Parliamentary  committee^ The second thlng IS that 
what are your views about the ed i t~ng  done In the 
statement made by Shrl Hegde for the programme 
"Aaj Tak" 

SHRl C M IBRAHIM . Mr Speaker, Sir, there were 
some derogatory remarks In the news programme 
" A ~ J  Tak" and those remarks were expunged by tho 
o t f~cers  

DR MURLl  MANOHAR JOSHl May I know as lo  
whe ther  y o u  h a v e  any  g u ~ d e l l n e s  In r e g a r d  to 
derogatory remarks 

(E  n g h  h )  

MR SPEAKER Dr. Joshl, let h ~ m  answer now 

[Translat~on] 

SHRl C M IBRAHIM We have guldel~nes Ptof 
Saheb. 11 you a r k  me about derogatory ru ler  l o  l lnd 
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out as to which words are derogatory one then what 
can I say about It. 

DR.  MURLl MANOHAR JOSHl : I am aware 01 
that but I want to know the criteria followed by your 
department for considering a remark as derogatory. 

SHRl C.M.  IBRAHIM : The code in this regard 
was made long t ime back.  They have been doing 
their work as per this code. This has not happened 
for the first t ime. Such a thing has happened earlier 
seven times. 

D R .  M U R L l  M A N O H A R  JOSH1 It might  
happened earlier also? 

SHRl C M. IBRAHIM If it happened earlier also, 
what was the reason thereof? I was not a Mlnister at 
thal tlme It has happened seven tlmes slnce 3 5 .  
54 (Inrerruplions) 

DR MURLl MANOHAR JOSHl But at that time 
those remarks were not passed by S h r ~  H e g d e  Shri 
Patnaik and Shri Patel This 1s the bas~c  t h ~ n g  You 
have got 11 out deliberately ( Inlerrupl~ons) 

[English] 
SHRl  SRIBALLAV PANlGRAHl (Deogarhr Mr 

Speaker Sir, In the reply 11 has been mentioned by 
the hon Minister that because of the non-receipt or 
non.arrival of the tapes the programme had to be 
cancelled This seems to be r id~culous particularly 
in the context of the allegations involved because 
these tapes reportedly dealt w ~ t h  some Internal feud 
o l  the r u l ~ n g  party, the Janata Dal Therelore, some 
suspicmn 1s bound lo  be there Particularly, I would 
hke to know from the hon Minlsler when this matter 
was r a ~ s e d  w ~ t h  him by the Press. 

I have  go1 the Press c l lpp lng here He had 
prcirnlsec! a top level ~ n q u ~ r y  ! would l ~ k e  to know 
whether such an lnqulry has been heid or not What 
are the t~ndlngs of the Inqulry about thase who have 
been  tound gu1lIy7 What act lon has been taken 
against them? To make i t  quite transparent, slnce it 
involves allegations ~nvoiv ing top people In the rullng 
P a l l  and  the Governnient ,  I would 11ke to know 
whrtthbr he IS prepared lor a House Commlttee Inquiry 
intc: this 

SHRl  C M IBRAHlM Sir after comlng f rom 
Bangalore I asked my D ~ r e c ~ o r . G e n e r a ~  lo  submit 10 
nre the de ta~ led  report a s  to why this Pas happened 
immed~ately, w ~ t h ~ n  24  hc'urs he sent me the report 
sta!lng that to1 such anu s ~ c h  relisons h e  have laken 
thl:, step When I lound lha l  they %ere within Ihe 
pu!v~ow of the~r  r ~ g h t s ,  I acceplad the! '  Action There 
1s no question 01 taking any acllon 

SHRl SRIBALLAV PANlSRAti I  Wnnt action has 
been taken? 

SHRl C M IBRAHIM Thelo IS no questmn 01 
taking any ectlon becauss, tre has upheld the dignity 

o l  our Doordarshan, Instead of congratulating h ~ m ,  
why should I take action agalnst h ~ m ?  

DR. MURLl MANOHAR JOSHl . You are talklng 
o f  the  d ign i t y  of D o o r d a r s h a n  a n d  a b o u t  
transparency of the Prasar Bharti. What about your 
commitment for  m a k i n g  t h e  P r a s a r  B h a r t l  
autonomous?. .(Interruptions) 

SHRl SRIBALLAV PANlGRAHl Sir, I have asked 
a pointed question and h e  has given on  evasive 
reply 

MR SPEAKER I thlnk the Mlnlster has r e p l ~ e d  
SHRl SRIBALLAV PANlGRAHl . Sir, I need your 

prolectlon 
MR SPEAKER He has s a ~ d  that he has got the 

report He got the enquiry done and anybody was 
found at lault So,  where is the questlon of taking 
any action? Let us listen to the former lnformation 
and Broadcastrng M ~ n i s t e r ,  Shr l  P Upendra The 
former Information and Broadcas t~ng  M ~ n i s t e r  w ~ l i  
enhghten us a l~ t t le  more 

SHRl SRIBALLAV PANlGRAHl I would llke to 
know whether he IS prepared for a House Commlttee 
probe 

[Trans tatran! 
P i iOF OM PAL SlNGH NIDAR' Mr S p e a ~ e r  

Slr. I would ! ~ k e  to ask the hon Minister whethe* 
Doordarshan has any dignity? If Doordarshan has 
any dlgnlty then I would like to know what IS l ha l  
Doordarshan whlch is without d ~ g n ~ t y  

[Eng 11s h )  

SHRl P UPENDRA Sir. 11 is very untortuna!e 
that :he Prasar Bhar!~ Act whlch was passed with 
rare lrnantmlty In the Parliament after a natlonwlae 
debate, has not been ~mplemented during the last 
six years At that time the prlrne concern was aboirl 
the alrtonomy of Ihe electronic media Subsequently 
the  Minister ca l led  a meet ing  to  c o n s ~ d e r  the  
amendments lo  the Act Some o l  us were present I ?  

that meeting We approved those mlnor amendments 
Now,  the M in is te r  a lso  is t e l h n g  tha t  s o m e  
amendments are requlred B u t  I feel.  In vlew of tPe 
drast ic changes whlch have come about  In the 
electronic medla scene, more amendments are not 
enough N o w  the whole Act has lo  be rev:sad So 
some of us me! an3 sl ;ggested !hat a y e #  
cornprehens~ve Broadcast~ng Bill b e  brslrght be!sre 
the Par l~amenl  to cover not only the Doordars9a- 
and A I R but also !he satellite TV, the cable ne?%h.ork 
and also, 111 vlew of the Supreme Court Judgeme?: 
the uplinkmg faci l l t~es and all that All these aspsc!s 
have to be covered in the Act Br l ta~n  has passea a 
comprehens:ve Broadcas t~ng  Act W e  prepare3 a 
model B ~ l l  and sent 11 to the Prlme M ~ n l s t e r  and 
predecessor Mmlsters also 
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I would l ike t o  know f rom the hon.  Minister 
whether he has seen that draft Bill which we have 
prepared and sent to him, or not, and whether he is 
thinking on those lines. I would also like to know 
whether a comprehensive Broadcasting Bill wil l be 
brought before the Parliament or is he merely going 
to tinker with the amendments to the Prasar Bharti 
Act which is not relevant, in my view, in the present 
context 

SHRl C.M IBRAHIM : Yes, Sir. I agree with what 
he has said I have already said that I am waiting for 
the report of the Committee. Once the report is 
submitted, I shall consider all the points mentioned 
by the hon. Member. 

SHRl P. UPENDRA . We suggested something 
else, that is, bringing up a new comprehensive Bill. 

MR SPEAKER : The question is whether you are 
thinking of going into the amendment of the Act as 
it exists today or whether there is any rethinking for 
comlng up wlth a comprehenslve Broadcasting Bill. 

SHRl C M ,  IBRAHIM Sir what I have said is 
that we might consider b r~ng ing  up a comprehensive 
Bill Once the report is presented, we would hke to 
have  a d ~ s c u s s ~ o n  again and  I want  to  involve 
everybody in this 

SHRl  P. UPENDRA . What are the terms of 
r e f e r e n c e  of tha t  C o m m ~ t t e e  tha t  w a s  
appointed? . .  flnterrutprons) 

MR SPEAKER You have put your quest lon 
already Why are you again asking' 

( Interrupt~ons) 
SHRl E AHAMED . The Comm~ttee IS cons~derlng 

the amendments to the Act How wlll the Government 
be able to brlng a comprehenslve BIII' You say the 
Government should make up its mind That is the 
p c ~ n !  

MR SPEAKER . You do not suggest The M~nister 
knows nls job. Why are. you suggestmg 7 

( Inlerrupr~ons) 
SUFI C M IBPAHIM Sir, I have taken note of 

the suggestton 
SHF,i ROOPCHANC PAL Sir, in the reply I! has 

been stated that an expert group cons~st lng o f  three 
Members IS to submit a report and the future of the 
Prasar Bhars!~ Act w ~ l l ,  to some extent depend on  
the recsrnmendations The Supreme Court has glven 
the : u d ~ e m e n t  tna! the arrwaves are a public property 
Tha! was a n~stcr lc  judgement In the light of t h ~ s  
ano aisc In the l ight ct the rap id t e c h n o l o g ~ c a l  
c r a n g e s  that  a re  takircg p l a c e  In ~ n f o r m a t ~ o n  
teCbmlogy and cornmul~cal lon techr.r,logy a large 
number of people have been perslstentiy demandlng 
that the Government should have a qational m e d ~ a  
p o l ~ c y  b e c a u s e  a g o o d  n b n b e r  o f  d e v e l o p l n g  
couctrles. far too Inferlor In many areas cf technology 
to l n d ~ a  are also having thelr own national media 
policy In response to the persistent demand made 

by  the responsible quarters and  also by  severa l  
M.Ps., the Ministry has set up a sub-committee. 

MR SPEAKER : Please ask the questlon. Do  not 
go into the history. You know the hlstory so much. 

SHRl ROOPCHAND PAL : Yes sir I am coming to 
that. That sub-committee was chaired by two Ministers 
belonging to the U.F. Government-first by hon. Shri 
P. Chidambaram and subsequently by hon. Shri  Ram 
Vilas Paswan. They had  submit ted a report with 
comprehensive recommendat ions re la t ing to  the  
satel l i te channel,  Prasar Bharat i  autonomy, pr int 
media, film media and many such things. On 29th of 
March this year the report was submitted to the then 
Minister of Information and Broadcast ing and our 
present hon. Speaker. 

May I know from (he hon.  Minister as to what 1s 
the response of the Government and whether any 
study has been made and whether the Government 
is ready to accept the report and prepare legislation 
in the light of these recommendations? 

SHRl NIRMAL KANTl  CHATTERJEE : Wil l  the 
former Minister answer' . . . (  In ter rupl~ons)  

SHRI C M IBRAHIM I have already made it 
clear that whlle bringing the Bill before the House 
we will incorporate a l l  the v lews  to  upho ld  the 
prestlge of both A l R .  and Doordarshan 

[Translahon] 

Yon Member, S h r ~  Upendraji has sald that the 
scenarlo has undergone a change There is Supreme 
Court's judgement Doordarshan and All l n d ~ a  R a d ~ o  
workers are Government servants who do not want 
to become Corporation workers T h e ~ r  views have 
also to be incorporated in l t  because we have also 
to keep In mlnd the problem of fltty thousand workers 

Secondly. we are solvlng the problem arismg on 
the earth but 11 can also be considered as to what 
can we do for things reachlng through satellites' Do 
not thlnk that all t h ~ s  will be done by the United Front 
Government It would be better I! these thlngs are 
d o n e  unanimously It IS  l n d l a n  c u l t u r e  a n d  11 
symbol~ses-lndla Therefore, I want to introduce fhis 
Bill with the consensus of the House 

SHRl ROOPCHAND PAL (Hooghlyj  I Nan1 to 
know whether the Government 1s aware of any such 
report What IS the reaction of the Government' 

SHRl C M IBRAHIM i think you want the answer 
In Engllsh 

Sir, I have understood what the hon Member 
has said. As far as the Supreme Court judgement 1s 
concerned, we are lookmg Into 11 

MR SPEAKER The specltic questlon 1s on  the 
report of the Committee headed by Shri Paswan on 
media policy That IS what he is asking 



SHRl SARAD PAWAR : It was submined to Shri 
P.A. Sangma. 

SHRl C .M,  IBRAHIM : Sir, I have given it to the 
Ministry to evolve It and after getting the said expert 
Committee's report and keeping in view the Supreme 
Court judgement and also the views of workers we 
will take action. We have to involve all It should be 
a comprehenslve one. Based on one report I cannot 
take any decision. 

MR SPEAKER : M e e n a j ~ ,  I called your name but 
you were not present In the House. (Inferrupt~ons) 

SHRI BHERU LAL MEENA I have also to ask 
something. 

MR SPEAKER Meenall, I called your name but 
you were not present In the House 

[ E n g l ~ s h l  
PROF P J  KURIEN Slr. I am raising a questlon 

w h ~ c h  should be a matter of concern for all 01 us 
L Today, there is not only Doordarshan bgt also various 

other pr ivate networks Most of the programmes 
shown by these prlvate telev~sion networks are alien 
to our culture and t rad i t~on These programmes are 
so det r~menta l  to our na t~ona l  Interests also lhat I 
have no doubt that continuance of these types of 
p r o g r a m m e s  th rough  the  electronic medla w ~ l l  
certainly have adverse ettect on our future, especially 
the youth of our country because most o l  these 
programmes are allen to our culture 

MR SPEAKER We are not talklng on the polnt 
of plogrammes 

PROF P J  KURIEN SII, what I am comlng to IS. 

s l n c e  t h e  G o v e r n m e n t  IS contemplating a 
corr iprehens~ve Act- the Prasar Bhara t~  Act . I am 
only a s k ~ n g  the Government whether they are aware 
of thls problem and whether they have got any plan 
to see that through the Frasar B h a ~ a t i  Act, some 
control should be enforceable on these networks so 
lha l  the krnd of c u l t u ~ a l  Invasion at least to a certain 
extent, be got rld of 

S H R I  C M IGRAHIM S ! r ,  I have a l ready  
answered t h ~ s  questlon ! have told that at the tlme 
of b r l n g l n g  the  P ~ a s a r  R h a r a t ~  B i l l  be fo re  the  
Par l~ament ,  we w ~ l l  definitely keep In vlew all these 
aspects  In r e l a t ~ o n  to whichever  c,hannels and 
whrchever waves are comlng to l n d ~ a  

MR SPEAKER Sushmali 

MR SPEAKER I request the hon Mernhers not 
lo dlsturb the tormer Intormation and Rroadcastlng 
Mrnlster I would allow ono more lornler Mmlster to 
speak 

[Trans la tion] 

SHRlMATl SUSHMA SWARAJ : Mr. Speaker, Sir, 
I would like to thank you for promising an opportunlty 
to e a c h  an,d every  fo rmer  I n f o r m a t i o n  a n d  
Broadcasting Minister to ask supplementary question 
Perhaps, it is a brotherhood gesture slnce you are 
also a former Information and Broadcasting Minister 
The hon. Information and Broadcasting Minister o f  
the  p resen t  G o v e r n m e n t  h a s  r e i t e r a t e d  our 
commitment to implement Prasar Bharat i  But h ~ s  
gesture shows that instead of according autonomous 
status to  Government  med ia ,  h e  wants t o  have  
complete grip over it we have two examples In thls 
regard .  One has b e e n  m e n t i o n e d  b y  D r .  M u r l ~  
Manohar Josh1 In his question as to how he censored 
'The News Tonight '  because  of an lnconven len t  
remark. Secondly, through you, I would like to Inform 
the hon Informat~on and Broadcastmg M ~ n ~ s t e r  that 
the Committee mentioned by him on Prasar Bharatl. 
was to present 11s report on March 31, but so  fa!. ~t 
has not  presented even i ts In ter im repor t  The  
commlttee, durlng my tenure, had asked for extension 
but ! told the commlttee to present ~ n t e r l m  report 
f~ rs t  I had called three members for meetlng, then I! 

was to be decided whether extens ion should b e  
glven or not and 11 11 IS to be glven, upto what trme7 
Why d ~ d  you decide to grant extens lon t i l l  July 
reversing the prevlous declslon? 

SHRI C M IBRAHIM Mr Speaker, Sir. I have 
already replled to the Ilrst part that I belleve In Prasar 
Bharat~ and not In Censor Bharatl Secondly, so tar 
as the lnterlrn report is concerned, you too would 
have seen 

SHFilMATl SUSHMA SWARAJ . When ~t was n?! 
presented, how could I see? 

[Eng l ish ]  

They have not submitted any in ter~m report as 
Yet 

SHRl C M IBRAHIM I want.  I will not belleve ~n 
piecemeal 

If they want to submit report, they w ~ l l  have :s 
submlt the complete report and not In parts b e c a ~ s e  
I! will not serve any purpose 

SHRlMATl SUSHMA SWARAJ Then .lever a s h  
701 Interim report 

SHRI C M IGRAHIM Interlm report does ?or 
serve any purpose It would have wanted my !ime 
also Therefore. Instead of presenting incomplete 
report I will present the complete one 

SHRl K P SlNGH CEO Mr Speaker, Sir i t  1s 
clear trom the hon M~nls ter 's  reply that he would rlc? 
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like to do anything by half measures and he would 
like the full thing. I recall that there was a commitment 
on this very floor of Parliament by the P.V. Narasimha 
Rao Government that the Government would bring a 
c o m p r e h e n s i v e  b r o a d c a s t i n g  law w h i c h  w o u l d  
inc lude  the Prasar  Bhara t i  and  the  Regu la to ry  
Authority and it was done as a consequence of the 
Supreme Court Judgement .  I would l ike to know 
whether the Prasar Bharati amendment is going on, 
whether  it w i l l  form par t  of the  comprehens ive  
broadcasting law and whether it will also incorporate 
the Supreme Court judgement and its observations 
regarding the Regulatory Authority. I would also like 
to know as to how long it will take for the Government 
to bring it before the Parliament so that we get the 
opportunity of discussing ~t here. 

S H R l  C M I B R A H I M  : S i r ,  I have  a l ready  
answered this question. i think the hon Member was 
not present here at that tlme But I am very happy to 
answer rt a g a i n .  Def in i te ly  w e  want  to  b r ~ n g  a 
comprehensive Bil l. We will keep all the aspects in 
view 

As far as the interim report 1s concerned, I agree 
that there are certain cases where we need the 
in ter~m report. But in this case. 11 I take the mterim 
report I cannot d o  any th~ng .  So,  I did not demand for 
the interim report. I asked them to grve a full and 
Imal report. They have extended the tlme till the 31st 
July and once the report comes,  as I told earlier 
a l s o ,  we will ~ n v o l v e  s p e c ~ a l l y  a l l  t h e  fo rmer  
In fo rmat ion  a n d  B r o a d c a s t i n g  Ministers i n  the  
d~scussions.  I will have lndiwdual d l scuss~on  with 
them and also wlth all the polltlcal partles We will 
upho ld  the Government ' s  p rogramme also The 
p r e v i o u s  G o v e r n m e n t  a lso  had  m a d e  th ls  
commltment We know it That is why I made it clear 
that this Prasar  B h a r a t ~  Bi l l  shou ld  be passed  
unanimously. 

SHSI K P SlNGH DEQ Sir, the commltment was 
tha! the Prasar Bharat~ and the Regulatory Author~ty 
will be components will be part and parcel of the 
cornprehenslve broadcastlng law Is this Government 
separate ly  ge t t lng  t h e  Prasar  B h a r a t l  t h e  
comprenenslve broadcast~ng law and the Regulatory 
Autbor~!y or will they all be part of the comprehensive 
brsadcasting law? 

ME SPEAKER I think what the Mmister has 
sa l t  1s :hat he has not taken any flnal vlew He IS 
collectlr,g all the Inputs 

SHF? K P SINGH GEC Sir he is answering on 
tne Interim report of the Expe!t Somm~ttee That was 
no: my  quest lon The cr,mmttrnent was tha l  the 
comprehensive r,roadcas:ing law wouid ~ncorporate 
Ihe Supfeme Sour! Judgemenr and the observations. 
the P,egliialory Authoriry and ths Prasar Bharat~ What 
IS  the  p resen t  s ta te  of the c o m p r e h e n s i v e  
brcadcast lng law? I wan! t~ Know whether 11 w111 
Incorporate all these thmgs or whelher thuse thlngs 
are comlng separately 

SHRl C.M. IBRAHIM : Sir, again and again I am 
saying that after getting the report of the Commlttee, 
if we are thinking of a comprehensive Bil l. 

[Translation] 
I would see as to how it can be incorporated. I 

would consider al l  the suggest ions given by you  
prior to presenting the report to the Parliament. 

[English] 
SHRl SONTOSH MOHAN DEV : Mr. Speaker, Sir. 

is the Minister aware of the fact that there are six 
former In format ion and  Broadcas t ing  M in is te rs ,  
including you, present in the House? 

MR. SPEAKER : All of then will be given equal 
opportunity. 

[Translation] 

C o n r t i t u t l o n  of Separate B o d i e r  

t 

' 2 5 .  DR MAHADEEPAK SlNGH SHAKYA 
PROF. PREM SlNGH CHANDUMAJRA 

Wil l  the Minister of WELFARE b e  p leased 
state 

(a )  whether several committees constituted 
the Governmerit dur ing the prev ious years have  
recommended to constitute separate bodies for Local 
Self-Government in  the tribal d o m ~ n a t e d  areas for 
the welfare of the trlbes, 

(b) if so, the progress made In the ~mp lementa t~on  
of the above recommendat~ons, and 

(c)  the tlme by whlch separate bodms are likely 
to be const~tuted for Local Self-Government In the 
tribal dominated areas? 

[English] 
THE MINISTER OF WELFARE (SHRl BALWANT 

SINGH RAMOOWALIA) ! a )  Department of Rural 
D e v e l o p m e n t  In M ~ n ~ s t r y  of R u r a l  A r e a s  a n d  
Employment  and  Min ls t ry  o f  U r b a n  A t l a ~ r s  and  
Employment had set up two separate Commltlees ot 
M Ps and Experts to make recommendat~ona on  the 
salient f e a t u r e s  o f  t h e  law f o r  extending the  
provisions of Cons t~ tu t ion  (73rd Amendment)  Act.  
1992 a n d  ( 7 4 t h  A m e n d m e n t )  Ac t ,  1 9 9 2  l o  I h e  
Scheduled Areas whlch are pre-dommantly mhablted 
by the Scheduled Tribes 

(b)  and fc j  Both the Committees have subm~l ted  
the11 r e p o r t s  t o  t h e  G o v e r n m e n !  o l  l n d ~ a  The  
Depar tment  of R u r a l  A reas  a n d  e m p l o y m e n l  1s 
actively processing the matter In consu l ta t~on  wi lh 
c o n c e r n e d  A d m i n ~ s t r a t i v e  M ~ n i s t r i c r s  a n d  S ta re  
Governments for ~mplement ing the recommendr t~ons  
contained In a ioresald reports M ~ n i s t r y  of Urban 
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Affairs and Employment have also initiated a dialogue 
with Ministry of Rural in this connectlon. 

[Translation) 

D R .  M A H A D E E P A K  S l N G H  SHAKYA . M r .  
Speaker, Sir, my quest ion f rom the hon. Welfare 
Minister was regarding separate bodies I had asked, 
whether several committees constituted by him lor 
the  welfare of Scheduled Castes and Scheduled 
Tribes have sent their recommendations to him for 
the  cons t i tu t ion  of s e p a r a t e  bodies' You have 
a l ready  a d m l t t e d  tha t  y o u  have  r e c e ~ v e d  such 
recommendations. Scheduled Castes and Scheduled 
Tribes are bemg exploited po l~ t~ca l l y ,  economcal ly,  
soclally and educatronally and we feel that we have 
not b e e n  able to  s lop  thls exp lo r ta t~on  For this 
p u r p o s e ,  t h e s e  c o m m l l t e e s  h a v e  sen t  t h e ~ r  
recommendations to  you  to  constitute a Separate 
body so that It may think over in thls regard properly 
You have s a ~ d  in your reply thal almost four years 
have passed since 73rd and 74th Amendments were 
made In 1992 In thls case ellher you say that you 
do not rely on  the Par l~amentary Comm~ttees and 
only  then  y o u  h a v e  const l tu ted the cornmlttees 
comprising o l  other experts I would like l o  ask you 
whether Expert Commltlees constltuted hy you conslst 
of experts belonging only lo  Scheduled Castes and 
Scheduled T r ~ b e s  slnce only wearer knows where 
the shoe pinches? 

SHRl  BALWANT S lNGH RAMOOWALIA Mr 
Speaker ,  S l r ,  t h e  t w o  committees w h ~ c h  were 
c o n s t ~ t u l e d  compr ised o l  the hon Members and 
experts both They presented the report In 1995 The 
recommendal~ons of the commlllees whlch are w~th ln  
the ambll of Schedule 5 - 6  pertalnlng to frlbal areas 
should b e  considered In accordance w ~ t h  the splrlt 
of 7 3 r d  a n d  7 4 t h  Amendment  w h ~ c h  g lves  
admlnlstratlve power to local bodles and 11 should 
b e  extended by lncorporat lng age old tradtt lons. 
mode o l  lmparlrng ju t~ce and also krepmg In mmd 
the resources of the t r~ba ls  The conimlttees have 
presented t h e ~ r  reports on these Ilnes I have sald 
that 11 IS under conslderat~on and deep study 1s going 
on that ( Interrupr~ons i 

DR M A H A D E E P A k  S INGH SHAKYA MI 
Speaker Sir, 11 IS my second supplementary questlon 
The hon M~nls ter  has rep l~ed  to my questlon but he 
drd no1 make I! clear I nm no1 ~nterested In members 
01 the c o m m ~ l l o e s  because every ccmmlt lee has 
members I wanted l o  know whether tho members of 
the co rnml t te rs  cons f l tu ted  by you  and exper ts  
n o m l n a l e d  b e l o n g e d  l o  Schedu led  Cas tes  and  
Scheduled Trlbes? Whal IS the11 number? My second 
questlon IS (Inferrupfrons l 

MR SPEAKER Now ask the se iond  quesllon 
qulc kly 

Wrltfen Answers 

DR. MAHADEEPAK SlNGH SHAKYA . I am asklng 
the same. You had stated in  your reply that you had 
contacted State-Governmenls and the Ministry o f  
Urban Affairs and Employment and that the work 
was in full swing. I would like to request you to flx 
a limit of works done during 1992-1996 1 would also 
l ike t o  k n o w  t h e  t i m e  b o u n d  s c h e m e  l o r  t h e  
constitution of these bodies and the t ime by whlch 
thls scheme will materiallsed. 

SHRl BALWANT SlNGH RAMOOWALlA : You do 
not glve an opportunity to give c lear  reply. S h r ~  
G ~ l e e p  Slngh B h o o r ~ y a  was the Chai rman of that 
Committee. Secondly, we have clearly stated in  the 
common mlnlmum programme, rural programme of 
Unlted Front that 

[English] 
'The Un~ted  Government will also study 
MR SPEAKER : The Ouestron Hour IS over 

WRITTEN ANSWERS TO QUESTIONS 

Outstanding Amount  o f  P.F. o f  Beed i  Workers 

'22 SHRl K PRADHANI Will the M~nrster of 
LABOUR be pleased to stale : 

(a)  the number of Beedr workers whose provident 
fund IS regularly deposited by the factory owners 
w ~ t h  concerned  author^! es Slate-wlse, 

(b)  the amount of prov~dent  fund whlch IS stlit 
outstand~ng aga~nst  Beedl tactory owners State-wise 
and 

( c j  the steps taken!proposed to be taken by the 
Gsvernment In t h ~ s  regard? 

THE MINISTER O F  L A B O U R  ( S H R l  M 
ARUNACHALAMI ( a )  to (c )  A statement IS  enclosed 

STATEMENT 
---,-, .-.-. 

S Name of Slatel  As on As on 
No R e g ~ o n  3 1 1 2 9 5  3 1 3 9 6  

No of EPF Amount of 
subscrlbers EPF Arrears 

In Beedl (Rs In lakhl 
Industry 

1 2 3 4 
. 

1 Andhra Pradesh 4,31.021 1 1  62 
2 Blhar 28.322 201 89 
., . -.-.*-- --.-. 7- .---.- ---..----..--.- 
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3 Gujarat 
4 Karnataka 
5 Kerala 
6 Madhya Pradesh 
7 Maharashtra 
8.  N.E.Region 
9 Orlssa 
10 Rajasthan 
1 1  Tamil Nadu 
12 Uttar Pradesh 
13 West Bengal 

1 .oo 
14.32 

34.34 

26.92 

28.93 

0.17 

4.90 

8.57 

152.51 

100 11 
1 1  8.66 

(under reass- 
essment on 
directions of 
H ~ g h  Court) 

Necessary legal and penal action as p rov~ded  
under Section 7A,  8 8 ,  14,  148  of the EPF 8 M.P Act, 
1952 and also under Sec t~on  406/409 of the i .PC is 
already belng taken to recover the outstanding dues 
frorn the defaulting estabi~shments 

T.V. Transmittere 

'23 S H A l  B H E R U  LAL MEENA . Wl l l  the 
Mmlster of INFORMATION AND BROADCASTING be 
pleased to state 

! a )  the number o f  T V  Transmitters ready for 
commlsslonlng in the country. State-w~se;  

f b l  whether insplte of test ing of some of the 
abrJve t ransm~t te rs ,  telecast has not so far been 
starred from these transmlsslon centres, 

/ c j  11 so, the details of such centres, State-wlse 
and the reasons for dealy In thls regard, and 

Id )  the tlme by wh~cF' these t!ansm~t:ers are likely 
tc be made operat~onal '  

THE MINISTER O F  C l V i L  AVIATION A N D  
M'NISTER OF INFORMATION AND BRQADCASTING 
f S H R I  5 M IBRAYIM) f a )  tc i d )  Sixty SIX 166) 
transmlt!e!s of varylng power are presently ready for 
commlsstonlng In the country 5:ate-wlse 11st of these 
fra?smitters IS enclosea as stalemen! The delay In 
comrnissloning of these transmitter prcjjecls has 
ma~n ly  t e e n  due to non.ava~labl! l ty of slay1 sanctions 
for operatlor, and maln!enanc6 of tbese projects 
These p ro~ec ts  wculd bs commrssloned no sooner 
than the grant of staff sanc:~ons lor whrct~ every effort 
IS belng made 

STATEMENT 

State-wise list o t  the TV transmitters ready lor 
commissioning in  the country 

StateIUT Transmitters Locations Number 

1 2 3 4 

Andhra Pradesh HPT: Kurnml 4 
LPTs : Bellampally 

Pedanandipadu 
Kadiri 

Arunachal VLPTs : Kalaklang 3 
Pradesh Chayangtajo 

Yomcha 

Bihar LPTs Phoolperas 2 
Noamundy 

Gujarat LPTs : Amod 4 
Deesa 
Mangrol (Sural) 
Morbi 

Goa LPT : Panaji (DD2) 1 

Haryana LPT Rohtak 1 

Karnataka LPTs Harpanahall1 5 
Sagar 
Gokak 
Ars~kere 
Basava Kalyan 

Kerala LPT Thodupuza 2 
VLPT Devlholarn 

Madhya Pradesh LPTs Gadcrwara 4 
Sakt! 
Kelaras 
Narayanpur 

Maharashtra LPTs Sh~rpur 3 
Aher~ 
Navapur 

Man~pur VLPT Moreh 1 

Nagaland HPT Mokokchung 1 

Ralaslhan HPTs Jaisalmer 1 1  
Barmer (In1 ) 

LPTs Nohar 
Mt Abu 
Pralapgarh 
Karauh 
N1ma1 
Rajgarh 
Bar i  Sadr~ 
Shahpura 

VLPT N r r m  Kr Thana 
Or~ssa LPTs Sohrla 5 

Kab~suryanagar 
VLPTs T Rampur 

Badabarbll 
Nayagrrh - ..._..." ---_--.-.- -.-.-....-,,-,.--,..,----. .. . - . 
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Tamllnadu 

Tripura 
Uttar Pradesh 

West Bengal 

Andaman 6 
Nlcobar 
Islands (U.T ) 
Dadar 6 Nagar 
Have11 i U  T ) 

LPTs : Pat tuk~taol  5 
Attur 
Kr~shnagirl 
Shankarankovil 

VLPTs . Valparai 
VLPT : Dharmanagar 1 

LPTs : Ganj Dundwara 9 
Kasganj 
Mau Ranrpur 
Naugarh 
Auraiya 
New Tehrl 
Mahoba 
Athdama 
Nanpara 

LPTs , Farakka 2 
Murshidabad (DD2j 

LPT Port Bla~r (DDP) 1 

LPT S~lvassa 1 

T.V. Channel  for Educat ion P u r p o r e r  

'26 SHRlMATl SHEELA GAUTAM 
SHRl RAMESHWAR PATIDAR 

Will the  M l n ~ s t e r  o l  INFORMATION AND 
BROADCASTING b e  pleased to state 

( a )  the number o l  chlldren programmes telecast 
on Doordarshan durlng the last three years, year- 
wise. 

fb)  whether the Government are contemplatmg 
to launch a new T V channel exclusively for the 
purpose of educat~on In order to popularlse dlstance 
e d u c a t ~ o n ,  

fc) l f  so ,  the time by whlch the sald channel IS 
llkely to b e  started. 

(d)  whether the Governmen! propose to allot one 
c h a n n e l  l o  a non .Government  agency lor th is  
Purpose, and 

(9 )  11 so, details and the terms and condltlons 
thereof' 

THE M I N I S T E R  O F  CIVIL AVIATION AND 
MINISTER OF INFORMATlON AND ARJADCASTING 
(SHRI C M IBRAHIM)  ( a )  Intormatlon IS belng 
collected and w ~ l l  h e  laid on the Table of  the House 

(b)  A Workrng Group on "Rapid Expansion of 
Open ~ e a r n ~ n g t ~ ~ r t a n c e  Educa t ron  has  been  

const i tuted by the Min is t ry  of Human Resource  
Deve lopment  ( D e p t t .  of E d u c a t i o n )  u n d e r  the  
Chai rmanship of Educa t ion  Secre ta ry  T h e  f i rs t  
meeting of the Working Group was held on  29.1 1 95 
wherein it was decided to  constitute a sub-Group 
under the Chairmanship of Shri Bhaskar Chatterlee. 
Joint Secretary (Adult Education) to  look into the 
various aspects and formalise the requirements for 
Educational Channel. The sub-Group has since made 
some recommendations w h i c h  a r e  u n d e r  
examlnatlon 

(c) At thls stage, no specific time frame can be 
indicated for operationallsation of this Channel 

(d) No, Sir 
(e)  Does not a r m  

Fore ign Private Sector  Aeroplanes 

'28 SHRl  SATYA D E O  S l N G H  W i l l  t h e  
Minister of CIVIL AVIATION be pleased to state 

( a )  whether  the  N e p a l  G o v e r n m e n t  h a s  
requested the Government of lndla to permlt the 
prlvate sector aeroplanes into Indian arr territory. 

(b)  if so. the details thereof, and 
( c )  the reactlon of the Unlon Government In thls 

regard' 
THE MINISTER OF C l V l L  AVIATION A N D  

MINISTER OF INFORMATION AND BROADCASTING 
(SHRl C M IBRAHIM) . ( a )  and (b )  Yes S I ~  The 
Government of Nepal has proposed amendments In 
the Air Servlces Agreement to enable des~gnatron of 
addlllonal alrllnes l o  operate to lndla 

( c )  To dlscuss this and other matters o l  mutual 
interest,  br.lateral talks between Indla.Nepal are 
proDosed to be held sho:tly 

Labour  Product iv i ty  

'29 SHRl NlTlSH KUMAR 
SHRl JAGMOHAN 

Wll i  the M ~ n l s t e r  o f  LABOUR b e  p leasee !o 
state 

( a )  whe ther  labour  p r o d u c t ~ v ~ t y  espec ia l l y  
agrcultural productlvlty In the country has remalned 
low as compared to the productwlty level oh ta~ned  
by other countries, 

(b )  it s o  the datalls thereof. 
( c )  the steps taken hy the Government to Improve 

the labour producttv~ty In the country. and 
(d )  the schemes prepared by  the Governmup: 

to p r o v ~ d e  education and  m e d l c a l  tac l l l t l es  ! 3  

the labourers In the uriorganlsed sectcr and the 
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amount sanctioned for the purpose during the current 
year? 

THE M I N I S T E R  O F  L A B O U R  ( S H R I  M .  
ARUNACHALAM) : (a) to (d) .  Asian Product ivi ty 
O r g a n i s a t i o n  i s  p u b l i s h i n g  ind ices  r e l a t i n g  t o  
productivity levels and its changes in respect of its 
member countr ies.  According to  the comparat ive 
in format ion o n  product iv i ty  leve ls  and  changes  
published in 1995, labour productivity in agriculture 
in respect of lndia for the year 1990 was higher than 
7 countries and lower than 5 countries A statement 
ind~cating the labour productivity indices of member 
countr ies of AsIan P r o d u c t ~ v ~ t y  Organisat ion tor 
agriculture is enclosed. 

Labour management policies are being geared 
both in the private and public sector so as to improve 
productivity in the country. These pollcies include : 
adoption of modern technology, modern managempnt 
practices, and tralnlng and retralnlng of workers ets. 

Walfare funds to provide medical facil it ies to 
Beedl workers, Mine workers and Cine workers have 
been  establ ished. Labour Welfare Organlsatlon is 
r u n n i n g  12 h o s p i t a l s  (515)  b e d s )  and  2 2 2  
dlspensarles including one chest c l in lc  at dltferent 
places to provide health care and family welfare 
f a c ~ l i t l e s  t o  b e e d l  and  mlne  workers .  These  
instltutlons have a mobile u n ~ t  attached to them A 
number of health schemes have been drawn up for 
b e e d i ,  m i n e  a n d  c i n e  workers  These  inc lude  
reservat~on of beds In TB hospitals and f inanc~a l  
help for treatment to  workers suffer ing from TB. 
c a n c e r  m e n t a l  d ~ s e a s e s  lep rosy ,  k idney  
transplantallon, maternity benef~t  etc 

An amount of Rs 21 9 crores has been p rov~ded  
In the budget from welfare funds lor the year 1556- 
57 towards health schemes 

As regards education a number of schemes have 
b e e n  p r e p a r e d  b y  t h e  G o v e r n m e n t  to  p r o v l d e  
e d u c a t ~ o n  to  the ch i ldren of the workers In the 
unorgan~sed sector These include scholarships for 
children of mlnes, beedl and cine workers studylng 
In Class V and above In recognised Ins t l tu t~ons .  
f ~ n a n c ~ a l  asslstancc for purchase of school uniforms 
text books and stationery etc to the chddren studying 
in upto Class IV. ass~stance for purchase of school 
buses to the mine managements, assistance to the 
mine managements for maintenance of libraries and 
for r u n n l n g  c e n t r a l  l ~ b r a r y  g r a n t s - i n - a ~ d  for 
recognlsed schools, lncentlve 8 We 1 00 per day 
per g ~ r l  chlld tor promollng beller enrolment of g ~ r l  
children of mlnes beedl workers and Clne workers 
etc The tcital amount sanctioned for ed ~ c a t l o n  In the 
budge t  for 1906-57 s tands  at R s  11.00 crores 
approxmate ly .  

STATEMENT 

Comparison o f  Agricultural Productivity Indices 
among Asian countries tor the year 1990. 

Bangladesh 
Republic of China 
Fi j i  
Hong Kong 
lndia 
Indonesia 
Japan 
Republic of Korea 
Malaysia 
Nepa l  
Pak~stan 
Philippines 
Singapore 
Srl Lanka 
Thailand 

56.16 
132.1 1 

N.A.  
158.13 
121.51 
102.68 
116.72 
130.74 

N . A .  
130.1 5 
102.98 
108.83 
90 99 

127 67 
118 43 

Reservat ion t o  O B C r  i n  P r o m o t i o n r  

'30 SHRI G L KANAUJIA W ~ l l  the Mlnlsler 31 
WELFARE be pleased to state 

(a )  whether the Government are contemplallng 
to p r o v ~ d e  r e s e r v a t ~ o n  i n  promotions to  the  
Government employees belonging to Other Backward 
Classes, 

(b)  17 so the details thereof, 

( c )  11 not the reasons therefor 

Id )  whether the Government have also recewed 
suggesttons~requests from certaln o r g a n ~ s a t ~ o n s  In 
t h ~ s  regard 

(e)  11 so the detads thereof, and 

( I )  the steps takenlproposed to b e  taken by the 
Government In thls regard? 

THE MINISTER OF WELFARE !SHRI BALWANT 
SlNGH RAMOOWALIA) l a )  to ( I)  Representet~ons 
have been recelved f rom certaln organ~sat lons fo! 
p r o v l d l n g  r e s e r v a l l o n  I n  p r o m o t t o n s  I n  the  
Government  jobs to O B C s  The l s s u e  IS under  
considerallon of the Government The names of the 
organlsatlons are glven In the enclosed Statemcnr 

STATEMENT 

1 0 P Barwadla, State General Secretary. BJP, OBC 
Cell, Rajasthan, Ja~pur  

2 G e n e r a l  Secre ta ry ,  B C  E m p l o y e e s  Walfarct 
A s r o c ~ a t ~ o n .  T~rupa l i ,  Andhra Pradesh 
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Anything obscene or defamatory; 
Incitement to vlolence or anything against 
maintenance of law and order; 
Anything amounting to contempt of court; 
Aspers ions against the  integri ty of the 
President, Governors, and Judiciary; 
Attack on a political party by name; 
Hostile criticism of any State or the Centre; 
A n y t h i n g  s h o w i n g  d i s r e s p e c t  to  t h e  
Const i tut~on or advocating change in the 
Constitutton by violence, but advocating 
changes in a constitutional way should not 
be debarred. 

(b)  Year-wise detalls of revenue earned are as 
under 

Year Rs.  ~n crores 

( c )  Doordarshan prevlews al l  its programmes 
before telecast so that they are in accordance wlth 
the provlslon ot the Broadcast Code ~nc lud lng  In 
respect of violence and obscenity. The programmes 
broadcast by forelgn satellite channels do not come 
withtn the amblt of Government of lndla Regulat~ons. 

Set t ing u p  of Air Cargo Corporat ion 

'33  SHRl DHIRENDRA AGARWAL 
SHRl VlNAY KATIYAR 

Wiil the M ~ n ~ s t e r  of ClVlL AVIATION be pleased 
to state 

( a )  whe ther  the  Government  have  rece ived  
:ec;~es!s for setting up of an Alr Cargo Corporalton 
is T e e ?  the increasing demand for air t ransport 
serdces 

(a ;  I' so the deta~ls  thereof, and 
' c :  :he setps taken by the Government In this 

regard' 
T r i E  Mihr lSTER O F  C l V l L  AVIATION A N D  

MIhISTEa OF IYFORMATION AND BROADCASTING 
(S+RI S M IBRAYIM) l a )  and fb)  Federation of 
lndlan Shambers of Ccmmerce and Industry have 
suggested that investment In cargo f a c ~ l ~ t ~ e s  b e  
d e l ~ n k e d  f rom the overal l  Investment rn alrports 
Further they have suggested that Ihe Investment In 
cargo sector by the Airpcrts Authortty of lndla b e  
made tr,rough an Alr Cargo Corporat~on 

These suggestlcns have not been made formally 
elther to the Commerce Mmlstry or to h e  Mlnlstry of 
Ctvrl Avration The suggestions are contamed In an 
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A p p r o a c h  P a p e r  fo r  t h e  N i n t h  P l a n  f r o m  t h e  
Federation of Indian Chambers of Commerce and 
Industry. 

(c) The suggestions do not appear to b e  feasible 
slnce fundlng of a separate cargo corporation will 
erode the resource base of the Airports Authority of 
lndla (AAI) at this juncture. In  any case,  AAI has 
drawn up plans for development of cargo complexes 
at major airports while the existing cargo handling 
facilities are being upgraded in a phased manner 

(Translation] 

Pract ice o t  Carry ing N igh t  So i l  

'34. SHRl PRABHU DAYAL KATHERIA Will 
the Minister of WELFARE be pleased to state 

(a)  whether it IS a fact that the practice of carrylng 
night soil is still in  vogue in the country; 

(b) if so, whether the Government have chalked 
out any new scheme to abollsh this practice; and 

(c)  it so,  the details thereof' 

THE MINISTER OF WELFARE (SHRi BALWANT 
SlNGH RAMOOWALIA) . ( a )  Yes Slr, the p rac t~ce  of 
carrylng N ~ g h t  Soil 1s st111 In vogue In the country 

(b) and (c )  Natlonal Scheme of Liberation and 
Rehabllltation of Scavengers was launched In March, 
1992 to ellmrnate the Inhuman practice of scavenging 
by the end of the Vl l l  F ~ v e  Year Plan i e 31st March, 
1997 The Scheme provldes lor 

The  

T ~ m e  bound programme for ldent i fcat ion 
of Scavengers and their dependents and 
therr aptitude lor alternattve trades through 
survey 
Trarning In Identitled trades. Tratnees are 
provlded stlpend at TRYSEM rates 
The flnanclal package lor the rehabrltlalmn 
provtdes for Investment of upto Rs 50,0001 
The Capltal subsidy of Rs 10,000/- or 5Uo0 
of the project cost whichever 1s less I S  

p r o v ~ d e d  by the Central  Government !n 
addttlon, margln money loan of 15% 01 (he 
project cost at concesslonal rate o l  Interest 
o l  4% 18 also provided There IS provlston 
for Bank loan for the remalnlng amount 
under the concesslonal DRI  scheme to the 
benef~c lar les 

S ta te  S c h e d u l e d  C a s t e  Deve lopmer r l  
Corporations a r e  I h e  n o d a l  a g e n c y  for t h e  
implementat~on of the scheme at grassroot level 
Natlonal Scheduled Castes and Scheduled Trlbes 
Fmance 6 Development Corporaltons (NSFDC]  1s 
glven the responsibility of day to day lmplementatlon 
monitoring as well as the task of coordination and 
co l labora t~on  with Scheduled C a r l e  Development  
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Corporrt lonr in Impl@monllng tho rcheme. District Identified so far comes to 7,86,94l. The number of 
Collootorl Doputy Commlr@lonorr r r r  rrrPon8lblo for beneficiaries trained and rehabilitated during the year 
the over all implemtntrt lon of tho rch rme.  1992-93, 1993-94, 1994-95 and 1995-96 (target) is 

Based on t h r  r u r v r y  r rpor l r  tubmlttrd by the enclosed as statement-I. Central Assistance released 
I. State Govornmont r ,  tho numbor of r c r v e n g e r r  to the States is enclosed as statement-ll 

Progrorr mad8 undrr t h r a  Natlonal Sch8mo of Llberatron And Rehabilitation of 
Sc#v#ngrf# and thelr dependents 

(Target, 
S StatelUT'a I d r n l l f l ~ d  No. of 1982-93 1993-94 . 1994-95 1995-96 

No. 8 c r v o n  Trained Rehabill Trrined Rehabili- Trained Rehablli- Tralned Rehabi l l -  
gar8 ta t rd tated tated tated --. 

Andhrs P r r d r r h  
Assam 
Blhar 
Gujarat 
Harysnr  
Himachr l  P r r d o r h  
Jammu 6 Karhmlr 
Karnataka 
Kerala ' 

Madhyr Pradesh 
Maharaahtra 
O r ~ a s r  
Punjab 
Ra j r r than  
Tamil N r d u  
Uttar Pradeah 
West Bongal 
Dnlh i  
Nagaland 
Meghalaya 
Pondlc herry 

SrareAJT's wrse tunds released under Natronae Scheme of L~bera t~on  and 
rehrbilitar~on of scavengers and thelr dependents 

-.-- 
S No Name of Stale 1991.92 1992.93 1993-94 1994-95 1995.96 - --- 7- 

1 2 3 4 5 6 7 
.--- -----. P 

1 Andhrr Pradesh 2 00 2 55 4 59 0 62 
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1

4. Gujarat
5. Haryana

6. Himachal Pradesh
7. Jammu & Kahmlr
8. Karnataka
9. Kerala

10. Madhya Pradesh
11. Maharashtra 

12 Orissa
13. Punjab
14. Rajasthan
15. Tamil Nadu 

Uttar Pradesh 

West Bengal
18. Delhi
19. Pondicherry
20. Nagaland
21. Meghalaya

16.
17.

2.50
1.50 

0.60

0.025
1.75 

0.25
4.00 

3.70
3.50
3.50
4.75
5.00
8.00 

2.00
3.75 

0.025

0.025

1.86
1.76
2.53
1.00

3.09
0.30

13.36
6.59
0.58
0.58
1.01

0.80
14.94

3.63
0.05
0.05

2.00 
7.14 

Not due 

-do- 

-dp- 
-do- 

12.26 

3.78 

1.19 

Not due 

2.27 

Not due 

37.63

Not due

0.11

4.00

15.89

5.00

2.44
45.05

20.18
5.80
2.56
2.55

16.86
13.85
38.16

Total 50.50 60.73 70.97 73.00 89.96

[English]

Protection of Film Industry

*35. SHRI P.R. DASMUNSI : Will the Minister 
of INFORMATION AND BROADCASTING be pleased 
to state :

(a) whether to save the Film Industry as a whole, 
irrespective of language, the Government propose 
to consider not to release and video of any film 
unless it is released and stayed in market from the 
date of release for 60 days;

(b) whether the Government propose to make 
necessary law in this regard; and

(c) if not, the manner in which the Government 
propose to protect the Film Industry?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
{SHRI C M. IBRAHIM) : (a) to (c). The production and 
distribution of films is controlled by the Film Industry 
itself which is In the private sector. Hence, it is for 
tnem to decide the manner in Which to release feature 
films, both in the celluloid and video formats. The 
Government has no proposal to enact .any legislation 
on the subject of release of films,

Vljay Kelkar Committee

•36. SHRI AMAR PAL SINGH :
DR. RAMKRiSHNA KUSMARIA :

Will the Minister of CIVIL AVIATION be pleased 
to state :

(a) whether the Vljay Kelkar Committee which 
was aet up to work out the finance restructuring of 
Indian Airlies has submitted its report;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) No, Sir.

(b) and (c). Do not arise.

Number of Aircrafts in Al and IA

*37. DR. T. SUBBARAMI fiEDDY : Will the 
Minister of CIVIL AVIATION be pleased to state :

(a) the number of aircraft Airbus-300 and Airbus- 
320 in operation at present with Air India and Indian

"'Airlines;
(b) the life span of above aircrafts which have 

completed their operation period;
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(<j) the criteria to induct new aircrafts in place of 
thosa which have completed their operation period; 
and

(d) the steps proposed to be taken to induct new 
A-300 and A-320 aircrafts to replace the worn-out 
aircrafts for air safety and augmenting the capacity 
well in time?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a)

Number of aircraft 
A-300 A-320

Air India 3
Indian Airlines 10 30
(b) and (c). No life span is specified for the 

aircraft. The operation may continue subject to the 
Airworthiness of the aircraft as per regulations of 
Directorate General of Civil Aviation.

(d) There is no proposal at present to acquire 
new aircraft of A-300 or A-320 type by Air India or 
Indian Airlines for replacement or capacity 
augmentation.

[Translation]

Loss to Air India and Indian Airlines

*38. SHRI SOHAN BEER
KUMARI UMA BHARATI :

Will the Minister of CIVIL AVIATION be pleased 
to state :

(a) the loss suffered by Indian Airlines and Air 
India during each of the last three years and the 
current year, so far;

(b) the reasons therefor and the routes on which 
loss Is being incurred;

(c) the concrete steps taken or proposed to be 
taken by the Government to meet the loss and make 
them profitable;

(d) whether the Government also propose to 
merge IA and Al for the development of Civil Aivation; 
and

(e) if so, the details in this regard?
THE MINISTER OF CIVIL AVIATION AND THE 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a)

Year Net ProfMLossl.................
Air India Indian Airlines

(Rs. In crores)
1993-94 201.90 (258.46)
1994-95 40.80 (188.73)
1995-96 (244,00) * (134.25) *
1996-97 (93.80) * (25.00) *
(Upto May, 1996)

* Provisional

(b) Air India incurred losses during 1995-96 due 
to increase in expenditure on account of interest 
and depreciation on naw aircraft, reduction in yield 
due to increased competition, increased landing, 
handling and navigational charges, agitation by 
engineers, depreciation of rupee value etc. Air India 
has been Incurring loss on its operations to the 
continent, Canada, UK, Africa and freighter 
operations to USa and Singapore.

Indian Airlines has been incurring losses due to 
grounding of A320 fleet, entry of private airlines on 
trunk routes, exodus of pilots, unfavourable exchange 
fluctuations etc. Indian Airlines has been incurring 
losses on routes connecting stations in North East 
region, Jammu and Kashmir and Andaman & Nicobar 
Islands.

(c) Air India and Indian Airlines are taking steps 
to Improve their product, image and on time 
performance to attarct more passengers and to 
increase revenue.

(d) and (e).The Government recognises the need 
for increasingly integrated functioning of Air India 
and Indian Airlines in order to enable them to draw 
upon the strengths of each other.

TV Transmitters on Border Areas

*39. SHRI MAHENDRA SINGH BHATI :
SHRI JAGATVIR SINGH DRONA :

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether the border districts of Rajasthan and 
other states are affected by propaganda by the 
neighbouring countries through their high power 
transmission centres;

(b) if so, whether the Government propose to set 
up high power T.V. transmitters at border areas to 
counter the propaganda; and

(c) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) to (c). With a view to 
counter the propaganda being beamed from across 
the border by the neighbouring countries, the 
Government has undertaken a scheme to strengthen 
Doordarshan service in such areas, including those 
in Rajasthan. The scheme, inter-alia, euvisages 
setting up of four 10 KW and one 1 KW HPTs, and 
35 VLPTs In the border areas across the country as 
per the details given in the attached statement. While 
all the LPTs and VLPTs have already been 
commissioned, three HPTs, one tfach at 
Ramashwaram (10 KW). Bhuj (10 KW With restricted 
tower height) and Gangtok (1 KW) have also been
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made operational. The HPTs at Jalsalmer (10 KW) ready and commlr8lonlng of tho ram# would depend 
and Barmer (I KW interim set up) are technically upon avallablllty of Btaff ranctlona. 

STATEMENT 

List of Locations where TV Transmitters were/are Envlsagod to bo ro t  up undor 
"Border Areas Television Coverage Scheme" -- 

S No State1 1 DKW 1 KW 100 W 2x10 W 
Union Territory 

1 Arunachal Pradesh Anlnl 
Along 
Bomdlla 
Chrng l rng  
Daporlzo 
Khonr r  
Namral  
Roing 
S e p w  
Tawang 
Ziro 

Forbesganj 
Madhubanl 
Motiharl 
Sitamarhi 

Salha 3 M ~ z c ~ a m  
4 Gu:arat  
5 H i ~ a c h a l  Pradesh 

S Nagaland 

Barrner 
Ja~salrncrr 

: 1 S k k ~ m  Gangtok 

B~lashpur Chamba 
Dharamsala Hamlrpur 
Mandi Kalpa 

Koylong 
Una 
Bhadarwa 
Doda 
Khalatse 
Kupwara 
K~shtwar 
Pahalgam 
Ramban 
Udhampur 

Jowal 

Chandel 
Senapati 
Tamenglong 
Nongstoln 
Mon 
Wokha 
Zunheboto 

Mangan 
Namchl 

12 Taw!~inadu Rameshwaram . 
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[English] in West Bengal  would depend upon the availability 
of resources and inter-se p r~o r i t i es  The service IS 

C h i l d  Labou r  however, available throughout the country,  including 
the entire State of West Bengal ,  via satell i te by using 

'40 SHRI  MOHAN RAWALE Will the Minister an appropriate Dish Antenna System ' of LABOUR b e  pleased to state 

( a )  w h e t h e r  t h e r e  1s a n y  p r o p o s a l  u n d e r  L o w  Power  T r a n r m i t t e r r  
cons ide ra t i on  of t h e  Gove rnmen t  to  amend  the. 
exlsting chi ld labour law, 202 SHRl  BHUPINDER SlNGH HOODA W ~ l l  

(b) 11 so, the selient features of the proposal, and 

(c )  the t lme by  which the above amendment is 
l ~ke l y  to b e  ~n t roducedq  

THE M I N I S T E R  O F  L A B O U R  ( S H R I  M 
ARUNACHALAM) (a) to ( c )  There 1s a proposal  to 
amend the Chlld Labour ( P r o h ~ b ~ t i o n  8 Regulation) 
Act. 1986 The Workshop of Collectors of the most 
c h ~ l d  labour e n d e m ~ c  d~st r lc ts  In the country, held In 
New Delhl  In September,  1995,  made a number of 
r e c o m m e n d a t ~ o n s  t o  m a k e  t h e  C h i l d  L a b o u r  
( P r o h ~ b l t ~ o n  8 Regu la t t on~  Act more s t r~ngen t  and 
e t f e c t ~ v e .  S ~ n c e  amendmen ts  In the  Act requ l re  
consu l t a t~on  wtth vanous M~nis t r~es iDepar tments .  tt 
would be d ~ f f ~ c u l t  to lay down any d e f m t e  schedule 
In this regard 

D o o r d a r r h a n  Channels .  Ca lcu t ta  

201 S H R I  B A S U D E B  A C H A R l A  W ~ l l  t h e  
M ~ n ~ s l e r  o f  lNF0,RMATlON AND BSOADCASTING be 
pleased to state 

( a !  whether the Gcve r imen !  propcse 11, telecast 
M e t r o  a n d  o the r  c h a n n e l  s p rog ran rme  b e y o n d  
Calcutta West Benga l ,  

( b !  w h e t h e r  I h e  p e o p ! e  :'f tPe S ta te  a re  
demandlng thts tor a long time 

I c )  w h e t h e r  any  s t e p s  a l e  b e n g  l a h e n  or 
plr tposed to b e  taken 10 meet the demand ol the 
Stale. 

( d )  I! so the detalls thereof, and 

( e l  11 no t ,  the reasons therefor? 

T H E  M I N I S T E R  OC CIV IL  AV ATION AND 
MlNlSTER OF INFORMATiON AND BFOADCASTING 
rSHRl C M IBRAHIM) r a l  to je)  Pepresentattons 
have been recewed f r o 3  time to tlma lor exlenston 
01 Metro Channel (DD II! servlce beyond Calctit!a In 
West Rengal  The servlce however is b e ~ n g  extended 
Inlttal ly to  State C a p ~ t s l s  ana major c l t les o f  the 
country in a phased manner depend~ng  on avatlablllty 
o f  resources and other ~nf ras t ruc lura l  tacilities The 
Servlce IS presenl ly belng relayed In West Bengal  by 
the H ~ g h  Power Transm~t ler  (@D. l l )  at Calcrltfa An 
a d d ~ t ~ o n a l  Low Power Transm~ttor IS presently under 
l m p l e m e n t a l l o n  at  M u r s h ~ d a b a d  l o t  l e l ay lng  the  
servlce Ful lher extension of Metro charinel servlce 

the M~nis ter  of INFORMATION AND BROADCASTING 
b e  pleased to state 

(a )  whether  t h e  i n s t a l l a t ~ o n  of a L o w  Power  
T ransmi t t e r  at  R o h t a k  i n  H a r y a n a  h a s  b e e n  
completed, 

(b) 11 so,  the  t lme by  wh lch I! is l ikely t o  be 
commlssloned; 

( c )  II not the reasons for delay In this regard 

(d;  whether the Low Power Transmitter installed 
at Meham In Haryana 1s tunctlonlng to its Intended 
capacl ty.  

f e j  whether adequate staff has been posted at 
the Low Power Transm~tter s t a t ~ o n s  at Meham and  
Rohtak for t h e ~ r  optimum ut l l lsat lon and 

(1) I! not the reasons therefor7 

T H E  M I N I S T E R  O F  C l V l L  A V I A T I O N  R\? 
M!NISTER OF INFORMATION AND B R O A D C A S i l N S  
(SHRI C M IBRAHIM) (a )  to ( c )  The Low Power T V  
!ransmltter (LPT) at Rohtak IS technca l ly  ready !!s 
commtss top lng  w o u l d ,  h o w e v e r ,  d e p e n d  u @ o r  
a v a i l a b l l ~ t v  ot  s t a f f  s a n c t i o n  fo r  o p e r a t i o n  a r d  
maintenance of the project 

(a )  to ( f )  Though the LPT at Meham has alreacb 
b e e n  c o m m l s s ~ o n e d  p e n d l n g  s ta f f  s a n c t l o n  : " e  
croject 1s betng operated by lnterlm staff deploymen! 
f rom e lsewhere In Doo rda rshan  ne twork  tbere t 'v  
p rov~d ing  only restricted t r a n s m m l s s ~ o r  Operat lcn  
of the transmitter on full capaclty would depend o ?  
avai iab~l l ty c f  staff sanctton to: the p r o ~ e c t  

E x p a n r i o n  o f  Air Serv ice8 i n  R a j a r t h r n  

203 SHRlMATl VASUNDHARA RAJE W I I  :be 
M~nis ter  of CIVIL AVIATION b e  pleased to  state 

( a \  whether any demand has been rece~vad  
the Government of Rajasthan to ~ n c r e a s e  alr ser\ !ces 
In the State 

(h)  II so ,  that details thereof and 
[ c )  the steps takeniproposed to  b e  taken in ? h s  

regard? 
THE M I N I S T E R  O F  C l V l L  A V I A T I O N  AL i3  

MINISTER CF INFORMATlLlN AND BROACICAST 
(SHRI C M IBRAHIM) (a)  and (b! Requests habe 
been rece~ved  to  Increase frequencies of the ex,s! :?g 
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services from Delhi and Mumbai to Jaipur. Jodhpur 
and Udaipur and to introduce service to Jaisalmer.

(c) Due to capacity and crow constraints Indian 
Airlines is, at present, not in a position to increase 
the services. The State Government is reported to 
have offered concessions to private airlines for 
operations to/from Rajasthan.

Loss to OD Channels

204. SHRI ANAND RATNA MAURYA : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state :

(a) whether prior to introduction of Star T.V. and 
other foreign T.V. Channels, Doordarshan’s DD-I and 
DD-II were earning a very heavy amount through 
advertisements, which is being diverted to foreign 
channels presently as reported in ‘Times of India’ 
dated June 21, 1996;

(b) the total amount of loss being suffered by DD 
due to diversion of T.V. advertisements; and

(c) the manner in which the Government propose 
to make good this loss and ensure smooth running 
of Doordarshan in future?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) and (b). There has been 
no adverse effect on the commercial earnings of 
Doordarshan due to the advent of foreign satellite 
channels as is evident from the following figures of 
commercial revenue earned by it during the last 
three years :

Year Revenue in crores

1993-94 Rs. 372.98
1994-95 Rs. 398.02
1995-96 Rs. 430.13

(c) In view of (a) and (b), does not arise. 
However, Doordarshan constantly strives for 
qualitative improvement in its programmes so as to 
attract maximum number of viewers and make it a 
cost-effective medium for the advertisers.

H«j Flights from Calicut Airppjt

205. SHRI MULLAPPALLY RAMACffANDRAN : 
Will the Minister of INFORMATION AND 
BROADCASTING bo pleased to state :

(a) whether representations to increase Haj 
flights from Calicut airport were received by the 
Government;

(b) if sov the details thereof; and

(c) the number of Haj flights arranged this year 
from the above airport?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM): (a) and Representations 
have been received for introduction of Haj flights 
from Calicut Airport. x

(c) Since Haj flights have been operated with B 
747 type of aircraft during 1095 and 1996, it has 
technically not been feasible to operate such flights 
from Calicut.

Central Assistance to Orissa

206. SHRI SOUMYA RANJAN : Will the Minister 
of TOURISM be pleased to state :

(a) whether the Union Government have provided 
financial assistance to Orissa for construction of 
hotels, motels and guest houses;

(b) if so, the details there of during the year. 
1995*96; and

(c) the number of hotels, motels and guest 
houses built in the State by Union Government during 
1995-96?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) to (c). The Department of Tourism, 
Government of India, does not extend financial 
assistance for construction of hotels, but provides 
financial assistance to State Government to construct 
tourist lodges, wayside amenities, yatrl niwases, 
cafetarias and some tented accommodation. Financial 
assistance sanctioned to the State of Orissa for these 
purposes during 1995-96 Is given below :•

S.
No.

Name of the project Amgttfrt 
sanctioned 

(Rs. In lakhs)

1. Amenity Centre at Dhaull 20.26
2. Tourist Lodge at Badarama 36.41
3. Floating restaurant at Barkul 42.89
4. Beach cleaners equipment, Puri,

Orissa 9.30

Total 108.86

Bonded Labour

207. SHRI RAMCHANDRA VEERAPPA : Will the 
Minister of LABOUR be pleased to state :

(a) whether the international Labour 
Organisation (ILO) has criticised India for fatting to 
check bonded labour, particularly child labour;
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(b) If so, the reaction of the Government thereto;

(c) the iHimber of bonded child labour released 
during the last three years, year-wise; and

(d) If so, the steps taken or proposed to be taken 
to eliminate boned labour In India?

N THE MINISTER . OF LABOUR (SHf^l M. 
ARUNACHALAM) : (a) and <b). The Convention No. 
29 concerning forced labour was discussed by the 
Committee on Application of Standards at 81st 
Session of International Conference held at Geneva 
in June, 1995. The Committe urged the Government 
to spare no efforts to institute the necessary 
measures for elimination of child labour and bonded 
labour. The full factual position regarding the various 
constitutional, legal and administrative measures 
taken in pursuance to the highest priority all along 
accorded by the Government to the total eradication 
of bonded labour system throughout the country has 
been fully conveyed to the Committee.

(c) A total number of 1,524 bonded child labour 
have been identified and rehabilitated in eight 
different States as reported by the respective State 
Governments.

(d) The Government have accorded the highest 
priority to total eradication of the bonded labour 
system throughout the country. The identified bonded 
labourers are rehabilitated in a time bound manner 
and the position is closely monitored by the 
Government, both at the Central and State level. 
Under a Centrally Sponsored Scheme taken up since 
1978, assistance is provided to the State 
Governments on 50:50 basis for rehabilitation of 
identified bonded labourers. The quantum of financial 
assistance under the scheme for rehabilitation of 
each bonded labour has been increased from Rs. 
6,250/- to Rs. 10,000/- since 1.4.1995. In addition, 
the State Governments have beem advised to 
suitably dovetail the assistance available under the 
Centrally Sponsored Scheme with the funds available 
under the various anti-poverty programmes in order 
to pool the resources for effective rehabilitation of 
identified bonded labour. Some States like Andhra 
Pradesh give over-riding preference to bonded child 
labourers In admitting them in Ashram Schools/ 
Residential Schools etc. where they are provided 
with facilities to study.

ITranslation]

industrial Training to Women

208. SHRI JAI PRAKASH AGARWAL : Will the 
Minister of LABOUR be pleased to state :

(a) the institution-wise details of the financial 
assistance provided for imparting industrial training

to women in Delhi during the last three years and as 
on date;

(b) whether the Government have also received 
some complaints about misirtilisation of the above 
financial assistance;

(c) if so, the details thereof;

(d) whether any monitoring group is proposed to
be set up for the purpose; and -

(e) if not, the reasons therefor?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) Three ITIs under the 
Department of Training & Technical Education, Govt, 
of Delhi are imparting Industrial Training to Women. 
Institution-wise details of expenditure incurred during 
the last three years, is as follows ;

S. Name of IT! Year-wise Expenditure
No. (in Rupees)

1993-94 1994-95 *995-96

1. ITI, 5341152 4788358 6098292
Siri Fort

2. ITI, 1745687 2073333 2352850
Jaffarpur

3. ITI, 1802000 1992309 2216049
Morigate

(b) to (d). Govt, of Delhi has reported that they 
have not received any complaint regarding 
misutilisation of funancial assistance given to Women 
ITIs and also that they do not propose to set up any 
monitoring group for the purpose.

(e) Does not arise in view of the reply furnished 
above.

Expansion of TV Network in Karnataka

209. SHRI S.D.N.R. WADIYAR : Will the Minister 
of INFORMATION AND BROADCASTING be pleased 
to state :

(a) whether the Government have taken any 
action for expansion of TV network in Karnataka;

(b) if so, the target set during the Eighth Five 
Year Plan in this regard; and

(c) the progress made as on date?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) to (c). Yes, Sir. With a 
view to further strengthen TV service in Karnataka, 
a Programme Generation Facility (PGF) Centre and 
12 TV transmitters of varying powers have already 
been commissioned into service as a part of the
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Eighth Five Year Plan schemes of Doordarshan. In 
addition, 18 TV transmitters of varying powers are 
under ~mplementation/envisaged to be set up in the 
State, subject to availability of resources an-d other 
infrastructural facilities. As implementation of such 
schemes involves various activities like approval by 
the competent authority, acquisition of site, frequency 
clearance, construction of building and tower and 
procurement of equipment, etc , these schemes are 
at various stages of implementation. 

A.I.R. Station, A s r n r o l  

230 SHRI HARADHAN ROY : W ~ l l  the Minster 
of INFORMATION AND BROADCASTING be pleased 
to state 

(a) whether the Government propose to start AIR 
statlon at Asansol, West Bengal during the current 
year. and 

(b) ~f so, the time by wh~ch  it is likely to be made 
operat~onal" 

THE MiN lSTER OF C lV iL  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C M IBRAHIM) (a)  and (b) A relay centre 
wlth 6 KW FM transmrtter and receiving facil~ties at 
Asznsol 15 expected to be ready lor commlsslonrng 
by August 96. 

21 1 .  DR. RAMESH CHAND TOMAR : 
Minisrer of WELFARE be pleased to state 

48 

Will the 

(a) the details of the welfare schemes introduced 
by the Union Government in the trlbal areas; 

(b) since when the above schemes are being 
implemented; 

( c )  whether all these schemes have achieved 
their targets; . 

(dl  I f  so, the detalls thereof; 
(e) whether the Government propose to revlew 

such schemes; and 
(1) If so, the details thereof? 
THE MINISTER OF WELFARE (SHRI BALWANT 

SlNGH RAMOOWALIA) : ( a )  and ( b ) ,  Detai ls of 
schemes and year of introduction are Indicated In 
the attached statement. 

(c) and (d). Yes, Sir. During the last 3 years, an 
amount of Rs. 1223 43 crores was released under 
various schemes against the total budget provision 
of Rs 1224 60 crores 

(e )  and (1). The schemes are reviewed every 
year at the lime of Plan discussrons with the Plannlng 
Commisslon It has also been decided to set up a 
Comm~sslon under Article 339 (1) of the Constitution 
to review strategies for tribal development 

S hit Name of the Scheme 

-- -,-- . ---.-.A -. .-.------ 

G~r is  Hosfe!s for Scheduled Tribss 

Boys Hostels for Scheduled Tribes 

Ashram Schools Ir TSP Areas 

Educational Complex In Low L~teracy Pockets lor ST Girls 

Grant- in-a~d to Volunlary Organ~sat~ons for STS 

Vocational T ra~n~ng in Tv~bal Areas 

Research 8 Tra~n~ng 
-- \ 

' , Srants l o  TRls and Award t:, Research Fellowships I 

I ,  Suppofl~ng Propcts of All l nd~a  or Inter-Sla!e nature J 
Grants-in-aid to State Tr~bal  Developmen! Cooperat~ve Corporatlons 

Grants-ln-aid to TRIFED, P r ~ c e  Support to TRIFED 

S:~ec~al Central Asslsfance lor TSP 

Grants Under Article 275 ( I )  of the Const~tut~on 

Year ot 
~ntroducl ion - 

Five 
I l l  Year Plan 

1989-90 

1990.9 1 

1993-94 

1953-54 

1995.93 

1992.93 

1987 

Vth Flve Year 
Plan 

1974.75 
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[English}

National Media Policy

212. SHRI RUPCHAND PAL :
SHRI KODIKUNNIL SURESH :

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether a Sub-Committee of Consultative 
Committee attached to his Ministry on the National 
Media Policy has submitted its report;

(b) if so, the details of the recommendations 
made;

(c) the reaction of the Government thereto; and
(d) if not the time by which the report is likely to 

be received?
* THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) to (d). The Sub-Committee 
of the Consultative Committee for Ministry of 
Information & Broadcasting has submitted ‘A Working 
Paper on National Media Policy’ to the Chairman of 
the Consultative Committee i.e. Minister of 
Information & Broadcating on 29th March, 1996 for 
consideration in accordance with the terms and 
conditions for the functioning of the Sub-Committee. 
In the meantime the Lok Sabha was dissolved and 
General Elections took place for the constitution of 
the new Lok Sabha. The Consultative Committee of 
MPs for the Ministry of information & Broadcasting is 
yet to be constituted. The Working Paper on National 
Media Policy will be placed before it for consideration/ 
discussion as soon as it is constituted. A summary 
of the recommendations is enclosed as statement.

STATEMENT

Summary of Recommendations

The broadcasting should observe a greater 
degree of responsibility and sensitivity to Indian 
culture and ethos and cater to the developmental 
requirement of the country. It should achieve an 
Indian personality in telecasting/broadcasting.

(Para 6.41.1)
9.2 There should be a regulatory body to oversee 

both public and private telecasting/broadcasting. In 
this connection, the Sub-Committee noted that the 
provisions of the Prasar Bharati Act, which was 
unanimously passed by Parliament in 1990 should 
be kept in mind while framing the regulatory 
mechanism which should be an independent 
autonomous authority. The Sub-Committee is of 
confirmed opinion that no recourse should be taken 
by the Government to dilute the provision of the 
Prasar Bharati, Act* 1990. This regulatory body may

be set up to ensure adherence to the programmes/ 
advertisement codes and other stipulations. This 
body or similar independent body may also develop 
an effective mechanism for public grievance 

, redressal as well as implementation of its 
recommendations in resp*£t of such grievances.

(Part 6.4.1.2)

9.3 Adequate care should be taken td enable 
the setting up of non-commercial broadcasting stations 
to be run by universities, educational Institutions, 
panchayats/local bodies, State Governments, etc.

(Para 6.4.1.3)
9.4 The Sub-Committee recognises that for 

public broadcasting, adequate funding in the form of 
state support is necessary. The content of 
programmes or software is often dictated by the 
funding and therefore the Sub-Committee strongly 
recommends that this aspect should receive the 
attention of the government and an institutionalisad 
system be worked out.

(Para 6.4.1.4)
9.5 The national broadcasters-Akashvani and 

Doordarshan-shouid bear the responsibility to offer 
a high quality public service broadcasting that 
informs, educates and entertains the people and also 
provide coverage to national events like the Republic 
Day Parade. Taking into account the reach of the 
national broadcasters, primacy and exclusive 
responsibility should be provided to them in the 
matter of coverage of national events like Republic 
Day Parade, Independence Day, the President’s 
Address to both the Houses of Parliament, etc.

(Para 6.4.1.5)
9.6 The rights/obligations and exclusivity of the 

national boradcasters should be codified through law.
(Para 6.4.1.6)

9.7 Whereas the broad policy approach should 
be the same for radio and television minor variations/ 
differences can be made in view of the difference in 
reach and impact of the two media. Programme/ 
advertisement codes should be similar, if not, same. 
The viewer/listener interest should be kept in mind 
while spacing the advertisements. A new production 
style which is people-oriented should be developed.

(Para 6.4.1.7)

9.8 In tune with the policy framework suggested 
here, the Indian private sector/State Government/ 
NOGs/Local Self Government should be allowed to 
enter the field of broadcasting/telecasting.

(Para 6.4.1 8)
9.9 Appropriate provisions must be made to 

•figure that the control of private broadcasting does 
not fail in the hands of companies having major
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stake In the print medium or vice-versa. Cross-media 
ownership restrictions must, therefore, be 
considered. /

(Para 6.4.1.9)
9.10 Direct' or indirect foreign equity participation 

in companies entering the field of private 
broadcasting should not be permitted.

(Para 6.4.1.10)
9.11 Access on the private channel should be 

available to the common man through appropriate 
provisions in the law.

(Para 6.4.1.11)
9.12 In view of the Supreme Court's Judgement 

on airwaves, an independent authority must be set 
up to control and regulate the use of airwaves. The 
Sub-Committee felt that the integrity of the Indian 
Skies is as Important as her territorial integrity. This 
regulatory authority must be set up through a law 
enacted by the Parliament at the earliest. This Body 
can combine the functions ot the regulatory body 
mentioned in para 6.4.1.2 or can be a separate body 
exclusively for controlling the sky waves under the 
regulatory body mentioned in para 6.4.1.2.

(Para 6.5.1)
9.13 The apex regulatory body should be an 

independent autonomous public authority 
representative of all sections and Interests in the 
society and should control and regulate the use of 
air waves in the interests of the public and to prevent 
invasion of their rights.

(Para 6.5.2)
9.14 The foreign satellite channels must also be 

brought within the ambit ot the said regulatory body 
in order to make them amenable to the Indian laws.

(Para 6.5.3)
9.15 The Sub-Committee felt that in the case of 

skywaves, efforts should be made to develop an 
international convention to forge multilateral/regional 
agreements with countries especially in regard to 
software.

(Para 6.5.4)
9.16 The Sub-Committee noted that it will be 

difficult to pre-censor programmes aired on 
television in view of vast structure such a step would 
call for. By bringing in the private broadcasting/ 
foreign channels mithin the purview of the Indian 
legal system, much of laissez-faire that exists can 
be curbed.

(Para 6.5.5)
9.17 The Sub-Committee felt that the present 

programming in electronic media especially 
television, needs to be more decentralised to meet 
the regional/local aspirations. Ih this connection, the

Verghese Committee recommendations regarding 
decentralised programming, programme autonomy 
and constitution of five zones for this purpose (viz. 
South, West, central Eastern and North) should be 
considered by the Government.

(Para 6.5.6)
9.18 Care should be taken that no monopoly is 

developed by the private broadcasters, by 
restructuring the number of channels, especially 
‘several interest1 channels owned by them.

(Para 6.5.7)
9.19 The Sub-Committee agrees with the broad 

objectives of national film policy set out by the 
Working Group on National Film Policy, vide para
7.6.2 above and we reiterate the same. As a formal 
declaration of the national film policy would be 
useful, the Sub-Committee recommends that the 
Government should formalise the same as early as 
possible.

(Para 7.12.1.1)
9.20 Since the Estimates Committee and the 

Standing Committee have examined in detail the 
working of the CBFC as mentioned above, we have 
nothing further to add except to reiterate their 
recommendations. These recommendations are 
discussed elsewhere (vide Annexure-VII and paras
7.9.5 and 7.9.6). The Sub-Committee wishes to add 
that Government should amend the guidelines for 
certification of films to curb the distortion of image of 
eminent leaders in films.

(Para 7.12.1.2)
9.21 The production of good shortfilms, both by 

Films Division and independent producers, needs to 
be actively encouraged. The Films Division should 
make effects to improve the quality of its 
documentaries and make them more interesting. The 
Sub-Committee recommends that Government should 
encourage the growth of Indian documentary film 
movement. The Sub-Committee suggests in this 
regard that the Films Division should farm out more 
and more films to Independent producers on its 
panel. Further Doordarshan should commission 
production of documentaries through the Films 
Division and other agencies.

(Para 7.12.1.3)
9.22 It has been stated that it would be very 

difficult to find sponsors for telecasting documentaries 
on Doordarshan. The Sub-Committee recommends 
that the Doordarshan should atlot timeslots for at 
least half-an-hour every day on prime time for 
documentaries, even if there are no sponsors.

(Para 7.12.1.4)
9.23 The Sub-Committee also recommends that 

the feasibility of showing documentary films in
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various educational institutions, schools, colleges 
and universities should be examined. The Ministry of 
Human Resource Development should consider the 
allocation of funds for the purpose.

{Para 7.12.1.5)
9.24 With a view to encourage children's films 

the Sub-Committee recommends that more 
infrastructural facilities should be developed for 
production of animation films.

(Para 7.12.1.6)
9.25 The Sub-Committee also recommends that 

more avenues for exhibition of children's films in 
each district of the country should be identified.

(Para 7.12.1.7)
9.26 During meetings, representatives of the film 

industry pointed out that though Government called 
for recommendations from the Film Federation of 
India for the Dadasaheb Phalke Award, it did not 
normally accept their recommendation. The Sub- 
Committee is informed that Government gets 
recommendations from all quarters including film 
industry and the best person is selected at the 
highest level in the Ministry for the Award. To give 
more credibility to the Government’s decision, the 
Sub-Committee would recommend that a small 
Committee consisting of eminent persons including 
those from Film World should be appointed 
by Government to consider ail names received 
and recommend the name of the person who 
should be honoured with the Dadasaheb Phalke 
Award.

(Para 7.12.1.8)
9.27 The National Film Awards were instituted in 

1953 to provide for a special impetus to regional 
cinema and to encourage the production of films of 
aesthetic excellence and social relevance. The Sub
committee also recommends that the award winning 
films should be screened at various State capitals 
and other large towns that the people in the regional 
centres may get an opportunity to see them. The 
Central Government should provide funds to the State 
Government to organise such festivals ot award- 
winning films.

(Para 7.12.1.9)
9.28 A number of witnesses before the Sub- 

Committee represented for the full implementation of 
the recommendations of the High Powered 
Committee (1990). Tha Sub-Committee would 
suggest that the matter should be taken up with the 
various State Governments/Union Territory 
Administrations again.

(Para 7.12.1.10)
9*29 The Sub-Committee recommends that the 

State Governments/Union Territory Administrations

should be persuaded to rationalise the rates of 
Entertainment Tax to help the film industry.

. (Para 7.12.1.11)
9.30 During discussions some of the film Industry 

representatives to the Sub-Committee that In view of 
high cost of Imported raw stock, the customs 
countervailing duty may be reduced if not abolished. 
The Sub-Committee recommends that the 
countervailing duty on raw stock may be abolished 
In view of the fact that there are no facilities to 
manufacture the raw stock in the country.

(Para 7.12.1.12)
9.31 Some of the witnesses before the Sub

committee expressed concern about the shortage of 
theatres as well as the closure of cinema houses 
due to the advent of television and video. To 
overcome the shortage of exhibition facilities, the 
Sub-Committee suggests that wherever cinema 
theatres are being converted into commercial 
complexes, the local authorities should ensure that 
in the complex coming up at the site at least one 
mini theatre is provided in the complex. The 
Sub-Committee would also recommend that 
more multiplex theatrical complexes should be 
encouraged.

(Para 7.12.1.13)
9.32 The Sub-Committee recommends that the 

National Film Development Corporation and other 
agencies should encourage construction of theatres 
with 400 to 500 capacity instead of very large 
theatres.

(Para 7.12.1.14)
9.33 During meetings the representatives of the 

cine, workers pleaded for the declaration of the film 
industry as an "industry" so that the workers of the 
industry are not exploited by the producers. The Sub
committee feels that introduction of labour welfare 
measures to film industry workers will go a long way 
in improving their conditions. The Sub-Committee, 
therefore, recommends that the film industry may be 
declared as an industry not only for the purpose of 
institutional finance but also for application of labour 
legislation relating to welfare of labour.

(Para 7.12.1.15)
9.34 The National Film Archive of India is charged 

with the responsibility of preservation of cinema, 
There have been press reports about the damage 
and loss of important films. The Sub-Committee 
Suggests that the Archive should take immediate 
steps to acquire all film classics and preserve them 
properly for posterity.

(Para 7.12.1.16)
9.35 The Sub-Committee also suggests that the 

National Fiiny Archive of India should take over the
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o l d  d o c u m e n t a r i e s  f r om the  F i lms  D iv i s i on  fo r  
restoration and preservat ion.  

(Para 7 .12 .1 .17 )  
9.36 Nowadays film appreciation courses have 

been started in  var ious universi t ies and new fi lm 
societies are coming up. However, Government gives 
only Rs.  3 Lakhs per year to  the Federation of Film 
Societies of lndia for its activit ies. This is  awfully 
inadequate.  The  Sub-Commit tee recommends that 
Government should encourage film society movement 
by glving all facilities including finance. The grant- 
in-aid to the  Federat ion of Film Societies of lndia 
should be augmented sultably 

(Para 7.12 1 .l8) 
9.37 Some of the witnesses informed the Sub- 

Committee that  Akashvani 's royalty rates for f i lm 
songs which broadcast is Rs 2 per song and was 
fixed a long t ime ago. cons~de r ing  the time lapse 
and increase In the cost of picturlsmg f ~ l m  songs, the 
S u b - c o m m i t t e e  recommends  that this shou ld  b e  
su~tab ly  revised upwards by Akashvani 

(Para 7.12 1.19)  
9 38 With respect to the suggest~ons regarding 

evclvlng a code of conduct for the journalists and for 
vesting the Press Council of l n d ~ a  w ~ t h  more powers,  
the Sub-commit tee felt that the matter may be lelt to 
the Press Counci l  lo r  sultable decisions However, 
the Press Councll should cons~de r  armlng itself with 
adequate powers to deal  wlth habitual of fences wlth 
respect to communal ism threa!s to na t~ona l  security 
and other undesirable actlvltles 

9 3 9  The  language P ress  and the smal l  and 
m e d l u m  n e w s p a p e r s  s h o u l d  c o n t l n u e  to  g row .  
Therefore, the Sub-Committee recommends that the 
Government must endeavour to c reate  a sui table 
env~ronment  by helpmg In the modern~sa t~on  of these 
sec t~ons  of the Press.  

5 40 Though the f~nanc ia !  viability c f  a newspaper 
depends to a larger extent on the adve r t~semen !  
r e v e l l i e  which I! I S  abie to  attract Government 's 
advert : ;~ng p o l ~ c y  a n d  ra te  s t ruc tu re  shou ld  b e  
ratlcnal and u n ~ f o r m  evolved with a vlew to e l ~ m ~ n a t e  
the ~ C S S I S I ~  use of advert lsements as a lever to  
ir,'lllence !he press and thereby affecting 11s freedom. 

9 4 '  Even !hough the 1mpor1 of newsprint has 
been p ~ :  unq r r  OGL there 1s a n e r d  lor a nodal  
agency !rj ~mpor !  r ,e@spr~nt on behal l  o l  small and 
mt.?lurn n e w s p a p e r s  a s  !hey  d o  no t  h a v e  t h e  
necessary  ~ntras:ruc:ure and tk)e barqatnlng power 
tor sucn lmports 

9.42 The training requirements of the journalists 
i s  y e t  a n o t h e r  a s p e c t  w h i c h  n e e d s  i m m e d i a t e  
attention. The press over the years has to  become 
increasingly professional  in nature.  With a v iew to 
ensure  that t h e  press  as  a who le  is  capab le  of 
report ing and  exp la in ing and  interpreting i n  their  
p rope r  pe rspec t i ve  va r i ous  deve lopmen ts  t ak ing  
p lace.  It i s  imperative that addi t ional  facil i t ies are 
c r e a t e d  t o  e n a b l e  j ou rna l i s t s  t o  h a v e  a b r o a d  
educa t i ona l  p repa ra t i on  a n d  spec i f i c  t r a i n l ng  In 
journal ism. 

(Para 8.4  1 5 )  
9 .43  Indian news agencies have not been able 

to operate eftectively in the sphere of d isseminat~on 
of natlonal news abroad, and the gathering of forelgn 
news for disseminat ion withln the country.  Foreign 
news  agenc les  s t i l l  dom ina te  ln ternat lona l  news  
sect ions in leading newspapers .  It shou ld  b e  the 
e n d e a v o u r  of t h e  G o v e r n m e n t  to  p e r m i t  a n d  
s t reng then  the n e w s  a g e n c i e s  t o  b e c o m e  s e l f -  
s u f l ~ c i e n t  i n  t h e s e  s p h e r e s .  I n  t h ~ s  c o n n e c t ~ o n ,  
renewed r f fo r ts  should b e  made In revilal lslng the 
efforts taken in the wake ot Non-Al igned Conference. 
1976 which lead to the establlshement of Newspool 
fo r  e x c h a n g e  01 n e w s  a m o n g  t h e  t h l r d  w o r l d  
countr ies.  

(Para 8 4 1 6) 
9 .44  To strengthen the Indian news agencles,  

the Sub-Committee recommends that corporatisatlon 
of these news agencles with adequate equlty base 
as was suggested by the F ~ r s t  Press Commission, 
should b e  seriously consldered 

(Para 8 4 1 .7 )  
9 . 4 5  F r e e d o m  01 !he editors, a n d  e d ~ t o r i a l  

con ten ts ,  insu la ted f rom the bus iness  and  ol t ier  
Interests of the owners,  should b e  ensured through 
a proper ~nst l tut lonal  mechanism or guidelmea l o  be t 
evolved by the P less  themselves or by tho Press 
Councll of i n d m  The issue of dlvorsion o l  funds from 
the the newspaper Industry to other ~ndust r ies  may 
be examlned 

(Para 8 4 1 8) 

9 46  The  Sub-Committee f e e l s  t ha t  t owards  
p ro fess~ona l l sa t i on  of the  pr ln t  m e d i a ,  adequa te  
lnstltutional f ~ n a n c e  should be made available to the 
journalists, etc through cooperatives on  easy terms 

(Para 8 4  1 8)  

[Transla I ~ o n ]  

213  SHRl  SUKDEO PASWAN Will the Mmlster 
o f  WELFARE b e  pleased to state 

(a)  whether appointments of  Scheduled Castes 
and Scheduled Tribes are made In accordance wlth 
the quota f i xed lor  them in Mln ls t r~es lUnder tak~ngs 
and institul lons: and 
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(b) H not ,  the remedia l  measures taken or backward areas of Bihar for the improvement of 
proposed to b e  taken by the Government in this Scheduled Castes and Scheduled Tribes, 
dlrection? (b) the date of enforcement of these schemes, . . 

THE MINISTER OF WELFARE (SHRI BALWANT (c) whether the Union Government are revcewlng SlNGH RAMOOWALIA) : (a) Yes. S i r  The Reservation said schemes; and Roasters have  been    re scribed to  ensure that 
appointments of ~ c h e d h e d  Castes and Scheduled (d l  if so, the details thereof? . . 
~ i i b e s  as per the relevent constitutional provision THE MINISTER OF WELFARE (SHRI BALWANT are made in accordance with quota fixed lor them. SINGH RAM O O w ~  LIAI : (a) and (b, A In 

(b) Does not arise respect of welfare schemes being' implemented of 
Union Mlnlstry ot Welfare In the State o l  Bihar tor 

Weltare Scheme8 tor SCslSTs In Bihar lmprovement of Scheduled Castes and Scheduled 
Tribes is attached. 

214 SHRl RADHA MOHAN SlNGH . Will the ( c )  and ( d )  These schemes are r e v ~ e w e d  
Minster of WELFARE be pleased to state : per~od~cal ly  through evaluatlng s lud les meelings and 

(a )  the details of the welfare schemes being conferences, and Interactlon with the concerned State 
implemented by  the Unlon Government  In the GovernmentslUT Administrations 

STATEMENT 

& ' .-,---- - 
5 No Name ot the Scheme Year ot Commencement 

- .- -.-- -..- - 
Centrally Sponsored Scheme of SC Boys Hostels 

Central Sponsored Scheme of SC Girls Hosfels 

Centrally Sponsored Scheme of Book Banks for SC'ST 
Upgradallon of Merit of SClST students 

Natconal Scheme of Liberation of Seavengers and thecr dependents 
Scheme of Coach~ng and Allled for SCiST 
Speclal Cenlral Asststance to Speclal Component Plan 
Scheme of ass~stance to SfatetU T level Scheduled Castes Development 
Corporation 

Cirant,~n.a~d to Voluntary Organ~satlons for SCs 
Centrally Sponsored Scheme of lmplementatlon of Protectcon o! Ctv~l  Rlghts 
Act and SCiST (P~evenflon of Atrocltles) Act 
Centrally Sponsoled Scheme of Post Matrlc Scholarsh~p of SCiST students 
Centrally Sponsored Scheme of Pre.Matr~c Scholarsh~p for Chlldren of those 
engaged In unclean Occupations 

Vocallonal Tra~nlng Centres 
Gran t -~n .a~d  to State TD C C lo1 Mlnor Forest Produce 

Speclal Central Ass~star\ce to 7flSal Sub-plan 

Grants.m.a~d undo1 Art~cle 2751 \ 1 t ~ l s t  provlso of the Constltutlon 
Glrls Hoslels lor STs 

Boys Hostels for STs 
Ashram Schools tor STs 

Educat~onal Complex In LOW Literacy pockets tor ST Guls 
Grant- in-a~d to Voluntary Organlsatlons for STs 

1989-90 

T h ~ r d  Fwe 
year Plan 

1978.79 

1987-88 

1991.92 

1969-70 

7979-80 

1978.79 

1953-54 

1976.77 

1943-44 

1977.78 

1992-93 

1992.93 

4 t h  F I L ~  
Year Plan 

-do 
3rd Plan 
1980-00 

l99O.9 1 

1993.94 

1953-54 
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National Wage Policy

215. SHRI RAM TAHAL CHOUDHARY ; Will the 
Minister of LABOUR be pleased to state :

(a) whether the Government propose to formulate 
a National Wage Policy for the welfare and benefit 
of fhe labourers in the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?
THE MINISTER OF LABOUR (SHRI M. 

ARUNACHALAM) : (a) There is no proposal before 
the Government to formulate the National Wage 
Policy.

(b) Does not arise.
(c) Wages in the organised sector are 

determined through negotiations and settlements. 
Wherever necessary, the Government also constitutes 
Wage Boards, in certain sectors, for fixation and 
revision of wages. In the unorganised sector, wages 
are fixed under the Minimum Wages Act, 1948. Under 
the Minimum Wages Act, both the State and the 
Central Governments are appropriate Governments 
for fixation/revision of minimum rates of wages in 
the scheduled employments falling in their respective 
jurisdiction. Act provides for the periodic revision of 
minimum rates of wages.

Censorship of Films

216. SHRI MANIKRAO HODLYA GAVIT : Will 
the Minister of INFORMATION AND BROADCASTING 
be pleased to state :

(a) whether the Government propose to issue 
fresh guidelines for censorship of films; and

(b) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) and (b). The existing 
guidelines for certification of films are quite 
comprehensive and there is no proposal to issue 
fresh guidelines. However, these guidelines are 
reviewed by Government as and when considered 
necessary.

Labour Co-operative Societies

217. SHRI RAM KRIPAL YADAV : Will the 
Minister of LABOUR be pleased to state :

(a) the number of details of labour co-operative 
societies set-up in the country to take-over the closed 
industrial undertakings;

(b) whether the Government encourage setting 
up of each Societies; and

(c) if so, the details thereof and if not, the reasons 
therefor?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) to (c). Aa per the provisions 
of the Sick Industrial Companies (Special Provisions) 
Act, 1985, it is mandatory for the management of a 
sick industrial company to make reference to the 
Board for Industrial and Financial Reconstruction 
(BIFR). Revival of sick Industrial companies through 
workers’ cooperative is one of the measures 
envisaged under the Act.

According to the available information, BIFR has 
so far sanctioned five schemes for revival of sick 
industrial companies through worker’s cooperatives. 
These are :

1. New Central Jute Mills
2. Kamani Tubes*
3. Power Metals
4. HES Ltd.
5. K.M.A. Ltd.

The Companies mentioned at SI. No. 1,3,4 
and 5 for which revival schemes were sanctioned 
are under implementation.

The case mentioned at St. No. 2 for which revival 
scheme earlier sanctioned has been declared failed 
since 26.5.95, and is presently under enquiry. Ministry 
of Labour as a matter of general policy does encourage, 
inter alia, rehabilitation schemes through employees’ 
cooperatives.

[English]

Telecasting of news in all Languages

218. SHRI R.B. RAI : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state :

(a) the languages included in the Eighth 
Schedule of the Constitution;

(b) whether the Government have not yet started 
to telecast news on Doordarshan in all these 
languages;

(c) if so, the reasons therefor; and
(d) the steps taken by the Government to telecast 

news in all the languages included in the Eighth 
Schedule of the Constitution?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) Assamese, Bengali, 
Gujarati, Hindi, Kannada, Kashmiri, Konkani, 
Malayalam. Manipurl, Marathi, Nepali, Orfya, Punjabi, 
Sanskrit. Slndhi, Tamil, Telugu, and Urdu.

(b) to (d). Doordarshan telecasts news in all 
these languages except Sindhi, Manipuri, Konkani 
and Nepaii. Ther is no proposal at present to telecast 
news in these four languages due to tack of 
manpower,, hardware, other infrastructural facilities, 

...etc,,/;,
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Children'@ f i lm@ I n  National F i lm Frat iva l  

219 SHRI RAMESH CHENNITHALA : W111 the 
M ~ n ~ s t e ~  of INFORMATION AND BROADCASTING be , pleased to state : 

( a )  whether  a very few c h l l d r r n  f l lmr  are 
produced and shown In national fllm festlvalr; and 

(b)  if so, the steps being taken to encourage 
producers to make more children's films? 

THE MINISTER OF CIVIL A V l A f l O N  AND 
MINISTER OF INFORMATION AND BROADCASTiNQ 
(SHRI C.M.  IBRAHIM) . (a) Yes, Sir. 

(b )  Government glves an award to the best 
c h ~ l d r e n ' s  f i lm every year In  the N a t ~ o n a l  Fi lm 
Festival The Children's F ~ l m  Soclety, lndla (now 
called the National Centre of Fllmr for Children and 
Young People or N'CYP In short) has b ren  r e t  up for 
product~on of children's f~ ln i -  in varlous languages 
In 1995.96 i t  was given a g r a n t m a i d  of R6. 160 
lahhs under Plan for productron of chlldrrn's f~ lms 
Accordmg to a recommendallon of the High Powered 
Cornm~ttee (1990) set up by Government to examine 
the problems of fi lm Industry, w h ~ c h  has been 
accepted by Government, fdms c e r t ~ f ~ e d  as ch~ldren'r  
films by the Central Board of Film Certif~calion are lo 
be cons~dered by State Governments/ Un~on Ten~tory 
A d n ~ ~ n ~ s l r a t ~ o n s  for grant of exernp t~on  f rom 
enterta~nment tax 

Unemployment Problem 

220 DH KRUPASINDHU BHOl 
SHRI HARlN PATHAK 
SHRlMATl VASU:gC)HARA RAJE 

W ~ l l  the M ~ n i s t e r  of LABOUR be pleased to 
state 

( a )  the numbor o l  unemployed persons registered 
w ~ t h  various Employment Exchanges of the country 
dur~ng  each of the last three years, education level. 
wlse and State.wlse. 

(b )  the number of the persons out of them 
provided with employment during the above per~od  
State-wise; 

(c)  the jobs proposed to be crealed tor t h e n  
during the current Plan period and Ninth Five Year 
Plan; and 

(d)  the steps taken to tackle the problem o l  
unemployment In the country? 

THE MINISTER OF LABOUR l S H R l  M 
ARUNACHALAM) : (a) and (b) A Statement showlng 
the number of job-seekers (al l  of whom are not 
necessarily unemployed) classlfed by educational 
levels on the live register of employment exchanges 
In the country as at the end of 1991, 1992 and 1993 
(iatr8t avarlable) together with their number placed 
in employment during the years 1 9 9 1  1992 and 1993 
is atlached 

(c) and (d) The Eighth Five Year PI. ; envlsages 
creat~on of add~tional employment opportunlt~es of 
the order of 8 5 million per annum on an average 
dur~ng the Elghth Plan perlod and of the order of 9 5 
million per annum on an average durmg the per109 
1 8 9 7 . 2 0 0 2 .  To achieve th is  ra te of growth I P  

employment, the plan envlsages an employment 
strategy glvlng emphas~s on the growth of sectors 
and sub-sectors w ~ t h  high employment Intensity suets 
a6 a g r ~ c u l t u r e ,  agro and rura l  ~ n d u s t r ~ e s ,  ru ra l  
l n l r a r l r u c t u r r ,  r m a l l  and  the decentra1:sea 
manufacturing rector ,  urban lnformal sector and 
servlces sector Now employment schemes such as 
Employment  Assurance Scheme ( E A S ) .  Pr m e  
M~n~s te r ' s  Rozgar Yojana (PMRY) and a Two-M~l l~on 
Job Scheme of the KVI; have been Introduced In 
the E ~ g h t h  Plan p e r ~ o d  b e s ~ d e s  c o n l ~ n u l n g  the 
ongolng scnemes of IRDP, JRY and NRY The Prime 
M ~ n ~ s t e r ' s  In legrated Urban Poverty A l l e v i a l ~ c n  
Programme also has an element of employmert  
generat~on with the provlslon of baslc servlces to 
the poorer segments of the population 



STATEMENT o, w 

Number of Educated (Matric and above) job-seekers on the live register of employment exchanges in the 
country and number of placements effected 

(in thousands) 
--- . ~ - - -~ . - . - - ~ -- - 5 - 
S StateslUn~on il Live Register as on 31st Dec. a 

~ Placements During L 

No Territories 1991 1992 1993 1991 3 

- - - - .- -- .- . -. --- - -  -- 1992 1993 - 
Matric Gradua- Matric Gradua- Matric Gradua- Matric Gradua- Matric Gradua- Matric Gradua- z 
and les (in- and tes (in- and tes (in- and tes (in- and tes (in- and tes (in- 

above cluding above cluding above cluding above cluding above cluding above cluding 
but be- Post-gra- but be- Post-gra- but be- Post-gra- but be- Post-gra- but be- Post-gra- but be- Post-gra- 

low Gra- duates low Gra- duates low Gra- duates low Gra- duates low Gra- duates low Gra- duates 
duales duates duates duates duates duates 

Slates 
1 Andhra Pradesh 1665 3 
2. Arunachal Pradesh 0.3 
3 Assam 671 7 
4. Bihar 1835 1 
5. Goa 63.4 
6. Gujarat 558 1 
7 Haryana 334 7 
8. Himachal Pradesh 256.7 
9. Jammu & Kashmir 30.2 

10 Karnataka 713.9 
11 Kerala 2099.9 
12. Madhya Pradesh 1159.3 
13. Maharashtra 1839 6 
14. Manipur 109 1 
15 Meghalaya 9.2 
16. Mizoram 11 4 
1 7  Nagaland 12 5 
18. Orissa 383 4 
19 Punjab 356 4 

2C. Rajasthan 378 8 
21 Sikkim' 

1681 3 22 Tamil Nadu 



24 Unar Pradesh 1502 0 400 9 1429 6 364 1 1340 4 339 1 3.6 2 4 3.6 1 8  3.3 3.5 
25. West Bengal 2311 7 548 7 2356 2 574.0 2394 8 568 6 2.8 2.5 2.6 2.4 1.4 1 .O 
Union Terrikwies 
26 A 6 N Islands 6 8 1 8  
27 Chandigarh 65 7 23 8 
28 Dadra 6 Nagar Have11 1 0 0 2 
29 D e l h ~  4 6 0 2  2186  
30 Darnan and Diu 1 0  0 3 
31 Lakshdweep 1 6  0 1 
32 Pondicherry 63 1 10 5 
-. -- ~ 

Total 18627 3 3807 2 
- - - - .- 

Note 1 ' No Employment Exchange 8s funchonmg In lhls State 
2 0 Flguros less then 50 
3 Ftgures may not edd up lo total duo lo roundmg off 
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E.S.I. Hospital# in Qu)arat

221. SHRI HARIN PATHAK : Will the Minister 
of LABOUR be pleased to state :

(a) whether the present Employees State 
Insurance Hospitals are sufficient in Gujarat to meet 
the health needs of the workers in the State;

(b) if not, whether Government propose to open 
some more ESI Hospitals in the State; and

(c) if so, the details thereof and the allocations 
likely to be made therefor?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) to (c). There are 9 ESI 
Hospitals functioning in the State of Gujarat. 
Wherever necessary, beds have also been reserved 
in Government/Private Hospitals for providing 
adequate in-door treatment to the Insured Persons. 
Meanwhile the ESI Corporation is having two 
hospitals, one each at Vapi and Jamnagar 
constructed. For construction of these two hospitals 
the Corporation has sanctioned a sum of Rs. 489.98 
lakh. A proposal to convert the 225 bedded Chest 
Hospital at Naroda into a 300 bedded General 
Hospital has also been received in the ESIC.

Colour X*Ray Machines at IGIA

222. SHRI BANWARI LAL PUROHIT : Will 
the Minister of CIVIL AVIATION be pleased to 
state ;

(a) whether the Government’s plans to install 
colour X-ray machines at IGIA to check anti- 
smuggling operations have been abandoned;

(b) If so, the reasons therefor;

(c) whether Airports Authority of India has been 
showing least Interest in the Project;

(d) If so., the reasons therefor; and

(e) the further action the Government propose to 
take in this regard?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) No, Sir. 4 colour X-ray 
machines are being installed to check baggage in 
the international arrival hall.

(b) Does not arise.

(c) and (d). No, Sir. However, there was some 
delay In the procurement of the machines by the 
Customs Department.

(e) Two machines have already been 
comissioned on 17.6.96 and the other two will be 
commissioned soon.

Pension Scheme

223. DR. LAXMINARAYAN PANDEY : Will the 
Minister of LABOUR be pleased to state :

(a) whether the Government have held any 
further parleys with Trade Unions and other 
Employee’s organisations about the implementation 
of the Employee’s Pension Scheme;

(b) if so, the results thereof; and
(c) the present status regarding the 

implementation of the aforesaid scheme?
THE MINISTER OF LABOUR (SHRI M. 

ARUNACHALAM) : (a) to (c). While a series of 
meetings were held with the representatives of the 
Central Trade Unions before and after the introduction 
of the Employees' Pension Scheme 1995 with effect 
from 16.11.1995, no specific discussion on the 
Scheme has taken place with them during the last 
two months. The Scheme is already under 
implementation and pension has already been 
disbursed in over 68000 cases.

Child Labour

224. SHRI DADA-BABURAO PRANJPE : Will the 
Minister of LABOUR be pleased to state :

(a) the issues discussed in the International 
Labour Ministers’ Conference held on January 19, 
1995 at Delhi;

(b) the issues on which there was a consensus 
of opinion;

(c) the issues on which policy differences were 
expressed by other countries; and

(d) the present position in respect of Child Labour 
In India and steps taken by the Government for its 
abolition?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) The Fifth Conference of 
Labour Ministers of Non-aligned and Other 
Developing Countries held at New Delhi from 19th 
to 23rd January, discussed the following subjects :

(i) Horizontal cooperation in the field of 
employment and human resources;

(ii) Effects of International trade and 
international labour standards o^( 
employment, working conditions and 
development in the Non-aligned and Other 
Developing Countries; and

(111) The social impact of structural adjustment 
programmes.

(b) and (c). After detailed discussions in the 
Conference, the Delhi Declaration and Programme 
of Action were unanimously adopted. The Conference 
through the above Documents expressed their deep
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concerns about the efforts at seeking to establish 
linkage between international trade and enforcement 
of labour standards through the imposition of the 
social clause. The Conference resolved to undertake 
programmes jor horizontal cooperation among the 
developing countries in the various socio-economic 
spheres having implications for labour and 
employment. The Conference also felt that in 
formulating the adjustment measures, the social 
dimensions of structural adjustment should be 
carefully analysed keeping in view the particular 
circumstances of each country and the social 
partners; and the results of their application, closely 
monitored to minimise human distress.

(d) The estimated figure of working children in 
India, as per the 1961 census, was 13.6 million. The 
policy of the Government is to ban employment of 
children below the age of 14 years in factories, mines 
and hazardous employment and to regulate the 
working conditions of children in other employments 
at this stage. The Child Labour (Prohibition and 
Regulation) Act, 1986 was meant to achieve this 
objective. Recently, the Ministry of Labour launched 
a major programme to eliminate child labour in 
hazardous occupations and processes by the year 
2002 A.D. Sufficient funds have been committed to 
implement this programme.

Air Accidents

225. SHRI CHANDRESH PATEL :
SHRI RATILAL KALIDAS VERMA :

Will the Minister of CIVIL AVIATION be pleased 
to state :

(a) the total number of aircrafts belonging to the 
Indian Airlines, Vayudoot, Air India and other Airline 
companies that met with accidents in the country 
and abroad during January 1, 1996 to date;

(b) the extent of toss of lives suffered and other 
losses incurred therein In each mishap;

(c) the compensation provided to dependents of 
each of the deceased persons;

(d) the causes for the said mishaps; and
(e) the concrete measures taken to check such 

air mishaps?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) There is only one air 
accident during the said period, involving an aircraft 
of Arch ana Airways operating flight from Delhi to 
Kanpur on 18.5.90.

(b) No life was lost. The aircraft sustained 
substantial damage. A portion of the airport boundary 
wail was also broken.

(c) Does not arise.

(d) The accident is under investigation by DGCA.
(e) Measures such as implementation of 

recommendations emanating from investigation of 
aircraft accidents and hazardous incidents, 
monitoring of flight recorders, issuance of Civil 
Aviation Requirements (CARs), safety audit of 
operators, conducting safety seminars/meetings, 
inspection of aerodromes etc. are continuously taken 
to enhance the level of air safety.

Vijayawada Airport

226. SHRI R. SAMBASIVA RAO ; Will the 
Minister of CIVIL AVIATION be pleased to state ;

(a) whether there is any proposal to strengthen 
the runway and for creation of other infrastructural 
facilities at Vijayawada airport;

(b) if so, the details thereof;
(c) the funds allocated for the purpose;
(d) the time by which the said airport is likely to 

be made operational;
(e) whether there is also a proposal for starting 

Boeing, Avro and Dornier aircrafts connecting major 
cities in the country; and

(f) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) and (b). Yes, Sir. Airports 
Authority of India has plans to undertake following 
works at Vijayawada airport :

(i) Strengthening of existing runway to 
operate 8-737 aircraft.

(li) Construction of a new Terminal Building to 
cater to the needs of .75 arriving and 75 
passengers.

(til) Providing Doppler Very High Frequency 
Omni Range (DVOR) navigational aid.

(c) A sum of Rs. 3 crores has been allocated in 
the year 1996-97.

(d) The airport is likely to be made operational 
by December, 1999.

(e) and (f). The airport at present is not suitable 
for B-737 aircraft operation. However, airlines are 
free to operate smaller aircraft to/from Vijayawada 
airport.

Dietrtct Rehabilitation Scheme for 
Rural Disabled

227. SHRI PARASRAM BHARDWAJ : Will the 
Minister of WELFARE be pleased to state :

(a) whether it is a fact that the Government had 
launched the District Rehabilitation Scheme in early
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1985 lo r  prov id ing a package of rehabi l i tat ion 
services to tha rural disabled; 

(b) if so, the details thereof; and 
( c j  the progress made in this scheme so far 

alongwith the names of the States in which the 
scheme is under implementation? 

THE MINISTER OF WELFARE (SHRI BALWANT 
SlNGH RAMOOWALIA) - (a) The Government had 
launched the Distrlct Rehabilltation Centre (DRC) 
Scheme in  1982-83 for p r o v ~ d i n g  a package of 
cemprehensive rehabilltation services to the rural 
disableds 

( b )  and  ( c ) .  The DRC Scheme is be ing 
implemented In the following States 

1 Andhra Pradesh - Vljayawada 
2 Haryana - Bhiwani 
3 Karnataka - Mysore 
4 Madhya Pradesh - Bilaspur 
5 Maharashtra - Virar 
6 Orlssa - Bhubaneswar 
7 Rajasthan - Kota 
6 Tamil Nadu - Chengalpattu 
9 Uttar Pradesh - Sitapur and 

Jagdishpur 
10 West Bengal - Kharagpur 

Four Reg~ona l  Rehabl i tat~on Tra~ning Centres 
(RRTCs; at Bombay, Cuttack, Madras and Lucknow 
and one Central Administrative and Coordination Unlt 
(CACU) at New Delhi were set up lor backing up the 
servlces of DRCs 

Under the DRC Scheme, lollowing rehabilltation 
servlces to the rural dlsabied have been prov~ded 
since its Inception (till Februrary 1996) 

(c) the names of tourlrt rpots  on which the s a ~ d  
foreign assistance was spent, State-wlse; and 

(d )  the condl t lons o n  wh lch  such  fore ign 
assistance is provlded for the purpose? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) to (d),  The Government has entered into 
a loan agreement wlth the Over reas  Economic 
Coorperation Fund (OECF) of Japan in December, 
1988 for development of infrartructural facilities 
along the identifled Buddhist travel circuits in U.F 
and Bihar. The Government has also entered Into a 
loan agreement  wi th  the  Overseas  Economic 
Cooperation Fund in January, 1802 for conservation 
and  development  of A janta and  El lora In 
Maharashtra. 

For the U.P. and Bihar project, the Overseas 
Economlc Cooperation Fund would extend financial 
assistance to the tune of 7.76 blllion Japanese Yen 
The major  components  of the  p ro jec t  are 
strengthening of Nat ional  and State Highways.  
landscaping, augmentation of water and 'electrlclty 
supply and setting up of wayslde amenities. The loan 
in repayable over 20 years with a grace period o l  10 
years at a rate of interest of 2.5% per annum. The 
places identified in U.P. are Sarnath, Kushinagar, 
Piprahwa and Sravast i  and the p laces covered 
In Bihar  are Bodhgaya ,  Na landa ,  Rajgir  and  
Valshah. 

The Overseas Economic Cooperat ion Fund  
assistance for the Ajanta and Ellora project is to the 
tune of 3 7 4 5  m ~ l l i o n  Japanese Yen The loan 1s 
rapayable over 20 years with a grace perrod of 10 
years at an interest rate of 2.6% per annum. The 
major components of the project are afforestat~on. 
upgradaflon of aerodrome laciiities at Aurangabad, 

Total No of Assessment - 15526 st rengthening and  improvement  of roads ,  
Rahab~l~tat ion C l ~ n ~ c s  augmentation o f  water supply  and  sewerage ,  
conducted ~rnprovement of electricity supply, conservat~on of 
Total No of Disabled - 21 8747 monuments and vlsltor management fac~ l~ t les  
Ident~fred and Evaluated. 
Total No of Dlsabled Cases - 97676 Projects Received f rom S.M.F.D.C. served 

Foreign Assistance tor  Developmenf of 
Tourist Spots 

226 ShRl  VIREqZRA Kl lMAR SlNGH W ~ l l  
lhe N n ~ s t e r  of TOURISM be pleased ro state 

:a, whether the ?Inlon Cavernmenl have sought 
fcreign ass!stancb for Ihb development o l  tour~st  
spors 

~ b ,  i f  so. the detalls t h e r e ~ f ,  durmg the last three 
years alongwlth tne rate of Interest In thls regard, 

229 SHRI LALlT ORAON W ~ l l  the Min~ster of 
WELFARE be pleased to state : 

(a) whether the Unlon Government have recelved 
some projects from the State Mtnorlties F~nance  and 
Development Corporation of Blhar through the 
Nat lonal  Mlnor l t les F inance  and  Deve lopment  
Corporal~on for approval, 

(b)  11 so, the details thereof, 

( c )  the p ro jec ts  approved  by  the U n ~ o n  
Government so far, and 

(d)  tho tlme by which the remainmg projects are 
ltkely to be approved? 
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THE MINISTER OF WELFARE (SHRI BALWANT 
SlNGH RAMOOWALIA)  : ( a )  Yes, Sir.  Nat ional  
Minorlties Development and Finance Corporation has 
received 13 no. of projects from Bihar State Minorities 
Finance Corporation for f inanc~al  assistance. 

(b) The details of the projects received and the 
action taken in this regard are given in the enclosed 
Statement. 

(c) The projects are approved by the Managing 
Director and the Board of Directors of N a t ~ o n a l  

Minorities Development and Finance Corporation 
depending upon the financial limit of the project Out 
of the 13 projects received, 3 projects have been 
approved so far; 

(d) Bihar State Minorities Finance Corporation 
has not been able to  avai l  the loan for the  3 
sanctioned projects because of the lack of Block 
Government Guarantee for the sanctioned amount 
The remamlng proposed projects will be apprarsed 
and sanctioned once, the earlier sanctioned loans IS 
utilised. 

STATEMENT 
(Rs In lakhs) 

S.No Name of Scheme No of Total NMDFC's Status 
Units Cost Share 

Photocopy unit 
Autorickshaw 
Mlsc. Manufactur~ng 
T VITape Repair unlt 
Fast Food Canteen 
Architecture Consultancy 
Oil Expeller project 
Plast~clRubber Item mfg 
Poultry farming 
Shoe makmg unlt 
B rck  Kiln project 
Cooler body mlg, unit 
F ~ s h  rearing project 

Approved 
Approved 
Approved 
Pendlng 
P e n d ~ n g  
Pendlng 
Pendlng 
P e n d ~ n g  
Pendlng 
Pending 
P e n d ~ n g  
Pendlng 
P e n d ~ n g  

Private Air l iner (b) the number of aircrafts pressed into servlce 
by each prlvate alr l~ne and the air-routes they are 

230 SHRI RATILAL KALIDAS VERMA W ~ l l  the f ly~ng over? 
Min~stor of ClVlL AVIATION be pleased to state THE MINISTER O F  C lV lL  AVIATION AND 

(a) the detarls of prrvate a ~ r l ~ n e s  entered Into the MINISTER OF INFORMATION AND BROADCASTING 
av~ation sector dur~ng  the last three years and current (SHRI C M IBRAHIM) (a)  and ( b )  A statement 
year, so far, alongwith the cap~ta i  Investment made show~ng the names of scheduled prlvate alrllnes and 
by each of them and other requisite detalls 1s attached 

STATEMENT 

Date of m u e  o l  perm,!, subscribed equity capital, alr cratl tleet and Statlon connecred hy prwa:e A ~ r l ~ n e s  ---- - 
Subscribed 

Name of the Schedu- Date of issue equlty capital Arrcraft 
led prlvate alrllnes of perm11 (Rs ln crores) fleet Stations connecteo -- ----- . ,- - 

1 2 3 4 5 
---.. .- - ..- -,---- 

1 Archana A~rways 20 1 1  1994 50 00 3 L-410 
(0perat ional. l )  Delhl, Kanpur, Kullu, S~mia  

2 East West A ~ r l ~ n e s  20 11 1984 21 70 4 8-737 Bombay. Callcut Cochm 
(Operat~onal-3) Co lmbato re ,  H y d e r a b a d ,  

Madras ,  Manga lo re  
Nagpur .  P o r t b l a ~ r .  Pune  
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3 .  Jet Airways 13.02.1995 30.00 9 8-737 Ahmadebad, Bagdogra, 
(All Operational) Bangalore,  Bombay,  

Calcutta, Cal icut,  Cochin, 
Coimbatore, Delhi, Gauhalr. 
Goa ,  Hyderabad .  Jorhat ,  
Madras, Mangalore. 

4 Modiluft 

5 NEPC Airlines 20 11 1994 14.83 

6 Sanara lndla Airlines 01 0' 1996 ' 5  22  

6 8-737 Bangalore,  Bombay,  
(All Operational) Calcutta, Cal lcut,  C o c h ~ n ,  

Delhi, Goa, Jaipur Jamrnu, 
L e h ,  Lucknow,  S r ~ n a g a r ,  
Varanasi. 

8 F-27 Aggat i ,  Aurangabad ,  
(Operational-5) Bangalore,  Bhavnagar .  

Bhuwaneshwar,  Bombay,  
Calcut ta ,  Coch ln .  
Cormbatore,  D lb rugarh .  
Dimapur ,  G a u h a l ~ .  
Hyderabad, Irnphal. Indore, 
Jamnagar, Jorhat. Kandla, 
Keshod,  ' i labarl ,  Madras,  
Madura l ,  Manga lo re .  
Nagpur, Patna. Porbandar 
P u n a ,  Ra jko t ,  S ~ l c h a r .  
Tezpur ,  Trrcharapal l l ,  
Tutlcorin, Vadodara. Varans~ 
Vlsakhapatnam. 

3 B.737 Ahrndebad, Bagdogra. 
(Opera l~onal -2)  Bombay,  Ca lcu t ta .  De Ih3  

Dlbrugarh,  Gauhatr.  Goa 
Hyderabad .  J a ~ p u r  
Lucknow, Patna, Varanas~ 

7 Skyllne NEPC 20 11 1994 16 22 4 0.737 Ahmedabad Bagdogra, 
A I ~  lines' (All Operational) Banga lo re ,  Bonl l.)i! y 

Ca lcu t ta ,  Delhi., G q a  
Indore ,  Ja lpur ,  Madras  
Mangalore 

-.- ----". .-". - 0 - . . , -  . ---- .- .--- ------ . -  - . 

' :,:merry M:s Damanla A1:ways 

Insurance of Planes 

23' S H k l  PANKAJ CHOWDHARY 'Will 
cre N,n!sfer  o f  C l V l L  AVIATION b e  p leased to 
s!a'k 

! a ,  w.ie:?er the Governmer~! are aware ct the 
fac: !$a! rbe East-Wes? Air!l.ies a!e tlylnp 11s planes 
w~thcju' navinq thelr Insurance 

i b )  ~f so. the reasons :nere!cr, and 

l c j  the actlon takenlproposed to be taken by Iha 
Government In lhls regard? 

THE MINISTER OF CIVIL AVIATION ANT! 
MINISTER OF INFORMATION AND BROADCASTING, 
1SHRI C M IBRAHIM) 'a )  to (c)  East W e s l  A l r l ~ ~ e s  
h a d  operated ll lghls w~thout  vahd Insurance cover 
for Two days In June, 1996 A Show Cause NOIIC~ 
has been Issued seeklng thelr explanallon In the 
matler Further acllon w ~ l l  be taken on recelpl oi  
reply from the alrllne 
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[English]

MoU with Franco

232. SHRI KODiKUNNIL SURESH : Will the 
Minister of TOURISM be pleased to state :

(a) whether any Memorandum of Understanding 
has been signed between India and France to 
promote tourism; and

(b) if so, the main features thereof?
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) No, Sir.

(b) Does not arise.

Accident at Kanpur Cantt.

233. SHRI JAGAT VIR SINGH DRONA : Will 
the Minister of CIVIL AVIATION be pleased to 
state :

(a) whether the Government is aware of the fact 
that a Archana Airways met with accident on May 
18, 1996 at Civil Aerodrome, Kanplir Cantt;

(b) if so, whether any enquiry was constituted in 
the matter so far;

(c) if so, result thereof and the action taken 
thereon; and

(d) if not, the reasons therefor?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) Yes, Sir.

(b) to (d). The accident is under investigation by 
the Directorate General of Civil Aviation.

[Translation]

Services of ITDC Employees

234. SHRI MUNAWWAR HASSAN : Will the 
Minister of TOURISM be pleased to state :

(a) whether the Government are aware that even 
after 6-7 years of service the employees of Indian 
Tourism Development Corporation (ITDC) have not 
been regularised;

(b) if so, the reasons therefor; and
■(c) the time by which such employees are 

proposed to be regularised?
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) to (c). Presently, there are 23 employees 
working on temporary/ad-hoc basis in ITDC for more 
than five years. These employees working on ad*hoc

basis are engaged in temporary jobs like utility 
workers, halwai, waiters, etc. or against contractual 
activities. These employees could not be regularised 
so far mainly for want of regular/sanctioned 
vacancies, regularisation of contractual activities and 
settlement of court cases. In view of these, it is not 
possible to have a definite time target for regularising 
these employees.

[English]

Air India Cargo Losses

235. PROF. AJIT, KUMAR MEHTA : Will the 
Minister of CIVIL AVIATION be pleased to state :

(a) whether Air India has continuously suffered 
in the cargo traffic sector resulting in substantial 
losses;

(b) if so, the percentage of decline in the Air 
India cargo traffic during 1993-94, 1994*95 and 
1995-96, so far, and the comparative loss suffered 
by the airlines as a consequence thereof;

(c) the reasons for the decline in the cargo traffic;
and

(d) the steps taken by the Government to improve 
the situation?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) ; (a) No, Sir. The cargo revenue 
earned by Air India has shown a continuous growth 
over the past few years.

(b) to (d). Do not arise.

Misuse of funds of Short Films

236. SHRI R.L.P. VERMA : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state :

(a) the amount of budget fixed for royalty 
programmes (for short films) by Doordarshan for the 
year 1996-97;

(b) whether above amount has been misutiiised 
and two English films have been purchased out of 
the funds earmarked for short films are reported in 
the “Dainik Jagaran" dated May 29, 1996;

(c) if so, the details thereof; and

(d) the steps proposed to be taken by the 
Government against the officers found guilty?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) to '(d).' The information is 
being collected and will be laid oh the Table of the 
Sabha. • ■
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[Trans la tion] 

Amount Al located for Welfare 
Schemes t o  Rajasthan 

237. SHRl TARACHAND BHAGORA ; Will the 
Mlnlster of WELFARE be pleased to state : 

(a )  the  amount  a l located by the Union 
Government to Rajasthan for the welfare of the 
scheduled castes and scheduled tribes during each 
of the last three years; 

( b )  the number of famil ies who were to b e  
benefited as per the scheme and those who were 
really benefited; 

(c) whether the allocated amount has not been 
fully utilised; and 

(d) If so, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI BALWANT 
SlNGH RAMOOWALIA) : (a) A Statement indicating 
amounts allocated by the Unlon Welfare Minlstry to 
the Government  of Rajasthan under  d l f ferent  
schemes lo r  welfare of Scheduled Castes and 
Scheduled Tribes during the last three years is 
attached. 

(b) to (d). Information is belng collected and will 
be laid on the Table of the House. 

STATEMENT 
(Rs. in Lakhs) 

S No. Name of the Scheme Amount of central  Assistance Released 
(1 993-94) (1 994-95) (1 995-96) 

Centrally Sponsored Scheme of SC boys Hostel 2 52 
Centrally Sponsored Scheme of SC Girls Hostel 5 055 
Centrally Sponsored Scheme of Book Banks for SCIST 10 00 
Upgradatlon of Merit for SClST 5 85 
Nat~onal Scheme of Liberation and Rehab~ l~ ta t~on  227 00 
of scavengers and thelr dependents 
Scheme of Coach~ng and Allled for SCIST 22 94 
Speclal Central Assstance to speclal component plan 1829 89 
Share Capital to State Scheduled Castes 18 60 
Development Corporat~ons 
Centrally Sponsored Scheme for Post Matr~c 348 02 
Scholarshlp of SCIST students 
Centrally Sponsored Scheme for lmplementatlon of 51 .OO 39.88 57.50 
Protection of C i v ~ l  R~ghts Act, 1955 and SCIST 
(Prevention of Atrocities) Act, 1989 
Centrally Sponsored Scheme of Pre-Matrlc Scholarship 30.08 37 77 63.82 
for ch~ldren of these engaged In unclean Occupations 
Vocational T ra~n~ng Institutes 44.34 
Speclal Central Assistance to TSP 2864 68 2202.79 2819 04 
Grant under An~c le  275(13 576.75 600.00 600.00 
Grant-in-a~d to State Tribal Dev. Cooperation Corporations 61 40 30.00 
ST G~r ls  Hostels 12.25 66 74 
ST Boys Hostels 36.75 
Ashram Schools for STs 24.50 -- 

AAS L td .  Jo int  Venture8 with State 
Government Undertakings 

with State Government Undertakings to operate Air 
Services on a profit/loss sharing b a s ~ s ,  

i b )  if so. the terms and conditions thereof, and 

(c) the delalls of the States involved in It? 
238 SHRl SURESH KALMADI W ~ l l  the Mmister THE MINISTER OF CIVIL AVIATION AND 

of CIVIL AVIATION be please0 to stale MINISTER OF INFORMATION AND BROADCASTING 
( a ,  whether ~t IS a fact that the A~rllnes Allied (SHRI C.M IBRAHIM) . ( a )  to (c) .  Airline, Allled 

Servces Llmlled propose lo  set up jomt ventures Servlces Llmited (AASL) have plans to operate 
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services jointly with the State Governments also. The infrastructure network for electronic media in  rural 
terms and conditions of such joint venture operations areas particularly in Maharashtra; and 
wi l l  b e  f lna l ised in  consul ta t ion with the State (d) the number of proposals pending with the Government concerned Union Government from Maharashtra and the actton 

t takentproposed to be taken thereon? 
Pending Projects in Maharashtra THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
239' SHRl  ' Will Ihe (SHRI C.M. IBRAHIM) : (a) and (b). A statement is Minster of INFORMATION AND BROADCASTING be enclosed, pleased to state : 

( c )  Expans~on/modernisat ion of AIR stations1 (a )  Ihe details Of pro'ects approved various Doordarshan transmitters is a continuous process towns in Maharashtra durmg 1995-96, and largely depends upon availability of requisite 
(b) the present status and financial provlslon ~n f ras t ruk i re  resourceslfac~lities/funds: etc 

made for completion of these projects at the earliest; (d) 27 proposals for setting up TV Transm~tters 
(c) the plans of the Government for expansion of are under consideration 

STATEMENT 

Deta~ls  and Status of All Indla Rad~olPoordarshan Projects In Maharashtra 

ProlectISc heme Status Est~rnated cost 
b (Rs in lakhs) -- -,- ---.., -- -.- --.--- 

1 2 3 
--.- *- 

ALL INDlA RADIO 
LRS w ~ t h  2x3 KW FM Tr Completed 267 7 
MP St and SO at Osrnanabad 
Pmt Type I Stud10 at Parbhan~ Techn~cally ready 180 50 
2x10 KW MW at Parbhanl installat~on of Tr 1s in progress 166.20 
Upgdntrepl scheme 

' Modern~sat~on and Refurbishing 01 In progress 160 10 
St at Bombay (Phase II) 

+ * 5 KW FM Tr 2nd storeo channel at At advance stage 310 00 
Bombay 

LRS with 1 KW MW Tr site selected 61dg plans 327 00  
MP St and SO at Malwan under preparation 

' Projects approved In 1995-96 

DOCRDARSHAN 
LPT Ambet Under lrnplementat~on 100 00 
LPT Navapur Completed 20 50 
LPT Aheri .do- 20 00 
LPT Umerkhed Under lmplernentat~on C1 50  

LP 'I K h o p o l ~  -do-  57 CO 
LPT Mangaon .do. 97 @ C  

LPT Satana . do .  97  00 

LPT Rajapur Conirn~ss~oned -- 
LPT S~roncha Under Implementat~on 97 00 

LPT C h ~ k o l ~  97 00 

LPT A r v ~  Cornm~ss~oned -- 
_ _ _ _ _ _ ,  , .,.,, ,. .* __ -.-. -.. --,. 
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1

LPT Mahad
LPT Chandur
VLPT :

Mjrtwan,
Malkapur 
Bhokar

Legend : ^LRS - Local Radio Station
MP St. - Multi-purpose Studio 
SQ - Staff Quarters 
LPT * Low Power Transmitter 
VLPT - Very Low Power Transmitter

Under Implementation 
-do-

-do- '
-do-
-do-

97.00
97.00

83.00
83.00
83.00

Tourist Information Office

240. SHRIMATI VASUNDHARA RAJE : Will the 
Minister of TOURISM be pleased to state :

(a) whether the tourist overseas are getting 
proper Information about the Important tourist places 
of the country; and

(b) if not, the steps taken by the Government for 
wide publicity about the important tourist places and 
to attract more foreign tourists?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) and (b). Yes, Sir. Upto date tourist 
information about important tourist places of the 
country is disseminated to the potential visitors 
overseas through Government of India Tourist Offices 
located in various parts of the world.

The information to the potential visitors is 
supplied by way of distribution of latest tourist 
information literature, through direct contacts with 
tourists as also through print and electronic media.

Joint Parliamentary Committee Report

241. SHRI SANAT KUMAR MANDAL : Will the 
Minister of CIVIL AVIATION be pleased to refer to the 
reply given to Unstarred Question No. 2153 on 
December 8, 1995 regarding action taken on JPC 
report and state :

(a) whether the report of the Central Bureau of 
Investigation (CBI) has since been received;

(b) if so, the details of the findings thereof; .
(c) the follow-up action being taken against those 

who are responsible for various irregularities; and
(d) if not, how much time the CBI is likely to take 

and the steps taken to get the investigation 
expedited?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) No, Sir.

(b) and (c). Do not arise.
(d) Initially, CBI had targetted to finalise this case 

by June, 1996. However, it may take some more time 
to complete the investigation.

TV Transmitters in Kerala

242. SHRI MULLAPPALLY RAMACHANDRAN : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) the number of projects for setting up of TV 
transmitters in Kerala completed so far and the 
number of projects pending, location-wise;

(b) the time by which the pending projects are 
likely to be made operational; and

(c) the details of the new TV transmitters 
proposed to be set up in the State, location-wise?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) 22 TV transmitters of 
varying powers are, at present, functioning in the 
State of Kerala. Besides, installation work on 
implementation of a Low Power TV Traremitter (LPT) 
project at Thodupuzha and a Very Low Power TV 
Transmitter (VLPT) project at Devikolam have also 
been completed. With a view to further augment TV 
service in the State, schemes for setting up of 2 
LPTs, one each at Adoor and Attapadi and a High 
Power TV Transmitter (HPT) at Calicut (permanent 
set-up) are at various stages ©f implementation,

(b) Whereas the installation works on the LPTs 
at Adoor and Attapadi are expected to be completed 
by the end of 1996-97, the High Power (10 KW) TV
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Transmitter at Calicut (permanent set-up) is expected 
to be completed by the end of 1997-98, subject to 
availability of infrastructural facilities and timely 
completion of civil works at the site.

(c) One HPT at Cannanore, 2 LPTs, one each at 
Pala (DD-1) and Cannanore (for relay of OD-II service) 
and 2 VLPTs, one each at Erattupetta and 
Mundakayam are envisaged to be set up in Kerala 
subject to approval of these schemes by the 
competent authority and availability of funds.

New Labour Policy

243. SHRI S.D.N.R. WADIYAR : Will the Minister 
of LABOUR be pleased to state :

(a) whether th« Government propose to 
implement a new Labour Policy;

(b) if so, the details and salient features thereof;
and

(c) the time by which the announcement of the 
new labour policy likely to be implemented?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) to (c). The Planning 
Commission has set up a Working Group on Labour 
Policy tor preparation of the Ninth Five Year Plan 
under the Chairmanship of Secretary, Ministry of 
Labour. Following are the terms of reference of the 
working group :

(1) To review the existing framework of labour 
policy and labour legislation and to 
suggest appropriate modifications in the 
context of emerging needs of the market- 
oriented economy so as to ensure healthy 
industrial relations and promote 
productivity.

(2) To review the programme for labour 
welfare and social security systems both 
in the organised and unorganised sectors 
and recommend appropriate programme 
with special reference to unorganised 
workers, women workers, agricultural 
labour, bonded labour, etc.

(3) To review the programmes for elimination 
of child labour and suggest measures for 
accelerating the process.

(4) To suggest appropriate programmes for 
promoting occupational health and safety.

(5) To recommend and appropriate wage 
policy.

The working group would submit its report on 
labour policy to the Planning Commission after 
finalieation.

Air Service from West Bengal

244! SHRI HARAOHAN ROY : Will the Minister 
of CIVIL AVIATION be pleased to state :

(a) whether the Government are considering to 
introduce air service from different parts of West 
Bengal operating from Calcutta and Bagdogra to 
Asansoi, Durgapur, Haldia, Maldah, Cooch Behar, 
and Baiurghat;

(b) if so, whether the Government are also aware 
that run-ways are available in these places to operate 
such services; and

(c) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) A private company 
proposes to start air service linking Calcutta with 
Bagdogra, Maldah and Cooch Behar. There is no 
proposal at present to air link Asansoi, Durgapur, 
Haldia and Baiurghat.

(b) and (c). Air strips are available at all these 
places; except Haldia. However, these airstrips have 
to be made operationally fit for the type of aircraft, 
before commencement of services.

Refuelling Facility

245. SHRI SOUMYA RANJAN : Will the Minister 
of CIVIL AVIATION be pleased to state :

(a) whether the facility of refuelling is available 
to foreign aircraft at a number of airports in the 
country;

(b) if so, the total quantum of oil supplied during
the last six months and its impact on domestic
aircraft;

(c) whether the prices of fuel supplied to the 
foreign aircraft differ from the price of fuel to domestic 
aircrafts; and

(d) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) Yed, Sir.

(b) The total quantity of ATF supplied to foreign
aircraft during the last six months is 555304 KLs 
approx. As regards domestic aircraft, fuel was
supplied as per their demand in full.

(c) and (d). The price of ATF supplied to foreign 
aircraft is USD 227.19/KL i.e. Rs. 7951.65/KL at a 
conversion rate of 1 USD = Rs. 35.

As regards, price of fuel supplied to domestic 
aircraft, the price ranges from Rs. 12069.13/KL to 
Rs. 12895.43/KL (excluding sales tax and other 
levies) depending upon the airport location.
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[Translation] 

Agricultural  Labourer8 

246. SHRI PAWAN DlWAN :Wi l l  the Minister of 
LABOUR be pleased to state : 

(a) the number of the agricultural labourers at 
present, State-wise and Union Territory-wise; 

(b) the minimum wage fixed for such labourers, 
State-w~se and Union Territory-wise; and 

(c) the steps taken by the Government to ensure 
the proper introduction of the mmimum wage policy? 

THE MINISTER OF LABOUR (SHRI M.  
ARUNACHALAM) : (a) and (b). A Statement indicating 
the number of agr icu l tura l  labourers,  and  the 
avadable information on minimum rates of wages as 
fixed by the di f ferent State GovernmentsIUnion 
Terr~tory Administrations and Central Government is 
attached 

(c) Under the Minimum Wages Act, 1948 both 
Centra l  and the  State Governments are the 
appropriate Governments for implementation and 
enforcement of the provisions of the Act in  respect 
of the scheduled employments under their respective 
jur isdict ion. The Minimum Wages Act has been 
Implemented in all the States and Unlon Territories 
except the State of Slkkim wherein it has not been 
extended so far. The Central  Government keep 
impressing upon the State Governments from time to 
t ime to  take various measures to improve the 
effectiveness of the Minimum Wages Act in their 
respective State, The steps recommended include 
the utilisation of services of the officers of other 
deprrtments like Revenue, Agriculture, Cooperation 
etc. in the enforcement of the Act, to increase the 
number of inspectors, to constituie implementat~on 
committee at different levels, to give wide public~ty 
to the provisions of the Act through various medla 
like Radio, Press etc. 

STATEMENT 

Daily Rates o f  Minimum Wages for Agricultural Workers fixed by Different 
Sfates/UTs under the M~n imum Wages Act, 7948 

No. of Agricultural Minimum Wages for unskilled 
workers Agricultural workers 

(in Thousands) 

Andhra Pradesh 

Ar'unachal Pradesh 

Assam 

B ~ h a r  

Goa 

Gujarat 

Haryana 

H~machal  Pradesh 

Jammu 8 Kashm~r 

Karnataka 

30 00 To Rs. 36.60 p d 
(According to Zones) 

(12-2-96) 
21 00 To Rs. 24.00 p d 
(Accordmg to Areas) 

(1.1 1.90) 
113400 p m  or 
984.00 p m plus food. shelter and 
clothing (1-2-92)  
27 30 p d 

(21.12-95) 
46 00 p d 

(8 5 95) 
1 5 0 0  p d ,  
(1.8-90) 

48 57 p d wllh meals or 
52 57 p d withoul meals 

(1 -7-95) 
45 75 p d 

(1 -3.96) 
30 00 p .d  

(1 3 -3 -85)  
26 00 p d 

(12-7-88) 
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Kerala 

Madhya Praderh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Slkklm 

Tam11 Nadu 

Tr~pura 

Uttar Pradosh 

West Bengal 

Andaman and Nlcobar Islands 

Chandigarh 

Dadra and Naga~  Havell 

Delh i  

Daman and DIU 

Lakrhadworp 

Rs. 30.00 p . d  for women 
Rs. 40.20 p.d.  for men 

(31 -3-92) 
Rs. 35.30 p.d 

(1  - 1  0.95) 
Rs. 20.00 p.d.  Rs .  29.00 p .d  

(Accordmg to Zones) 
(26-6-94) 

Rs. 40 90 p.d for Hill Areas and 
Rs 37.90 p d .  for other than H ~ l l  Areas 

(23-12-88) 
Rs 35 00 p.d. 

(16-3-94) 
Rs 35.00 p d.  

(1 1-6-93) 
Rs. 25 00 p.d. 

(6 7.92) 
Rs 25.00 p.d.  

(1 -7.90) 
Rs 55.58 p d wlthout meal or 
Rs 49 53 p d with meals 

( 1  -9.95) 
Rs 3200 p d  

(Jan. 95) 
The Mm~mum Wages Act, 1948 is yet to 
be extended 

Rs 20 00 p .d  
(6-4-93) 

Rs 26 65 p d 
(1 5-5-95) 

Rs 33 00 p d.  to Rs 35 00 p d 
(7-1 -92) 

Rs 37 00 p d .  
Rs 27 80 p d p lus t w o  p r lnc lpa l  

(1.1 0-94) Meals 
Rs 27 00 p d (Andaman) 
Rs. 28.00 p d (Nlcobar) 

( 1  3-6-92)  
Rs 39 42 p d w~ th  meals or 
Rs 43 25 p d wlthout meals 

(1-3-92) 
Us 4000  p d  

( 1  8-5-95) 

Rs 59 45 p d 
(1 -8.95) 

Rs 35 00 p d 
(8 5 95) 

Rs 30 00 p d 
(1-1-93)  
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32. Pondicherry 7
(i) Pondicherry Region Rs. 20.00 to

Rs. 22.00 p.d.
(24-7-95)

(II) Mahe Region Rs. 30.00 p.d. for light work
Rs. 40.20 p.d. for hard work

(24-7-95)
(iii) Yanam Region Rs. 19.25 to

Rs. 26.25 p.d.
(24-7-95)

(iv) Karaikal Rs. 20.00 to
Rs. 22.00 p.d.

(24-7-95)
33. Central Sphere Rs. 55.53 p.d.

(1-4-96)

247.

National Trust for mentally 
retarded children

SHRI SANTOSH KUMAR GANGWAR 
DR. RAMESH CHAND TOMAR :

Will the Minister of WELFARE be pleased to 
state :

(a) whether the Government propose to set up a 
National Trust for the welfare of mentally retarded 
children;

(b) if so, the details thereof;
(c) the details of facilities likely to be provided 

to them; and
(d) the time by which the final decision is likely 

to be taken in this regard?
THE MINISTER OF WE' FARE (SHRI BALWANT 

SINGH RAMOOWALIA) : (a) Yes, Sir.
(b) The Welfare of the persons with mental 

retardation and cerebral palsy has been engaging 
the attention of the Government for a long time. The 
rrain problem which has to be solved while dealing 
with persons suffering from mental retardation and 
cerebral palsy is how to provide for the care of such 
persons after the death of their parents or guardians. 
The Bill titled “National Trust for the Welfare of 
Persons with Mental Retardation and Cerebral Palsy, 
Bill 1995" was introducted in the Xth Lok Sabha on 
6.12.1995. However, the Bill could not come up for 
consideration and lapsed.

The main objective of the Trust will be to make 
arrangements for care and rehabilitation of such 
persons, to provide aid and assistance to the 
organisations engaged in such care and to receive 
and manage the properties bequeathed for the 
purpose.

(c) The Trust will provide the following facilities:

(i) To arrange and provide care and 
rehabilitation to the persons with mental 
retardation and cerebral palsy;

(ii) To set up homes and service institutions 
for the persons with mental retardation and 
cerebral palsy;

(iii) To provide guidelines, aids and assistance 
to the organisation providing care and 
rehabilitation services to the persons 
with mental retardation and cerebral 
palsy;

(iv) To provide guardianship and foster care;

(v) To strengthen and support the welfare 
programmes of families, parent 
associations and voluntary organisations;

(vi) To receive from the parents the properties 
bequeathed by them for the maintenence 
of their children with mental retardation or 
cerebral palsy; and

(vii) To undertake such other activities for the 
promotion of care and rehabilitation of the 
persons with mental retardation and 
cerebral paisy.

(d) As a result of the constitution of Xith Lok 
Sabha, the Bill titled •National Trust for the Welfare 
of Persons with Mental Retardation and Cerebral 
Palsy, 1995" which was introduced in the Xth Lok 
Sabha on 6.12.1995, lapsed, as per the provision 
contained in Article 107 (5) of the Constitution. Efforts 
are being made to reintroduce the Bill In the 
Lok Sabha as early as possible after completing 
all the formalities relating to re-introduction of this 
Bill.
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Sale Air Travel Scheme

248. SHRI SATYA DEO SINGH : Will the 
Minister of CIVIL AVIATION be pleased to state :

(a) whether there Is any scheme under 
consideration of the Government to make air travel 
safe; and

(b) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) and (b). Though no 
particular shceme is under consideration at present, 
steps such as implementaion of recommendations 
emanating from investigation of Aircraft accidents 
and hazardous incidents, monitoring of flight 
recorders, issuance of Civil Aviation Requirements 
(CAR), safety audit of operatiors, conducting safety 
seminars/ meetings, inspection of aerodromes are 
continuously taken to ensure safe air travel by the 
passengers.

Non-Governmental Organisations

249. SHRI NITISH KUMAR :
PROF. PREM SINGH CHANDUMAJRA :

Will the Minister of WELFARE be pleased to 
state :

(a) whether the Government have contemplated 
the role of non-Governmental Organisations engaged 
in social welfare activities;

(b) if so, the details thereof;
(c) the total number of registered non- 

Governmental Organisations engaged in the social 
welfare projecs funded by the Government;

(d) whether the Government have also assessed 
from time to time the social welfare projects being 
undertaken by these organisations;

(e) if so, the procedure adopted in this regard;
and

(f) the number of these organisations In 
percentage whose functioning was found 
satisfactory?

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMQOWALiA) : (a) and (b). Yes, Sir. The 
role of voluntary organisations as recongnised by 
the Government is having crucial importance in the 
context of national reconstruction and nation-building. 
More so. their role and involvement Is quite essential 
to achieve the mandate of welfare State like India. 
The Government feels that good voluntary 
organisations muiX not only be liberally assisted in 
financial terms but also be consciously built-up.

(c) 1605.

(d) to (f). Social welfare projects being 
undertaken by these organisations are assessed and 
monitored by the concerned State Govts./UTs and 
assessment report is sent to the Govt, of India. Some 
times the Government of India Officials do the 
inspection of these organisations. Financial 
assistance is sanctioned by Government of India on 
satisfactory assessment of their work as reported by 
State Government, Government of India assist only 
those organisations whose work is satisfactory.

[English]

Hostels for SCe/STe Students

250. SHRI KESHAB MAHANTA : Will the 
Minister of WELFARE be pleased to state :

(a) the number of hostels for Scheduled Caste/ 
Scheduled Tribe students functioning in the country, 
State/UT-wise;

(b) whether these hostels are adequate keeping 
in view the ever-increasing number of such students;

(c) if not, whether the Government propose to 
set up more hostels in the country; and

(d) if so, the details thereof alongwith their 
locations State/UT wise?

THE MINISTER OF WELFARE (SHRi BALWANT 
SINGH RAMOOWALIA) : (a) A statement showing the 
number of hostels for scheduled Caste/Scheduied 
Tribe students functioning in the country, State/UT- 
wise is attaced.

(b) No, Sir.
(c) The Centrally Sponsored Schemes of 

Construction of hostels for SC/ST Boys & Girls are 
continuing schemes. Under the schemes additional 
hostels are sanctioned to the State Govts./UT Admns. 
every year,

(d) During 1996-97 the budget provisions under 
the schemes are as follows

(Rs. in crors)

(1) Construction of SC Boys 10.00
hostel

(il) Construction of SC Girls 7.00
hostel

(ill) Construct ton of ST Boys 3.50
hostel

'(tv) Construction of ST Girls 3.50
hostel

The Central assistance is given to the State Govts./ 
UT Admns. according to the schemetic pattern.
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STATEMENT

S No. State/UT* No . of Hostels
For SC/ST

1. Andhra Pradesh 2759
2. Assam 254
3. Arunachal Pradesh -
4. Bihar 719
5. Gujarat 1180
6. Goa -
7. Himachal Pradesh 10
8. Haryana 5
9. Jammu & Kashmir 10

10. Karnataka 1953
11. Kerala 231
12. Maharashtra 2425
13. Madhya Pradesh 4046
14. Mizoram -
15. Manipur 7
16. Meghalaya 39
17 Nagaland -
18. Orissa 1470
19. Punjab 31
20. Rajasthan 460
21 Sikkim 26
22. Tamil Nadu 994
23. Tripura 40
24. Uttar Pradesh 62
25. West Bengal 861
26. A & N Islands 5
27. Candigarh •
28. Dadra & Nagar Havell 10
29, Delhi 2
30. Daman & Diu
3V Lakshadweep 4
32. Pondicherry 21

Total 17624

fTranslation]

Employment to handicapped persons

251. SHRt DHIRENDRA AGARWAL : Will the 
Minister of WELFARE be pleased to state :

ia) whether the Government have formulated any 
scheme to provide employment to the handicapped
persons.'

(b) If so, th* details thereof; and

(c) the time by which the said scheme is likely 
to be Implemented?

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA) : (a) to (c). A statement 
containing the measures taken by the Central 
Government to facilitate and promote employment of 
the handicapped persons, Is attached.

STATEMENT

(i) Section 33 of the Persons with Disabilities 
(Equal Opportunities, Protection of Rights & 
Full Participation) Act, 1995 contains a 
provision that the appropriate Govt. Shall 
appoint in every establishment not less than 
3% of persons with Disability of which 1% each 
shall be reserved for persons suffering from
(a) bilindness or low vision;
(b) hearing impairment and
(c) Locomotion disability or cerebral palsy in 

the posts identified for each disability.
Some reservation in Group *C' and ‘D’ for 
Handicapped Persons had already been there 
even before the Law came into forea. Similar 
reservation have been given by some State 
Govts. In addition, the Handicapped are also 
given Age concessions' in the upper age limit 
and relaxation in the ‘medical standards' for 
entry into Government jobs.

(ii) 47 Special Employment Exchanges and 41 
Special Cells in normal Employment 
Exchanges exist in different States/UTs to help 
exclusively the har.Jicapped persons in finding 
placemnt. This is in addition to the help 
provided by the normal employment 
exchanges.

(iii) Seventeen Vocational Rehabilitation Centres 
have been set up to assess the residual ability 
of the disabled, arrange their training and 
place them In employment.

(iv) For promoting self-employment amongst 
handicapped persons, concessions have been 
provided to them in following matters :
(a) Allotment of vending stalls, klosfcs & shops; 

by some State Govts:/UTs.
(b) Loans from Nationalised Banks at 

concessional Rates of interest.
(c) Prefernce In Allotment ot pubHc telephone 

booths:
(d) Reservation in distribution of Petrol Pumps, 

Kerosene Depots etc.
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(v) National Handicapped Finance & Development 
Corporation Is being set up to provide an 
additional channel of finane* at concessional 
rates to enable the handicapped personsto 
take up self employment projects.

[English]

International Labour Organisation conference

252. DR. T. SUBBARAMI REDDY : Will the 
Minister of LABOUR be pleased to state :

(a) whether 83rd Annual Conference Of the 
International Labour Organisation was held In 
Geneva;

(b) if so, the number of participants therein; atld
(c) the main objectives of the ILO conference?
THE MINISTER OF LABOUR (SHRI M. 

ARUNACHALAM) : (a) to (c). The 83rd Session of 
the International Labour Conference of the 
International Labour Organisation (ILO) was held at 
Geneva from 4th to 20th June, 1996. DelegatioflS 
comprising of Governments, Employers and Workers 
representatives from 159 countries including India 
attended the Conference. The Conference, inter alia, 
adopted

(i) Convention and Recommendation on 
Homework, suggesting adoption, 
implementation and periodical review of a 
national policy on Homework, aimed at 
improving situation of homeworker*;

(ii) called for achieving the objective of full 
employment through sustained economic 
growth; and

(iii) adopted Resolution on Child Labour 
calling upon Governments and where 
appropriate, Employers' and Worker*' 
Organisation, to develop formal policies 
and set priorities, so as to immediately put 
an end to the most intolerable aspects of 
child labour.

[Trah^idtfon] '

Flight from India to Malaysia

253 3HRI SOHAN BEER : Will the Minister of 
CIVIL AVIATION be pleased to state :

(a) the number of flights being operated in a 
week from India to Malaysia at present;

(b) whether any proposal has been received to 
increase the existing number of flights between the 
"two ebiintHek; ' *

ao. what her any1 negotiations have been 
held *ie«wean -the two countries to this regard; and

(d) if so, the number of additional weekly flights 
proposed to be conducted between the two countries 
as a result thereof?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) At present 13 flights per 
week are being operated between India inti Malaysia 
by the designated carriers of both sides.

(b) Yes sir.
(c) and (d). Negotiations were held in April 1996 

but no agreement could be reached.

Welfare Schemes for Weaker Sections '

254. SHRI MAHENDRA SINGH BHATI ; Will the 
Minister of WELFARE be pleased to state :

(a) the details of the welfare scemes introduced 
for economically weaker sections d  .Rajasthan, 
alongwith the allocations made therefor during the 
last three years;

(b) whether the amount allocated for 
implementation of such schemes have been utilised; 
arid

(c) If so, the number of people benefited from 
these schemes?

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA) : (a) to (c). The relevant 
information is being collected from State Government 
of Rajasthan and will be laid on the Table of the 
House.

[English]

Pending Casas with Industrial Tribunals

255. SHRI MOHAN RAWALE :
SHRI JAl PRAKASH AGARWAL :

Will the Minister of LABOUR be pleased to 
state :

(a) whether a large number of cases are pending 
in the Central Government Industrial Tribunal-cunv 
Labour Court and State Level Labour Courts for a 
long time;

(b) if so, the latest position in this regard;
(c) the reasons for pendency of these cases;

‘ .
; (d) the steps taken or proposed to be taken by 

the Government for expeditious trial of the pending 
cases? •■'i.-v..-..

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM): (a) to (d), The information is being 
collected.
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{Translation}

Profit of ITDC

256 SHRI RADHA MOHAN SINGH :
SHRI DEVI BUX SINGH :

Will the Minister of TOURISM be pleased to 
stats :

(a) the net profit earned by the India Tourism 
Development Corporation during the last three years 
and the contribution of the ITDC's hotels thereto;

(b) whether performance of these hotels is
satisfactory; and

(c) if not, the steps taken by the Government for 
improvement in their performance?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) The information Is given as under

Year Profit before tax Profit .earned by
ITDC Hotels Div. ITDC After tax 

(Figures are not 
available separately 
for Hotel Division)

(Rs. in crores) (Rs. in crores)
1993-94 24.02 6.29 12.21
1994-95 43.17 22.71 28.37
1995-96 65.19 39.64 43.50
(Prov.)

(b) and (c). There has been substantial 
Improvement in the performance of ITDC Hotels 
during the last three years, However, improvement 
in performance is a continuous process and the steps 
taken in this regard Include, aggressive marketing, 
upgradation/improvement, restructuring of hotels, 
control of operating costs, development of human 
resource by imparting training, etc.

[English]

Private Airtilnee in Bihar

257. SHRI RAMASHRAY PRASAD SINGH : Will 
the Minister of CIVIL AVIATION be pleased to 
state

(a) whether the Government have allowed private 
airlines to operate air taxies and smatl aeroplanes 
for passengers from Patna and Gaye to famous
pilgrimage places in Bihar;

(b) if so, the detaHs thereol and the action taken 
by the Government to initiate this step; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRJ C.M. IBRAHIM) : (a) to (c). No private airtine 
is, at present, operating from Patna and Gaya to 
other pilgrimage places in Bihar. However, a private 
company has proposed to operate flights between 
Patna and Varanasi. Besides, another private 
operator has proposed to operate to Gaya.

[ Translation]

Literacy in Tribal Areas

250. PROF. PREM SINGH CHANDUMAJRA : 
SHRI NAWAL KISHORE RAI :

Will the Minister of WELFARE be pleased to 
state :

(a) whether it is a fact that in comparison to the 
national average of literacy, the literacy level is very 
low in the tribal areas of the country;

(b) If so, the details thereof;
(c) the tribal dominated areas where the literacy 

level is highest and lowest alongwith the percentage 
thereof; separately;

(d) whether the Government have chalked out 
any time-bound programme for prrmpting this 
percentage of literacy; and

(e) if so, the details thereof alongwith the 
expenditure incurred thereon?

THE MINISTER OF WELFARE (SHRi BALWANT 
SINGH RAMOOWALIA) : (a) and (b). There are some 
tribal areas where literacy is lower than the national 
average but there are also some tribal areas where 
literacy is higher than the national average. A 
statement indicating State/UT-wise percentage of 
general literacy and literacy percentage among 
Scheduled Tribes is attached in the given statement.

(c) The highest percentage of literacy among 
Scheduled Tribes is in the State of Mizoram, being 
52.71%. The lowest percentage of literacy among 
Scheduled Tribes is in the State of, Andhra Pradesh, 
being 17.26%.

(d) and (e). The Government has taken the 
following steps to raise the literacy .percentage;# 
Scheduled Tribes.

1. Opening of schools in; ST habitations with 
relaxed norms.

2. Coverage 01 Tribal population under 
Operation Blackboard scheme.

3. Coverage of Tribal areas under non-forma I 
education.

4. Coverage of Tribal districts in Total Literacy 
Campaign Programme

Under this echeme of financial assistance 
is given to Ztita Saksharta Samities in the 
proportion of 4:1. This tmpiiee that 80% 
financial liability ia of Department of
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Education while State Government bears 7 .  Pr imary  E d u c a t ~ o n  ~n Tr ibal  d ia lec ts  for 
only 20°/0 of the approved expenditure Out Tribal c h ~ l d r e n  NCERT and  the Central  
of s lx ty -s ix  distr icts rdent r f~ed as Tribal lns t~ tu te  of lndlan Langueges prepare the 
districts (the districts wllh Tr~ba l  population text books for T r~ba l  chlldren ~n thelr loca! 
is  40% of total  populat ion as per 1991 d~a lec t s  In add l t~on  to 11, the supplemen- 
census)  30 districts have  already been  tary reading materlal IS also prepared by 
covered under TLC campaigns. these ~ n s t ~ t u t ~ o n s  lo r  trrbal ch~ ld ren  

5 M i d - D a y  M e a l  . -  Out  of 2 4 4 6  b l o c k s  
c o v e r e d  unde r  Emp loymen t  Assurance 
Scheme,  1982 EAS blocks are Integrated 
Tribal Development Project (ITDP) blocks 
T h e r e  is  p r o v l s l o n  t o  cover  2005  low 
lemale  l l teracy (LFL)  blocks by the year 
1996.97 whlch Include Trrbal areas 

6 D ls t r ic t  P r ~ m a c y  Educat ton P rog ramme 
( D P E P )  . T h l s  s c h e m e  lays  s p e c l a l  
emphas ls  on  t9e educatron of deprwed 
sec t~ons  o f  soclety ~ n c l u d ~ n g  Tr~bals 

8 .  A scheme of  Mahlla Samakhya The b a s c  
ob~ect lve  o f  the scheme IS empowerment 
of women through educa t~on  SC and ST 
women pa r t~c~pa t ron  In the programme 1s 
very large 

9 L o k  J u m b l s h  T h ~ s  p r o g r a m m e  I S  to  
achleve Educa t~on  fcr All by 2000 A D in 
Rajasthan S p e c ~ a l  stress IS glven on the 
coverage o l  SCIST children through mlcro 
planning at vi l lage level Free text books 
and uni forms are glven to  the ch~ ld ren  

STATEMENT 

Llreracy Rates 1951 
-.----,< , ... - . ,..- - .- -- -.--- -" -- 
State1 General  

" ---. . --- Scheduled Trrbes 
U n ~ o n  Person Male  Female Person M a l e  ~ e m a <  
Terr rtor y 
- - - -.- -. - - . - . . . . .. .- - . >---,----. ----.--. 

1 2 3 4 5 6 7 - , ....- - - - . . -- -- ,- ---- - 
Andhra Pradesh 
Ar i inachal  Pradesh 
Assani  
Blhar 
Goa 
Gu,arat 
Yaryana 
d tmacha l  Pradesh 
Jammu 8 Kashmlr 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashfra 
Mantpur 
Meghalaya 
M u o r a m  
Nagaland 
Orlssa 
pu! i lab 
na las lhaq  
';~kkam 
'drnll N B ~ U  
T11p;lra 
!Jltar Proflesh 
Wesf Benga l  
ARN Islands 
. . - ,  .-I.... _._ ___.>....I. . .... ... - 
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1 . . 2 3 .... ■ . 4 . 5 ' 6 7

Chandigarh ' 77.81 82.04 72.34 ■■■■.>, ■ '■ -
D&N Haveii 4/5.71 53.56 26.98 28.21 40.75 15.94
Daman & Diu . 71.20 82.66 59.40 52.91 63.58 41.49
Delhi f 75,29 82.01 66.99 * / -
Lakshadweep 81.78 90.18 72.89 80.58 89.50 71.72

Pondicherry 74.74 83.68 65.63 > ■ - ■ -

India 52.21 64.13 39.29 29.60 40.65 18.19

Source Census of India 1991 final population Total (Paper 2 of 1992) Census was not held in J&K.

[English]

Interim Relief to Journalists and >■ 
Non-Journalists

259. SHRI BHUPINDER SINGH HOODA . Will 
the Minister of LABOUR be pleased to state

(a) whether the Government have decided to pay 
interim relief to the journalists and non-journalists of 
newspapers and news agancies;

(b) if so, the details thereof;
(c) the date from which the interim relief is 

proposed to be paid; and
(d) the time by which the payment is likely to be 

made alongwith the amount thereof?
THE MINISTER OF LABOUR (SHRI M. 

ARUNACHALAM) : (a) Yes, Sir.
(b) to (d). The Wage Boards for Journalists and 

Non-Journalist Newspaper and News-agency 
Employees constituted on 2.9.94, submitted their 
Interim Report on payment of Interim Reates of 
Wages recommending interim enhancement of 15% 
in the basis\c wage w.e.f. 20.4.95. The Govt, in 
February, 1996 decided to enhance the rate from 
15% to 20% of the present basic wages. The 
notification regarding the payment of interim rates of 
wages will be issued shortly.

Uplinking Right to foreign Network

260. DR. KRUPASINDWU BHOI :
SHRI K.C. KONDAIAH :
SHR1MATI GEETA MUKHERJEE :
SHRI BANWARI LAL PUROHIT ;
SHRI HANNAN MOLLAH :
SHRI SANDIPAN THORAT :
SHRI E. AHAMfD :

v Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether the Government have agreed to grant 
permission for uplinking facilities to foreign television
n e tw o rk s ;... . . . -

(b) if $o, the details of the terms and conditions;
(c) whether the Government have discussed this 

issue with various Indian companies;
(d) whether some proposals in this regard are 

under consideration of the Goverment; and
(e) the extent to which this foreign network is 

going to effect on Doordarshan?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) No, Sir.

(b) Does not arise.
(c) to (e). A meeting was taken by the former 

Information and Broadcasting Minister with the 
representatives of Indian Companies seeking 
uplinking facilities. However, no decision was taken.

Child Labour

261. SHRI HARIN PATHAK : Will the Minister 
of LABOUR be pleased to state :

(a) whether the number of child labourers in the 
country is higher than that of other developing 
countries; and

(b) if so, the place of India in respect of the 
number of child labourers?

* THE MINISTER OF LABOUR (SHRI M 
ARUNACHALAM) : (a) and (b). As reported by the 
World Labour Report, 1992, published by ILO. India 
has probably the largest number of working children.

Serials on Payment of Sponsorship Fee

262. DR. LAXMINARAYAN PANDEY ;
SHRI R.L.P. VERMA :

Wili the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) the norms fixed for categorisation 0f serials 
for sponsored programmes on payment of 
sponsorship fee;
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(fe) if so. the details of the sponsored programmes 
telecast on Doordarsimn as compared to its own 
programme during the last three years, year.-wise; 
and the sponsorship fee fixed for yarious'categories;

(c) whether lower categorisation at sponsored 
programmes are resulting in loss of revenue to 
Doordarsban;

(d) if so, the Jetails thereof and the losses 
suffered on this account during 1995-96; and

(e) the remedial steps taken by the Government 
to save the Doordarshan from debt?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF iNFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) to (e). The information is 
being collected and will be laid on the Table of the 
Sabha.

Air Service in Gujarat

263. SHRI CHANDRESH PATEL : Will the 
Minister of CIVIL AVIATION be pleased to state :

(a) whether the Union Government have received 
a number of proposals from people representatives 
and various other organisations to connect air 
services in various other organisations to connect 
air services in various airports of Gujarat;

(b) if so, the details thereof during the last three 
years; and

(c) the action taken by the Government thereon?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF iNFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : a) and (b). Yes, Sir. Requests 
have been received to provide air links from Kandla 
and Surat.

(c) Indian Airlines have no plans to introduce 
services to these airports due to infrastructural 
constraints, paor load factor and acute shortage of 
operating crew. NEPC Airlines has, however, started 
operations from Kandla Airport.

{Translation]

Tourist Spots in Bihar

264. SHRI VIRNEDRA KUMAR SINGH :
SHRI LALIT ORAON :

Will the Minister of TOURISM be pleased to 
state :

(a) whether the Government of Bihar has sent 
any proposal to the Union Government for the 
development of .tourism for approval;

(b) if so, the details thereof;

(c) the number of proposals out of them approved/ 
rejected by the UnionGovernment )so far; and

(d) the financial assistance provided by the Union 
Government to the above State for the development 
of tourism during each of the iast three years?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) to (c). The Central Department of Tourism 
provides financial assistance to State/U.T. 
Governments for the development of Tourism based 
on specific proposals received from them, the merits 
of each proposal and the availability of funds.

For the year 1996*97, the Department has 
prioritised three projects costing Rs. 69.00 lakhs 
based on discussions with the State Government 
officers for providing financial assistance to Bihar. 
However, no detailed proposal has been received 
from the State Government so far.

(d) During the last three years, Projects 
amounting to Rs. 282,25 lakhs have been sanctioned 
for Bihar. The year-wise details are given below

1993-94 - Rs. 53.61 lakhs
1994-95 - Rs. 112.12 lakhs
1995-96 - Rs. 116.52 lakhs

Allocation of funde

265. SHRI LALIT ORAON : Will the Minister of 
WELFARE be pleased to state :

(a) whether no allocation has been made to the 
Bihar Backward Classes, by Finance and 
Development Corporation drulng 1994*95 and 1995- 
96; and

(b) if so, the reasons therefor?
THE MINISTER OF WELFARE (SHRI BALWANT 

SINGH ROMOOWALIA) : (a) and (b). National 
Backward Classes Finance & Development 
Corporation has sanctioned a loan of Rs. 1012 805 
lakhs to the Bihar Backward Classes Finance and 
Development Corporation in respect of 12 schemes 
in the year 1994-95. The State Corporation has not 
submitted any scheme for sanction of loan to 
NBCFDC during 1995*96 and hence no loan has 
been sanctined during the year.

Private Sector Participation in 
Air Traffic Area

266. SHRI RATILAL KALIDAS VERMA : Will the 
Minister of CIVIL AVIATION be pleased to state :

(a) whether there has been a decrease in the 
participation of private sectors in the air traffic area 
after the implementation of the policy of open air 
space; .

(b) if so, the reasons therefor;
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(c) the details of rules and policy of open air 
space and since when It was Implemented;

(d) whether the chartered K-C.C airlines has 
been closed in the last days andthearrangement of 
many big private airline* has begun to become out 
of order;

(e) whether the aviation industry suffered losses 
worth about five crores dollar which is more than the 
amount earned by ft;

(f) if so, the losses and other details thereof; and
(g) the measures proposed to be taken by the 

Government in this regard?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. JBRAHIM) : (a) No, Sir.

(b) Does not arise.
(c) Private airlines have been allowed in the 

domestic sector with effect from 1st Marth 1994. The 
guidelines and requirements for operation of private 
air transport services are notified in the form of 
Aeronautical Information Circular and Civil Aviation 
Requirements.

(d) There is no airline named "K.C.C. Airlines". 
However, K.C.V. Airways has suspended operations 
because of non-availabiiity of aircraft.

(e) to (g). Details of profits/losses suffered by 
private operators are not available. However, 
permission to start air transport services is given 
after varifying various aspects related to operation 
of air services including financial soundness of the 
applicant.

Elimination of Child Labour

267. SHRI JAG MOHAN : Will the Minister of 
LABOUR be pleased to state :

(a) the precise work has so far been done by the 
National Authority for elimination of child labour;

(b) how many parents of child-labourers have 
been imparted skill-oriented training to improve their 
employability; and

(c) the extent to which this has resulted in 
decrease of child labour?

THE MINISTER OF LABOUR (SHRi M. 
ARUNACHALAM) : (a) The National Authority for the 
Elimination of Child Labour (NAECL) was constituted 
on 26th September, 1994 under the chairmanship of 
the Union Labour Minister. Since Its inception, the 
NAECL has, after reviewing the schemes and 
programmes of the Government of India, 
recommended that the programmes and schemes of 
the Government of India such as ICDS, IRDP, EAS 
etc. should be converged In Child Labour endemic

earea.5 In order to tackle the problem of Child Labour 
comprehensively and effectively.

It also examined, in-depth, the various 
contributing factors encouraging child labour and 
recommended and approach which inter alia include 
measures to improve the economic conditions, of 
families of child workers. The NAECL 
recommendations contained in its “Circular on 
Identification, Release and Rehabilitation of Child 
Labour", was sent to qll State governments for follow 
up.

The NAECL also recommended that National 
Child Labour Projects should be started in the most 
child labour endemic districts of the country. As a 
follow up, the Ministry of Labour has launched 
National Child Labour Projects in 76 districts to cover 
over 1.5 lakh children. In addition, funds for carrying 
out surveys to determine child labour, hazard intensity 
wise, have been given to 123 child labour endemic 
districts. Funds to 133 districts have also been given 
for district level awareness generation against the 
practice of child labour. The NAECL approved the 
approach of the Labour Ministry to launch a national 
campaign to sensitize society against the practice of 
child labour. This has since been launched.

In addition to the above the NAECL also 
recommended that laws protective of children be 
vigorously enforced by State Governments. The same 
was communicated to all State Governments by the 
Chairman of the NAECL.

(b) and (c). Since the projects have been 
sanctioned only during the last year, it is too early 
to assess the extent of coverage of parents under 
the programme of convergence and the extent of 
decrease of child labour resulting therefrom.

[ TranslationJ

Grante-in-Aid to Voluntary Organisatione

269. SHRI JAI PRAKASH AGARWAL : Will the 
Minister of WELFARE be pleased to state :

(a) whether the grants-ln-ateMhas been provided 
to various voluntary organisations engaged in the 
welfare of physically and mentally haudlcapped and 
deaf and dumb persons In Delhi during the last three 
years;

(b) if so, the details thereof alongwith the amount 
given to each organisation during each of the last 
three years;

(c) the number of applications pending for 
clearance and the time by which these applications 
are likely to be cleared;

<d) whether the Government have received 
complaints about the misuse of grants by these 
voluntary organisations;
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|e) if so, the details thereof;

(f) whether the Government have set up any 
monitoring committee or any enquiry has been 
conducted on the activities of these organisations; 
and

(g) if so, the details of the findings thereof?

THE MINISTER OF WELFARE (SHRI BALWANt 
SINGH ROMOOWALIA) : (a) Yes, Sir,

(b) A Statement is enclosed.

(c) Six. No fixed time frame can be given as the 
decision will depend on several factors including r 
availability of funds.

(d) to (g). A complaint has been received against 
All India Deaf & Dumb Society, institutional Area, 
Karkari Mod, Vikas Marg Extn., New Delhi-110092 
from Rajdhani General Mazdoor Ekta Union, Delhi, 
alleging interaiia misuse of the grants. The 
Government of NCT Delhi have been requested, to 
investigate into the complaint and furnish a Report. 
The same is awaited.

STATEMENT

(Rs. in Lakhs)

S.No Name & Address 
of the Contact 

person/Organisation

Category of 
disability

1993-94 1994-95 1995-96

1 2 3 4 5 6

1. Spastic Society of Northern India, CP, Spastic 18.75 22.11 33.00

2.

3.

Balbir Saxena Marg, Nr. General 
Raj's School Hau2 Khas, New Delhi-16 
All India Deaf & Dumb Society No. 4 & 7 of 
Industrial Area, Vikas Marg, Extn. Kadbadi 
Kode, Delhi-92
All India Federation of the Deaf, 18, 
Northend Complex, New Delhi. HH 5.39

0.72

4.34 4.20
4. Delhi Association of the Deaf 92, Kamla 

Market, New Delhi. HH . . .
5. Handicapped Women Welfare Association, 

Sector 14, Near Power House. Rohini, Delhi HH 2.08 3.59 3.01
6. Association for Advancement and Rehabilitation 

of Handicapped, 224, Vasant Vihar, New Delhi. MR 2.47 4.88 4.86
7. Association of National Brotherhood for Social 

Welfare 21-22, New Rohtak Road, New Delhi-5 MR . 4.34 3.54
8. Balwentrai Mehta Vidya Bhavan. Masjid Modh, 

Greater Kailash-ll New Delhi-48 MR 8.03 2.16 2.20
9. Delhi Society for Welfare of Mentally Retarded 

Children Okhla Marg, Okhla, N? Delhi-25 MR 5.59 5.91 2.95
10. Dr. Zakir Hussain 'Memorial Welfare Society, 

Jamia Millia, Jamia Nagar, N. Delhi. MR 0.48 2.14 2.30
11. Eclat Society for the Welfare of M.R. 16-E/33, 

East Patel Nagar, New Delhi-8 MR 2.07 1.99 2.18
12. Federation for the Welfare of M.R., Shaheed 

Jeet Singh Marg, Spl. Institutional Area, N.Delhi MR 8.13 10.08 11.22
13. Parents Association for the Welfare of Children 

of the Mental Handicapped, New Delhi 
Ansary Nagar, N.Delhi MR 1 • 0.44 1.32

14. Samddban J-32, South Extensions New Delhi MR . - *
15. Tamamma XXXX, D-6 Vasant Vihar, New Delhi MR 5.37 6.66 7.01
16. Samjlvini Society for Mental Health, A-6, 

Institutional Area, New Delhi-100067 MR, WEN, ILL 2.07 2.21 2.45
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1 ■■ 2 3 4 5 : 6

1't. Akashya Prathisthan Pocket-Ill, Sector-D, 
Vasant Kunj, New D^lhi. OH 2.62 3.73 4.75’

18. Shrt Qevsaha Baba Shiksha. Samiti B'1605, 
Shastri Nagar, Delhi-52 OH * 0.25 (ad-hoc)

19 Amarjyoti Cheritable Trust N-92. Greater 
Kailash-I New Delhi OH.VH 10.14 20.35 18.11

20. Prabha Institute of the Arts & Crafts for 
Handicapped Persons, Aram Bagh Lane, 
Pharganj, New Delhi-110055 OH.VH 1.42 2.41

21 Akhil Ghartiya Netraheen Sangh Sector-E,B-lll 
Block Raghubir Nagar, New Delhi-110027 VH 3.42 5.71 5.58

22. All India Confederation of the Blind Braille 
Bhawan Institutional Area Sector-V Rohini, Delhi VH 2.21 2.07 2,17

23 Bhartiya Blind Education Culture Welfare 
Society, 61/18,11 Teleware, Shahdara, Delhi-32 VH . 0.78 2.34

24 Blind Relief Association Lai Bahadur Shastri 
Marg, Near Oberi Inter Contential New Delhi VH 6.91 3.91

25. Institution for the Blind, Punchkuin Road, 
New Delhi. VH 4.13 4.72 6.30

26 Janata Adarsh Andh Vidyalaya, Sri Fort Road, 
Sadiq Nagar, New Delhi VH 2.81 1.17 4.84

27. National Association tor the Blind, Sector-5, 
R.K. Puram, New Delhi VH 9.53 8.30 10.39

28. National Federation For The Blind, 2322, 
Laxmi Narayan Street, Paharganj, New Delhi VH 10.34 11.31 11.99

29. Hindkusht Niwaran Sangh, New Delhi L.C 0.93 1.16 2.42

[English]

Rehabilitation of Workers

270. SHRI JAGAT VIR SINGH DRONA : Will 
the Minister of LABOUR be pleased to state :

(a) whether the Government are aware that due 
to closure of various industries in Uttar Pradesh, 
labourers have become unemployed;

(b) if so, the details thereof; and
(c) the efforts made or proposed to be made to 

re-employ and rehabilitate them?
THE MINISTER OF LABOUR (SHRI M. 

ARUNACHALAM) : (a) and (b). According to the latest 
available information the number of units closed in 
Uttar Pradesh during the year 1995 are 9 and workers 
affected during the same period are 968.

(C) Government have established the National 
Renewal Fund as a social safety net for the workers 
affected toy industrial restructuring. The fund inter- 
alta provides assistance tor the scnemes ot retraining 
and redeployment ot workers affected by 
restructuring and closure of. industrial units. A large

number of Employees Assistance Centres have been 
set up by various agencies all over the country with 
the assistance from NRF Workers affected by closure 
of industries can also avail of employment generation 
schemes being implemented by State Governments 
under centrally sponsored schemes.

[ TranslationJ

Pending Projects in Rajasthan

271. SHRI TARACHAND BHAGORA : 
SHRIMATI VASUNDHARA RAJE :
PROF. RASA SINGH RAWAT :

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state ;

(a) the number ot projects tor Setting up of TV
Transmitters/AtR Stations in Rajasthan completed so 
far and the number ot projects pending, location- 
wsie; . . ... ,-V'.v

(b) whether the Government propose to set up 
these projects in bacxward areas on priority basis; 
and
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(c) the details of the new projects proposed to 
be set up in the State, location-wise?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) to (eh All India Radio has

comissioned 16 radio stations and Doordarshan has 
established 63 transmitters in the State of Rajasthan. 
A Sta ie tn+ntshowing locations and status of the 
projects under implementation in Rajasthan including 
backward regions of the State is enclosed.

STATEMENT

ALL INDIA RADIO

II. DOORDARSHAN

LEGEND:

TECHNICALLY READY
2x3 KW Fm Tr., Multi-Purpose 
Studio & Staff Quarters at 
Mount Abu.

HPT Barmer 
(Interim set up)
HPT Jaisalmer
LPTs
Nohar 
Mount Abu 
Pratapgarh 
Kurauli 
Nimaj 
Rajgarh 
Bari-Sadri 
Shahpura
I/LPT
Neem ka Thana Laxmangarh
CBS - Commercial Broadcasting Service.
HPT - High Power Transmitter 
LPTS - Low Power Transmitters 
VLPTs - Very Low Power Transmitters

UNDER IMPLEMENTATION 

New Type IV Studios Jaipur.

Stereo Channel with 6 KW FM Tr. and Studio 
at Jaipur
6 KW FM Tr. for CBS at Jodhpur.
6 KW FM Tr. at Chittorgarh (Upgradation from 
3 KW).
HPT Barmer 
(Permanent set up)
HPT Jodhpur
LPTs
Hindaun
Makrana
Phalodi
Kesriaji
Tibi

VLPTs
Gangapur (Bhilkwara) Lalsot

Welfare Scheme for Agricultural Labour

272. PROF. RASA SINGH RAWAT : Will the 
Minister of LABOUR be pleased to state :

(a) whether the Government have recently held 
talks with the representatives of various labour 
organisations;

(b) if so, the details of the issue discussed and 
outcome thereof; and

(c) steps taken or proposed to be taken by the 
Government for the compliance of labour-welfare 
laws?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) to (c). The Union Labour 
Minuter and the Prime Minister met representatives 
of the Central Trade Union Organisations on 24th 
June, 1996 to hear the views of the Trade Unions on

matters concerning the workers such as (i) labour 
protection and social security for agricultural labour,
(ii) Uniform minimum wage, (iii) recognition of trade 
unions based on secret ballot, (iv) elimination of 
c.hild labour, (v) amendments to Industrial Disputes 
and Trade Union Acts etc. The trad® union leaders 
stressed the need for creating a proper and congemat 
atmosphere for maintaining industrial harmony m the 
country. They laid emphasis on taking moasures for 
protection and generation ot employment and 
employment benefits; review of the functioning of 
BIFR; revival of NTC mills; comprehensive legislation 
for agricultural workers; comprehensive measures 
for elimination of child labour etc. In deference to 
the wishes of the trade union leaders, steps have 
been taken to intensify labour inspections and to 
strengthen the labour enforcement machinery for 
effective implementation of labour welfare laws.
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/English] (b) if so, the details thereof; and 
(c)  the funds allocated by the Union Government 

Central arrirtanee tor Tourirm in Rajarthan in this regard during above plan period, year-wise? 

273. SHRlMATl VASUNDHARA RAJE : Will the THE MIN!STER OF PARLIAMENTARY AFFAIRS 
M~nister of TOURISM be pleased to state : ,AND MINISTER OF TOURISM (SHRI SRIKANTA 

JENA) ( a )  to (c ) .  Yes, Sir. The d e t a ~ l s  of central 
(a)  whether lhe Government Of  has financial asslslance sanctioned, yearwlse lo  the State 

requested the Union Government  tor Centra l  o f  Rajas,han f o r  development  of tourism 
assistance lor lhe lnfrastructural O f  infrastructure during the llrst (our years of Eighth . 
tourlsm sector during the Eighth Five Year Plan, Five Year Plan are given In the enclosed slatemenl. 

STATEMENT 

Projecls/schemes sancboned during 1992-93, 1993-94, 1994.95 and 7995-96 
-- - -.--.- -- . - .--. -.- P.." .-,-- 

S No Name of the Project Amounl Amount 
sanct~oned released 

.-.--- - ------..- --.- ----..--.-.--.-- 
(Rs in lakhs) -.---. , 

1 2 3 4 
.-. - - - . . -- . -- --. --- 
RAJASTHAN 

Tour~st Complex at earmcr 
Tour~st Reception Centre at Jalsalrner 
Tour~st Receat~on Cantre at Jodhpur 
Tourst Reception Cei t re  a! B~kane: 

Fast Focd Centre a! B!kaner 
Wayslde amenltles at S~kar  
Pi lgr~m Sheds at Vlsnram Sthal! 4jmer 
i l l  Raen Basera 

( 1 1 ;  Pdcca Structure 
Publ~c conveniences at twc places iP  Ja~salmer 
Publ~c Conveq~ences a! Vtshrarn S lha ;~ ,  Ajme! 
Campmg s!!e at Jbal3wel 
Canpmg s ~ l e  at Gainer 

Camping slle at KumbalgarP, 
F m o ~ d l ~ g h t ~ n g  of C'l~ttorgartl (Phase-il, 

Jh2lawar F e s t ~ v a ~  
Sr:~lpgrarn Crafts Mela 
P u b l ~ s ~ t y  support 

:953.94 

5ouservatlon of Ja ls~ lmer  Fof l  fSC?i ,  c l  the +9tal cost 
I~ rn~ ted  !o Rs 40 lakhs o l  DOT Share) 

l'cur!st bungalow at ,!a~salrner ,Phase-ll! 
Fast Food centre a! t i o d h ~ u l  
T';ur~st bungalaw ar  Fcktlarnn ;:hase.<l 

- - 

Total 153 31 106 74 ----- -- . 
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-- -- - - - - - - - -. . - 

Tourist Bungalow at Bikenar (Phase-ll) 
Tourist Complex at Barr 
Tourist Lodge at Ratangarh 
Tourist Complex at Ganganagar 
Tourist Bungalow a1 Uda~pur (Phase-It) 
Tourist Bungalow at Sariska (Phase-ll) 
Wayside Facility at Salasar 
Tourisl Lodge at Beawar 
Sound and Llght show at Mot1 Magr~,  Udaipur 
Upgradation of Rambagh Golf Club, Jaipur 

Tolal 260.43 132 93 - -- - 

Tour~st Bungalow at Hanuman Garh 

Tourst Bungalow at Bhllwara 
Ways~de amenities at Sanchore 
Wayslde amenltles a l  Bapp 
Assistance for Sh~lpgram Utsav 
Shilpgram U t s a v  1992 
Yatr~ka at Ajrner 
P ~ l g r ~ m  shed Vishram Sthall (pacca structure) 
Yatrika at Mahand~pur-ka-Balaji 
Yalrlka at Ka~ladevl 
Flnanc~al ass~slance for camping Slte at 
Jhalwar In Rajasthan 

Total 662.78 567 37 

1 Ways~de Amen~t~es  at Balesar 5 .50  2 70 
2 Wayside Facilites at Fatehgarh 4 .58  2 25 

3 Tvur~s! Cottages at Chohlan 18.27 0.1 0 
4 Ways~de lac l l~ t~es  at Chandan 4 58 2.25 
5 Tour~st amenllles a1 Jhunlhunu Shakambari Mala L Lohargarh 5.70 0  02 
6 M ~ d w a y  a1 Merta 11.94 5  00 
7 Tollel Facll~les at Four Places 
8 T o u ~ ~ s t  Resort at K~radu 
9 Tourlst Complex at Khlchan 
I0 Tour~sr Resort at Mahaveer Teeba 18 26 0 50 

11 Tour~st arnenltles a! Phalodi 10.80 4 90 

12 Ways~de l a c l l ~ t ~ e s  at Falengarn 4 58 2.25 
. .,______l___,__._. _- ....------.I_----. -- -- -. - 

Total 136 83 20 61 
--.. .-.- ...----- ----- ---.--- 
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Internat ional F i lm Fest ival 

274 SHRI SANAT KUMAR MANDAL : Will the 
Min~ster of INFORMATION AND BROADCASTING be 
pleased to state 

(a) the pitfalls noticed In the last internat~onal 
films festival held in the capital; 

(b) the remedial measures taken to prevent thes. 

( c )  whether India also participated in some such 
festrval held abroad recently, 

(d) ~f so. the achievements made thereln, and 

(e)  the total expenditure lncurea On holdlng of 
the last festival In l n d ~ a  and the one In wh~ch  lnd~a  
par t~c~pa ted  abroad? 

THE MINISTER OF C lV lL  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M.  IBRAHIM) (a )  and ( b l  No serlous 
shortcoming was not~ced In the last lnternallonal F ~ l m  
Festwal of l nd~a  (IFF1'96) held In Delhi in January, 
1906 

( c )  Yes, Slr 

( d j  l n d ~ a  p a r t ~ c ~ p a t e d  !n 18 Internat~nnal Film 
Fest~vals  abroad recently between A p r ~ l  '96 and 
June' 46 In Stngapore lnternat~onal Frlm Fest~va;,  
Shrl Btsbnu Khargnorla won the best actor award lor 
hrs pertormance ~ r !  the film "Pkhagorolc~ Bohu Door" 
The film also won the Spec~al  Jury award The f ~ l m  
"Band11 Queen" won the lc l low~ng three awards In 
K ~ n e  lnternatronal F ~ l m  Fest~val Harare 1Zlmbabwe) 

( 1 1  Ms Seema Biswas wor: Ihe best actress award 
( 1 1 )  The Monte Carlo Thea!res trophy for the best 
f ~ i r r  and ~ I I I J  The Dip lc in~at~c Corps 01 Z~mbabwe 
award :or the ' F ~ l m  mosr representative of the art 
Soc~ety and Culture o l  the Na?ron subm~tl tng the 
en!fy" 

le,  A budget of Rs 215 lakhs was sanct~oned for 
i i ;  56 Toe Government of Natronal Capttal Terr~tory 
of  Ce lh  also contributed a sum of Rs 25 lakhs for 
the Festtvai A r  expencfr'ure of Rs 2 C5 lakhs has 
been ,ncurred on f re~gn l  charges, s t r ~ k ~ n g  ot new 
p' -!j !!eputat~on of delegallon from i n d ~ a  e!c for 
pal ' . r~pa! lcn in 18 lnternatlonal Frlrn Fest~vals abroad 
In whicn India parttc~palcd In the recent past 

Cargo Complex at Cal lcut Airport 

275 SHRI MULLAPPALL'Y RAMASHANDRAN 
W l '  the M~nrster of CIVIL AVIATION be pleased lo 
srare 

'a1 whether there IS any proposal to set up a 
Capgo C ~ m p l e x  at Callcur alrpor!, 

rb; I? so the deta~ls  thereof and 
I:. :he estrmated cost and allocat~on therefor? 

THE MINISTER OF C l V l L  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) Yes, Sir. 

(b) and (c) An area of, approximately, 1710 sq.m 
has been identif ied for the establ ishment of an ' 
integrated cargo terminal at Calicut A~rpor t  at an 
estimated cost of Rs 67.50 lakhs. Till this faclllty 
becomes operational, as an lnlerlm measure, the 
recently vacated domest ic  ar r lva l  ha l l  will be  
converted as export shedloutbound domestic cargo 
area w ~ t h  fac i l i t~es for customs examlnatlon and 
screlenlng of cargo 

Development of Kaziranga National Park 

276 SHRI KESHAB MAHANTA 
DR. ARUN KUMAR SARMA 

W ~ l l  the M~n is te r  of TOURISM be pleased to 
state 

(a) whether the Government propose to develop 
Kaz~ranga Nat~onal Park as a lourlst complex, 

(b) if so the detalls thereof, and 
( c )  the concrete steps bemg taken lo  attract more 

fcu r~s ts  to the Naltonal Park' 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) . ( a )  and (b)  Tour~sm betng a cont~nuous 
process, constant dialogues are ma~nta~ned  wlth the 
State Governments for provlslon of ~nfrastructural 
f a c l l ~ t ~ e s  at places of tourrst Interest Kaztranga 
Nat~onal Park has also been developed as a tour~st 
complex and the Slate Government  has  been  
provtded f ~ n a n c ~ a l  assistance for p rov ls lon  o f  
l a c ~ l ~ t ~ e s  at the K a z ~ r a n g a  N a t ~ o n a l  Park durlng 
varlous Plan perlods as per deta~ls  glven below 

1970.71 . Forest Lodge at Kazllanga (Rs 
24 23 lakhs) 
1985-06 - Purchase of M ~ n l  Buses and 
Elephants for wi ldl i le vlewlng (Rs 6 38  
lakhs) 
1690-91 - Tourst lodge at Kazlranga iHs 
14 81 lakhs) 
1991-92 - Upgradat~on of Tourlst Lodge at 
Kaz~ranga (Rs 4 20  lakhs) 
1992.93 . Tented a c c o m m o d a l ~ o n  at 
Kaztranga (Rs 14 77 lakhs) 
1995-96 - T o u r ~ s l  R e c e p t ~ o n  Centre at 
Kaz~ranga (Rs.25.86 lakhs) 

( c )  In  addi l lon l o  Ihe  prov ls lon of fac i l l l les ,  
p romot~ona l  booklets have been  brought ou l  l o  
publlclse the place In domes l~c  and ~nlernat lonal  
markets Medla Members and Travel Agents from 
overseas are tnv l led to v l s l l  t he  area under  
Department of Tourism M e d ~ a  Relat~ons Programme 
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(b) if so, the details thereof; 
(c) whether there is any proposal to replace these 

cameras by a new and much advanced system; and 
(d) if so, the details thereot? 
THE MINISTER OF C lV lL  AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTIN 
(SHRI C.M. IBRAHIM) . (a)  and (b) Yes, Sir The 
cameras installed in the lounges of the lndira Gandhi 
lnternat~onal Airport at New Delhi have outlwed their 
useful life and are likely to be replaced shortly 

(c )  and (d) .  A new system with modern state of 
the art camera is being installed at an estimated 
cost of Rs.62 lakhs within the next 6 to 8 months. 

Accord wi th  MACAU 

281 SHRI RAMASHRAY PRASAD SINGH Will 
the M ~ n i s t e r  of ClVlL AVIATION b e  p leased to  
state 

(a) whether the Government have signed any 
negot~ationlpactlaccord w ~ t h  "MACAU" to start a flight 
from Delhi to MACAU; 

(b) r f  so, the details thereof and action taken by 
the Government in t h ~ s  regard, and 

fc) ~f not, the reasons therefor? 
THE MINISTER OF C lV lL  AVIATION AND 

MINISTER OF INFORMATiON AND BROADCASTING 
(SHRI C M. IBRAHIM) (a) No Sir. 

ib) and (c) Bilateral dlscusslons are proposed 
to be held shortly w ~ t h  MACAU to f~nal ise an Air 
Serv~ces Agreement 

Inter State Travel Circuits 

282 SHRI S D N R WADIYAR W ~ l l  the Mlnlster 
of TOURISM be pleased to state 

(a)  whether the Government have ldentlfled the 
inter State travel circurts 

fb: 11 so the details thereof. Statewlse. 
Ic) whether steps have been taken lo p rov~de  

proper infrasfruct~~ral f a c ~ l ~ t ~ e s  In those travel clrcults 
to gwe a boost 10 the tourrsm, and 

( d l  11 so, the details thereof' 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

A N 3  MINISTER OF TOURISM (SHRI SRIKANTA 
JENA:  f a ]  and  I b )  The ~ d e n l ~ f ~ c a t ~ o n  and  
development of tour~st centres and travel clrcults IS 
a contmuous process and the StatelUT Governments 
are belng encouraged to aevelop Inter State clrcults 
sc as :9 take full advantage of the ~nfrastructural 
tacl~mes available Some ot the clrcuits ~den t l f~ed  in 
t h ~ s  regard ~ n c l u d e  Wlnter Parad lse  l cover lng  
Chandlgarh t i a r a y a n a .  Punlab and  H ~ m a c h a l  
Pradeshl ana Utar Pradesh-Madhya Pradesh Clrcu~t 

(covering Agra-Gwalior-Jhansi-Orchha-Khajuraho 
and Panna) and South Circuit (covering Kerale and 
Tamil Nadu) Biddhist circuit in Bihar 8 U.P. 

( c )  and  (d ) .  The development  of tou r i sm 
infrastructure is primarily the responsibility of the ' 
State Governments. However, Ihe  Department of 
Tourism extends financial assistance to StatefUT 
Governments on the projects ~ e c e w e d  aepend~ng on 
their merits, Interse prlollty and avai lab~l~ty  of funds 
Overseas assistance IS also available for some 
projects. 

Total Plan Outlay for Tribals 

283. PROF PREM SlNGH CHANDUMAJRA 
SHRI GUMAN MAL LODHA 
PROF AJlT KUMAR MEHTA 

Will the M~nis ter  of WELFARE be pleased to 
state 

(a) the actual expenditure Incurred on the Tribal ' '  
Development Projects slnce the F ~ f t h  Plan as agalnst 
the total outlay. 

(b) whether the Government are aware o l  the 
fact that the economic and soclal development of the 
tribals IS In commensurate w ~ t h  the oblectwes and 
the Investment made so far, 

(c) 11 not. the reasons therefor, 

(d) the largets l lxed lor the development 01 t r~ba l  
reglons In the current flnaclal year. 

(e) whether the Government have considered the 
d e s ~ r a b ~ l i t y  of revlewlng the T ~ i b a l  sub-p lans to 
~ d e n t ~ f y  the shortcommgs, and 

(1) so, the steps taken by the Government In 
thls regard? 

THE MINISTER OF WELFARE (SHRI BALWANT 
SlNGH RAMOOWALIA) (a )  The expend~ture on 
development of Scheduled Tr~bes from F ~ t t h  Plan to 
Seventh Plan under the State Plan as well as through 
allocat~ons made as Special Central Ass~stanze and 
Grants as per F ~ r s t  Prov~so to Art 275 (1 )  01 the 
Constltul~on IS around Rs 13,743 27 crores agalnst 
the to ta l  out lay of Rs  1 3 0 2 2 . 5 7  c ro res  The 
a n t ~ c ~ p ~ t e d  expenditure lor the E~ghth  Plan IS o l  the 
order of Rs 16853 13 crores 

(b) and (c ) .  The Government has dec~ded  to set 
up a C o m m ~ s s l o n  under  Ar t .  3 3 9  ( 1 )  of the 
Const~tut ion on the Administration of Schedulec' ' 
Areas and the wellare 01 Scheduled Tr~bes One of 
the Terms of reference of the Comm~ss ion  IS to 
rev lew of development  s t ra tegies for t r lba l  
development  including TSP approach  and 
examlnatlon and recommendat~ons o l  appropriate 
allernallve 
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(d) Tentatlve physical target lor  the current 
flnancial year is fixed at 11.37 lakhs 91 famlller which 
would be economically assisted under 11 (b) of 20 
Point Programme and flnanclal target-which Is likely 
to be spent is Rs.4272.03 crores on the development 

' of STS In the current financial year. 
(e) and (1). As mentioned In Part (tr) and (c). 

[English] 

New Alrportr  I n  Country 

284. D R .  KRUPASINDHU BHOl  : Wil l  the 
Minister of ClVlL AVIATION be pleased to ,tat@ I 

(a) whether the Government have any proporr l  
to set up some new Airports In the country; and 

(b) ~t so, the places Identified theretor, location- 
wise? 

THE MINISTER OF C lV lL  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C .M.  IBRAHIM) , (a) and (b)  New airports 
have been proposed at Devanahalli near Bangalore, 
Mangalore and C ochin (Nedumbasrery) .  These 
airporfs are being developed by the concerned Strte 
Governments with private participation. 

In additton, there are proposals for airports at 
Androth In Lakshadweep islands, Tura In Meghalaya, 
Lengpui In Mizoram, ltanagar In Arunachal Pladesh, 
Sh~rd i  and Sindhudurg in Maharashtra, Kargll and 
Klshtwar in Jammu 6 Kashmlr, Phillaur in Punjab 
and Ajmer in Rajsthafl. 

TV Trrnem'4trr  In O r i r r a  

4 285 SHRI SOiMYA R ~ N J A N  , W ~ l l  the Min~str r  
of INFORMATION AND BROADCASTING be pleased 
10 S t B l Q  

(a) the capaclty of f V  transmltter a! Bbubaneswer, 
OrlSSa and the areas covered by 11; 

(b) whether the Government propose to set up 
some new TV transmitters in Orlssa, 

(c) if so, the details thereof, locatron-wise, 

(d)  whether the Government also propose to 
Increase the capacity of any transmitter In the State; 
and 

(d) and (9). Yes, Sir. Whereas, the scheme for 
upgradation of the existing High Power TV Transmitter 
(HPT) at Sambalpur from 1 KW 10 KW power I S  
presently under implementation, an HPT is also 
envisaged to be set up at Berhampur In repla-ement 
of the ex is t~ng Low Power TV Transmitter (LPT),  
subject to approval of the scheme by the competent 
authority. 

STATEMENT 

TV Transmitters Under Implemenlat~onl 
Envisaged to be Set up in  Orissa 

S.No. Location TV Project 

Baleshwar 
Sambalpur 
Berhampur 
Nayagarh 
Sonepur 
Mohana 
TusharalSalnthala 
Kabisuryanagar 
Sohola 
Umerkot 
Kotpad 
Gond~ya (Kapilas) 
Khariar 
Padua 
Karanjla 
Kulad 
Prfnagarh 
Bahaldr 
Aul 
Thrumal Rampur 
Chltrakonda 
Badabrrbi l  
Barpal11 
Nagchl 
Machhkund 
Kash~pur 
Lanj~garh 

HPT 
HPT 
HPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
VLPT 
VLPT 
VLPT 
VLPT 
VLPT 
VLPT 
VLPT 
VLPT 
VLPT 

28 Jayapatna VLPT 
(e) 11 80, the delr i ls thereof? 

29 Slml~palgarh VLPT 
THE MINISTER OF C lV lL  AVIATION AND 30, Udaigiri 

MINISTER OF INFORMATION AND BROADCASTING 
VLPT 

(SHRI C M .  IBRAHIM) (a) The Low Power (100 W) 31 Sukinda VLPT 

TV Transmitter function~ng at Bhubaneswrr provides 32 Koksara VLPT 
DO II (Metro) service terrestrially espec~ally to the 33,  Kalampur VLPT 
areas not covered by the Hlgh Power TV Transmitter 34 Palkamal VLPT 
Installed at Cuttack. 35 Dhenkanal Transposef 

(b) and (c) Yes, Sir The requlslte details are 36 Chandlpara Transpose: 
given In the attached Statement - ,  . --.-,- -. --- . .,.-,---.-..-... 
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Inclusion of Member* from Film 
Induetry In Ceneor Board

286. DR. LAXMINARAYAN PANDEY : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state :

(a) whether the Central Board of Film
Certification has approved the Inclusion of some 
members nominated by the Film Industry to the 
'Censor Board';

(b) if so, the details thereof and the number of 
such members;

(c) whether the Parliamentary Standing
Committee oversee the recommendation made by 
the Ministry to keep the Censor Board free from any 
‘vested interests';

(d) if so, how far the inclusion of members
nominated by the Film industry conforms to that
recommentation; and

(e) the details of steps taken?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHiM) ; (a) and (b). The Central Board 
of Film Certification is constituted by the Central 
Government. It shall consist of a Chairman and not 
less than 12 and not more than 25 other members 
appointed by the Central Government. About six of 
the members are associated with the film infustry.

(c) to (e). The Standing Committee on 
Communications (1994-95) (Tenth Lok Sabha) has, 
in its 8th Report, recommended that the members of 
the Board should not be from the film industry.

Persons who are qualified, in the opinion of the 
Central Government, to Judge the effect of films on 
the public are appointed as members of the Board. 
Therefore, persons from a cross section of the society, 
including persons associated with films, are included 
in the Board. There is no legal bar to the appointment 
of persons from the film Industry as members of the 
Board. The members of the Board are associated 
only at the level of Revising Committees. A Revising 
Committee consists of a Chairman and not more 
than nine members, being members of the Board or 
its advisory panels. The authority approving the 
composition of the committees can always constitute 
them with a judicious mix of persons from various 
walks of life, including the film Industry. Further, the 
members of the Board are expected to follow a code 
of conduct prescribed by Government while 
discharging their duties. Therefore, the 
recommendation was not fully accepted by 
Government.

The Standing Committee on Communications 
has, in its 28th Report, reiterated its view that no 
member from the film industry should be appointed 
to the Board. Final reply to this recommendation is 
yet to be sent.

/ Tmn&tati&n]

Union Subsidy to Bihar Government

287. SHRI VIRENDRA KUMAR SINGH ; Will 
the Minister of TOURISM be pleased to state :

(a) whether the Union Government have received 
any proposal for providing subsidy for the opening 
of hotels in Bihar;

(b) If so, the details thereof;

(c) the action taken by the Union Government 
thereon; and

(d) subsidy provided for opening of hotels in the 
backward areas of Bihar?

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : (a) to (d). The Union Government offers 
interest subsidy ranging from 3% to 5% on loans 
provided for approved hotel projects of one, two and 
three star category which Is disbursed through the 
State Financial Corporation, State industrial 
Development Corporation, Tourism Finance 
Corporation and IFCL An amount of Rs. 16,11,902/* 
has been released as interest subsidy to various 
hotel projects in Bihar during 1995-96.

[English]

Irregular Air Service to Leh

286. SHRI JAG MOHAN : Will the Minister of 
CIVIL AVIATION be pleased to state :

(a) whether air service to Leh (Ladakh) has 
become increasingly irregular;

(b) how many times the flights were delayed for 
over four hours or cancelled during the first six 
months of the current year; and

(c) the remedial measures being taken to ensure 
regularity of the service?

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) ; (a) No, Sir.

(b) During the period January, 1996 to May, 1996, 
three flights of Indian Airlines were delayed beyond 
four hours and 20 flights were cancelled.

(c) All technical delays are investigated to 
pinpoint the cause and remedial action is taken 
where necessary. The delays of the previous 24 hours 
are also reviewed everyday on regular basis to 
identify the areas where these can be eliminated or 
reduced.
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Fundr Reierred for Upliftment of 
Schedulqd Carter 

289. SHRI MULLAPPALLY RAMACHANDRAN : 
Will the Minister of WELFARE be pleased to state : b 

(a) the funds released to Kerala during 1994-95 
under t h e  Spec ia l  Cen t ra l  Ass is tance for the 
upliftment of Scheduled Castes; 

(b) the total budgetary outlay under this scheme 
for Kerala for 1995-96 alongwlth the actual amount 
released during t h ~ s  period; and 

(c) the budgetary outlay under thls scheme for 
1996-97? 

THE MINISTER OF WELFARE (SHRI BALWANT 
SlNGH RAMOOWALIA) . (a) Rs 508 81 Lakhs. 

(b) Budgetary outlay for StateslUTs IS not fixed 
in advance for the following reasons 

Special Central Ass~stance IS apportioned 
among the StatesIUTs on the bas18 of 
ce r ta in  fixed cr l ter ia  inc lud ing SC 
popu la t ion  percen tage  and  relat ive 
backwardness of the StatesIUTs and efforts 
b e ~ n g  taken by the StatesiUTs for the 
development of SCs 
Informat~on on the efforts being taken by 
the StateslUTs 1s normally received by the 
Central Government In the th~rd  quarter of 
the financial year and there are downward 
or upward variation In the efforts taken by 
the StatesIUTs year after year 

The actual  amount  re leased  to Kera la for 
1995.96 was Rs 492 73 lakhs 

( c )  No budgetary outlay under thls scheme has 
been made lo  any state for the reason mentioned at 
( a )  above A sum o l  Rs 287  98 lakh has been 
released to Kerala as first lnstalment of SCA for 
1996.97, on the bas& of SC population percentage 
and releatlve backwardness of StatesIUTs. 

Chi ld  Labour 

290. SHRI KESHAB MAHANTA 
SHRI SATYA DEO SlNGH 
SHRI AMAR PAL SlNGH 
KUMARI UMA BHARATI 
DR ARUN KUMAR SARMA 
SHRl N DENNIS 
SHRI JAGAT VIR SlNGH DRONA 
SHRI PANKAJ CHOWDHARY 

Will Ihe Minister of LABOUR be pleased to state 

( a )  the number of c h ~ l d  labourers worklng In 
var lous f a c t o r ~ e s  and  as domest lc  se rvan ts ,  
separately, 

(b) whether the Government propose to ban on 
chlld labour; 

(c) if so, the steps taken by the Government In 
thiss regard; 

(d) the progress made in regard to ehminate the 
chlld labour; and 

(e) the time by w h ~ c h  the child labour problem IS 
likely to be completely eliminated? 

THE MINISTER OF LABOUR ( S H R I  M 
ARUNACHALAM) : (a) The number of child labourers 
worklng in various factories and as domest~c servants 
are not maintained. 

(b) and (c).  As per the provisions of Child Labour 
(Prohibition B Regulation) Act, 1986. the emloyment 
of children is prohibited in 7 occupations and 18 
processes contained in Parts 'A '  8 'B' of the Schedule 
to the Act. Through a Notifcatlon dated 26.5 1993, 
the working c o n d ~ t i o n s  of c h ~ l d r e n  h a v e  been  
regulated In a l l  employments wh ich  are no! 
prohibited under the C h ~ l d  Labour (Prohibition 8 
Reguiat~on) Act. 

(d )  and (e )  Whi le  the  u l t lmate a lm I S  the  
complete ellminatlon 01 the practice of chlld labcur 
the progressive release and rehabllltation o f  a n  
estimated 20 lakh ch~ldren engaged In hazardous 
employments by 2000 AD has been taken up In the 
first instance So far, 76 Nat~onal chlld labour projects 
have been sa'nctloned to cover around 1 .5  lakh 
chlidren working in hazardous occupations The 
Government has not finalised any t lme-frame for 
complete elimination of child labour In employments 

Setting up of N.H.F.D.C. 

291. DR. T. SUBBARAMI REDDY Will the 
Mlnister of WELFARE be pleased to state 

(a) whether the Unlon Government propose !: 
set up a Na t iona l  H a n d c a p  F ~ n a n c e  anc? 
Development Corporat~on w ~ t h  equlty partlclpatlt. 
of both Centre and States; 

(b) ~f SO,  whether the proposal was submNea 
dur~ng the meet~ng of State Minsters of Welfare held 
In 1996, and 

(c )  11 s o  the details thereof and the tune b y  
whlch the proposal IS llkely to be ~ m p l e m e n t e d ~  

THE MINISTER OF WELFARE (SHRI GALWA\\I '  
SlNGH RAMOOWALIA) (a)  The Government " a s  
dec~ded to set up the Nat~onal  Handcapped Fi?ac:e 
and Development Corporat~on under Section 25 2: 
the Companies Act.  1956 to promote e c c n c m c  
developmental ac t~v i t~es ,  sell-employmenr and orher 
ventures for the benefit/ economic rehabil~tatlon o' 
the handicapped persons with an authorlsed shale 
capital of Rs 400 crores (Rupees Four Hundreo 
Crores only) d ~ v l d e d  Into 40 iakhs [Forty Lakhs 
equity share of Rs 1000b (Rupees One ThousanC'~ 
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each. The paid-up capital would be Rs. 200 crores. 
The entire equity will be held by Government of Indla, 
to begin wlth. 

(b) The decision to set up the Corporation had 
already been taken prior to the meeting of the State 
Ministers of Welfare held in 1996. However, It was 
recommended by the State Ministers of Welfare that 
National Handicapped Finance and Development 
Corporation may be set up most expeditiously wlth 
equity par t ic ipat ion of both Centra l  and  State 
Governments. 

( c )  Na t iona l  Handicapped Finance and 
Development Corporation will give loans to persons 
with disabil it ies for undertaking self-employment 
projects, pursuing higherltechnical education etc. 
with a view to bring them into the mainstream of 
economic act iv i ty.  Ef for ts  are being made to  
operationalise the Corporation as early as possible. 

Electr ic i ty Under Special Component 
Plan and  Tribal Sub-Plan 

292.  SHRI S.D.N.R. WADIYAR :Wil l  the Minister 
of WELFARE be pleased to state : 

(a) whether the Government propose to provide 
electricity in the villages under Special Component 
Plan and Tribal Sub-Plan; 

(b) if so, the States where village electrificaticn 
programmes have been undertaken under the above 
plans; and 

(c )  the s teps proposed to b e  taken by the 
Government in this regard during the remaining 
period of the current Plan? 

THE MINISTER OF WELFARE (SHRI BALWANT 
S lNGH RAMOOWALIA)  : ( a )  and (b )  Specia l  
Component Plan (S.C.P.) for Scheduled Castes and 
Tribal Sub Plan for Scheduled Tribes are formulated 
and implemented by State Govts.lUT Admns. Special 
Central Assistance 1s provided to StateslUTs to 
Supplement the economic development schemes of 
income generation for SCs, under taken under their 
SCPs.  Simi lar ly  spec ia l  Cen t ra l  Ass is tance Is 
provided to StatesIUTs to support their Tribal Sub 
Plan for Scheduled Tribes and the State can utilise 
this fund for prov id ing electr ic i ty connect ion to 
individual families in Tribal areas. Under the power 
sector, States earmark allocation for SCP generally 
for e lect r i f icat ion of scheduled Caste Bas t ies l  
Localities, house connection, energisation of Pump 
sets, etc This is to avoid national allocation for SCP 
under this sector and also in view of the fact that 
Scheduled Caste population is scattered in nature. 
However  i n f o r m a t ~ o n  o n  v i l lage e lect r i f icat ion 
programme under Special  Component Plan and 
Tribal Sub Plan is being collected and will be placed 
on the table of the House. 

Newrpaper r  

293.  SHRI SOUMYA RANJAN : Will the Minister 
of ClVlL AVIATION be pleased to state : 

(a) the names of small and medium newspaper: 
belng publlshed In the country, State-wise; 

(b )  whether  these  newspapers face acute 
shortage of newsprint; and 

(c) if so, the steps taken to increase allocation 
of newsprint? 

THE MINISTER OF C l V l L  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) The details about names, 
languages,  p laces  of publ icat ions,  ownersh ip ,  
circulation figures etc. of all those newspapers which 
are registered with the office of the RNI are compiled 
once in five years. The latest published Volume is 
'Press in  lndia 1991'  which is avai lable in  the 
Parliament House Library. The next edition i.e. 'Press 
In lndia 1996' is due for publication after September 
1996. 
. (b) No Sir 

(c) Does not arise. 

[Translation] 

Fl ight r  t o  Indore-Delhl and 
Bhopal-Delhl  Rou te r  

294. DR. LAXMINARAYAN PANDEY : Will the 
Minister of ClVlL AVIATION be pleased to state 

(a) whether there is no flights on Sunday from 
Indore-Delhi and Bhopal-Delhi routes; 

(b) if so, the reasons therefor; 
(c) whether the Government have received any 

demand in this regard; and 

(d) If so, the steps taken thereon so far? 

THE MINISTER OF C l V l L  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) and (b) NEPC Airlmes 
operates on Bhopal-Delhi sector on Sundays. There 
is no flight from lndore to Delhi on Sundays. 

(c) No, Sir. 
(d) Does not arise. 

Doordar rh rn  Relay Centre8 

295. SHRI VIRENDRA KUMAR SlNGH . Will 
the Minlsler of INFORMATION AND BROADCASTING 
be pleased to state : 

(a) the number &d name8 of the Doordrrshan 
Relay Centre8 in Blhar alongwlth capacity thereof; ( c )  Does not a r m .  
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(b) whether the capacity of these transmitters 
are likely to be increased; 

(c)  whether the Union Government propose to 
get up any new relay centre in the State; 

(d) if so, the detalls thereof indicating the capacity 
thereof; and 

(e) the time by which the new centre is likely to 
be set up? 

THE MINISTER OF C lV lL  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) . (a) 42 TV Transmitters of 
varying powers, as per the details given in statement- 
I are presently operational in Bihar. 

(b) to (d).  While the power of the existing LPTs 
at Mothihari, Jamshedpur and Deogarh is envisaged 
to be upgraded, 7 additional LPTs and 2 VLPTs, as 
per Statement-ll, are presently under implementation 
in Bihar. 

(e )  The norma l  lead  t ime involved in  
implementation of such projects varies between 2 to - 4 years depending on availability of resources and 
other infrastructural facilltles. 

STATEMENT-I 

- 
HPTs L PTs Transposers 

Daltongani Aurangahad Ramgarh Hill 
Katlhar Begusara~ 
Muzaffarpur Bett la h 
Patna Bhagalpur 
Ranch1 Bo ka ro 

Buxar 
Chaibasa 
Darbhanga 
Deoghar 
Dhanbad 
Dumka 
Forbesgan] 
Gaya 
Ghatshila 
Giridih 
Godda 
Gopalgenj 
Gumla 
Hazarlbagh 
Jamshedpur 
Jamul 

- K h a g a r l a - .  - 

Lohardaga 
Madhepura 
Madhubani 
Motihari 
Munger 
Nawada 
Raxaul 
Saharasa 
Sasaram 
Sitamarhi 
Siwan 
Sheikhpura 
Supaul 
Patna (DD2) 

Transmitters Under Implementation rn B ~ h a r  

LPTs VLPTs 
. . 

Noamundy Garhwa 
Kodarma Simdega 
Phoolparas 
Saraikela 
Lakhlsarai 
Mushabani 
Sikandra 
- - - - 

Capacity LPTs = 300Wi100W 
VLPTs = 1OW 

[English] 

Modern i rat ion of Borjhar Airport 

296. SHRI KESHAB MAHANTA Will !he 
Mlnister of ClVlL AVIATION be pleased to state 

( a )  whether  the Government  p ropose  1:) 
moderniso the Borjhar Airport at Guwahat~,  

(b) if so, the deta~ls thereof; 
(c) whether nlght landing faclllty is also availahie 

at the above airport; 
(d) if not, whether the Government propose to 

augment this facility considering the Importance ct 
North-Eastern States, and 

(e) if so, the details In this regard? 
THE MINISTER OF C l V l L  AVIATION ANC 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI  C M IBRAHIM) ( a )  and  (b) Yes. Sir 
Airports Authori ty 01 Ind ia has  under taken  
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the following works at Borjhar airport at Guwahatj :
(i) The existing Terminal Building is being 

extended and modified to cater to 750 
arriving and 750 departing passengers at 
a time,

(ii) Extension of apron from 800 ft, X 300 ft. to 
950 ft. X 350 ft. to accommodate more 
number* of aircraft,

(iii) Installation of State of the art Radar 
Equipment,

(iv) Extension of the runway from 9000 ft. to 
12000 ft.

(c) Yes, Sir.
(d) and (e). Do not arise.

Shortage of Hotel Rooms

297. DR..T. SUBBARAMI REDDY : Will the 
Minister of TOURISM be pleased to state :

(a) whether shortage of hotel rooms in 
Metropolitan cities has been increasing day by day;

(b) if so, the details thereof and the reasons 
therefor; and

(c) the remedial measures proposed to be taken 
by the Government in this regard?"

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AisID THE MINISTER OF TOURISM (SHRI SRIKANTA 
JtNA) : (a) to (c). Yes, Sir. There is a shortage of 
hotel rooms espesially in the metro cities of Bombay 
and Delhi. The construction of hotels is mainly a 
private sector activity. But fiscal benefits are provided 
to encourage more hotels to come up under the 
recognised category. Government generally acts as 
a catalyst in this regard.

[Translation]

Setting up of Airport In Ajmer

298. PROF. RASA SINGH RAWAT : Will the 
Minister of CIVIL AVIATION be pleased to state :

(a) whether all major cities In Rajasthan have 
connected With air service;

(b) if not, the reasons therefor;
(c) whether the Government of Rajasthan, 

various political organisations and public 
representatives have requested the Union 
Government for setting up of an airport at Ajmer; and

■(d) if so. the steps taken or proposed to be taken 
by the Union Government in this regard?

THE* MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING
;.SHR! C.M. IBRAHIM) : (a) Yes, Sir.

(b) Does not arise. ■

(c) Yea, Sir.
(d) Airports Authority of India (AAI) has requested 

the .State Government of Rajasthan to acquir* and 
hand over 460 aerea of land tree of coat, fpr 
development of an airport at Ajmer,

AIR/Doordarehan Centre* in Rajaethan

299. PROF. RASA SINGH RAWAT : Will the 
Minister of CIVIL AVIATION be pleased to atata ;

(a) the dates on which All India Radio and 
Doordarshan Kendras ware aet up at Ajmer in 
Rajasthan;

(b) the amount spent on development of the said 
Kendras so far;

(c) whether the Government have received any 
representation regarding transmission of Vividh Bharti 
programmes and production of Doordarshan 
programmes at the said Kendras;

(d) if so, the details thereof;
(e) the steps taken by the Government In this 

regard;
(f) whether the Government propose to expand 

these Kendras;- and
(g) if so, the time by which these are likely to be 

expanded?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF I^EOBMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) Whereas All India Radio 
Station at Ajmer was commissioned on 11.12.1955 
Low Power Transmitter of Doordarshan has been 
functional since 22.8.1984.

(b) While All India Radio has incurred an 
expenditure of approx. Rs. 208.51 lakhs on 
upgradation/replacement of the transmitter in Ajmer, 
Doordarshan has spent Rs. 20.33 lakhs on this 
account so far.

(c) No. Sir.
(d) and (e). Do not arise.
(f) No, Sir.
(g) Does not arise.

[English]

Setting Up of AIR Station* in Kerala

300. SHRI MULLAPPALLY RAMACHANDRAN : 
Will the Minister of CIVIL AVIATION be pleased to 
state :

(a) whether any new Radio Stations are being 
set up or proposed to be set up in Kerala during the 
current year;
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(b )  If t o ,  th e  d e ta i l*  th e re o f, lo c a tio n -w ise  
alongwlth the estim ated cost involved therein;

(c) whether the Government propose to expand 
and modernise some of the Radio Stations in the 
above State

(d) if so, the details thereof; and
(e) the estimated cost thereon?
THE MINISTER OF CIVIL AVIATION, AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : (a) and (b). A Local Radio 
Station with 1 KW MW Transmitter, multi-purpose 
Studio and staff quarters at an estimated capital cost 
of Rs. 285 lakhs is proposed to be set up at Manjerl 
(Mallapuram) during the current year.

(c) Yes, Sir.
(d) and (e). The existing 1 KW MW transmitter at 

Trivandrum is proposed to be replaced by 2x5 KW 
FM transmitter and the existing 100 KW MW 
transmitter at Alleppey is proposed to be upgraded 
to 2x100 KW MW transmitter at an estimated capital 
cost of Rs. 294.13 lakhs and Rs. 524.98 lakhs, 
respectively.

[Translation]

Labourers in Private Sector

301. SHRI NITISH KUMAR :
SHRI NAWAL KISHORE RAI :

Will the Minister of LABOUR be pleased to 
state :

(a) whether the Government are aware that more 
than 75% of the labour class in the country earn 
their livelihood from private sector;

(b) if so, the facts in this regard;
(c) whether the Government have decided to 

introduce education, health and job guarantee 
schemes for these labourers in order to increase 
their efficiency; and

(d) if so, the details thereof an^Lthe total 
expenditure likely to be incurred on these schemes 
dtiring the current year?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) and (b). According to the 
statistics compiled by the Directorate General of 
Employment and Training (OGE & T). 79.30 lakh 
persons were employed in the organised private 
sector as against a total of 273.75 lakh persons in 
the organised sector as on 31.3.94.

(c) and (d), A number of labour taws have been 
enacted tor the protection ana welfare of different 
categories of workers in both organised and 
unorganised sector. Welfare and social security 
measures ate toeing taken by the employers for the 
wetfar* o! their labourers in accordance with the 
provisions of various labour laws.

[English]

Vocational Coureee In Maharashtra

302. SHRI MOHAN RAWALE : Will the Minister 
of LABOUR be pleased to state :

(a) whether ail the 30 vocational courses started 
In Maharashtra under the Centrajly sponsored 
vocational courses at + 2 level have not been brought 
under the purview of the Apprentices Act, 1961;

(b) if so, the details thereof;
(c) whether the State Government of Maharashtra 

have approached the Union Government for inclusion 
of the remaining vocational courses under the 
purview of said Act, 1961; and

(d) if so, the reaction of the Government thereto?
THE MINISTER OF LABOUR (SHRI M. 

ARUNACHALAM) : (a) Yes, Sir.
(b) Out of 30 vocational courses started in 

Maharashtra under the Centrally sponsored 
vocational courses at + 2 level, 23 courses have 
already been covered under the Apprentices Act, 
1961. 7 vocational courses namely Electronics 
Technology, Mechanical Technology, Auto-Engg. 
Technician, Repair, Maintenance & Rewinding of 
Electrical Motors, Horticulture, Bakery & 
Confectionary and Cookery have not yet been 
covered under the Apprentices Act, 1961.

(c) Yes, Sir.
(d) As the remaining 7 vocational courses are 

already available for trade apprentices under the 
Apprentices Act, 1961, under one or other 
description, in order to avoid duplication, it was not 
found feasibie to cover them under the Apprentices 
Act, 1961.

[Translation]

T V. Transmitter, Madhya Pradeah

303. DR. LAXMINARAYAN PANDEY :
DR. SATYANARAYAN JATiA :

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether the Government propose to set up 
High Power Transmitters. Low Power Transmitters and 
TV extension studios In Madhya Pradesh during the 
current year; and

(b) if so, the details thereof; location-wise?
THE MINISTER OF CIVIL AVIATION AND 

MINISTER OF iNFORMATION AND BROADCASTING 
(SHRI C.M. iSRAWiM) : (a) and (b). 10 LPTs and 6 
VLPTs, as per the detaHs given in the enclosed
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statement, are presently under implementation in 
Madhya Pradesh. In addition to these transmitters, 
T.V Studios (PGF) at Indore, Jagdalpur and Gwalior 
are also under implementation. Completion of the 
projects would, however, depend upon the availability 
of resources and other infrastructural facilities. 

STATEMENT 

T V Transmitter Projects Presently under 
implementation in Madhya Pradesh 

LPTs : 
Gaderwara 
Bada Malehra 
Kelaras 
Sakti 
Naryanpur 
Garot 
Sarangarh 
Bhanpura 
Sitmau 
Pipria 

VL PTs .. 
Singrauli 
Koylibeda 
Pendra Road 
D~amond-Mining project 
Modakpal 
Bijapur 

Mines Safety 

304 SHRI RAMENDRA KUMAR : Wi l l  the 
Minister of LABOUR be pleased to state : 

( a )  whether act ion has been taken by the 
Government on the recommendations of the Sub- 
committee set up by the Consultative Committee of 
his Minrstry to go into satety aspects of mines; and 

Ib)  i f  so, the detalls thereof' 

T H E  MINISTER OF LABOUR (SHRI  M 
ARUNACHALAM) , (a) and (b) The Sub-Committee 
of the Consultat ive Committee attached to the 
Ministry of Labour  submi t ted 11s report to  the 
Government on 18  4 .96  While examtnation ot the 
recommendations meae .in the Report has 
commenced the recommenaations made in the 
Report require consultatton with different Ministrtest 
Departments of the Government As such it IS too 
early to arrlve at any fmal decision on any of the 
recommendations contained in the Report 

Lear ing  o f  Satell ite Faci l i t ier 

345. SHRI E. AHAMED : Wil l  the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state : 

(a) whether the Union Government have leased 
out satellite owned by India to individuals or firms In 
time; 

(b) if so, the details thereof; 

(c) whether the Government are aware of leasing 
out satellite owned by forelgn countries to individuals 
or; 

(d) if so, the reaction of the Government thereon; 

(e) whether the Government have given satellite 
uplink of any indlvlduals or firms to 'anywhere In 
India in time; and 

(1) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI  C . M .  IBRAHIM) : ( a )  and  (b) No,  Sir 
Government Policy does not permit leasing out 
t iansponders o n  INSAT ser ies  of sate l l i te  to 
individuals or flrms. 

(c) Yes, Sir 

(d) Government has no control in this regard 

(e) No, Sir. 

(I) Does not arise 

E.S.I. H08pltal8 i n  Orl8aa 

306. SHRI SOUMYA RANJAN : W111 the Minlster 
of LABOUR be pleased to state : 

(a) the number of ESI Hospitalsldispensarie.. set 
up in Orissa so far alongwith their locations; 

(b) whether the Government propose to set up 
more ESI hospitalsldispensaries in the State during 
1996-97; and 

(c)  if SO,  the details thereof? 

THE MINISTER OF LABOUR (SHRI  M 
ARUNACHALAM) : (a) A statement is attached 

(b) and (c) .  Two hospitals w ~ t h  50 beds each 
which are a l ready under cons t ruc t ion  at 
Bhubaneswar and  Rourkela are l lke ly  to  b e  
commissioned during 1996.97. Under the phased 
programme of the ESlC three ESI dispensaries, one 
each at Puri, Kuarmunda and Laxrni Nagar are also 
likely to be set up. 
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STATEMENT 

HOSPITALS 
1 .  ESI Hospital, Choudwar. ' 2 ESI Hospital, Kansabahal  
3 ESI  Hospi ta l ,  Brajrajnagar. 
4 ESI Hospita1,Jaykaypur. 

DISPENSARIES 
1 ESI Dispensary, Barbil 
2 ESI Dispensary, Barang. 
3 ESI Dispensary, Bardol .  
4 ESI Dispensary, Shaheed Nagar (Bhubneswar) 
5 ESI Dispensary, Brajralnagar. 
6 ESI Dispensary, T P Mills Area, Choudwar 
7 ESI Dispensary, Hirakud 
8 ESI Dispensary, In the campus of ESI Hospital, 

Choudwar 
9 ESI Dispensary, Jaykaypur 

10 ESI Dispensary, Kansabahal  
11 ESI Dlspensary, Rajgangpur 
12 ESI Dlspensary, Rourkela-4.  
13 ESI Dlspensary, Telegapeth 
14 ESI Dlspensary, Khapurla 
15 ESI Dispensary, Rajabaglcha 
16 ESI D lspensary  Chandlnlchowb 
17 ESI Dlspensary, Paradeep 
18 ESI Dispensary, PPL Area 
19 ESI Dlspensary, Nuapatna 
20 ESI Dlspensary, Bllagatpur 
21 ESI D~spensary .  Dhanmandal 
22 ESI Dlspensary, Jajpur Road 
23 ESI Dlspensary, Tlrtol 
24 ESI Dlspensary, Jagatpur 
25 ESI Dlspensary, Ancheswar 
26 ESI Dlspensary, Khurda 
27 ESI  Dlspensary, Randla 
28 ESI Dlspensary. Charampa 
29 ESI Dlspensary Balasore 
30  ESI D~spensary .  Balgopalpur. 
31 ESI Dlspensary, Chhanpur 
32.  ESI  D~spensary ,  Govmdpur. 
33 ESI Dispensary. Dhankanal  
34 ESI Dispensary, Angul 
35 ESI Dispensary, Ganlarn 
36 ESI  Dispensary, Berhampur 
37 ESI Dlspensary, Aska 
38 ESI D~spensa ry .  Jaypore 

39.  ESI Dispensary, Sonepur. 
40. ESI Dispensary, Balangir. 
41.  ESI D~spensary,  Tora. 
42. ESI Dlspensary, Sambalpur. 
43.  ESI Dlspensary, Jharsuguda 
44. ESI Dispensary, Rajgangpur- l l  
45.  ESI Dispensary, Kalugaon. 
46. ESI D~spensary ,  C lSF Colony (RKL) 
47. ESI Dlspensary, FCI Colony (RKL)  
48 ESI D~spensary.  IDL Chemicals 
49 ESI Dispensary, Kiroi 
50.  ESI Dlspensary, Braharnanipal. 
51 ESI Dlspensary, Barlpada. 

12.00 hrs 

[English] 
MR SPEAKER I sha l l  a l low the Zero Hour 

proceedings after the Papers are lald on  the Table 
of the House 

(Interruptions) 
SHRl RAM NAlK (Murnbai North) Slr are y3u 

a l low~ng the Papers to be lald flrst7 
MR SPEAKER That would b e  better because 

the M~nls ters&ave to go and they have to do some 
work also 

12.01 hro. 

PAPERS LAID ON THE TABLE 

hlatlonal Commission lo r  Backward Classes 
(Sa lar~es and  Allowances a n d  orher 

Z o n d ~ t ~ o n s  of Se rvce  of Chairpersor! a n d  
Members) Rules. 1896 erc 

THE MINISTER OF WELFARE (SHPI  BALWANT 
SlNGH RAMOOWALIA) Sir, I beg  to  lay on  the 
Table 

(1 )  A copy of the  N a l ~ o n a l  C o m m ~ s s ~ o n  !or 
B a c k w a r d  C l a s s e s  (Salaries a n 3  
A l l o w a n c e s  a n d  o the r  C o n d ~ ! i o n s  o f  
Serv lce  o f  Chairperson and  Members r  
Rules, 1996 (Hlndu and Engllsh versloqsl  
published In N o t ~ t ~ c a t r o n  N o  G S fi 
lOO(E) In Gazette of lndla dated the 20th. 
February, 1996, under sub-sect lon 13) o! 
sectlon 17 of the Natlonal Cornmlss~on tor 
Backward Classes Act,  1993 

[Placed In Llbrary see N o  LT ,2836 ]  
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(2) A copy each of the following paper (Hindi 
and English versions) under sub-section 
(I) of section 619A of the Companies Act, 
1956 :- 
(i) Review by the Government of the 

working of the National Scheduled 
Castes and Scheduled Tribes Finance 
and Development Corporation, New 
Delhi, tor the year 1994-95. 

( i i )  Annual  Repor t  of the Nat ional  
Scheduled Castes and Scheduled 
Tribes F inance and  Development  
Corporation, New Delhl, for the year 
1994-95, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

( 3 )  S!atement (Hindi and Engllsh ve rs~ons j  
showlng reasons lor delay In laying the 
papers mentioned at (2) above. 

[Placed in L~brary see No LT ??I961 

Maternity Beneflts (M:~es  & Cvcus] 
(Amendment) Rules, 1996 e k  

THE MINISTER OF LABOUR ( S F R I  V 
ARUNACHALAM) Sir I beg to lay on the Table : 

( 1 )  A copy of Maternity Benefl t  (Mines B 
Clrcus) (Amendment) Rules 1996 (Hlndl 
and  E n g l ~ s h  vers ions)  publ lshed In 
Notrfrcation No G S.R 70(E)  In Gazette of 
lndla dated the 31st January 1996, under 
sub-sec t lon  ( 3 )  of sectron 28  of the 
Matern~ty Benef~ls Ac!, 1961 

[Placed In Llbrary see N o  LT 30196) 
( 2 )  A copy of Employees Penslon 

(Arnendmeit j  Scheme, 1996 ( H l n d ~  and 
English versions) publlshed in Noti f~cat~on 
No G S.R 134 In Gazette of  India dated 
the 28th February, 1996 under sub-section 
( 2 )  of sect lon 7 of the Employees '  
Provident Funds  and M ~ s c e l l a n e o u s  
Provisions Act, 1952 

[Placed in Library see No CT 31/96] 
'?I  A copy of the Financial Estimates and 

Performance Budget for the year 1996.97 
[H lnd l  and  Engl lsh versions) of the 
Employees' Sta!e Insurance Corporatron 
under sectlon 36 of the Employees' Stale 
Insurance Act. 1948 

[Placed IF  L.~brary see NO LT 32/96] 
(4) A statement rH8ndl and Engllsh versrons) 

on the ratlficat~cin and Actlon taken on the 
~ m p l e r n e n t a t ~ o ?  o! the prclvlsions of 
I n t e r n a t ~ c n a !  Laoour Crgan lsa t lon  
conventrcn No I 4 7  concern~ng M~nimum 
standards In Mefchan: Sh~ps  

[Placed in Llbrary see Y o  LT 33/96] 

12.02 hrr. 

BUSINESS ADVISORY COMMITTEE 
First Report 

[E ng /is h] 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
KUMAR JENA) : Sir, I beg to present the llrst report 
of the Busit?ess Advisory Committee. 

12.03 hro. 

ELECTION TO COMMITTEE 
Employees' State lnsurance Corporation 

[Engl~sh] 
THE MINISTER OF LABOUR ( S H R I  M 

P,RUNACYALAM) . Sir, I beg to move: 

"That In pursuance of Section 4(i) of the 
Employees' State lnsurance Act, 1948, 
read w ~ t h  rule 2A of the Employees' State 
lnsurance (Cen t ra l )  Ru les ,  1 9 5 8 ,  the 
mernbers 01 thls House do proceed to elect. 
In such manner as the Speaker may dlrecl 
two members from among themselves to 
serve as members of the Employees' State 
lnsurance Corporation, subject to othel 
provlslons of the s a ~ d  Act." 

MR SPEAKER : The questlon IS 

"That In pursuance of Section 4 (I) of !he 
Employees' State lnsurance Act,  1948. 
read w11h rule 2A of the Employees' State 
Insurance (Cen t ra l )  Ru les ,  1958 ,  the 
mernbers of this House do proceed to elecf 
In such manner as the Speaker may direct. 
two members from among themselves to 
serve as members of the Employees' State 
lnsurance Corporation, subject to other 
provlslons of the said Act." 

The rnof~on was adopted 

RE . HIKE IN ADMINISTERED PRICES OF 
PETROLEUM PRODUCTS 

[Engltsh] 

MR SPEAKER Now, we come lo Zero Hour 

SHRI JASWANT S l N G H  (Chr t torgarh)  MI 
Speaker, Slr, if I raise lhls questlon 11 IS wlth no great 
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joy. In fact, It is with some regret and sadness that 
I have to raise this question again and I have raised 
it formal ly  by  the  submission of yet  another 
Adjournment Mot ion.  I have s u b m ~ t t e d  for your 
considerat ion that  what  was  not  permiss ib le  
yesterday, as an Adjournment Motion on the total 
question of unprecedented price hike in petroleum 
products may please be considered by you today 
and an Adjournment Mot~on  granted, for which I have 
submitted an additional and a fresh Adjournment 
Mot~on .  

MR SPEAKER : I have rece ived  your 
Adlournment Motion and I am lookmg into it I will 
come back to you later on 

SHRl JASWANT SlNGH . I accepl thal, Sir. but 
because an Adjournment Motlon by 11s very nature 
has the element of adjournment and, therefore, when 
you say that after the House has done the rest of its 
work then you wlll cons~der 11, then !he very prupose 
of the Adjournment Mot~on  gels defeated 

MR SPEAKER The House has taken up the 
Zero Hour now 

SHRl JASWANT SlNGH I1 is normally, Sir, durlng 
the Zero Hour 

MR SPEAKER That 1s why, yoil have raised 
this Issue. Let me go through your nollce and then 
I will come back lo you 

SHfi l  JASWANT SlNGH An Adlournmen! Motron 
car1 be l a s e d  only durtng the Zero Your 

SHRI P R  OASMUNSI (Howrah) Sir, we are 
also Members and we also have the rlght lo ralse 
Issues I1 IS not that the Oppos~tlon Party Members 
can alone do that ,Inlerrupt~onsi 

SHRl BASUDEB ACHARIA (Bankura) , Sit you 
have already admitted 11 under Rule 193 

We are in te res led  l o  dtscuss the 
nialter ( Inlerrupl~ons I 

MR SPEAKER Shrl Jaswant Smgh has glven a 
fresh nollce of Ajournment Mot~on  I am ye1 lo go 
through 11 

SHRI ROOPCHAND PAL (Hooghlyl It I S  very 
much In the Order Paper Therelore, you allow us to 
raise 11 durtng Zelo Hour 

MR SPEAKER I am al low~ng 

SHRI NIRMAL KANTI CHATTERJEE cDumdum! 
Adlournment Motton 1s lor l~s ted  husmess and not 
fo: unllsled busmess R~ght  now, we are busy wllh 
unllsteo Duslness Listed buslness nas not arlsen 
Now Zero Hour busmoss should be taken up 
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SHRl JASWANT SlNGH : I wish to clarity only 
one  th ing .  We d i d  make  s u b m i s s ~ o n  about  
consideration of the Ajournment Motion yesterday, 
but  the Adjournment Mot ion p roper  was  not  
dlsaussed. Rules do not prohibit me from subm~tt lng 
an additional and fresh Adjournment Motion wher, 
my prev ious Adjournment  Mot ion  has  been  
disallowed 

MR. SPEAKER I have accepted that posltlon 
But rules also do not say that Speaker has to declde 
on 11 Instantly. 

SHRl JASWANT SlNGH , That 1s rtght. 

[Translation] 

SHRl GEORGE FERNANDES (Na landa)  ~f 
the motion I S  already with y o u  when w ~ l l  ~t 
be discussed (Inlerruptions) You should seek our 
vlews 

(Engl~sh] 

MR SPEAKER I have accepted !hat the Member 
has a r~gh! to gtve a notlce of Mot~on of Adjournmen! 
afresh I have accepted the posltlon that the Member 
has a right tr, glve I! 

MR SPEAKER I dc rlot t h l r k  you  have  
understood my ruling 

[Transla lmn] 

SHRl RAM SAGAR {Barabanki) Mr Speaker 
S I ~ ,  you have called me You should glve me the 
opporturllty to speak 

MA SPEAKER You w ~ l l  be gtven the oppor?uri!y 

Since thls Issue was ra~sed  yesterday and tha: 
notice of Molron of Adjournment was dlsposed o f .  ! 
dectded on 193 Again Shrl Jaswant Slngh has glven 
a tresh notlce So, the questron IS whether a Member 
has a r~ght  to gtve a tresh notlce 

SHRl GEORGE FERNANCES He has a r~gh t  tr 
gtve That IS In the rules 

MI Speaker, Sir, please don't rnenttor the fule.r 
only 

,'E 7g11st1j 

MR SPEAkEfi That IS what 1 sald The Membe: 
has a right to gtve no t~ce  

SHRl GEOcIGE FERNANDES fNaianda, am 
on a polnl c l  older 
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[Transla tion] 

SHRl RAM SAGAR : Mr. Speaker, Sir, if you have 
called me to speak in the Zero Hour, why are you 
ca l l~ng them. 

MR. SPEAKER : All right, but right now you are 
on a pomt of order. 

SHRl  GEORGE FERNANDES : My point  of 
order is on what the Speaker has said that he has 
recelved a Motion for Adjournment. Rule 60 mentions 
this. 

[Translation] 

Mr Speaker, Sir, my subm~ss~on is that on the 
basts of Rule 60 . . . (  interrupt~ons) Mr Speaker, Sir, 
k~ndly listen to me. Rule 60 says that if you have 
recelved an Adjournment Motion you should first seek 
the advice of the House on ~ t .  If you are considering 
i t ,  then you should tel l  us as to what is your 
viewpoint? Just now you said that yesterday you 
declded on having a discussion under Rule 193. 
Whether we accept Rule 193 or not, is a separate 
issue But yesterday you had stated that Adjournment 
M o t ~ o n  is not being taken up. Then what do you 
have in mind? When his Mot~on is already with you 
thls morning and if that Motion is to be taken up for 
discuss~on, then ~t IS necessary for you to seek the 
advice of the House, it IS our rlght to move a Motion 
and that right has not been granted as a favour. 
Accord~ng to the rules of the House, a Member has 
got t h ~ s  r~ght  I humbly submit that when we exerclse 
that right, then it IS your responsiblllty to tell us 
about the state of that Mot~on  If Shr~  Jaswant S~ngh  
has moved a Mot~on ,  then, we should be allowed 
to move t h ~ s  Motion under Rule 60 If you disallow 
it  then you should proceed further We should be 
g iven the oppor tun l ty  to s tate as to why thls 
Mollon should be taken up Those who wish to 
oppose 11, should also be glven the opportunlty to do 
so I would like to quote Kaul and Shakdhar In thls 
regard 

MR SPEAKER . There is no need to do so T h ~ s  
rule IS quite clear 

Shri Fernandes, you are one of the senlor most 
Members 

SHRl GEORGE FERNANDES Mr Speaker. Sir, 
there is every need 10 do so What you want to say 
c a n t  be sald wlthout understanding I! flrst I have 

got with me a 1991 edition of Parliamentary Practices 
and Procedure and on the page 111 It is written : 

[English] 

"If a Member desires to make a submission 
to the Speaker on the floor of the House 
regarding a ruling, the Speaker may permit 
the Member to  do s o  after sat is fy ing 
himself that It does not unduly interfere 
with the proceedings of the House." 

[Transla tion] 

A particular situation has arisen. Yesterday the 
proceedings of the House were disrupted. Today also 
we find ourselves in a strange sltuaflon. The whole 
country is aggravated and we are also aggravated 
in the House. If we can not express our views in the 
House, if the Adjournment Motion is not taken up for 
consideration, in that case a different situation would 
be created in the House. We find ourselves in a 
queer situation Adjournment Motion is not allowed, 
Rule 184 is not acceptable, in that case should we 
bring a No-Confidence Mot~on? That is not possible 
for them. But the disrespect of the House in such a 
manner and, d~sregard of the viewpoints of the people 
of this country, will not be tolerated Hence I humbly 
request that the Motion moved by Shri Jaswanf Singh 
should be taken up for discussion There is no need 
to keep dragging the Issue 

[Englrsh] 

SHRl ANlL BASU (Arambagh) . Sir, we have also 
got a r~ght  lo speak What Shrl George Fernandes IS 

saying is totally wrong and Irrelevant ..(inlerrupt~ons) 

SHRl P UPENDRA (Vljayawada) Sir, you in 
your wlsdom, had already ruled that the d~sucuss~on  
would take place under Rule 193 and ~t has been 
l~sted in today's Order Paper I would hke to know 
from you whether a fresh notlce can be glven on the 
same subject when that subject has been listed under 
a part~cular rule (rnterrupt~ons) 

SHRl SOMNATH CHATTERJEE (Bolpur) Mr 
Speaker, Slr, I would like to know from the Opposition 
wF,ether there IS a n y t h ~ n g  ca l led f i n a l ~ t y  of Ihe  
Speaker's rulmg.. (~nterruptrons) 

SHRl JASWANT SlNGH . Sir, I think it is very 
good to hear him say 'from the Opposition" now that 
he 1s In the Treasury side. Please also loin the 
M ~ n ~ s t r y .  

SHRl SOMNATH CHATTERJEE You do not have 
to advlse me Please control your flock, control your 
members Shr i  Jaswant  Singh,  do  not glve us 
lectures 
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Slr, I just want to say one thing. I would like to 
know whether there is anythlng called finality of the 
Speaker's,  ru l ing.  Yesterday, we saw the d ~ r e c t  
challenge on your ruling by demonstrations held on 

) the floor of the House by the entire Opposition and 
they assembled in the Well of the House. The BJP 
leaders sat quietly. That was one form of challenge 
to the Speaker's ruling in the House and the House 
had to adjourn. 

Today we find another method. What cannot be 
done d~recl ly,  they are now trying to do it indirectly. 
This is nothing bul a mockery. They cannot challenge 
your decision about the dlscussion under Rule 193 
It has been listed for discussion Now on the plea of 
another at tempt ,  they are b r i n g ~ n g  In this 
Adjournment Motion o'n the same subject. There are 
ce r ta in  norms We cannot  f u n c t ~ o n  here  this 
way. . (mterruptlons) 

DR MURLl MANOHAR JOSH1 (Allahabad) : What 
prevents hon. Members to table a fresh Adjournment 
Motion? Which IS the rule? . . . (  lnterruprlons) 

b 
SHRl SOMNATH GHATTERJEE The mlnlmum 

behaviour expected is that we'must show respect to 
the Speaker  What  happened  yesterday' 

(~nterrupfions) As soon as you gave your rullng 
that the dlscuss~on would be held under Rule 193,  
the demonstrat ion started They were p ro tes l~ng  
agalnst your rulmg, agalrist the Government and as 
such challenging the Government My respectful 
submission is that thls House be not held to ransom. 
If they have got any seriousness about the subject 
mat ter ,  let  a d ~ s c u s s ~ o n  be he ld  In  a proper 

+ atmosphere, in a proper spirit There are serlous 
Issues to be d~scussed on t h ~ s  We ourselves s a ~ d  
yesterday, let there be a dlscuss~on It seems, they 
do not want a discussron (~nterruptrons) 

DR MURLi MANOHAR JOSH1 You do not want 
reduct~on of prices We want reduct~on In the prlces 
We want  reduc t ion  of the enhanced pr lce 

(~nferrupt~ons)  

SHRl GEORGE FERNANDES , You had stopped 
the procoed~ngs of the House by standmg for 1 4  
days You are dlctatlng us7 . (rnlerruptlons) 

SHRI P.R DASMUNSI SII, I am on rule 58 about * the ruling that you delivered yesterday I would I ~ k e  
to Inform the House about the positlon of Rule 58 
whlch IS very clear I am not going to the merlts of 
the demonstration held yesterday because we the 
Congressmen are accustomed to see this kind o l  
domonslration from lha l  s ~ d e  (interruptions) 

SHRl SATYA DEO SlNGH (Balrampur) : In West 
Bengal. 

SHRl P R .  DASMUNSI , We know what has 
happened In the past. .(interruptions) 

MR SPEAKER . I have given him the permiss~on 
to speak. .(inrerruplions) 

SHRI P.R. DASMUNSI : Rule 5 8  ( V )  says and I 
quote 

"the motion shall not revive discussion on 
a matter which has been discussed in the 
same sess~on" 

Please allow me to  expla in  . . . (  l n t e r r u p t ~ o n s )  
Yesterday the d lscuss ion was a l lowed,  lt was 
d~scussed and on the b a s s  of the dlscussion, you 
gave your ruling. So the same matter cannot be 
revlved accord!ng to Rule 5 8  You see the rules 
How can ~t be raised agam? You had allowed thls, 
the d~scusslon was completed and then you gave 
your rullng Aga~n,  it you allow the same thing, you 
cannot control ~t once a g a r ,  you cannot control the 
House In future 

SHRI PC THOMAS (Muvattupuzha) There IS 

one more point just to support the polnt made by 
S h r ~  PR Dasrnuns~ He referred to Rule 58 (V )  I may 
po~n t  out Rule 58 (I) wh~ch  says 

'not more than one such motron shall be 
made at the same sitting," 

T h s  cannot be moved again on the same matter 
relat~ng to the same price rise. Now they cannot say 
that they are deal~ng w ~ t h  the Issue of price rise that 
took place between yesterday and today I do not 
thmk, that is the matter w h ~ c h  they are deahng with 
So, t h ~ s  IS exactly they are dealrng w ~ t h  the prlce 
rlse which has been caused by escalation ot the 
pr lce of pet ro leum and I th lnk t h ~ s  cannot  he 
discussed In the manner In whlch the rule has been 
quoted here and in the manner in w h ~ c h  the not~ce 
has been glven 

SHRl NIRMAL KANTI CHATTERJEE Sir, may I 
draw your attention at page 451 of the Kaul and 
Shahdher'' 

MR SPEAKER : I have allowed Shri E Ahamed 
to speak. I w ~ l l  allow you after S h r ~  Ahmed 

SHRI E AHAMED (Manler~) , SII. I raise the polnr 
o l  order under rule 60 My tr lend S h r ~  George 
Fernandes has made a lengthy speech l u t ~ f y ~ n g  11 
under rule 60 Rule 60 wlll be operative only ~t the 
Speaker glves the consent What the C h a ~ r  has 
observed IS that you have not glve'n your consent 
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you will consider ,..( interruptions) . . .  Let me finish my 
words. Here rule 60 says : 

"The Speaker, if he gives consent under 
rule 56 and holds that the matter proposed 
to be discussed is in order, shall call the 
member concerned who shall rise in his 
place and ask the question ..." 

SHRI HARlN PATHAK (Ahmedabad) : You read 
para2. . .  (interruptions) 

SHRl E. AHAMED : Mr. George, the Speaker has 
not given his ruling. Again, I would like to say that 
Mr. George has quoted from page 111. 1 am also 
quoting from the very same page and it is also the 
responsibility of the hon Leader of the Opposition to 
say whether these rules have been observed by his 
par ty  peop le .  What  they have demonstrated 
yesterday is here. Under page 111 11 is observed 
that the Speaker's ruling as already stated, cannot 
be questioned except on a substantive motion. There 
is no  substant ive mot ion and  y o u  quoted the 
Speaker's ruling. 

Secondly, a Member who protests against the 
rullng of the Speaker committee a contempt of the 
House and of the Speaker. That is what you have 
been doing since yesterday. You have been doing 
since yesterday the contempt of the Speaker as well 
as of the House. 

Thirdly, the Speaker's declslon is equally blndlng 
whether glven in the House on a departmental flle 
Again he is not bound to glve reasons for h ~ s  
decision. The Speaker IS not bound to glve the reason 
for his decision 

Sir, when S h r ~  Jaswant S m g h j ~  has moved a 
mot lon or sought  the permlss lon to move an 
adjournment  mot lon  as long as the Speaker  
withholds permlsslon or the Speaker does not glve 
the rullng, no Member has any r ~ g h l  to r a w  this 
p o ~ n t  Therefore, t h ~ s  main Opposltlon has shown 
yesterday - I would l ~ k e  lo  say this is a telllng factor- 
how they uphold the democratic norm In the country 
The Opposlt~on party has flouted the procedure It 
shall not be allowed 

SHRl NIRMAL KANTl CHATTERJEE Sir I request 
:he patlence of the House 

It IS page 451 of the 'Kaul and Shakdher' whlch 
1s In conjunction wlth rule 50. The last paragraph in 
that page reads as follows 

"It has been held that an adjournment 
motlon on a ma:ler w h ~ c h  can be rased 
durtng debate on ihe rnot~on of thanks on 
the P r e s ~ d e n t s  Address,  budget 
discussion, mot ion  on  In ternat ional  

situatlon, motion regarding a matter of 
public importance such as food policy, etc., 
to be held in the same session is not in 
order. Similarly, a matter which can be 
raised under any other procedural device 
viz., calling attention notices, questions, 
shor t  not ice ques t ions ,  I ra l f -an-hour  
discussions, short durat ion discussions 
e tc . ,  cannot  b e  ra ised  th rough  an 
adjournment motion." 

My submiss ion i s  very s imp le .  Th is  i s  In 
consistent w ~ t h  rule 58. Now since we have seized 
of a matter under rule 193, it is impermissible to 
have an adjournment motion now on  a siml lar 
question. That is the blunt of the quotation that I 
have made from 'Kaul and Shakdher'. I, therefore. 
request you to turn down ,he adjournment motlon 
and go to the unlisted busmess 

SHRl  SATYAJITSINH DULlPSlNH GAEKWAD 
(Vadodra) : I would like to know whether this august 
House has the precedent of having a debate on the 
final decision of the Speaker. Does this House have 
the precedent of having a debate on the final decison 
of the Speaker? I think it is not at all there; you may 
refer to the past r.ecords. 

[Trans la lion] 

SHRl RAM NAlK (Mumbai North) . Mr. Speaker. 
Sir, You have given your decision that Shri Jaswant 
Singh can move another Motion. Even after your 
decis~on, Hon. Shri Somnath and some other hon 
members are challeng~ng that very declslon and are 
tel l~ng us that we are challenging i t  The dlscusslon 
can take p a l m  only on t h ~ s  issue as to whether Zero 
Hour should precede thls Mot~on .  When there 1s an 
Adjournment Mot~on,  the Adjournment Mot~on  should 

t 

be taken up first, that 1s the rule. The problem IS that 
the Communists and Congressmen do not want t h ~ s  
discussion and are supporting the price rise As such L 

they are avoldlng the discussion Hence 11 you have 
agreed to have a discussion on the Adjournment 
Mollon, you may kmdly take it into conslderat~on t~rs t  
and whatever follows can be discussed later on 

[Eng 11s h] 

Adjournment Motion must get precedence over 
all other busmess after the Ouest~on Hour 

SHRl SATYAJITSINH DULlPSlNH GAEKWAD Are 
you seekmg advlce from the Oppos~tion Benches? 

MR. SPEAKER I have to seek adv~ce from all 
the hon. Members 

SHRl SATYA PAL JAlN (Chandlgarh) They are 
c~t ing Rule 58. Rule 58 will be applicable only I( the 4 
matter has already been d~scussed Yesterday you 
held a dlscusslon on  the quest ion whether the 
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resolution is permissible, whether the propriety part 
Is there or not; but the merlts of the case were not 
gone into. Secondly, you have already ruled in the 
morning that a Member has the right to move the 

p s o l u t i o n .  Now the situation is that the resolution 
has come. As Mr. Jaswant Singh has said, our only 
concern is that the resolution having come to you, 
you kindly take a decision 

MR. SPEAKER : What I have said is that a 
Member has the right to give notice of a motion. 

SHRl SATYA PAL JAlN : We are also syaing the 
same thing. The resolution has come. As Mr. Geroge 
Fernandes and Mr. Jaswant Singh have pointed out, 
by the nature of it the Adjournment Motion is very 
urgent and very important You klndly take a dec~sion; 
either you permit him or you refuse the permlsslon. 
If the Adjournment  M o t ~ o n  IS p e n d ~ n g  and we 
continue with the business of the House, it mdlrectly 
means that the Adjournment Motion 1s not being taken 
into consideration. What we are presslng for IS, you 
kmdly declde whether you permlt the Adjournment 
Motlon or you do not permlt the Adjournment Mot~on 
But keep ing  11 pend lng  wl l l  mean the lndlrect 
cancellallon of the Adjournment Mot~on  

SHRI P M  SAYEED (Lakshadweep) You have 
glven your declsion yesterday For more than one 
hour we had seen an unruly mob here I have never 
seen  th ls  in  my shor t  span  of t h ~ r t y  years 
. .  (Interruptrons) I am not talkmg to you, I am only 
addressing the Speaker Have some pat ience,  
please We have heard you, you also should hear 
us 

What I want to just brlng to your not~ce IS that 
there IS already an item Accord~ng to your rulmg 
under Rule 193 the rlghts 01 two Members have 
already been upheld by you and the Ilem has been 
llsted Exerc~s~ng  of one Member's r~ght  here should 
not be at the expense of the r~gh!s 01 another 
Member Already the same matter has been llsted 
Can y o u  or o ther  Members take a d e c ~ s ~ o n  
d ~ s p e n s ~ n g  w ~ t h  that r~ght  w~thout the consent of the 
House71s the questlon whlch has to be declded 
Yesterday they had glven the Adjournment Mollon 
Then, alter one hour dlscusston. you have glven the 
ru l~ng  that this would be discussed under Rule 193 
Now the old w ~ n e  In a new bottle 1s agaln coming 
back In a round about manner 

Therefore I thmk you may have to glve a d e c ~ s ~ o n  
on tnls Adjournment Mollon You klndly dlspose 11 o f f  
and see to 11 that we take up tne ~ I S C U S S I O ~  under 
rule 193 

SHRl ROOPCHAND PAL Slr, as per rule 31(1), 
there is a list o l  buslnoss and that IS prepared by the 

Secretary-General and a copy is made available to 
the hon. Members. In the 'list of busmess' given to 
us today, we find that two hon, members belonging 
to the BJP have submitted notices for a motion under 
rule 193. 1 do not know about the differences they 
have within their party in Gujarat. I think, that has 
been extended to this House also. One member is 
opposing the notices glven by other Members of the 
BJP. You have already glven the permission yesterday 
ruling out an Adjournment Motion. Let us proceed 
wlth the unllsted business Let us not be deprived of 
our rlght to move motions or raise Issues relating to 
urgent publlc importance 

SHRl JASWANT SINGH : Mr. Speaker, Sir, I heard 
with great attent~on the stimulated anger of my good 
fr iend, the d is t~nguished barr ister.  But when he 
simulates anger, then, he loses reason 

My subm~ssion IS very srmple. I am well wl th~n 
my r~ghts as a Member of Parliament, as a Member 
01 thls House to submit for your cons~deration, for 
the Speakers cons~derat ion a fresh notice lor an 
Adjournment Motlon 

SHRl SOMNATH CHATTERJEE Even  
misconceived notices. 

SHRl JASWANT SlNGH . Whether  they are 
mlconceived or 111-conce~ved or wel l -conce~ved IS 

really a sublect of oplnlon, which varles wlth my 
hon. fr~end's seat If he were here, 11 would have 
been a very well-conce~ved motlon and because he 
s ~ t s  there, he Imds the motlon 111-conce~ved and very 
~nconvenlent That 1s the realrty of ~ t . .  (Interruptrons; 

SHRl SOMNATH CHATTERJEE , Sir, I know h ~ s  
agony MI Jaswant Singh never imag~ned that h ~ s  
rule will be tcr thlrteen dyas only I can understand 
h ~ s  agony He 1s f~nding today that he 1s completely 
~solated In the country Now, h ~ s  party IS makmg a 
desperate attempt to come Into the centre ot l nd~an  
p o l ~ t ~ c s  and by ra ls lng a l l  these ques l lons  

(Interrupl~ons) Why do they not talk themselves' 
T h ~ s  IS a mollon lor the flrsf tlme In the h~story ot 
Partlament (Interruptrons) You are a very good 
student of, at least, the rules and you have got a 
very good reference servlce The Leader of the 
Oppos~t~on  has a very good reference servlce Flnd 
out a sentence, a smgle occurrence where a motlon 
whlch had been rejected on day one has been 
moved agaln on day two when somelhlng else has 
been dec~ded by the Speaker 

SHRI JASWANT SlNGH As an act ot courtesy 
I b~elded to a good t r~end  not for h ~ m  to wage an 
assault on where I am standlng or where I am slttlng 
1 hat I am In ~solatlon IS agaln a questlon of lookrng 
lrom where he 1s lookmg My lSOlal10n does not worry 
me 11 worries hlm It worrles h ~ s  party My polnt IS 
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very simple. I am well within my rights to submit for 
your consideration a new notice for an Adjournment 
Motion because yesterday the Adjournment Motion 
that was submitted was not taken up for discussion. 
It was disallowed by you Therefore, firstly, I am well 
within my right to submit it. Whether you accept it or 
not is a different matter. The point that has been 
made by my good lriend Upendra or Nirmalda or 
others was: when today is listed an item under rule 
193, is my notice for an Adjournment Motion on the 
subject permissible or not?' My submission is that 
the item listed under rule 193 today is based on 
yesterday's decision. The Adjournment Motion that I 
have moved is different in phraseology, is different 
in language. And indeed, Sir, between yesterday and 
today a very new development has taken place, 
whlch IS precisely our worry. Now, we come to learn 
that as a part of the cascading effect. (Interrupfions) 

MR. SPEAKER : I thlnk we have had enough 
discussion. Let one more Member speak and I will 
give the ruling. Jaswant Singhji, please conclude. 

SHRl JASWANT SlNGH : My point is that, after 
all why are we pleding with you and why are we 
pleading with the Treasury Benches comprising of 
my  good f r lend,  Somnath j i  a lso? Why are we 
p leading for a d ~ s c u s s l o n  under the p a r t ~ c u l a r  
p r r v i s ~ o n s  of the Rules of the House? We are 
pleadlng for particular Rules, whether Adjournment 
Motion or Rule 184 ,  because we wlsh to have an 
element of censure In the disucssion itself. Whatever 
you rule IS acceptable to us We can never challenge 
it ( I n t e r r u p t ~ c n s )  But i f  you have a tooth less 
dlscusslcn, a spineless discussion, a dlscusslon on 
as Important an lssue as Rs 10,000 crore of 
addltlonal lmposltlon of revenue and the collective 
Treasury Benches simply want to have a dlscusslon 
and talk the matter out w~thout elther a sting or a 
tooth In it. What is the purpose? That 1s why, we 
have submit ted an Adjournment  Mot ion again 
because we wlsh to plead with you and we wish to 
appeal to the reslduai sense of the Treasury Benches 
even now to reconsider and have a dlscusslon on 
t h ~ s  lssue and a dlscusslon as an Adjournment Mot~on 
so that we are able to put the point across torecfully 
wlth a sting and wlth some teeth In 11 Thls 1s the 
substance of the Parliamentary methods that we have 
adopted to submlt for your conlsderatlon a dlscusslon 
on thls lssue 

[Trans la t ion] 

SHRl CHANDRA SHEKHAR (Ba i l l a )  . Mr 
Speaker, Sir, dlscusslon on this issue IS going on 
slnce yesterday. We want to belle the truth The rules 
won't be of any help In that case. Shr~  Jasaant Smgh 
had made a very clear statement He wants to 

censure the Government on this account. The natural 
reaction to what the Government has done is that o l  
censuring it. I also think so. What the Government 
did, was not proper at all. 

The learned Hon. Finance Minister is not present 
at the moment. HP started some reasons yesterday 
and probably anybody with even a little knowledge 
of the Parliamentary tradition would not have replied 
in such a tone. What is BJP? It is isolated, separate 
These issues are different, political diflerence is a 
separate issue and conduct ing the business ot 
Par l iament  is ent i re ly  d i f ferent .  Present ly  the 
Members on this side want censure and those sittlng 
on the other side are not ready to accept censure. 
The dispute is not restricted merely to this issue. 
Noth ing would come out of reading out  ru les ,  
procedure and voluminous books. If we do not sit 
together and find a way out then the other alternative 
is that you should find out your way. 

Mr. Speaker, Sir, yesterday you quoted some 
precedents and after that you said that this would be 
discussed under Rule 193. That you have included 
in today's order paper. Shrl  Jaswant Singh 1s a 
learned man and is conversent with the parliamentary 
procedures. He found a way out and moved another 
Adjournment Motion. You said that he has a right to 
glve Adjournment Motlon. Mr. Speaker, Sir, I would 
request you to excuse me it l exceed my limits At 
that !!ery moment, you should have said that this 
Motlon was not admitted yesterday. This is an order 
paper. This Issue should not be raised Mr Speaker, 
Slr, you too are trying to run the proceedlngs of the 
House in a purposeless manner. Having a dlscusslon 
on thls Issue for two to three hours durlng the zercr 
hour would neither help increase the Importance of 
the House nor the discussion on the orlglnal Issue 
would progress further w h c h  is being debated slnce 
yesterday. 

Mr Speaker, SII, I would request you to ask both 
the s ldes to s ~ t  together  and  f lnd a way  out  
Alternatively I would request the leader o f  the 
Opposltlon Party not to go In for votlng lf the other 
slde does not want 11 Whatever you want to say can 
be said In the dlscusslon I thmk they have no reply 
as to  why they h lked the pr lces ten days ago 
Speaklng good Engllsh does not ensure observance 
o l  Parllamentay tradltlons Hence I would hke to tell 
you that 11 there 1s some de lwency  11 should b e  
admltted We should not ccmpllcate this matter by 
ralslng any pol l t~cal Issues I would hke to request 
that 11 has been Included In the order paper Shrl 
Jaswant Smgh also knows that after its lncluslon In 
the Order Paper, the Speaker can not allow another 
questlon on that very questlon and he 1s acceptmg 
your rlght There 1s a dlflerence In accepting your 
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right and giving the perm~ssion. You have exercised 
your r ight.  Mr. Speaker, Sir, Yesterday you had 
exercised your right and now the discussion should 
be undertaken accordingly. This issue should not be 

b dragged any further . . . (  Interrupt~ons) 

SHRl ATAL BlHARl VAJPAYEE (Lucknow) , Mr 
Speaker. Sir, I am very distressed to hear all this. I 
have had the opportunity of having been associated 
with lhls House or the other House for the pas1 forty 
years Such situation was not created ever before 
Adjournment Motions are given, sometimes these 
are allowed and sometimes they are disallowed by 
the Speaker. Then other ways of having a discussion 
are found Mr Speaker ,  S l r ,  if you say lha t  
government cannot be censured and such mot~ons 
cannot be moved which have an element of censure, 
then such a statement should not be made by the 
C h a ~ r  and we also can ' t  accept 11 What is the 
opposltlon for? If Government IS afraid of the element 
of the censure how w ~ l l  11 function? That IS why, 
yesterday, 11 was dec~ded lhal if  Adjournment Motion 
IS not belng allowed, we w ~ l l  submlt a Mot~on Under 
Rule 184 and this motlon has already been given 
You have disallowed that loo Adjournment Mollon 
has been cancelled as well We are bemg forced to 
dlscuss 11 under Rule 193 and not under any other 
rule T h ~ s  cannol  be accepled Eventually rules 
provide an opportunity to the Members to put the~r  
views across as effectively as they would hke to. 
Why IS  t h ~ s  Government  scared of censure 

(interrupr~ons) 

AN HON MEMBER Why are you a v o ~ d ~ n g  the 
d1scuss1on7 

SHRI ATAL BlHARl  VAJPAYEE We are not 
a v o ~ d ~ n g  the dlscusslon If d ~ s c u s s ~ o n  takes place, 
censure w ~ l l  be there (interrupt~ons! Mr Speaker, 
SII Please excuse me but you know very well that 
yesterday Ihe Congress Members came at l h ~ s  place 
d u i ~ n g  the Ouesl~on Hour Now we are being lectured 
Our members could also have come here dur~ng the 
Ouest~on Hour ( I n f e r r u ~ t ~ o n s l  

AN HON MEMBER They d ~ d  come here iatar 
on 

SHRI ATAL BIHARI VAJPAYEE They came here 
because you forced us We d ~ d  not want to come 
OUI only des~re 1s that the House should functlon In 
a proper  manner and d i s c u s s ~ o r l  should be 
undertaken In the House But we also w a l l  that we 
should be given the opportun~ly lo reflect the vlew 
Polnts ol the publlc In an effccllve manner. We cannol 
tolerate any h~gh-handedness In t h ~ s  legald We have 
I0 fu l f~ l  our duty (lnferruptmns; 

Mr Speaker, Sir, 11 does not look propel on the 
part of such members who were h~ttrrr to slttlng on 
the opposi l~on benches, to be speah~ng In such a 

manner . .  . ( In ter rupt ions)  where w i l l  w ~ l l  I t b  Y 
d~scussion lead to? We are in opposl t~on and we 
have a large number of Members, Samata Dal, Akal! 
Dal, Haryana Vikas Party, Shiv Sena are w ~ t h  us 
Even ~f our number would not have been so much 
even 11 l were alone, I am a member of this House 
and I have elected by the people. I shall f ~ n d  every 
way to express my views by takmg advantage of 
each and every rule And you are forcmg us as to 
how the d iscuss~on would take place Would the 
rul ing party declde the manner of d ~ s c u s s ~ o n ?  

(lnterrupf~ons) 

[English] 

MR SPEAKER . Let h m  trnlsh 

(Interruptions) 

SHRl ATAL B lHARl  VAJPAYEE I am ns!  
y~eld ing. .  (lnlerrupf~ons) 

MR SPEAKER Please s11 down 

I ln ter rupt io~s)  

[Transla bon] 

SHRl ATAL B!HARI VAJPAYEE ! know Mr 
Speaker, Sir, let me ccmplete my p o ~ ~ t  All of v o ~  
cannol stop me from speak!ng (lnterrupt~onsi 

SHRl BIJU PATNAIK (Cuttack) Do no! alve 
threat (lnrerrupffons) 

SHRI ATAL BlHARl VAJPAYEE . Mr Speake! SI! 
I do no[ undertsand 11 I have told a y t h l n g  like thts 
that made Hon'ble member so exclted !lrrerrup!~?ns 

SHRl BASUCEB ACHARlA You h a i , e  
told (Interru~!rcns) 

[Engirsh] 

MR SPEAKER No, no, please The leace: of 
the opposltlcn IS on hls legs 

( I n t e r r u ~ l ~ o n s  1 

MR. SPEAKER S~lence please 

;In!er!uptirns : 

jirans1att~?n,l 
SHRl LALMUNI CHAUEEY (Buxar) Mr Speaher 

Slr even now he th~nks h~mself In ttre opposltlon He 
IS in opposlllon and have always been doing l ike 
this 

SHRl fiAJESH RANJAN ALIAS PAPPU YADAV 
(Purnea) Threat IS cornlng from that slde 

SHRl ATAL RlHARl VAJPAYEE W ~ l l  you not le! 
me complere mv pomt .(lnferrupftonsl 

MI Speaker. Sir, Democracy  l u n s  HI:> 

drsucuss~on I1 IS necessary tha! there shculd bs n 
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discussion, but in which manner It should be done, 
is also necessary. Afterall why there are different 
provisions made for discussions In the rules. We can 
make a request to you to give us an opportunity to 
have a discussion by taking advantage of any rule. 
If there is an element of censure in the discussion 
and due to that ruling Party is likely to be troubled 
then it is not our job to see this. We are here to put 
the ruling Party in trouble. Please execuse me. We 
are being charged that we are disobeying your 
orders 

AN HON. MEMBER : Yes, he is absolutely 
right .(Interruptions) 

SHRl ATAL BlHARl VAJPAYEE : I would like to 
say such a thing which should not be told. I was 
assured that there wi l l  b e  Adjournment Motion 
. .  (Interruptions) 

SHRl HARlN PATHAK (Ahmedabad) : Please 
reply. 

SHRl ATAL BlHARl VAJPAYEE : We were sure 
that the adjournment motion will be taken up and 
yesterday also I have told you this. When the member 
of the Congress Party made an objection to it then 
I told them that our Adjournment Motion is to be 
moved. You give your support. Yesterday, you just 
cancelled the Adjournment Motion. Our views were 
not heard. Now, when we are again appealing for 
reconsideration then you are alleging us that we are 
challenging your right. We do not want to challenge 
your rlght, but we also do not want to surrender our 
rights. 

Mr. Chandra Sekhar has told something, even 
now I could not understand as to what is the objection 
to the ruling party and its suporling parties in havmg 
dlscuss~on in such a manner that there may be voting 
at the end What is the objection? Do not drag 
Hon'ble Speaker in thls matter, but why do you 
object? Mr. Speaker, Sir, I do not think that r f  the 
entire House unanimously decides that you move 
such a Motion and we will negate that Motion by 
votlng. then you will be the target. 

If the entire House is in favour of moving such 
a motlon then it is 0 Kay, censure will be there. After 
a l l  how long the Government  wi l l  escape from 
censure Thls is the Budget session, there will be 
votlng at every step. You will have to prove your 
majority Then why are you hesitating from votmg in 
this matter. 

SHRl CHANDRA SHEKHAR (Bal l ia) : Please 
leave ~t today, it can be taken up later on. 

SHRl ATAL BlHARl VAJPAYEE : Wny should we 
leave it today? 

SHRl CHANDRA SHEKHAR : Mr Speaker, Sir, it 
should be left today because just now Atalji has said 
one thing which has stunned me. We are not aware 
of whatever is going on there. In  the absence of 
such awareness, sometimes our requests are not 
considered justified. If I could have understood that 
there was any tach concurrence then I would not 
have made any request in thls regard. I would like 
to say very clearly ...( Interruptions) Please listen to 
my second sentence also. Since the Hon'ble Speaker 
has already taken a decision, even if there is strong 
opposition to It, therefore, I request you to leave the 
Issue today to enable the smooth lunctioning of the 
House. 

SHRl ATAL BlHARl VAJPAYEE : I would like to 
ask you as to whether smooth functioning of the 
House is to be ensured only by the opposition and 
not by the ruling party? 

SHRl CHANDRA SHEKHAR : I am requesting 
you, not them. 

DR. MURLl MANOHAR JOSH1 : It means you 
have made the ruling party such a type of Party that 
you do not think it fit for making a request. Does it 
stand in such a condition? 

SHRl CHANDRA SHEKHAR : I am not in  a 
position to make a request either to ruling party or 
to the Opposition, I am just making a request only to 
S h r ~  Atalji. 

DR. MURLl MANOHAR JOSH1 :"You have left the 
ruling party not even in such a posltion that you can 
make a request to them. 

SHRl CHANDRA SHEKHAR : This is a matter 
between the teacher and the pupil 

SHRl ATAL BlHARl VAJPAYEE : I would like to 
make an appeal again. Just now the House will 
adjourn for Lunch You can discuss it in your room 
We really have a complaint that after tomorrow 
. . .(Interruptions) 

SHRl RAM SAGAR (Barabanki) . Parliament 
Session has began just two day back. There are a 
number of important issues. Opposition Members do 
not want to have discussion on  that, T h ~ s  IS not the 
way. We the members with less importance h a w  
also to say our point. 

MR. SPEAKER : This is not so .  You have a 
chance in the Zero Hour. 

SHRl ATAL BlHARl VAJPAYEE :You may call and 
find out a way. We are interested in flnding out a 
way. This interruption should not be allowed. But we 
cannot leave this right that such a Motion can never 
b e  moved  i n  which e lement  lo c e n s u r e  the  
Government is there. How cdn the opposition leave 
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this right. You please find the way out. We are ready 
to co-operate in that matter. 

[English] 
b SHRI SONTOSH MOHAN DEV (Silchar) : Sir, we 

have heard the argument, reasoning and the rules. 
On behal f  of my  par ty ,  I was involved in  the  
discussion. It was a new factor to us when Mr. 
Vajpayee, a very respected leader, Leader of the 
Opposition with such a massive strength, came out 
today with a new information before us that It was 
assured that Adjournment Motion would be allowed. 
I have no knowledge, at any stage, In any meeting, 
that such an assurance was given to him. If there is 
an assurance which was given to him by somebody 
from ruling party, he should come forward and tell 
us. There is no need of this exercise. This 1s a futile 
exercise. If there is understanding, it should be 
honoured but who is the gentleman who gave'that 
understanding to him? This is my first point 

Secondly, I am a bit sentimental You may not 
A hke ~ t ;  Members may not like 11 but since the Chair 

of the Speakership has been taken by you, there is 
a tendency to get decisions from the Speaker by 
methods which are not desirable in the parliamentary 
democracy. 

If one thinks that thmgs could be done this way, 
we are here to protect 11 and l ~ g h t  I! out F~gures 
never count In the Parhamentary democracy There 
1s no point in saying, "I have got Shiv Sena and 
others and  other  w ~ t h  me." We are also here.  
Evorythime they are argulng. You only accept their 
polnt. Does this 310 Members have no value? What 

?'IS this? What sort of an argument is th~s?  This matter 
is ag l ta t lng everybody.  They want to galn a 
p o ~ n t  (Interruptions) I have not interrupted your 
leader. 

NOW, they want to censure thls Government They 
have already censured this Government over the 
past two days. Everybody has heard whatever they 
have sald. The natlon knows about their stand on 
thls Issue. As they do not accept, we also do not 
accept what has been given Shri Vajpayee has said 
that it was his duty to hatao thls Governmen: Till thls 
moment it is my duty to keep t h ~ s  Government We 
are here for that. .(lnterrupt~ons) 

SHRI HARlN PATHAK , Can you support the price 
rise? Do you support the prlce rise?.. (lnterruptrons) * SHRI SONTOSH MOHAN DEV : When there was 
a difference in  your Party in the Gularat unlt, did 
everybody support everybody?.. (Interruptions) So, 
that is not the question, I would like to request you 
that your decision would be the trend-setter tor Ihe 
events to lollow in the next five years In this House 

So, please be very aware. Before you give your 
decision, as a Member of this House and as the 
Chlef Whip of my Party, I would like to urge upon 
you to go through the rules. The withdrawal of the 
listed items of business of the House cannot be done 
without the consent of the House. It is a matter of the 
House now. Everytime, the ball is put in your Court 
and it this be the situation then let the matter be left 
to the House to be decided. We will decide it. Please 
do not waste any more time of the House on thls 
This is my suggestion . . .  (Interruptions) 

MR. SPEAKER : Hon. Members, we have a couple 
of mlnutes to gor for lunch. 

(Interruptions) 
MR. SPEAKER : There has been a plane crash 

today mornlng and the hon. Minister for Civil Aviation 
wants to make a statement. 

12.58 hrr. 

STATEMENT RE: PLANE CRASH AT KANDl 
NEAR BHUNTAR AIRPORT 

[English] 

THE MINISTER OF CIVIL AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M. IBRAHIM) : Mr Speaker, Sir, w ~ t h  deep 
sorrow and regret, this is to lntorm the House that an 
aircraft bearlng registration No VT-ETC of L-410 type 
belonging to Archana Airways, a private operator. 
has reportedly met wlth an accldent at K a n d ~  about 
30 kms south of Bhuntar A ~ r p o r t .  This 17 seater 
aircraft'was on a f l~ght from Shimla to Bhuntar., There 
were nlne persons on board (six passengers and 
three crew members). The aircraft is reported to have 
had last contact wlth Bhuntar at 0853 hours Its 
Estimated T ~ m e  of Arrival at Bhuntar was 0854 hours 
As per the report received so far, the alrcraft hit the 
top of a hill 

At present there is no information about the fate 
of the passengers and crew of the a aircraft. Search 
and rescue has been Initiated by lnd~an  Air Force' 
Deputy Commissioner and Superintendent o l  Police 
of Mandl D~strict have left for the slte of the accident 

Preliminary investigation into the cause of the 
accident has been in~tiated by the DGCA and Director 
of Air Safety has been appointed as Inspector of 
Accidents under Rule 71 of the Aircraft Rules, 1937 

I will inform the House as soon as further detalls 
are available 

SHRI SAT MAHAJAN (Kangra) : Have the Central 
Government sent any rescue team there or not? 
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13.00 hrs .  

SHRl  C . M .  IBRAHIM . Sir ,  I have a l ready 
contacted the Indian Alr Force people. Til l 1230 
hours, there were heavy clouds, because of which 
the search of the aircraft could not take place. But, 
ground level operation work has already started. I 
bave told all my officials, if clcuds permit, that I am 
also t h ~ n k ~ n g  of visiting the site. 

jTranslafionj 
SHRl SATYA PAL JAlN (Chandigarh) : Whether it 

IS the place where plane of Shri Surendra Nath was 
crashed? 

SH91 C.M, IBRAHIM Yes, ~t is so 

13.01 hrs. 

[English] 
MR SPEAKER Now the House stands 

adjourned for luch till 2.00 p , m .  

14.05 hrs. 
The Lok Sabha re-assembled after Lunch at 

F've  Minutes past Fourteen of the Clock 
(Mr Speaker in the Chair) 

RE:HIKE IN ADMINISTERED PRICES O F  
PETROLEUM PRODUCTS-Contd. 

MR SPEAKER I w ~ l l  have to dlspose of the 
rnat:er w h ~ c h  has been raised betore the Lunch 
break 

SH91 JASWANT SINGH (Chittorgarh) Sir, with 
ysu!  perrnlsslon may I be permitted to say a word 

You k,ad very kindly sought to discuss this matter 
wi:r ssme of us further durlng the Lunch recess We 
are mindfu l  and always highly respectful of the 
pos:tlon of the Chatr At no stage has our contention 
beer! WI:? the C h a r  Our contention has been and 
rerralns with the Treasury Benches. 

The M ~ n ~ s t e r  for Parliamentary Affairs IS an 
e f f , c~e? l  and an energetic M ~ n ~ s t e r  He IS a very old 
f r ~ f n d  of mine He has to consult, i thlnk, 15 of his 
pa!:ne:s who are In the Government . flnterruprrons) 

MP SPEAKER We are on a very important 
lssde please do r ~ o t  Interrupt hlm. 

Ilnterruplrons) 
I$!? SPEAKER We have to run the House 

SHRl RAMENDRA KUMAR (Begusarai) : Sir, we 
are prepared to g ive  fu l l  coopera t ion  to 
you ....( Interruptions) 

MR. SPEAKER : The matter which has been 
raised before the Lunch break has not yet been 
disposed of. I will have to dispose of that matter. 

(Interruptions) 

SHRl RAMENDRA KUMAR : If the Chair is saying 
that the matter has not yet been disposed of, then 
what to do? . . ( In  . rruptions) 

SH91 JASWANT SINGH : Sir, the energetic and 
efficient Minister for Parliamentary Affairs also the 
somewhat silent leader of this House these days I 
know their difficulties. They have to consult 15 or 16 
different Groups to arrive at one viewpoint. I am 
mindful of this. Our difficulty of having a discuss~on 
with teeth and sting remains. But, notwithstand~ng 
that, we shall abide by whatever you rule from the 
Chair. On that there is no option and it has never 
been our intention to challenge your rul ing But we 
do appeal l o  you, Sir, that this methodology of the 
Government and its supporters to avoid a discuss~on 
is so obvious an embarrassment . . . (  Interruptions) We 
have said lor the first day and a half, nothing but 
to demonstrate so effectively, that they fight shy 
01 even d ~ s c u s s ~ n g  as Important an Issue a s  a 
sum of Rs 10,000 crore 01 addi t tonal  lnputs  
. .  .(Interrupt~onsI 

SHRlMATl GEETA MUKHERJEE (Panskura) A 
person like you should not say that . . . (  Interruptionsi 

MR SPEAKER : Hon. Members durmg the p r e  
lunch period, we were d~scussing about the notice -.' 
an Adjournment Motion by Shri Jaswant S ~ n g h  A ILJI 
01 points of order have been r a ~ s e d  during the 
discuss~on 

Shri Fernandes has ralsed a polnt of order under 
Rule 60 

SHRl GEORGE FERNANDES (Nalanda) Sir, I 
am here 

MR. SPEAKER . Yes, I have seen you 

Rule 60 o l  the Rules of Procedure comes Inlo 
the picture only when the Speaker gives his consent 
under Rule 56. So, the point of order ralsed by hlm 
is out of order. 

Then, Shri Dasmunsl has also ralsed a point of 
order under Rule 58 .  Rule 58 speaks about a mottori 
havlng been discussed once In the Sess~on We have* 
not yet discussed this issue and, therefore, I st111 
uphold the right of the Member to give a notice lor 
a fresh Adjournment Motion. There is a distinct~on 
between the right of a Member of give a notice for 
an Adjournment Motion and the consent to be glven 
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by the Speaker under Rule 56. Therefore, the point 
of order raised by Shri Dasmunsi is out of order.

Well, Shri Ahamed has, in fact, interrupted Rule
60.

i think I will go by his interpretation in my ruling.

Now coming to the Motion of Adjournment by 
Shri Jaswant Singh, having upheld his right to give 
a fresh notice, the contention of the hon. Member 
was that the phraseology and the language of the 
Motion is different from what it was in yesterday's 
Motion. I have gone through the Motion very 
carefully. Though the language and phraseology is 
different, yet I think the content and the susbtance 
are the same. Therefore, having taken a decision on 
such a Motion having the same content and 
substance, I cannot give consent to move the 
Adjournment Motion. We will take up this issue at 
four o' clock under Rule 193.

Thank you for your cooperation.

[Translation]

SHRI RAMSAGAR (Barabank) : Mr. Speaker, 
Sir, the Government of India has formulated an 
Employment scheme for the development of extremely 
backward areas of the whole country. For this the 
Government has made provision of sufficient fund in 
its Budget. But this money is not being utilized 
properly. It has been mentioned in the said scheme 
that resources will be generated for the development 
of backward areas. The census of the labourer 
belonging to that area will be got done and those 
labourers will be provided a card in which there will 
be a guarantee for them for employment of 100 
mandays in a year. But the objectives of such a 
useful scheme are not being achieved and the whole 
work is being done on contract basis. As such 
labourers are not getting benefit from this* One salient 
feature of this scheme is that people’s representatives 
have not been involved in it. The District Magistrates 
do not consult them in this regard and the Authorities, 
to whom the budget were allocated, get good amount 
of commission for getting the work done by the 
contractors. In this way this budget is not being 
utilised properly. Labourers are not being given 
employment in the said scheme and the work is 
being done through contract basis. Government’s fund 
is being looted. 1 think that each and every member 
of this Housa will have an interest in this matter. 
Since this scheme covers the entire country, therefore, 
i  would like to urge that atteast Members of 
Partiameftt, if not ail the people's representatives, 
may be included In this scheme so that they ©an

give their suggestions, in the absence of such an 
arrangement, the Administration is adopting arbitrary 
conduct. I, therefore, urge upon the Government, 
through you, to take steps for its smooth functioning 
and for development of backward areas.

SHRI RATILAL KALIDAS VERMA (Dhanduka) : 
Mr. Speaker, Sir, I would like to call the attention of 
the Government toward Narmada Project of Gujarat. 
For the last 20 years the common man, labourers, 
businessmen, farmers and others are very anxiously 
waiting to see this scheme completed. Gujarat is not 
getting the required amount ot assistance. Not only 
this, Madhya Pradesh, which is our neighbouring 
state, is not able to do the required work. The work 
of rehabilitation was also not carried out by Madhya 
Pradesh. As a result of this, sometimes the work of 
Narmada Project is interrupted. The financial assistance 
required to be given to Gujarat by Madhya Pradesh 
is not being provided. This issue does not pertain to 
Gujarat. Four states—Gujarat, Maharashtra, Madhya 
Pradesh and Rajasthan are going to be benefitted 
by the completion of Narmada Yojna. Today, farmers 
of Gujarat are facing problems due to scarcity of 
electricity. The farmers are not getting electricity for 
ten hours continuously. They are not getting drinking 
water too. Therefore, on completion of Narmada Yojna 
farmers would be able to get water for irrigation, and 
electricity as well. In Gujarat only, Ground water is 
available for drinking purpose. Soft water can be 
provided there. People in Kachha are also facing 
acute shortage of water. Gujarat has been facing 
famine once in every three year. People of Gujarat 
are facing problems for the last several years. I, 
therefore, urge upon the Government, through you, 
that the work of Narmada Yojana should be completed 
at the earliest. For this, the financial assistance, 
required to be given by the Union Government may 
be released immediately and instructions should also 
be issued to Madhya Pradesh, the neighbouring 
state, for releasing the required fund to Gujarat.

[English]

SHRIMATl”GEETA MUKHERJEE (Panskura) : Sir, 
the sharply reduced tax on mlni-cigarettes from 1994 
has put millions of b»odi workers in great plight and 
at the cost of the Government exchequer the 
multinational I.T.C. is garnering a huge profit. This 
tax reduction has resulted in more and more people 
taking to mlni-cigarettes instead of beedl and 
that has resulted in unemployment among the 
b&0di workers as.jwell as sharp reduction in their 

.-wages. . .

rough, ysuuu I appeal to the Government 
elthar to Thcrease the tax on minNlgarettes very 
sharply or to cancel the licence to produce mini-
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cigarettes so that these cannot be marketed. Thank travelling In the train from the jail to the court. There 
YOU. Is an lntentlon to ki l l  all such people who hold 

SHRl SUDHIR GlRl (Contai) : Mr. Speaker, Sir, 
Mecheda is the only railway station in the district of 
Midnapore, West Bengal from where the producers 
and traders of betel leaves transport their baskets t o '  
different destinations all over the country. Betel leave 
production and their trade are the means of livelihood 
of lakhs and lakhs of people. These betel leaves are 
extremely perishable goods. About two thousand 
baskets are accumulated every day at Mecheda. 
These baskets need to  b e  c leared every day. 
Otherwise huge losses wi l l  occur. Hence, V.P.P. 
arrangements should be made with Kurla Express, 
Sambhalpur  Express ,  Hyderabad  Express and 
Ahmedabad Express to clear these baskets. But the 
Railways do not take care of the demand of the 
producers and traders. So, the people concerned 
have been agitating for long. 

I ,  therefore, urge upon the hon.  Minister of 
Railways to instruct his office to arrange for the daily 
clearance of the accumulated betel leaves every day. 

[Trans /a tion] 

SHRI RAJlV PRATAP RUDY (Chhapra) : Mr. 
Speaker. Sir, I would like to draw your attention on 
a very important issue. The main accused in the 
Bihar's Animal Husbandary Scam involving Rs. 2000 
crores, are S.B. Smha, Vljay Mallik and Mohammad 
Sayeed. During the course of investigation they were 
being taken to the court from the Jail . . . (  Interruptior,) 
Thls case is now being investigated by the C.B.I. 

[English] 

MR. SPEAKER : No, it is a state matter. It IS with 
the C.B.I .  

SHRl RAJlV PRATAP RUDY : An attempt was 
made on their life. They are the main accused. The 
case is under the C B I  And the CBI comes under the 
control of the Ministry of Home Affairs of the Central 
Government. An attempt was made on the lives of 
the main accused. T h e ~ r  van was fired upon The 
accused were In the van. They are mvolved in the 
scam involving thousands of crores of rupees. They 
were likely to provide adequate clues and evidences 
to the state government. Such people were fired 
upon, whlle going In the security cover of state 
government. 

MR SPEAKER : You yourself have said that the 
matter 1s with the C.B.I. 

SHRl RAJlV PRATAP RUDY : I am saying that 
the e v ~ d e n ~ e  is being I~quidated. The people were 

information regarding the animal husbandry scam. It 
is a matter of great Importance, because the C.B.I. 
is unable to protect the people who are accused. 
The money involved In that scam works out to Rs. 
2,000 crore. There has been an attempt to liquidate 
the accused who hold the evldence against the whole 
show. They should be given protection so that the 
main evidence in this case Is not liquidated before 
the culmination of the case. 

[Trans la tion] 

SHRl SANTOSH KUMAR GANGWAR (Bareilly) : 
Mr. Speaker, Sir, the cane growers of Uttar Pradesh 
are facing a lot of problems. Recently, on 3rd, the 
hon. Prime Minister had gone to Lucknow and had 
announced that half the arrears of the cane growers 
would be paid by the Central Government. But even 
after so many days, the hon. Prime Minister has not 
taken any further action in this regard. I urge upon 
the Central  Government to  take effect ive steps 
urgently in view of the serious problems of the cane 
growers of Uttar Pradesh. Uttar Pradesh is under 
President's rule. The cane growers are in difficulty. 
The farmers are harassed for the repayment of their 
loans. Whereas arrears are not being paid to them 
the total outstanding arrears in Uttar Pradesh is 
aboht  R s .  1100  c ro res .  I would l ike that the 
Government should intervene in this matter and 
immediately fulfill the promise made by the P r ~ m e  
Minister, in Lucknow regarding the payment of arrears 
to the cane-growers. 

SHRl HARlN PATHAK (Ahmedabad) : Mr. Speaker, 
Sir, thank you for giving me time. Ahmedabad is an 
important Railway Centre of Western Railways and 
is the capital of Gujarat For the last two terms, I 
have been raising questions continuously in  the 
Parliament for upgrading Ahmedabad as Divisional 
Headquarlers. And, I am happy that on March 10, 
the Minister of State of the Ministry of Railways, 
while addressing a public meeting in Ahmedabad 
had announced that Ahmedabad would be made a 
Div~sion. But, today, I am sorry to say that four months 
have elapsed since that announcement but nothmg 
has been  done  so  far, wh ich  shows that the 
announcement has been confined only to the publlc 
meeting and to papers. 

Ahmedabad is the sixth largest city o l  the country . 
and is an important centre of Western Railways. But 
till now work has not begun in the direction of making 
Ahmedabad a Dlvislon. Through you, I would appeal 
to the Government and to the Ministor of Rallways to 
start work at the earliest to make Ahmedabad a 
Division. 
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KUMARI MAMATA BANERJEE : Mr. Speaker, Sir, 
the Parliamentary Affairs Mlnister is not here. I would 
like to draw the attention of the Government, through 
you, that the country would be celebrating the birth 

) centenary of the great son of the soil Netaji Subash 
Chandra Bose from the 23rd January, 1997. Today is 
the 11th July, 1996. So, only few months are left. 
The earlier Government had set up a Committee 
under the chairmanship of the Prime Minister. Now, 
the new Government has come. I would request the 
Government to prepare a plan of action so that the 
country can celebrate the birth centenary of Netaji 
Subash Chandra Bose in a befitting manner and I 
would also request that the 23rd January of next 
year should be declared as a national holiday He 
was a great son of the soil. He has not got any 
respect from the Government of this country This is 
the fact 

The people of this country are not aware about 
the whereabouts of Ne ta j~  Subash Chandra Bose. 
The Government should ~nvest~gate the matter and ' the people of this country should come to know the 
real truth about hlm The Government should prepare 
a specific plan of action so that the students, the 
youth and all the people of this country can celebrate 
the b ~ r t h  centenary of Netaji Subash Chandra Bose 
in a befitting manner. I also request the Government 
to release a spec~a l  coin on that occaslon and glve 
special publictty about h ~ s  birth centenary so that 
the people come to know about the activities of Netajl 
Subash Chandra Bose 

Slr, I want to add only one more thing. He was .., , the ftrst man who introduced the Indian Army. That is 
4 why I request the Government that Fort Wlll iam, 

Calcut ta  shou ld  b e  named as Neta j i  Subhash 
Chandra Bose Fort, Calcutta and Dehradun Military 
Academy should be renamed as Netaji Subhash 
Chandra Bose Academy. In the interest of the country, 
the t e l e v ~ s i o n ,  medla and the Government  
Departments, namely, Human Resource Department, 
Communication, Finance should coordmate with each 
other so that the programme could go to the States 
immed~ately, It should go to all levels, i.e., school 
level, primary level and declsion making level His 
Blrth Centenary should be celebrated In a befitting 
manner .(/nterruptrons) 

MR SPEAKER . Ail of us associate with thal 

SHRl  CHITTA BASU (Barasat)  This 1s an 
Important national issue which she has raised. As a 
matter of fact, earlier a national committee was set 
up under the presidentship of the Prlme Minister. 
Kumart Mamatr is a member of that committee and 
I am a lso  a member 01 that commit tee.  Some 
programme was decided upon but it could not be 

given effect to. What is my request to the hon. Prime 
Minister today is that  h e  shou ld  resume the  
responsibi l~ty of chairing that committee and the 
committee should meet immediately and finalise the 
programme which was in  the process of be lng 
discussed. A sub-committee was also set up to 
finalise the programme. The suggestions which she 
has given might also be d iscussed in the sub-  
committee 

SHRl ANlL BASU (Arambagh)  : Str, a l l  the 
sections of the House are unanimous on thts polnt. 
Please convey this feeling to the Government so that 
immediate act ion could b e  taken by  the Prtme 
Minister. 

MR SPEAKER : I have said so that I have a 
message to convey 

SHRl PRADEEP BHATTACHARYA (Serumpore) 
Sir, with your kind permission, I would like to brmg 
to your notlce the most important thing, namely, In 
the State of West Bengal the rural women are not 
being protected by the law of the land I can cite one 
example. A few days back three persons were killed 
in the block of Jangipara which comes under the 
State of West Bengal. Immediately after the death of 
these persons the wives of the deceased persons 
and also other people rushed to the police statlon 
for  get t ing the  p ro tec t ion .  But  un lo r tuna te ly  
. .(Interruptions) 

SHRl ANlL BASU : Sir, he should raise this matter 
in the West Bengal Assembly This is not the West 
Bengal Assembly. 

MR. SPEAKER : Please do not bring such klnd 
of things here. 

SHRl PRADEEP BHATTACHARYA , Sir, let me 
fmish this th~ngs .  Things are very serlous. Women 
were thrown out from the police station They were 
kicked out (Interruptions) 

SHRl  ANlL BASU Sir, th is  not  correct  
(Inlerrup t~ons) 

KUMARI MAMATA BANERJEE . Sir ,  ~t 1s 
absolutely correct. I have visited that place. . 

SHRl PRADEEP BHATTACHARYA : Sir, nobody 
IS the citizen of West Bengal. We are the citizen of 
India. If the State Government fai l  to protect the 
people then why should I not request the Centre to 
take action? ..(Interruptions) We are the citizens ot 
this country. We are not citlzens of West Bengal The 
local police brutally beaten up the women We made 
a complaint Even then the Chief Minster of West 
Bengal did not take any action against them Then 
why shou ld  I not  b r ing  t h ~ s  i ssue  Ins ide the 
Parliament? ..(Interruptions) 
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[Trans la l ion  j 

SHRl  BANWARI LAL PUROHIT (Nagpur)  . Mr. 
Speaker. Sir, with your permission I would like to 
draw the a!tention of the House on a very important 
issue Several scams have taken place in the past 
f ive years.  But, now a days the biggest scam relating 
coal  IS taking place. The scam involving coal  runs 
into several thousand crores of rupees W.C.L,  and 
Coal India Limited are supplying 5-6 thousand tonnes 
of coal  to f i c t i t~ous smal l  scale ~ndust r ies .  I have a 
ilst of such people who are glven coal ,  to b e  sold in 
the black market surrept~t iously.  Whereas the small 
scale lndustrles do  no get coal .  Thls is happening 
all over the country. Coa l  India has at lease eight 
s u b s l d i a r l e s  A n d  th i s  i s  happening in  a l l  t h e  
subs ld la r l es .  I h a v e  a l l  t he  re levant  documen ts  
regarding W.C i. Lakhs of tonnes of 11s coal  1s sold 
th rough the interrnedlar les a n d  b lack  marketers .  
Sma l l  sca le  l ndus t r l es  d o  not  get c o a l .  Seven  
thousand tonnes of b r~que t te  and ' K a n d ~ '  coal  are 
supplied in the name of Small Scale lndustrles to 
each  al lot tee Such p e r m ~ t s  h a v e  been  glven tc 
hundreds of peop le  around Nagpur  I have gone 
there and investigated the matter There 1s a nexus 
involving the officrals of the Directorate of small scale 
industries, W.C L . ,  Coa l  l n d ~ a  and the blood-sucking 
businessmen 

Mr Speaker. Sir, I want to tel l  you that it is such 
a brg lacket that if it IS rnvest~gated by the CBl ,  the 
Involved amount would be to the tune of h e - s e v e n  
thousand crores of rupees I belleve that ~f a detalled 
l nves t~ga t~on  of thls scam IS carrled out ~t would turn 
cii! to be the blggest racket of the country I therefore, 
urge u p o ~  'he Government to conduct  a detailed 
[ r i ves t~ga t~on  In thls matter through CBI 

Mr Speaker, Sir. lt 1s not an ordlnary case. Coal  
1s an essentlal cornrnodlty I ,  therefore, demand that 
the matter should be lnvestlgated. I have also glven 
a nr,:~,-e o r  this matter 

MR SPEAKER Every body has glven notlces 
I hade got 52 n o t c e s .  What can I do7 

[Trans la tion] 

SHR l  BANWAFil  LAL P U R O H I 1  Th ls  nexus  
shguld be broken It IS essent la l  that  th ls nexus 
!nvr;lvr?) o f f~c la ls  of Coa l  Indla, W C L.. D I C and 
the t8s :qessmen must be broken 

MR SPEAKER Ail r ight, you have nad your say 
ldaw F~iease 911 down 

S d R i  EANWARI LAL PURCHIT Mr Speaker. Sir, 
Sir lf thrs IS lnvestlgated the lnvolved amount In the 
S L : : ~  V J C J ~ ~  !urn r ~ u t  to be thousanas o f  crores of 

rupees. Therefore, it i s  my request that th is should 
b e  investigated and this scam should b e  unearthed. 

DR. RAM LAKHAN SINGH (Bhind) : Mr. Speaker, 
Sir, Sonagiri, in  the Datia district of Madhya Pradesh, 
is an important holy place of Jains.  

Mr. Speaker, Sir, my firt submission is that ,  the 
Minister of the concerned department,  on  which I am 
going to  speak is not present.  My submission is that 
the concerned Minister shou ld  b e  present here It 
would b e  meaningless to speak when the Minister is 
not present. 

Slr, Sonag i r~ ,  In the Datia distrlct is a holy place 
for the Jams Till, sometime back it was a halt for 
trains such as Pathankot and Malwa Express.  It is 
my request to you that the Hon.  Minlster of Rallways 
b e  d~ rec ted  that halt should b e  provided for those 
t r a ~ n s  at that p lace. 

PROF PREM SINGH CHANDUMAJRA (Patlalar 
Mr Speaker ,  Slr ,  I t hank  y o u  for g i v i ng  me  an 
opportunity to speak 

MR SPEAKER . There IS no  need to thank nie 
please express your vrews 

SHRl VlJAY GOEL ( S a d a ~ . D e l h ~ )  Mr Speaker 
S;:, new comers should also be glven a chance 

M R .  SPEAKER : I am g lv lng  chance  to  now 
comers also The number of speakers are lncreaslng 
It, theretole,  appears that Speakers Icr Zero H ~ u r  
wguld have to be determined through ballot 

P R O F  P R E M  S l N G H  C H A N D L J M A J R A  M I  
Speaker, Slr, only today paddy scam ~nvo lv lng  QS 
100 c io res  In Pun jab has come to  hght Ih roug l l  
Press I have heard that several f lnanctal scandals 
have occurred In the country and several s c a n r l n l ~ ~  
related to corruption have come to l ~ g h t  But,  today 
a very ~mportant paddy scandal  has come to  nottce 
Through you, I want to know from the Government 
whether ~t 1s a fact that Food Corpora t~on of I n d ~ n  
has slphoned off 1 93 lakh tonnes of paddy' I have 
seen people belng k ~ d n a p p e d  In Punlab But ,  In f h ~ s  
case paddy has been k ~ d n a p p e d  

Mr. Speake r ,  Slr .  th ls a s s u m e s  s ~ g n l f l c a n c e  
because In Punjab, the super f ine quallty of paddy 
of the farmers were declared as of 11ne quallty And 
In thls way they were pald Rs 20 less per q u ~ n t ~ i i  
Thus, last year, the larmers of Punjab were depr lver l  
o f  t housands  01 c ro res  of r u p e e s  b y  t h e  Food  
C o r p o r a t i o n  of I n d ~ a ,  a G o v e r n m e n t  a g e n c y  
The re fo re ,  I request  tha t  t h i s  ma t te r  shou lu  I l e  
lnvest lgaled 

Mr Speaker, Slr, my second s u b m ~ s s ~ o n  1s t l iat ,  
tho cane growers are not belng p a d  cornpensallor1 

MR.  S P E A K ~ R  All r q h t  Now srt down 
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[Engl ish]  

SHRl  PABAN SlNGH GHATOWAR (Dibrugarh) 
Mr Speaker, Sir, I wish to  ralse very Important Issue 

( i n  t h ~ s  august House.  One month back,  there was an 
ethnic c lash in Assam in which more than a hundred 
villages were burnt  down and more than two lakh 
people were rendered homeless 

Hundreds of peop le  were also kl l led Now the 
peop le  are l a n g u ~ s h i n g  In the rel lef  camps  It IS 

reported that more than 200 people have d ~ e d  In the 
re l~ef  camps.  There IS no  effect to resettle them In 
l h e ~ r  respective v~ l l ages  The v~ l lagers  are w~ l l i ng  to 
go to their vl l lages wlth proper protection They also 
want to be helped in t h e ~ r  agr~cu l tu la l  actrvities 

I t  IS a very longstand~ng ethnrc clash If we do 
not lake appropriate a c t ~ o n  now. 11 w ~ l l  creat more 
problems The extremists from across the border are 
conrlnrj w ~ t h  s o p h ~ s t ~ c a t e d  weapons and they are 
klllrrig the ~nnocen t  villagers every dhy 

I earnestly request you to send a parliamentary 
do legat~on to t h s  border area 19 e x a w n e  the whole 
p roh lem and  to  a d v ~ s e  t t ie Government  1:l r ake  
appropr~ate a c t ~ o n  to rese!!ie these people an3 also 
to ceD :hat sucb untor la-ate etbinlc vlalence dces  
nnl  1)ccul In f ~ t u i e  

S h R l  V!RENDRA k l iMAF;  S!NSH ,Au:angaSadi 
MI Speiiker, SII I wan! to say scme!!irng legarcllng 
my constrluency Atiranqabad Aura?g;rbad d,strlc! 
,:i tradly ;~t fecled In most ct  the areas o! the d l s l r ~ c l  
lllt:l(? w r  no lrrrgation lac,l l l !es Zue 13 l h ~ s  nii?st of 
f t l ~  ~ L I ~ Y  people do rlct emproyr:*enl Due to lack 
o1 ~ n ~ r l : : j . r l i e ~ ~ l  the I j b : ! u ~ e l ~  O! the c~~s l r l c t  have lo  
go l u  :lther States They a le  exploited there Na 
d ~ v i s l o r ,  of Au~angnba t i  d ~ s t r ~ c l  has Lleen lncluded 
In ! h ~  A s ~ u r e d  and Inter ls~ve Eniployrnent Scheme 
Whereas the ~r r iga ted aiea has been ccvered under 
Eniploynient Assurance Scheme T!iere!o!e, through 
you I want to request the Governme!rt 13 cover all 
d ~ v l s ~ o n s  o f  A u r a n g a h a d  unde r  A s s u r e d  a n d  
ln tens~ve Employment Scheme 

SHRl  RAJESH PILOT rDatrsa) MI Speaker Slr 
I arn na l ra t~ng  a very t!ngic ~nc ldent  3~11 c@IIe~1gt!e. 
cSw,irnl~~ IS represen!~rig !Il;lr ;& r ) s t ~ t u e ~ l i ) ~  Ten days 
ago. 111 Haryaria 11 was ~ r p ~ r l e ~ i  In the f lews papers 
Illat a farmer took a loan ot Rs 39 D.!O And some 
pelsons from the Co.operal~vt ,  Bank r Jn le  l o  hlm for 
repayment 7h1s ~ n c ~ d e n r  took pldce 111 a vlllage near 
the N ~ l o k h e d ~  village They took that nlnn with them 
In a car Three days tatel, h ~ s  ~ o d y  was found In a 
canal  On  r e a d ~ n g  t h ~ s  In I h e  paper I Wen1 to the 
t i o u s ~  of t h e  c j e t e a s e c  I r e c a n i e  ex l ren ie l y  

sentmenta l  that a farmer had such a tragic end tor 
Rs. 30,000 1 went to  that vl l lage and talked to  the 
villagers. They said that those persons had come In 
a Maruti and called the deceased and took him wlth 
them The v~l lagers,  the Sarpanch, and the f a m ~ l y  of 
the deceased requested them to glve a month's t lme 
for the payment of ~nsta lment .  But they turned a deaf 
ear I saw blood slams on the deceased's body The 
Government o f f ~ c ~ a l s  present  there  sa ld  that  the  
deceased had jumped from the car Into the canal  
Had he died due to drownlng, h ~ s  s tomach wot i ld 
have bulged There would not have been head and 
chest lnjurles I took h ~ s  photo and send ~t to the 
Haryana Chief Mrn~ster.  The entlre body as bathed in 
blood 

It is my subm~ss lon that a poor farmer could no! 
pay the ~nstalment of loan of Rs 30.000,  as a result 
o f  which hls family IS suflerlng In thrs manner No 
one 1s concerned what I S  happenlng l o  the thousar-ds 
and crores of farmers in the  count ry  today SCI. 
C h ~ d a m b a r a m j ~  I S  silting In the  t reasury bench  ! 

would request h m  to urge the Haryana Gove rnmerq  
I would l ~ k e  that he should talk to the Gcvernmen! ol 
Yaryana anc f l l a  out as to how hls death took place 
end hrs fanilly s h ~ u i d  be glven some assistance 

SHRIMATI SUMITRA MAHAJAN I i n d o r e )  !$I 
Speaker. Srr the matter IS very small and ye! v e e y  
h g  one because Indore In Madhya Praaest i  IS re:y 
l;irge fawn 1123 In3~ is t r la l  pomt of view a ~ d  ye: I: s 
very much neglected from the vlew pain1 of  R a t h a y s  
Fcr :he las! ' 5  days Delbi b o t n a  Indore-N1iarnuo3~1 
tragn has re:nal?ed cancelled Therelcre I ccs !?  - 2 :  
come here yesterbap The rest of fhe :!a ns * a i e  
Seen startec! 31 tills t iack but :he 'ndcre.h za? ' i .d l , *  
tlalri 'as nct been slar!ed as yet P l a r e  s e r v c e s  
have also heen delayed Varlcus trains !hat we warn?: 
are also ~ 3 :  running I demand  t rom M ~ n l s t e r  c f  
Ra~lways t r rsugh you that the onlv tva ln  w h ~ c h  c 3 v e s  
lo  Eelhi  sh:uld b e  re.started becabse Iqdore IS s:il 
far ct f  !:om CIelhi f ro r l  the vlew pcint  cl Railways 

Mr Speaker SIT for the past f i f teen days ?rvs 
Indore-Nlzamudo~n train IS not runnlng I am agalVy 
reques l~ng  you because I could not come  to ~ ? c  
Sabha yesterday because o f  th ls only The re ' c~e  
you should g w e  ~ m m e d i a t e  order tor r unnqng  ' ?  .c 

t rmn 

SHRl  S9lBAi.LAV PANIGRAFI  (Deoga rh )  Y .  
SpeaKer. SII the leaders ot the Central Ciovernre, i :  
en ip loyees  a re  o n  f a s t  u n t o  d e a t h  denrand,n ;  
submss ion of the Report o f  the Flf!P Pay C o m m ~ s s c r l  
and payment o f  an  addit ional instalmenr ot ~n:e:!ni 
rel lel ( i n re r rup t~ons l  
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[Translation] 

SHRI JAI PRAKASH AGARWAL (Chandni Chowk- 
Delhi) Mr. Speaker, Sir, I have given notice to 
you ...( Interruptions) 

[English] 

MR. SPEAKER : Shri Jai Prakash Agarwal, you 
have given an important notice. Yes, everybody will 
have to be very brief. 

[Translation] 

SHRl JAI PRAKASH AGARWAL : Mr. Speaker, 
Sir, Delhi is facing acute shortage of power. People 
are not getting electricity for 40 hours altogether. 
The situation at present ', no body knows . . .  you 
h a y  go and see it yourself. Here also, an honourable 
member had made complaint . . . (  1nterruptions)You may 
hold an enquiry, you may find out. These people 
have made a mess of Delhi  Administration and 
nobody listens . . . .( Interruptions) 

SHRl VlJAY GOEL : Mr. Speaker, Slr, one member 
has made allegations against the other member. This 
is not proper . . .  (Interruptions) 

[English] 

MR SPEAKER , I will see the record, If it 1s not 
permissible it will not be there. 

(Interruptions) 

MR SPEAKER : Agarwalji, please conlude now 
I think you have made your polnt. 

[Translation] 

SHRl  VlJAY GOEL : He has spoken in  his 
language . . . '  I want that he should withdraw his 
words (Interruptions) 

[English] 

MR SPEAKER : I think that is not correct to say. 
It will be removed from the records. It is not fair to 
make allegations against our own colleagues here. 

[Tra nslat~on] 

SHRl JAI PRAKASH AGARWAL , What is wrong 
in 11 Mr Atal Bihari Valpayee has said that the 
Member of Parliament is saleable. 

I have first said that they do not work 

[E ng lis h] 

SHRl JAG MOHAN (New Delhi)  : Since this 
question has been raised about power treakdown in 

Expunged as ordered by the Chan 

Delhi, I would like to say that we reallze that there 
is a power that aspect. I am already intending to 
give a Short Notice Question. We will raise It. They 
can discuss it, we wlll show where the fault lies. 

[Translation] 

SHRi PRABHU DAYAL KATHERIA (Ferozabad) : 
Mr. Speaker, Sir, I want you to pay your attention 
towards Ferozabad  Const i tuency of Ut tar  
Pradesh ...( Interruptions) 

[English] 

MR. SPEAKER : I have ordered it to be removed 
from the records. . 

(Interruptions) 

MR. SPEAKER : We have already spent 45 
minutes.  In  the morn ing ,  y o u  have got the 
opportunity. 

[Translation] 

SHRl PRABHU DAYAL KATHERIA I want to draw 
your attention towards my Constituency Ferozabad 
under the Agra division of Uttar Pradesh. Torrent~al 
rams lashed this place on 24-25 June, following 
which a Dam got damaged f rom the s ide  of 
Rajasthan. Agra is very much affected by floods. 
Lakhs of people have been marooned and rendered 
homeless 15 people have got injured and 20 others 
have died. I want to urge upon the Government to 
instruct the Government of Uttar Pradesh to glve Rs 
one lakh as ex-gratia payment to the next of the kin 
of the deceased persons. Money is provided to people 
in  the wake of any na tu ra l  Calami ty ,  a n d ,  
arrangements should be made . . . (  Interruptions) 

[English] 

MR. SPEAKER . We cannot go on exlending the 
Zero Hour up to the end of the day, This is not 
poss ib le .  P lease cooperate with me We have 
received 52 notices. I cannot accommodate positively 
everybody. Why do you not understand my d l f f icu l ty~ 

(Interruptions) 
SHRI S. BANGARAPPA (Shimoga) : Sir, I have 

given notice. You will find that the matter is very 
very important and of an urgent nature pertaining to 
the interest of Karnataka. You please go through that 
and then say something. I do not mind if you say that 
that is not to be again taken up, certainly I wlll agree 
to that and resume my seat. You please go through 
that. 

MR. SPEAKER : I have gone through that 

SHRl S. BANGARAPPA : What is your decision? 
H you say, this is not very important, I wlll just abide 
by your decis~on. 
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MR. SPEAKER : This is very important. It is a 
matter between two States. Recently there has been 
a ruling of the Supreme Court on  that issue and 
accoring to the judgment of the Court, action has 
been taken. That is what I understand. I do not think 
it is that urgent to be raised today. I will give you 
chance tomorrow morning. You please cooperate with 
me. 

(Interruptions) 

[Translation] 
SHRl VISHAMBHAR PRASAD NISHAD (Fatehpur): 

Mr. Speaker, Sir, the people of the country want to 
know about 400 Skulls that have been recovered in 
Bodhgaya. Whose skul ls are these? The Bihar 
Government as wel l  as Centra l  Government is 
keepmg silent over it. Dalits are being killed in the 
strength of thousands at aterelaid place In Bihar. 
Poor people and Dalit farmers are fleeing to other 
states 

, \ I demand that ~ m m e d ~ a t e  action be taken in this 
matter after having a discussion during zero hour 

MATTERS UNDER RULE 377 

(i) Need for Construct ion of a Pedestrian 
Sub-way at Railway gate on  Rarnghat 
Road i n  Aligarh, U.P. 

+ [Tfanslat~on] 

SHRlMATl SHEELA GAUTAM (Al lgarh) . MI 
Speaker .  Sir ,  the Ramghat  Road of A l ~ g a r h  
Parliamentary Const~tuency is a natlonai h~ghway 
ana there 1s no Pedestr~an overbridge near Rallway 
crossing on this road, loliowlng which hundreds of 
acc~dents keep taklng place. Thls overbridge is called 
killer b r~dge  due to occurrance of accidents of that 
place. About 200 trains pass through it In 24 hours. 
It is a main line between D e l h ~  and Calcutta. 

Therefore, the Central Government IS urged upon 
that order be given lor lmmedlate construction of 
overbridge along Ramghat road. 

14.48 h r r .  

# (Shrl P.M. Sayeed ~n the Chair) 

(11) N e e d  f o r  E a r l y  C o n v e r r i o n  o f  
Bhrvnrgar -Tarapur  Rai lway l i ne  in to  
Broadgauge 

SHRl RATILAL KALIDAS VERMA (Dhanduka) : 
Mr. Speaker, Sir, the demand for conversion o f  

Bhavnagar-Tarapur l ine under Bhavnagar Railway 
Division of Western Railways into a broad gauge 
line has bedn long standing. 

In order to lay the Bhavnagar-Tarapur Rallway 
l ine,  the traff ic and  engineering survey  was 
conducted few years ago on which crores of rupees 
were spent. 

'Saurashtra Chamber of Commerce '  ot 
Bhavnagar and various social, academic, cultural, 
Governmental and Railway organisation have been 
making this demand from time to time and have 
launched agitations also 

The conversion of Bhavnagar-Tarapur Rail line 
into a broad gauge line will help lessen the drstance 
and Bhavnagar division will not only be connected 
with Saurashtra, Kutch and Gujarat but would also 
be dlrectly l ~ n k e d  with Delhl ,  Mumbai ,  Calcutta. 
Madras and various other routes of the country 

At present, the conversion of meter gauge lines 
into broad gauge lines is already bemg done in the 
country. Bhavnagar-Tarapur rail line should also be 
converted into broad gauge line now 

Earlier Bhavnagar was state Railways. Later on 
it become Saurashtra Railways and then came under 
Western Ra~lways The Raja of Bhavnagar state had 
also kept few crore rupees in reserve for Bhavnagar- 
Tarapur broad gauge ra~lway line. In spite of this, till 
date, this line has not been converted into broad 
gauge line. Although the Government had made 
a provlslon in the Rail budget during 1977-79 for 
thls p ro jec t ,  even  then the  work was  never  
undertaken. 

The Central Government is, therelore, requested 
to lay this l ~ n e  without further delay. 

( i i i )  Need t o  Prov ide Adequate F lnanc ia l  
Assistance t o  Government of Andhra 
Pradesh f o r  p r o v i d i n g  Rel ie f  t o  t h e  
people affected b y  Recent Cyclones 

[Englrsh] 

DR. T. SUBBARAMI REDDY (Vlsakhapatnam) 
Slr, the cyclonic storm and accompanying ralns In 
Andhra Pradesh recently have caused  a great 
damage to the State. The total number of deaths 
were 87 .  The worst hit was Chittoor Dis t r~ct  whlch 
accounted for 3 7  In Madanapalle town 26 persons 
were washed away In the floods following breaches 
East Godavarl was the most affected district in the 
coastal reglon with 13 deaths. Eleven people were 
killed in Kurnool, 8 in Mehbubnagar. 5 in Nellore. 4 
each in Krishna and Cuddapah, 3 In Guntur and two 
in Anantapur The total damage caused to the State 
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was R s .  50  c r o r e .  T h e  S t a t e  G o v e r n m e n t  h a d  
submitted a report to  the Central Government seeking 
the Central assistance to the State in which 11  district 
were affected. 

Almost for the last f ive years the cyclone and 
floods have been causlng great damage to the State. 
Durmg 1990-95, 58 districts was affected and 2245 
villages were completely destroyed involvmg 26.05 
lakh people The assistance provided by the Centre 
w a s  t o  m e a g r e  t h a t  e v e n  ha l f  of t h e  a f f ec ted  
p o p u l a t i o n  c o u l d  no t  b e  p r o v i d e d  sufficient 
compensat ion 

I r eques t  t h e  Un ion  Gove rnmen t  to  p rov lde  
adequate relief to the people affected by cyclone in 
Andhra P radesh .  I a lso  subni i t  that bo th  Cent ra l  
Government and State Governrnent should evolve 
some rnachlnery by w h c h  t h e  peop le  are g iven 
advance  warn ing  a n d  a re  he lped  for Immedia te  
transportation to safer places. Further, both Centre 
a n d  S t a t e  s h o u l d  e v o l v e  a f o r m u i a  b y  w h i c h  
imrned~ale assistance to the people who have los! 
their earning members,  houses and crops may be 
p r o v ~ d e d  

( i v )  Need fo r  Ear ly  Conve rs ion  o f  Gorakhur -  
Gonda  Rai lway l ine  i n t o  B roadgauqe  

SHGl BRlJ  BHUSHAN TlWARl (Eumarryaganj, 
There is a dire need for conversion of Gorakhpur- 
Gonda railway lhne into broadgauge because thls 
reg ion  's ex t reme ly  b a c k w a r d  a n d  p o c r  a n d  is  
si!uated on the border of Nepal  That 1s why most of 
tf-e poi;ulat~on of this area go out ar!d earn thelr 
l i v e l i h c o d .  T h l s  I S  t h e  p a s s a g e  tc  N e p a l  T h e  
pressure of popu la t ion  is very much Kapr lvastu,  
i u m b a n i ,  S h r a v a s t ~  l ~ k e  famous  B u d d ~ s l  p l lgr l rn 
cent res  are s l l ua led  he re  After conversion Into 
broadguage the pressure  o n  Gorakhpur -Lucknow 
maln line will b e  reduced cons~derab ly  A survey in 
tt11s regard has also been conducted 

Therefore the Central Government IS urged upon 
to take up the gauge conversron immedrately and 
also make Drovlslons to thls effect In the comlng 
Rail e>udget 

( v )  Need t o  P rov ide  F inanc ia l  Ass i s tance  
t o  G o v e r n m e n t  o f  B i h a r  f o r  
Modern i sa t i on  o f  Sone  Cana l  

5 H Q l  RAMASHRAY P R A S A D  S I N G H  
f~ab ianabad )  questlon 0' msdernisation o f  Sone 
Czna l  1s penl j ing  wi th the G ~ v e r n m e n r  for years 
tcge!he? The maln canal  strelches !lorn lndrapur i  
D e h r ~  and Sone to Patna and 11 passes througn my 
Dar!ramentary Constituency The embankmenls of the 
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canal  have become so  weak that in the  event  of 
re lease of excess  wa te r  bo th  embankmen ts  are  
breached and a flood-l ike situation is created in the 
vi l lages along the canal .  

The  depth  of the  cana l  is decreas ing d u e  to  
deposit of silt and embankments are about t o  give 
way. In such a situation, the people l iving alongside 
the canal  area do not get enough water for irrigation 
and  sometimes it leads to  drought  a n d  su f f i c~en t  
produce is not obtained. 

The Minrstry of Water Resources had constituted 
a high level Committee In th is regard however we 
have not been apprised of the action taken by the 
committee as yet .  . 

Therefore the Central Government IS requested 
that posrtive act ion should b e  taken soon tor the 
modernisatlon of Sone Canal  and  the Government 
of Bihar should b e  provided speclal  funds for t h ~ s  
purpose. 

( v i )  N e e d  f o r  i m p r o v e m e n t  in D r a i n a g e  
Sys tem i n  Fatehpur  in Ut tar  P radesh  

SHRl VISHAMBHAR PRASAD NISHAC (Fatehpur) 
In the absence of sewer l lne in Fatehpur dlstricl of 
Uttar Pradesh, the entire c ~ t y  IS f looded durmg the 
ralny season claiming hundreds cf llves every year 
The Superinlendlng Eng~neer ,  Const ruc t~on D lv~s ion .  
U P ,  througb Jal  N lham,  Al lahabad vlde the letter 
N o .  2455!Accounls18195 dated 3 0  4 1990 released 
five lakh rupees for the purpose. Subsequently the 
de ta i l ed  a s s e s s m e n t  of t h e  s c h e m e ,  c o s l  w a s  
es t~mated at Rs 1291.66 lakhs and aftel getl lng tbe 
technical approval o l  Chief Eng~neer  vide letter Nc , 
5:23iApp V Sw1146 dated 14 12 1990,  the proposal  
has been forwa!ded to Jal  N ~ g a m  headquarters Now 
only the funds are to be allocated 

Therefore,  the Central Government 1s requested 
to dlrect the State Governmenl of l l t tar  Pradesh to 
Issue f inanc~a l  sanc t~on  for the drainage system In 
Fatehpur c ~ t y  of Uttar PradesCl wlthln the f lnancia1 
year 

( v i i )  Need f o r  C o n r t r u c t i o n  o f  a Road -Cum-  
Ra i l  B r i dge  o n  River  G a n g  a t  Monghy r ,  
B i h a r  

SHf4 BRAHAMANAND MANDAL (Monghyr)  The 
rlver Ganga f lows between Monghyr and K h a g a r ~ a  
In Blhar and I would like 13 draw :he attenllon ot the 
Central Government towards the need for construcllon , 
of a Road.cum-Rail budge over it In 1952, the then 
P r ~ m e  M ~ n i s l e r  Pand l l  Nehru  had  vls l ted Monghy f  
and had p r o m ~ s e d  thal  a br ldge would b e  construcled 
on  river Ganga at Monghyr In 1971 the then P r ~ m e  
Mmlster v w l e d  Monghyr for electloneerlng and she 
had also given Ihe assurance l ha l  a brrdge would b e  
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constructed. But the Central Government has made 14.56 hrs. 
no effort so far In this direction. I sat on a fast unto 
death in 1994 from 25 October to 6 November over SUPREME COURT AND HIGH COURT 
this issue. The then Vice Chairman of Planning JUDGES (CONDITIONS OF SERVICE) 

( commission and Minister of Commerce had sald that AMENDMENT BILL 
the Planning Commission would make provision in 
1995.96 budget for the construction of a bridge on fEng'ish] 
river Ganga in Monghyr. He had also assured us MR. CHAIRMAN : Shri Ramakant D Khalap to 
that there has been an agreement with the Railways seek leave of the House to Introduce the Blll 
in this regard and the Ministry of Railways and the 
Ministry of Surface Transport will together allocate 
funds for this purpose however, no concrete action 
has been  taken for the construction of b r ~ d g e  
Therefore the Central Government is requested that 
a Road-cum-Ra i l  br ldge shou ld  soon  be got 
constructed on the Ganga river between Monghyr 
and Khagaria 

14.55 hrs. 

DEPOSITORIES BlLL 

[Englls h]  

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) I 
beg lo move for leave to lntroduce a Bill to provlde 
lo1 l e g u l a t ~ o n  01 depositories In securl t les and 
for mat ters  connec ted  therewl th  o r  lnc ldenta l  
thereto 

Mi; CHAIRMAN (SHRI P M  SAYEED) The 

t Is 
"That leave be granted to Introduce a Bill 
l o  provide for regulation of deposllories In 
secur l t les and  lor mat lers  connected 
therewlth or ~ncldenlal  Ihereto" 

The motton was adopted 

SHRl P CHIDAMBARAM I Introduce the Bill 

14.55 112 hrs.  

STATEMENT RE DEPOSITORIES (THIRD) 
ORDINANCE, 1996 

[Enplrsh] 

SHRl P CHIDAMBARAM I beg :a lay on the 
Table an explanaloly statement (Hlndl and English 
versions) glvlng reasons for lmrned~ato legislation 
by the Deposllorles (l ' t i~rd) Ordinance. 1996 

[Placeu In L~brary See NO L.T 36/96) 

SHRl P CHIDAMBARAM : I am sorry that the 
Mlnlster concerned is not present In the House On 
behalf of Shri Ramakant Khalap, I beg to move lor 
leave to Introduce a B ~ l l  further to amend the 
Supreme Court Judges (Condltions of Servlce) Act 
1958 and the Hlgh Court Judges (Condit ions of 
Servlce) Act, 1954 

SHRl ANANT KUMAR (Bangalore South) . Wny 
1s the Minlster in whose name the Item has been 
W e d  not present In the House? May we know the 
reason? 

MR CHAIRMAN : Now that  the M i n ~ s t e r  
concerned has come, let hlm introduce the Bill 

THE MINISTER OF STATE OF THE DEPARTMEN? 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP) I apologlse for not having been present 
In the House when my name was called out 

I beg to move for leave to lntroduce a B ~ l l  further 
to amend the Supreme Court Judges (Condlt~ons cl 
Servlce) Act .  1958 and the Hlgh Cob:! Judges 
lcondltions of Servce) Act, 1954 

MR CHAIRMAN The question is 

"That leave be granted to lntroduce a 6,11 
further to amend the  Supreme Cour t  
Judges (Cond~tlons of Servlce) Act. I P S @  
and the H ~ g h  Court Judges (Condltlons o: 
Serv~ce) Act 1954 ' 

The nottor: was adopted 

SHRI RAMAKANT D KHALAP I lntroduce the 
Bill 

14.58 hrs. 

STATEMENT RE. SUPREME COURT 
AND HlGH COURT JUDGES (CONDITIONS 

OF SERVICE) AMENDMENT THIRD 
ORDINANCE. 1996-Lard 

,'Enpirsh] 

SHRl RAMAKANT D KHALAP I beg to l a y  r r  
the Table an explanatory s tatement  ( H l n d ~  and 
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English versions) giving reasons for immediate 
legislation by the Supreme Court and High Court 
Judges {Conditions of Service) Amendment Third 

k Ordinance, 1996.

{Placed ih Library See. No. LT. 35/06]

14.59 hre.

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL

[English}

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. KHALAP) : I beg to move for leave to introduce a 
Bill further to amend the Representation of the People 
Act, 1950.

MR. CHAIRMAN : The question is:

T hat leave be granted to introduce a Bill 
further to amend the Representation of the 
People Act, 1950.

The motion was adopted.

SHRI RAMAKANT D. KHALAP : I introduce the
Bill.

15.00 hre.

STATUTORY RE&OLUTION>E: CONTINUANCE 
OF PROCLAMATION BY PRESIDENT IN 

RELATION TO THE STATE OF JAMMU AND * 
KASHMIR—Contd.

[English]

MR CHAIRMAN : The next Item is the Statutory 
Resolution moved by the hon. Prime Minister. Now, 
Mr. Jag Mohan will have to conclude

SHRI P. NANGYAL (Ladakh) : No, Sir. I was on 
my legs yesterday. I think, because of the hue and 
cry it was not taken note of. ...(Interruptions) I had 
started my speach also. ...(Interruptions)

SHRI JAG MOHAN (New Delhi) : Sir, the hon. 
S peaker had signalled me to stop b ecau se  
he wanted to give his ruling. In the morning, I met 
him and he gave me two minutes more
...(Interruptions)

MR. CHAIRMAN : Mr. Namgyal, now he ib going 
to conclude his speech in two minutes and then, I 
will leave the floor to you.

Conttotmnce ef Pmtoomfon 184 
me eme of J  & K

SHRI JAG MOHAN : Sir, I was only on my last 
point. The last point that I wanted to make was that 
claims are being made about the conditions having 
been improved. I just want to say that this is not 
factually correct. You can, by all means, hold the 
elections, but the basic point is that so many other 
actions have to be taken along with that.

Now, if you see the data for the year 1995 - all 
these are based on question in Parliament, they are 
not newspaper data - you may kindiy see that the 
highest number of killings have taken place in the 
year 1995; the highest number of attacks on the 
security forces have taken place in the year 1995; 
the longest hostage crisis has taken place in the 
year 1995; the largest number of cases of arson 
have taken place in 1995; the worst incidents of car 
bomb and land mine explosion have taken place in 
1995; the most wanton destruction of holy shrines 
have taken place In 1995 and the most glaring cases 
of internal subversion have taken place in 1995. 
...(Interruptions)

[Translation]

PROF. RASA SINGH RAWAT (Ajmer) : Sir, I am 
on a point of order.

[English]

SHRI JAG MOHAN : P lease  let me
explain... (Interruptions)

[Translation]

PROF. RASA SINGH RAWAT : The point is whether 
anybody is taking note of Shri Jag Mohan's statement 
or not?

MR. CHAIRMAN : No, the Minister is present.

PROF. RASA SINGH RAWAT : The Prime Minister 
is in-charge of Kashmir Affairs. Yesterday when the 
Kashmir issue was being discussed, the Prime 
Minister was present here. Today neither the Minister 
of Home Affairs nor the Minister of State in the 
Ministry of Home Affairs is present. This is a serious 
matter as nobody is present to take not of a sensitive 
subject like Kashmir...(interruptions)

MR. CHAIRMAN : It is not a matter of raising 
point of order. Shri Jag Mohan, please continue.

PROF. RASA SINGH RAWAT : This matter should 
be taken seriously...(Interruptions)

[English]

SHRI MADHUKAR SARPOTDAR (Mumbai North- 
West) : Sir, it is very much necessary. This House 
should know actually, who is taking note on behalf 
of the Home Minister.

JULY 11, 1996
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MR. CHAIRMAN : The Minister Is taking note of 
it, AN the points are taken note of by the Minister, Mr. 
Yadav. The Prim e Minister h as introduced the 
Statutory Resolution and not the Home Minister. Let 
us, with the same seriousness, deliberate. Let us 
hear Mr. Jag Mohan. He is deliberating on a serious 
point. Let us be serious. ...(Interruptions)

SHRi PRAKASH VISHWANATH PARANJPE 
(Thane) : He is deliberating on a serious point, but 
the Government is not taking it seriously. The 
concerned Minister is not present. Nobody is serious 
abo ut it... (Interruptions)

MR. CHAIRMAN : Please do not interrupt Mr. 
Jag Mohan.

SHRf JAG MOHAN : The worst incidents have 
taken place in 1995 in regard to every aspect of 
internal security. Now, I would just give a few figures 
of 1995; 2768 persons were killed, the security forces 
were attacked 2570 times; the number of security 
personnel killed increased from 198 in 1994 to 234 
in 1995 and 211 more civilians were killed In 1995 
than 1994. I do not want to repeat ail the other 
figures But it shows that the condition has been 
worsening, whereas a rosy picture is being painted 
everyday. ...(Interruptions)

SHRI RAMESH CHENNITHALA (Kottayam): What 
was the situation when you were the Governor? You 
were the Governor of Jammu and Kashmir twice. 
What was the situation at that time?...(Interruptions)

[Translation]

PROF. RASA SINGH RAWAT : The situation 
worsened only when he left the state.

[English]

MR CHAIRMAN : Please do not interrupt.

SHRi JAG MOHAN : I am not yielding. In fact I 
thank them for proving me right because truth Is 
bitter. They are only reacting to the truth. That is 
what the normal reaction of a person is. I am not 
yielding. I am not saying that let them say what they 
want. Truth will not be hidden by these slogans. I am 
giving the concrete figures. See the figures of the 
first four months of 1996. The number of persons 
killed in the first four months of 1996 is 1183 and the 
number of persons abducted is 302. in the first four 
months of 1998 the security forces have been 
attacked 775 times, 333 private houses have been 
burnt, 110 shops have been burnt, 3 17  bomb 
explosions and 25 rocket attacks have taken place 
and we have just been talking alt the time. Even in 
the month of June, last month, five army personnel 
were killed on June 8th. In the Doda massacre, the 
point which i raised last time, another five 
persons were butchered. Everyday people are

getting killed and the number is much more than 
what It was earlier. Now, the point which I want to 
make is that it is not the election alone which is 
going to solve the problem. Elections may be held. 
That Is good. But the question is, we have to take 
other measures to reconstruct the civil administration 
and to see that the people who are causing internal 
.subversion from within the serv ices are also 
eliminated. 1 have a 10-point strategy. Every action 
of that strategy has to be comprehensively looked 
into. The situation will not improve by a single
pronged action or double-pronged action. I have 
already made my points about Article 370  and 
autonomy and I do not want to say anything more on 
that.

About regional disparity, I have a lot of things to 
say about Jammu and Ladakh but I leave it to my 
distinguished friend. He wanted to speak. I am sure 
he will talk about Ladakh. Another distinguished 
friend Shri Chaman Lai will talk about Jammu and i 
will not touch this. I only want to say about Article 
370. A lot of wrong things are being said with regard 
to Article 370 that 'We will strengthen this. We will 
do this'. Well, I just want to quote one line from 
Panditjl’s 1952 speech, where he himself has said 
about the Delhi Agreement of 24th July, 1952 to 
which I made a reference today. He said, "This is an 
unusual provision and by no means final". 1 am 
quoting from the statem ent made by him in this 
House. And in a letter written to Mr. Bazaz, he said 
that it is being gradually removed and whatever little 
remains, will also go with the passage of time. It is 
he who is saying so. Now, we are taking a ninety per 
cent overturn. We are going against what Panditji 
had said. So, these are the issues. Let us not us not 
complicate the problems. Let us not do that. These 
are the three points which I am making. Number 
one, do not make any commitment with regard to the 
autonomy which will create problems for the future; 
number two, election alone with not solve the 
problem; and number three, kindly take other 
corresponding action along with it. And do not forget 
what are the adverse implications of Article 370. Let 
us learn a lesson from history and ensure that we do 
not make the mistakes which we made in the past.

[Translation]

SHRI P. NAMGYAL (Ladakh) : Mr. Chairman, Sir, 
on 18 July, 1990 the P resident had issued a 
proclamation regarding Jammu and Kashmir under 
Article 356 and now the proposal for its continuance 
for another six months has been brought in this 
Hous« for sanction. 1 rise to support it.

Sir, Jammu and Kashmir state has been under 
the President Rule and the Governor rule for the last
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six years and the administrative affairs of the state 
are being handled by this House. I believe that It 
wou ld  b e  t h e  las t  ex tens ion  of P res iden t  Ru le  
because the hon.  Pr ime Mins ter ,  Shri Deve Gowda 
whlle moving the resolution in the House has given 
assurance that Assembly elections wil l  b e  held in 
Jammu and Kashmir by the end of September. I would 
l i ke  t o  cong ra tu la te  t h e  P r ime  M i n s t e r  for  t h i s  
announcement.  I would also l ike to  congratulate ex- 
Prime Minister Shr l  P.V. Na rasmha  Rao for having 
i n i t ~ a t e d  t h e  democra t l c  p rocess  in  J a m m u  and  
Kashmir and holding Parl lamentary election. It would 
b e  unjust  to  leave out  the  name o l  General  K.V. 
Kr ishna Rao at  th is juncture.  I th ink that he has 
p layed a good role in th ls c a s e .  i wou ld  l ike to  
ccngratulate him for havlng normalised the situation 
a n d  f o l  g e t t i n g  c o n d u c t e d  t h e  P a r l i a m e n t a r y  
elections in J and K .  After a gap of flve years,  it is 
for the  f lrst t ime that  the  peop le  of Jammu and 
Kashmlr are being represented in the House and we 
are geit lng the opportunlly tc hrghlight the sufferings 
underwent by the people 

Sir people have faced a lot of problems during 
the last SIX years. Thousands of Pakistani's who were 
c ~ t ~ z e n s  of Azad Kashmir and also a fghar  cit lzens 
and other foreign mercenar ies entered Kashmlr in 
the gu ise  of Mujah ldeens equ lpped w ~ t h  modern 
weapons They created disturbances in the area 
dur lng this p e r ~ o d  These people have lnaulged In 
k i l l ~ n g ,  l o o t ~ n g ,  insulting w o m e n  and  k ldnapp lng  
people in the name of Is lam You know that more 
than a year has passed s l m e  they abducted the four 
forelgn nationals and they still haven' t  been released 
I think that by  now people have seen through the 
conspiracy of Pakrstan and they bave reallsed that 
the11 future IS secure no: wlth the theoclatlc Pak!stan 
but wlth secuiar lndla 

Durlng the past SIX years I had the opporti lnlty 
t c  hear and  see a lot o f  t h ~ n g s  o n  the future o l  
K a s h m r  W h e n  s o m e  p e o p l e  f a l l e d  t o  g o v e r n  
Kashmlr In a democratlc secular system ef f~c len l ly  11 
gave rlse to mll l tancy and they have been saying 
dlfferen! thmgs at different t imes. For example they 
t a l ~  c f  reverting to pre-1553 situation and Internal 
aur-jncmy These peop ie  have always b lackma~ led  
the Ser t re  and even toaay they are trylng to blackmall 
the Centre 

Sir regarding t h ~ s  suggest13n we the people of 
Ladakh ( Interrupt~ons) 

SHSI  CHAMAN LAL GUPTA (Udhampur j  Mr .  
C h a ~ r m a n .  S l r  I a m  a n  a p o l n l  of l n l o r m a l ~ o n .  
Dld they not ge l  the supp'rt o f  the then Government 
to wh lch  they have  mentioned here' How cou ld  
t h e  G o v e r n m e n t  r u n  w l t h o u t  t h e l r  s u p p o r t  

l Inlerruplrons) 

SHRl  P. NAMGYAL : I wil l  reply to  that also. At 
that t ime you were kowtowlng to them ...( Interruptions) 
Sir, we,  the people, of Ladakh have been opposlng 
to such proposal and will cont inue to  do  so  I am 
sure the people of Jammu wil l  not accept such a 
proposal. If the Government intends to  consider any 
such proposal, then, I th ink,  its result would not be 
very good for India. It wil l  lead to  disintegratlon of 
I nd ia .  The re lo re ,  it 1s necessa ry  t o  p reven t  t he  
dis integrat~on of India. And 11 you wil l  consider or 
discuss such proposal, or if you intend to  pursue 11, 
then its repercussion may reflect in other parts of the 
country also Therefore, I strongly oppose i t .  Thls 
wou ld  mean  that bar r lng  t he  tn ree  sub jec t s  i . e .  
Denence,  External  Affairs and Comrnun~cat ion ,  al l 
other subjects would b e  looked after by the  local  
adrn~nistrat lon and as a resul t  thereof,  life would 
become miserable for the minorities there. We have 
been toleratlng thew excesses for a long tlme And 
thls is the reason why protests have been voiced In 
our reglon also The peop le  v o ~ c e d  the11 demand 
e~ the r  for an autonomous state nr lo r  the status ot 
Union Terlltory In Ladakh,  there was a demand lor 
A u t o n o m o u s  Hill C o u n c l l  a n d  w e  a c h ~ e v e d  1 1  
Therefore,  if a l l  the sub jec ts ,  except these three 
subjects are not In the lands of the Centre 11 would 
mean that E lec t lon  C o m m ~ s s l o n .  Supreme Coirr l  
Comptroller and Auditor General  of Indla,  Census 
Commission e t c ,  w o u l d  h a v e  n o  j u r l sd l c t l on  Ir 

Kashmlr Then the mlnor~t les  there would have r l i i  
existence Therefore the people o l  Ladakh force::llly 
oppose this 

Slr, fccent ly the hon ble Defence Minrster tiarc 
! said In a statement that full autonomy would b e  glvei 

l o  Kashm~r  The present Government, In 11s common 
m ln lmum p r o g r a m m e  s p o k e  of g ran t i ng  greater  
autonomy to Kashmlr Later 11 was also sald that I: 

would be declded by the elected representatives o f  
Kashmlr after the assembly electlons But ,  it IS view 
that ~t 1s not clear what the Government has in lheir 
mlnd Therefore,  you  will have t o  ponde r  over  ~t 
seriously Suppose  w e  expect  tha t  f ree  a n d  fa11  
electlons are held there tornmorrow As free and fa11 
General Electlons were held,  we expect the Assembly 
Electlons would also b e  free and fair But in case, 11 
secessionist elements,  such as Hurrlyat Con lerencw 
which advocates Kashmlr 's merger wl th Paktstan- 
comes  to power,  a n d  passes  a resolution t o  th ls 
effect, with two-thirds majority, what wou ld  b e  the 
result then? You will have to  think over thls seriously 
and also flnd a way out as t o  whether any changes 
should b e  brought about In the present system there 
or not.  Hence,  I request that thls Issue may b e  taken 
ser iously.  
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[English]

MR. CHAIRMAN : Please conclude. There are 
three or tour other Members from your party to speak 
and you have already taken about 12 minutes.

(Interrputions)

[Translation]

SHRI P. NAMGYAL : I will try to finish at the 
earliest. Jammu and Kashmir is divided into three 
parts: Jammu, Kashmir Valley and Ladakh. The 
people of these three parts have different culture 
and language. And there are different ethnic groups. 
Inspite of having three different cultures, and 
speaking three different languages, we all are living 
in a united Jammu and Kashmir. If we want to take 
any decision regarding Jammu and Kashmir, then, 
we will have to keep in mind the interests of the 
people of the three regions and have consultations 
with the representatives of the regions before arriving 
at a decision. If you taka a decision by consulting 
only the people of the Kashmir Valley, it would have 
far reaching consequences? The people of Ladakh 
would not accept any decision that would go against 
their interests.

You must know that on 16th March 1846, the 
Treaty of Amritsar' was signed between the British 
Government and the then Maharaja Gulab Singh. 
Consequenty, Kashmir Valley was bought for 75 lakh 
Nanakshahi—the Sikh currency and Ladakh was not 
included in it. Therefore, I said that the historical 
perspective should be taken into consideration, while 
taking a decision. In 1834, Ladakh was occupied by 
the Dogra forces and it was made a part of Jammu 
State. This does not mean that we want to secede. 
Please remove any such thoughts from your mind. 
We believe that the three parts of Jammu and Kashmir 
are integral parts of India and we want its unity. If 
you want to give anything to Kashmir Valley, then all 
the three parts would have to be treated equally, 
while taking any decision. I believe that 1f you want 
any solution to the Kashmir problem, then you should 
consider for providing an autonomous Hill Council 
within the State Constitution, as has been provided 
for Ladakh. I think, the powers that should have 
been given under the agreement to the Autonomous 
Hill Council are yet to be given. The bureaucrats of 
the state are creating a lot of hurdles for us. What 
was agreed in the agreement, is yet to materialise. 
There are problems In framing rules and meeting 
cash flow. If you want to take any action, then keeping 
all these facts In view, if more power is given to 
them, I think, it would be more beneficial for the 
state and thus the state will remain under fndian 
Union.

[English]

MR. CHAIRMAN : Now you please conclude.

[Translation]

SHRI P. NAMGYAL : I would like to bring it to the 
notice of the Hon’ble Prime Minister that the status 
that was agreed to be given to the Chief Executive 
Counsellor of the Autonomous Hill Council, is yet to 
be given. We had to frame certain rules for the state, 
that is also not being done. What their projection 
and protocol should be, also remain undone. The 
people of the state are saying that the issue is 
pending with the Central Government. I would like to 
request hon'ble Prime Minister to look into this issue 
is pending with the Central Government. I would like 
to request hon'ble Prime Minister to look into this 
issue as well as the problems exist there.

I also want to mention that when the Congress 
was In power, at that time the Prime Minister, during 
his meeting with a delegation of the council of that 
state had decided to send a high powered team 
there. That team had visited Ladakh. But it was our 
misfortune that the flight was cancelled twice and 
they failed to visit there. Thereafter elections were 
announced and this Issue could not be solved. I 
want that the powered team that was to look into the 
problems of the Autonomous Hill Council of Ladakh, 
should be sent again by the Prime Minister. With 
these words, I, support the resolution seeking 
extension of the President’s rule, with the hope of 
early Assembly elections and early restoration of 
normalcy.

[English]

SHRI V.V. RAGHAVAN (Trichur) : Mr. Chairman, 
Sir, I support the Resolution moved by our hon. Prime 
Minister on Kashmir. I congratulate our beloved Prime 
Minister for his bold initiative In instilling new hope 
and confidence in the people of Kashmir Valley. His 
visit to the State, I suppose, has opened a new 
chapter.

Sir, keeping in view the limited time at my 
disposal, I do not want to go to the various points 
which have been placed before us by Shri Jag 
Mohan. I do not agree with his contention that the 
people of Jammu and Kashmir would not be won 
over by a concerted effort. That is what the United 
Front Government under the leadership of our Prime 
Minister is trying to do now.

Sir, I want to confine myself to just one point, 
that is, whenever we think of elections in the State 
of Jammu and Kashmir, suddenly the issue of 
antonomy, the parameters of autonomy comes up. 
The respected hon, Member has cautioned us' about 
giving autonomy to the people of Jamrr; and 
Kashmir, The danger lies in it.
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That IS quite t rue.  I should say that the question 
of autonomy shou ld  not b e  discussed in  isolation 
with the State of Jammu and Kashm~r .  I think the 
h is tor~ca l  task before the United Front Government 
should b e  to review and  reforms the Centre-State 
relationship. It is h igh time that we bring in some 
fundamental changes in the Centre-State relations. 
We have to take lnto confidence our great people 
wrtli t h e ~ r  d ivers~ty  and unity. We must take some 
lesson from our past experiences. No doubt, hosti le 
forces are w o r k ~ n g  o n  our borders. They are being 
openly and h~dden ly  helped by the imperialists and 
new-co lon~a l rs ts .  They try to  des tab l l ~se  our great 
country Thls IS quite t rue.  How should we face them? 
In my humble  op ln lon .  we  have  to  mobl l l se  the  
pat r~ot lc  people of different States. We have seen 
the  harm that  we  h a v e  d o n e  t o  t he  great  S ikh  
community. We had just antagonised them and the 
separatist forces had capital lsed from our mistakes. 
What price do we  have to pay for our mistakes' We 
are not trylng to win over them and we must win over 
all of t h e m  I would say that we should apply the 
same crlterla for the people of Jammu and Kashmlr. 

1 remember the Lion of Kashmir. He was second 
to none n pat r lo t~sm,  secularism and In holdmg the 
deniocrat~c values H e  was a great I n d ~ a n .  LeI us go 
through the p a g e s  of t h e  hrstory Have we  not 
comm~t led  m~s takes  In the past? Have we not upheld 
the democratic r~gh ts  o f  the people? Have we not 
dor ie th lngs whlch should not have been done? I 
pay nomage to our lawans They are sacrrflcing t h e ~ r  
~ V E S  in order to preserve the unity and ln tegr~ty  of 
the country We salute them But t h e ~ r  sacrif ices, the 
m ~ g h t  o! the g u n  the might of the armed forces will 
nc! and should no1 sufflce to protect the untty and 
rntegrlty of our great motherland For thrs Important 
task we have to face some naked facts. 

I some from Kerala About 38 m i l l ~on  people l ~ v e  
there They have therr feelings and asplratlons There 
is sorne!rmes brt terness among  them There  are  
amp le  reasons  for t ha t  T h e  C o m m o n  M i n ~ m u r n  
Programme of the U n ~ t e d  Front Government alms at 
growth w ~ t h  s o c ~ a l  lustlce How can  we achieve that 
wtt4 the present rotten Centre.States relallons? 

Sclrld you plan, could you work out an economlc 
prcgrarcme for th is vast subcont inent unless you 
make sgme urgen: fundamental  reforms7 You can 
take :he peop le  1n:o c o n f ~ d e n c e  They are great 
patllotrc people They love lndla They are second to 
ncrle in patr lot lsm See the great people of Tam11 
Naqu You have heard  ot  the  Telugu Swabh~man.  
They want to develop, they want to go forward they 
wa r :  tc  p lan lor  themselves I can say thls from my 
expbr lence in Kerala W e  have vast resources of 
woa l t t~  we have the most educated and ~ntel l rgent 

m a n p o w e r  a n d  ge t ,  w e  a r e  l a g g i n g  b e h i n d .  
Unemployment is acute. I everything we are  lagging 
behind. We are lagging beh ind in intrastructure in  
the industry and in everythmg. Why? Because Kerala 
is farther away, if some people think that it is a scar 
on  the map of India on  the shores of the  Arabian 
Sea, that is an aberration. W e  have 30 milhon mlghty 
people.  Ours is the land of Adi  Shankara. W e  have 
supplied towering personalit ies to Indian nat ion.  But 
th is system of Centre-State relat ions,  this system 
where everything is centralised has to b e  changed. 

Maybe our leaders were  qui te right in  1940s 
when they adopted the Constitution, but fifty years 
have passed.  Things have changed in  these past 
fifty years.  People are urging forward. W e  cannot 
ignore  t he  g loba l  deve lopmen ts .  C o n s ~ d e r i n g  a l l  
these thlngs, rt IS essential and urgent now to recas 
the Centre-State relations. D o  not hesitate to  devolve 
powers .  By d o ~ n g  that you  are strengthening t h ~ s  
great country and the unity and rntegrity of the nation 
w ~ l l  be  preserved That 1s the only way to preserve 
the unrty and  Integr i ty of th ls  great  n a t ~ o n  See  
Kashm~r  electlon In t h ~ s  perspective 

I once agaln congratulate our P r m e  M~n is te r  to1 
taking the lnltratrve to mrngle wrth the  peop le ,  to  
hear them, to know their asp~ra t ions ,  and to know 
t h e ~ r  bitterness to see as to how to tackle it In the 
people 's way, and not In the way. as somebody has 
put,  whlch wculd drag us lnto war In that way the 
country wil l  d ~ s ~ n t e g r a t e  That IS why thrs perspectrve 
has to b e  changed 

Dear Prlme Mlnlster have no ~ l lusron about the 
many thlngs that have to be done durrng the h v e  
year term We could do n o t h ~ n g  perhaps, but t f  you 
d o  one  thrng, that I S  reforming tho Cen t re -S la te  
re la t~ons to devolve powers,  ~f you can do that ortc 
t h ~ n g ,  h~s lo ry  w ~ l l  claim that you have done a good 
thrng In the ngh l  t ~ m e  

If the Unlled Front Government can  do that,  that 
wrll b e  a h~stor lca l  task In that context, we must w111 
over the people o l  K a s h m ~ r  They are our b r o t h ~ r s  
The Imper~a l~s t s ,  the neo-colonralrsls and the hos t~ le  
forces on the border can  b e  exposed So ,  love the 
people of Kashmir, mlngle w ~ t h  them and wrn over 
them When the e lec t~ons  are held and the elecltons 
are over, p lease dellberate, dea l  the  Centre Slate 
re la t~onsh lp  as ent~re ly  as a nat lonal  task,  not merely 
through an isolated discussion about the State of 
Jammu and K a s h m ~ r  

SHRl  JAG 'MOHAN . Mr Cha~rman ,  SII. I would 
l i ke  to  m a k e  o n e  p o l n t  T h e  h o n  M e m b e r  h a s  
mentloned thal  I have s a ~ d  that the people of Kashmrr 
cannot b e  won over by concer ted efforts I never 
sald so  . . .(  Interruptions) 
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S H R l  G . M .  B A N A T W A L L A  ( P o n n a n i )  : Mr .  
Chairman, the Government has sought the extension 
of the Presidential Rule and I d o  not think there is 
any d i f f e r e n c e  of o p i n i o n  abou t  suppo r t i ng  t h e  

bextenslon of the President ia l  Rule.  It is good that 
while thls Statutory M o t ~ o n  for the extension o l  the 
Presidential Rule has come,  at the same time there 
is a rav of hope that Kashmir 1s h e a d ~ n g  towards the 
restoration of  a civi l  Government.  

T h e  h o n  P r i m e  M ~ n ~ s t e r  h a s  b e e n  ve ry  
categor ical  In hls statement that the elect ions to  
J a m m u  a n d  K a s h m i r  Assemb ly  w ~ l l  b e  he ld  in  
September or at the most by the f ~ r s t  week 01 October. 
We W I S ~  him wel l  

Whlle we are sorry that Kashmlr hils been under 
the P r e s ~ d e n t ~ a l  Rule lor the last six years, we are 
happy that the Unrted Front 's Common Min imum 
Programme has brought about a new enthuslasm 
and I must congra tu la te  the  Governrirent for that 
par t~cu lar  enthuslasm, whlch has been created 

, SII 1 may b e  permit led to read out,  from the 
I:c,n~mor~ M~nrmum Programme of the i l n ~ t e d  Front 
these very lme words which have created enthusiasm 
not orily among the people 01 Jammu and Kastlmir 
but also everywhere With respect to Janimu and 
Ka?.hm~r, the  Common Mtnimum Progranime o f  the 
l ln l ted  r rant  says 

"The resolulion of the problem of Jammu 
a n d  Kashmr r  c a n  o n l y  b e  t h r o u g h  
consulting t h e  wrshes 0 1  t he  p e o p l e  
Respecting Article 370 01 t h ~  Cons;itution 
as we l l  the  w lshes ot  the  peop le  The 
problems of Jammu and Kashnilr will be  
resolved through glvirlg the people of that 
State the maxlmum degree of autonomy" 

Sir, these are the wo lds ,  I would say, wh12h nave 
generated a gleat enthusrasm I must ~ p p e a l  here to 
evely sectiori of thls House arid through you, Sir. I 
must appeal to the enti le country to see that h e  do 
not now do t h ~ s  great d~sserv lce  to t!re country by 
qu rbb l l ng  a n d  q u a r r e l l ~ n g  w ~ l h  t h e s e  n o b l e  
se r i t imen ts  w h ~ c h  h a v e  b e e n  e x p r e s s e d  in  t he  
Comnion M m ~ m u n i  P~og iar l rme of the United F ~ o n t  

The q u e s t ~ o n  about autonomy 1s bemg ralsed, a 
quarrel  1s be lng  c r o a t r d  w ~ l h  lespect  to the term 
' n l ax~mum autonomy' but then we w ~ l l  be  doirig the 
greatest dlsservlce to the counlry and to Jammu and 

4 hash rn~ r  r f se l l  by  ra ls lng  such  quest tons at th ls 
Present juncture Let us ,  therefore,  move unltedly 
and see to  11 that Kashmlr recelves ou l  undivided 
attention A c l v ~ l  Government In Jamniu and Kashmll  
is a necessity In the Interests of Jamniu and Kashmlr 
Itself and the matter cannot b e  overemphasised The 
civil Government In Jammu and Kashrnir IS necessary 

the state of J .3 K 

so that the people of K a s h m ~ r  themselves run the(:  
own administratron and also,  have control  over !he 
security forces over there. 

Mr. Chairman, Slr, e l ec t~ons  are to b e  held as we 
are told, latest by the first week o f  O c t o ~ e r .  Here 
however, I must point out and emphaslse upon the 
fact that In these electlons every attempt and every 
effort must be made in order to see that the e l e c t ~ o ~ s  
are falr and impartial They must b e  just and farr 

About the last parl iamentary elections there are 
a number of allegations I do  not want to go into the 
detalls 01 those a l legat~ons There are a l legat~ons cf 
riggrng, there are allegations that there was forced 
franchise, and there are a l legat~ons of malprac t~ces 
We have several reports w ~ t h  us .  

Here .  I have the magaz ine M a ~ n s t r e a m  da!ed 
June 8, 1996. Volume 3 4 ,  Issue N o  27 Then we  
have two ar t~c les  here by a four-member team that 
vrsited Jammu and ~ a s c m t r  dur lng the elect lons and 
was eye-witness to the s l tuat ton over there  T P e  
reports that are there are very shock~ng  They canr.z! 
be  srmply brushed aisde I must espec~a l l y  prevs ,  
upon the Prrme Minister and the Government to stuzy 
these thlngs and to see that proper adequate s te rs  
are taken In order to have just and fair elecrlor,s 

SII In !be p a r l r a m e n t a r y  e1ec:lclns. 2~ 

cons t ra~ red  to say that our Press was perhaps the 
f~ rs t  casualty A c~rcu lar ,  for example,  was 1 s s ~ e 3  
be l i eve ,  on  or abou t  the  17 th  of ApW a n d  ! f * s :  
Government c i rcular ~ n s t r u c t e d  the  edl !srs o' i ' ; ~  
Press, of the dallies over there,  not to ~ub t i s " .  :ne 
v iewpo~nts  ot the extremrsts There was a reac!fzV 
by the extremists and the extremists threatened tp:?.! 
I! their porn! 01 view was not expressed and ~f : " e i  
carry only the v lewpo~nts  of the Government :?a? 
they, the extremists, would not allow them to con!,r,de 
The resu l t  was  that  the  l oca l  da l l i es  he lp less l y  
suspended the publrcat~on of the papers for davs 
together Not only that , The p l ~ g h t  of the Press was 
very appa l l~ng,  On the poll ing day Itsel!, we have !he 
shocking report that is Srlnagar. thlr ly Press p e r s o r  
cover lng the elect ions were assaul!ed by  ce:+a r 
labvans or our security forces 

Now, what l want l o  say 1s that a g!eat care H " 
have to be taken, an undivided a t t en t~on  wil l  hake !o 
be glven to the questlon of Kashmir In crder to sed 
that the thlngs are properly at tended to  anc correctwe 
steps must b e  taken W e  have to win the conf idence 
01 the people and assure them just and fair electioqs 
There  have  b e e n  seve ra l  P a r t ~ e s  w h ~ c h  d ~ d  vc t  
participate In the Parhamentary elections Tha! ,s ? 

cha l lenge to u s  and  I must  urge u p o n  the b o n  
Pr ime M i n ~ s t e r  to  h a v e  a d ia logue  w ~ ! h  t hem 11' 
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order to persuade them to participate in the elections. 
Let each and every Party participate in the elections 
so that it may have the legitimacy and the ful l  
democratic value. 

MR. CHAIRMAN : Now, please conclude. 

SHRl G.M. BANATWALLA : Sir, the moment you 
ring the bell. I shall resume my seat within twenty 
minutes So, you need not be very impatient about 
that 

MR CHAIRMAN : I thought you will finish in 
twenty seconds and not In twenty minutes. 

SHRl G . M  BANATWALLA : Sir. I know your 
limitations and the difficulties. I shall not try to exploit 
your patlence with me I must conclude by saying 
that 11 IS necessary for the Government to rethink the 
plans, the plans of how and in what manner are we 
golng to held the just and falr elections Let the 
r igg~ngs, the malpractices whlch came up durlng the 
Parl~amentary elections be corrected and let every 
Party be persuaded to participate in t h ~ s  democratic 
process Otherwise, we have shocking reports of the 
last Parl~amentary electrons even bemg described 
as most undemocratic elections. These are shockmg 
reports Let the Government take note of that and let 
us proceed with confidence wlthln and the Allah 
overhead I w ~ s h  the Government well 

[Trans la t ~ o n ]  

SHRl MANGAT RAM SHARMA (Jammu) Mr 
Cha~rrnan, Sir, the Mot~on  for extending President's 
Rule In Jammc and Kashmlr for further SIX months is 
before the House Different Members of the House 
have expressed  the i r  v iews o n  thls issue I 
unaerstand that  for the last  s i x -seven  years 
bureaucrates are ruling In Jammu and Kashmir in 
the name of Pres ldent 's  Rule What to  talk of 
Assembly and Lok Sabha electlons, even electlons 
to panchayats and Local Bodles have not been held 
for a long t ~ m e .  No system in Jammu and Kashmlr is 
functlonlng in a democratic manner I think that 
people of Jammu and Kashmlr have been curiously 
wa!:lng for the last SIX years for the elections and 
fo!marici of a popular Government, I feel pleasure 
In saylFg that ~t was Congress Party whlch started 
polit~cai process f~ rs t  du r~ng  Presldent's Rule. Mllltant 
forccs quit the ground 

They dld not dare. even In mllltant affected area, 
to snow off thelr power L~Kewlse, many other parties, _ on one pretext or other seemed to be restless to 
show thelr presence In the valley but the workers of 
the Congress Party started pol i l~cal process not only 
in Kashmlr valley but In mrlltant affected areas also, 
endangering thelr llves and made people mentally 
prepared for par t lc lpat~ng in  the election It IS a 

matter of great happiness that our ex-Prime Minister 
had planned to hold Assembly election in December 
and it was to  b e  announced bu t  some part ies 
boycotted it and the elections were postponed. But 
the people of the valley participated in the recently 
held Lok Sabha election on non-religion basis and 
in many areas specially Kashmir Valley and militancy 
dominated areas of Jammu, the percentage of voting 
was far more than in normal conditions. I would like 
to thank the people of Jammu and Kashmir, specially 
my Muslim brethren, for their valour shown in castlng 
votes inspite of Pakistani and Militancy threat. To 
say that elections were not held there, in an impartial 
manner, is one's individual opinion but I am fully 
assured that our armed forces have honest ly  
discharged their duties and have given protection to 
the people who were willing to use t h e ~ r  right of 
franchise It was result of this protection that men as 
well as women came in large number to cast thelr 
votes In thetr respective areas. It is also a matter o' 
pleasure that Members of Parliament from all the 
three regions are present today in the House. I thlnh 
that when the hon. Prime Minister visited Srinaga', 
recently, he held a meetlng w ~ t h  the leaders o f  
different partles and that he had assured us that nc, 
such steps would be taken in Jammu and Kashmlr 
No such steps should be taken w h c h  may cause i. 

rift among people having faith in different rellglons 
l would llke to promise the hon Prlme Minister f o ~  
glving us such an assurance and I would also llke 
to appreciate the statement made by Shrl Mohd 
Maqbool Dar who has recently been made Mmlster 
In regard to the discussion golng on autonomy In 
which he stated that wherever he went to campaign, 
no voter In any area had made a demand for 
autonomy lnstead the voters had expressed t h e ~ r  
grievance that backwardness and unemployment 
prevalent In thelr areas should be removed, thele 
should be peace and the development of the area 
should be given thrust. The issue o l  autonomy has 
been raised by the people who could not partlclpate 
In the elecllon and now they want to rehab~l l late 
themselves They want to base themselves on such 
Issues whlch can rehab~litate themselves. They want 
to base themselves o n  such issues which ..an 
rehablll late them and by doing so they want to 
destabil~se the country I would like to request you 
not to destabilise the country by rehabilitating some 
parties and some persons. Do not come under any 
pressure which may further worsen the sltualion of 
the valley. 

15.59 hrr. 
(Mr Speaker in the Charr) 

In thmk that we feel oursolved safe under ar l~c le 
370 and i f  the stalus of this article 16 mainlained the 
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people  of Kashmir  w i l l  f e e l  themselves safe and 
secured. I would l ike to  state that the  people in the 
val ley want  at th is juncture tha t  there shou ld  b e  
p e a c e ,  b r o t h e r h o o d  s h o u l d  s t reng then  a n d  the  

'attention should b e  pa id  towards the development of 
the areas which have come to  a s tandst~ l l  for the last 
5-6 years.  I would also l ike l o  state that there IS no 
demand of autonomy by  the peop le  especially of 
Pansufi area of my Parl iamentary Constituency which 
is a Musltm dominated area instead they want that 
the construct ion of Mughal  Road should b e  glven 
concrete shape quickly The People of Jammu want 
that a separa te  A g r ~ c u l t u r e  U n ~ v e r s ~ t y  shou ld  b e  
opened immediately there ,  Dogr l  language should 
be Included In the elghth Schedule and the Jammu 
City should b e  awarded the status 

16.00 hrs .  

of c lass B clty So far as the issue of permanent 
settlement of refugees of 1947 IS concerned, people 
of the va l ley  want  that  the  Government  of India 
shciuld f u l f ~ l  ~ t s  promlse o f  providing Rs 25  thousand 
to each re fugee - f a m ~ l y  and rehab i l r ta t~ng them 
The re  1s Issue or r e h a h l l t a t ~ n g  tho re fugees of 
Chhamb area of 1971 and  g iv lng  l ! gh t  to  some 
persons who have come f rom Pak~s tan  and who are 
st111 l i v ~ n g  In do rm l ta ry  I wou ld  hke that t hese  
problems should be solved Another issue I S  about 
the unemployment  There  are lakhs of educated 
unemployed persons In the valley I would like to 
appeal the Governnirnt  i' l n d ~ a  that I! should ask 
the Forelgn Compan~es  a r n  Y G s  who are rnvestlng 
in other States, to invest I!: JarTln!u and Kashm~r  The 
: ~ b o u r e ~ s  and techn~clar is *t!c are serif abroad by 
the  Government  of l n d ~ a  shou ld  also ~ n c l u d e  the 
labourers and tec t in~c lans f lom Jammu and Kashmir 
I would also l ~ k e  to appeal the Government o f  lndla 
to s~mpl l ty  procedure for passport and vlsa so that 
the unemployed persons may also go abroad and 
f ~ n d  job for themselves I shall conclude my speech 
after one pornt 

I keep Shr i  Jagmohan 11  In a high esteem But 
we feel  that by dissolving Assembly during h ~ s  tenure, 
h e  had  c o m m ~ t t e d  a b lunder  o t h e r w ~ s e  c o n d l t ~ o n  
would have been better there before 2-4 years. By 
d ~ s s o l v ~ n g  the Assembly In the beglnnlng i tsel f ,  he  
has lncurred great harm to democracy Had t h ~ s  not 
been done,  a popular Government would have taken 
charge o f  the a f f a ~ r s  and t t i ~ s  sltuatlon would not 
have emerged ( Interrupttons)  Now, rt the Assembly 
electlons are held there the cond~ t l on  of the State 
would Improve taste and due to normalcy, Jammu 
and K a s h m ~ r  wil l  b e  greatly benefitted The people 
o f  the State w ~ l l  get f a c ~ l ~ t r e s  and assistance With 
these words, I support the resolution 

prices of Petrol, LPG etc 

16.02 hrs .  

DISCUSSION UNDER RULE 193 

Steep Pre-Budget  H i ke  in Admin i s te red  P r i c e s  
o f  Petrol ,  LPG, D iese l  a n d  o the r  P e t r o l e u m  

p r o d u c t s  

[Engl ish]  

MR SPEAKER Now,  w e  sha l l  t ake  u p  t h e  
d l s c u s s ~ o n  under Ru le  193 r e g a r d ~ n g  h lke  In the  
prices of petroleum products I have recelved a letter 
from the Leader of the Oppos~ t l on  requesting me  to  
permrt Shr l  Jaswant Singh to  Init iate t he  debate  
even though the d i scuss~on  stands In the name ?' 

the Leader of the Opposlt lon and Dr Laxmina ra~n  
P a n d e y  T h e  d ~ s c u s s l o n  h a v l n g  b e e n  a d m ~ t t e c l  
already, we shall start the d i scuss~on  now and Shr,  
Jaswant Singh wlll lnltrate the debate 

SHRl NIRMAL KANTl CHATTERJEE lDumdumj  
So,  you have permitted S h r ~  Jaswant Singh to Initla:& 
the debate 

MR SPEAKER Yes. I have pe rm~ t ted  hlm I have 
consented tc, the request In consu l t a t~on  w ~ t h  ycdr 
ieader The t ~ m e  allotted for t h ~ s  discussion 1s two 
hours 

SHRl  N lT lSH KUMAR (Barh)  Le: the  House  
continue Two hours t lme IS not su f t~c ient  

MR SPEAKER I am bound to  make you aware 
about the BAC dectslon 

S H R l  J A S W A N T  S I N G H  ( C h i t t o r g a r h )  Mr  
Speaker.  SII, I sha l l  t ry and  a b ~ d e  by your t ime 
restriction I flnd 11 necessary at the very b e g ~ n n i n g  
to relterate some important aspects of the objec:~cns 
that we had raised about the methodology o! !he 
debate proper Thls IS not to  b e  repetlt ive, t h ~ s  IS  

only to emphasize We have accepted the s1tuat:cn 
as lt IS 

MR SPEAKER Thank you very much 

SHRl JASWANT SINGH We have accepted I! 

S l r  because we are seeklng the substance ot cur 
concern The substance of our concern  relates to the 
prlce rlse proper. the quantum of the hlke and I shal l  
be  deta i l~ng the substance of ~t W e  had  made olir 
point about the methodology and about our wish tc 
censure the Government It IS now upto those whc 
pretend to  be in the Opposlt lon whi le actually b e ~ n g  
the s ide-k icks  o f  t he  Gove rnmen t ,  l ~ k e  my gooa  
friend, the eminent barrister, to establrsh thelr bond 
tides. 
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Let us clearly establish as to what we are talking 
about. We are talking about the most unprecedented 
any possibly the highest single steps ever taken by 
any Government in independent India, through 
administered prices, to the extent of Rs.9,700 crore 
in the balance of this year. If a full year is taken into 
account it would go to about Rs, 12,900 crore. Never 
in the annals of Independent India have we had a 
situation wherein in ' one full year through 
administered prices we are undertaking a casual 
step through which almost Rs.13,000 crore are to be 
taken out of the pocket of the citizens. If to this you 
add those aspects which are unavoidable aspects 
integral to all this, aspects like excise and sales tax, 
then the total impost on the citizens of the country in 
much higher, and unacceptably higher. I shall explain 
why. Now our concern was also on account because 
we knew already that within 7-10 days itself 
irrespective of whether there was any direct 
consequence or not all transport related items which 
are items of daily use, whether it is foodgrains, 
whether it is wheat, whether it is rice, whether it is 
vegetables all these items across the board - whether 
it is merited or unmerited - all of them have shown 
a price rise. In the district from where I come, petrol 
has become a luxury today because whatever 
otherwise the price and whatever the Government 
might have done by way of after thoughts in respect 
of diesel, petrol in rural India and in parts of rural 
Rajasthan is today selling at more than Rs. 28.00 a 
litre. Now. despite what the Government has done 
by way of reducing, as after-thoughts the petrol 
pumps and dealers themselves are not effecting it.
I cannot detail all the various aspects or the 
difficulties that have been caused to the citizens of 
India by this one particular step. Never have we 
faced a situation in which, in one step Rs. 9,700 
crore are raised on the eve of the Budget. What are 
the issues and aspects other than the difficulty, 
unacceptable difficulty caused to the citizens? I shall 
be coming back to the citizen again. The first issue
- and I would simply refer to it and proceed further
- Is the question of administered prices and 
parliamentary control. I am not on the question on 
legality. You have ruled on that. It is not legality. It is 
the propriety of indulging in this kind, this level and 
this quantum of price hike for taking away from the 
citizen almost JRs.13,000 crore in a year and the 
Parliament has no say in this respect. The Parliament 
cannot even censure the Government in this regard. 
That is an aspect of our worry. Sir, if this kind of hike 
comes on the eve of a Budget session than our 
worry is enhanced because what is being called into 
question is the totality of the Parliamentary 
sovereignty. The Parliament’s right to question the 
Executive particularly in matters relating to finance,

to economy and to prices of this House more than 
the other places has the duty in regard to the fiscal 
management of the country. Therefore, if the 
Government arbitrarily acts in the fashion we will 
certainly condemn it in absolutely unequivocal terms.
I would wish to emphasize this. The point was made 
by my friend who was earlier a Chariman of the 
Committee on Petroleum, a Standing Committee of 
Parliament which has unanimously recommended. It 
Is a recommendation of a Standing Committee of 
Parliament which recommendation has not been 
rejected by the Government and has not been 
rejected by the Parliament. The Parliament 
unfortunately has not had a chance to discuss that 
recommendation. That Standing Committee has 
clearly stated in its Report. That Standng Committee 
when it gave its report had not visualized that this 
was the Government that was going to come into 
existence. They were then in Government themselves 
and the Chairman of the Committee gave an advice 
to the Government that never in future should the 
Government raise administered prices unless they 
first had a chance to come to the Parliament. The 
Government has clearly violated, has clearly 
overlooked the unanimous recommendation of the 
Standing Committee itself.

The next important aspect, Sir, is the quantum of 
the increase itself and the hon. Leader of the 
Oppositon has given the percentages, I do not wish 
to take the time of the House by going into that. The 
cost of the cooking gas, for example, has gone up 
by 30 per cent; petrol, by 30 per cent; naphtha, by
10 per cent and diesel by 30 per cent. The very 
rationals of these percentage s resulting in that 
quantum, I will be questioning in a moment.

The second is the timing. I have dealt at some 
length on the aspect of timing. I will come to it again. 
In the rationals for this price hike comes the question 
of the entire management of Oil Pool Account and 
prices. But the most important aspect, which I think 
is the aspect about which the Government has 
remained silent, and 1 am not surprised that the new
found friends of the Government, who temporarily sit 
there as their supproters, have also remained silent, 
is the question that whereas prices have been 
raised—this Government alone is not to be blamed 
because I will be detailing in my subsequent 
presentation, this has happened earlier also — but 
not a word has been uttered by the Government in 
the past so many days about simultaneously raising 
the efficiency norm. Not one word was shared with 
the country or with the citizens; not one explanation 
came from th« Government other than these extremely 
highly prices advertisements that are appearing 
belatedly In the English language Press these days.



20 1 Steep pre-Budget hike In ASADHA 2 0 ,  1918 (Saka)  admmstered Pr~ces of Petrol. LPG etc 202 

Those are  i l l i terate adver t ismenls .  They only half domestic product ion f a c l l ~ t ~ e s  and a d e c l ~ n e  In the 
explain the situation. There is not one word from the refinery p roduc t~on  capacity If there IS any one  Party 
Government that  a long wi th  rais ing o f  the  pr lces ,  that 1s to b e  charged for t h ~ s ,  ~t IS the Congress Parry 
these are the addit ional efficiency norms that they a n d  11 1s t h e  C o n g r e s s  G o v e r n m e n t  t h a t  I S  ' will a lso b e  implement ing respons~b le  for thls Of course, we sald that there 

Slr, the pr ice hike, to  my mind, and this is a very 
impor tan t  a s p e c t ,  s h o u l d  d e f i n i t e l y  h a v e  b e e n  
accompanied b y  s i m u l t a n e o u s  s u g g e s t ~ o n s  
implementable in a t ime-bound manner, of improv~ng 
the e f f i c~ency and reduclng the cost of p roduct~on.  H 
these aspects had s~mul taneous ly  been dealt w ~ t h  
by the Government along wlth the quantum etc . ,  b e ~ n g  
more rationale, we  would,  perhaps, have been able 
to understand better 

Now all thls, S l r  is a consequence of the total 
mismanagement of the 011 Pool Reserve Account, as 
also of the 011 Industry Development aspects I w ~ l l  
e x p l a ~ n  why  t h e  c o u n t r y  f l nds  i tsel f  In s u c h  a 
sltuatlon Thls Government has acted ~mprudent ly ,  
there 1s not doubt about 11 But 11 t i '  L Government 
has acted In thls f a s h ~ o n  ~t I S  on account of the 
con t~nuous  f a ~ l u r e  cont inuous Imprudence and the 
conl lnuous lrresponsiblllty o f  the prevlous Congress 
Government  It does  not Ile ~n the mouth of the 
M ~ r n b e r s  of t he  Congress  Pa r t y ,  s l t t ~ n g  he re  In 
support o f  t h ~ s  Government to now find fault w ~ t h  t h ~ s  
sLic.essor Government Because the s ~ t u a t ~ o n  ~n whlch 
we find ~ t s e l f ,  the s l tuat lon In whlch the 011 Pool 
Reserve Account f ~ n d s  l lself, the entire oil Industry 
flndC. ~!:.crll IS really, and only, on account of the total 
m ~ s m a n s g e m e n t  o l  t he  e n t ~ r e  011 sector  by  t he  
prclvlous Congress G o v e ~ n m e n t  Instead of so r t~ng  ~t 
out of h a v ~ n g  a pollcy lar the management o l  the 
entire or1 sector for the past f w e  yars. the Congress 
Party spec la l~sed In dollng out petrol stations, dlesel 
s tn t lons  gas agenc les  to  cooks ,  to servants ,  to 
barbers to all and sundry re la t~ves whoever came,  
I do  not have to 1st the klnd and the numbers of 
these n i ~ n ~ s t e r ~ a l  hand outs that were glven out by 
the Corigress Party In a cr lnr~nal  fastl lon I f  crlly a 
quar ter  o l  t ha t  t ~ m e  h a d  b e e n  d e v o t e d  by  t he  
Congress Party to  managlng the enorml ly o f  the 
problem that the country faces In respect of the total 
energy sector,  o f  w h ~ c h  the 011 sector IS such an 
Important aspect,  then this Government would not 
have to handle such a pol~t loal ly hot potato They 
have gone and dropped the potato on l h e ~ r  feet That 
1s the11 own r e s p o n s ~ b ~ l i t y  P r~nc lpa l l y .  therelore,  I 
c h a ~ g e  that t h ~ s  sltuatlon has come into exls lence 
because there has beon on absence ot pollcy tor a 
Vely long t ~ m e  and  on  account  o f  the Congress 
M ~ s r u l e  Most  tel l lngly and niost ~mpor tant ly ,  there 
has been a decline In ~ n d ~ g e n o u s  product~on which 
has la l len almost by 50 per cent It IS pr lnc~pal ly on 
a c c o u n t  ot  mismanagement o l  t h e  d o m e s t l c  
p t o d u c l ~ o n  fac l l l t y ,  c o r r u p t ~ o n  a t t endan t  o n  the 

has also been I ~ I  this per lod a growth In demand 
But there 1s also another factor a ~ i d  that factor IS 

deva luat~on of the rupee We have In eftecl had two 
deva lua t~ons  between 1991 and  1996  and  i shal l  
explaln very b r ~ e f l y ,  how they are  r e s p o n s ~ b l e  for 
brlnglng about t h ~ s  sltuatlon I do not wlsh to take 
time e x p l a ~ n ~ n g  as to what the  011 Pool  Reserve 
account IS essentially meant for i assume that hon 
Members already know that 11 IS a poo l  

AN HCN MEMBER Hon Wnlster knows !hat '1 
IS  a fact 

SHRl JASWANT SlNGH Th hon M1nrs:er knows 
11 very well I' comes Into exls lence from surcharges 
on petroleum products It IS theorr?t~cally supposed 
to be sel f -correct~ve and ~ t s  outflow are u r i i ~sed  f c r  

mee t i ng  va r l a t l ons  In s tanda rd  c c s t  ~f w e  f ' q d  
ourselves In the s~ tua t l on  that we  dc  n o t  It :s a 
grave ano most telling example of m~s rnanage r~ r l !  o f  
lh ls s l t , ~a t l -  n T h ~ s  particular account was surplus up 
to 19BB-89 Thereafter one major step was !ai.el 
That was Increase In cess on  crude frnm n s  60" 3 e r  
met rc  tonne to 9 s  900 per m e t r ~ c  :onne Py a ke-,, 

rough ca lcu la t~on,  i am sure the hon M,r is ter  ' a ?  
correct me about the figures I bel leve th!s Increase 
In cess  has contributed something like Rs  25 ,?31 
crore for the 011 ~ndus t r y ' s  deveiopment These S F  
2 0 . 0 0 0  c r o r e  h a v e  b e e n  m o s t  p r c ' l ~ g a y e ' y  
m~semployed and wasted Thls Rs 20,OCD crore and 
other factors have created thls s l tuat l3n to! ~ V C I I C ~  

the allrgator's !ears that are now b e l i g  s!ied by !Pe 
Congress, the supporters o l  thls Government ,  a r e  
really not worthy of the drama that they ape  engage:: 
In They are r e s ~ o n s i b l e  and they are ncw Polal-:: 
this Government responslbie tor  the^! 111-deeds ': : 

really the mos! amaz!ng sl tuat lonl  

SOME h O N  MEMBERS We are s u p p o r t ~ r g  !&.I: 

SHRl JASWANT SlNGH I do  not know on i%-?' 

questlon and on what matters they support t ' ierr a?: 
on what matters they oppose them i!,?ferruot:iT-s 
In March, 1991 because o l  al l  t h ~ s  the c la lms oq  ? 

companies on the 011 Pool Account we!e  ~ o u ? ~ . . i  
R s 3  0 0 0  c r o r e  I n  Ju l y .  1 9 9 1  w e  h a d  a n + i t  

Government That Governent ralsed the pr ices  
petroleum products T h ~ s  was the f ~ r s t  step !ha! 
took Then il they wanted to defeat the ve!v r , s e  '".!' 
they h a d  e f f e c t e d ,  a l m o s t  l r n m e d ~ a t e l y  r - :  
s~multaneously,  they devalued the Indlsv rupee T9.,:. 
w a s  a g a l n  o n e  o f  t h e  f ~ r s t  s t e p s  W P I C P  :*: ,I*  
G 0 v e r m ~ n t  had taken Because they oevaluec! !rcb 
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l n d ~ a n  rupee,  the  Oi l  Poo l  Account  again ended 
w ~ t h  a huge deficit. The outstandings payable to the 
oi l  compaines, at the end ot  just one more year, tram 
March 1991 to march 1992, increased by Rs.  2100 
crore roughly and the' de f~c i t  became about Rs.5100 
ctore The Congress Government thereafter raised 
the prices again In September 1992 1 do  not know 
who was coordinating with the Government: how it 
was being coordmated. Soon after raislng the pr lces 
In Septamber 1992,  that Government took a decision 
about convert ib~l i ty of rupee on trade account and 
That agaln caused a deficit, and by March 1994 the 
payables to  oi l  companles had gone up again to  
R s  SOCO crore 

In J a n u a r y - F e b r u a r y  1 9 9 4 ,  t h e  C o n g r e s s  
Government r a s e d  the pr lces  agaln to clear the  
0u:sfandings o f  011 companies Yest, desplte dolng 
this for a t h ~ r d  t ime, they s~multaneously increased, 
a s  11 to d e f e a t  t h e  ra l se  i t se l f  a g a i n  t h e y  
s~nu l taneous ly  Increased the customs duty on crude 
and petroleum products plus altering the excise duty 
structure When you examlne the histortc~ty o l  how 
t h ~ s  en:lre quet ion of petroleum pr ices has been  
rnlsmanaged over the past years,  of which the latest 
IS !:)st on more contlnulng and bigger example, ~t is 
~nc rec i~h le .  Because of these simultaneous s teps,  
the!e was no further accretion of the 011 pool  account 
In ;he last quarter of 1995 - we are coming nearer 
to o u i  i rnmed~ate worries now - the rupee dec l~ned  
ags~ns t  the US dollar Because of this decllne the 
es t~ rna !es  of t h e  cumulative c la l rns  of t h e  o i l  
c c m p a > i e s ,  In March  1 9 9 6 ,  went  up to  a round  
R b  575C crore. They could have gone up to about 
Rs 600C crores and, that the cumulative clalms ot 
the c811 companies could double by the end of the 
ye::' s t h e r e f o r e ,  t h e  m o s t  t e l l l ng  a n d  mos t  
s:)? Itcant aspect of the mlsmanagemenl 01 this entlre 
5'!..311;7 by t h ~ s  Government 

S : ,  W I ! ~  prove why ~t was not necessary to r a s e  
t h ~  5 ' > r c e s  by just cmng to you the alternatlve 
a;!c;ci-.!:es !hat ?he Government could have taken. 
Esr te ' - re c.jming to that let me refer for a moment, 
to : - c ,  rr:,ndlessness of t h ~ s  Governmenl 's ralslng the 
dei;el prices and then cuttlng them by halt If bears 
to b e  apprec~ated that an ~mpor tan t  factor lor the 
e x c e s l v e  growth  In FCL Impor ts  1s d ~ e s e l ,  the  
~mpor t s  of whlch nave gone up by  almost 70 per 
Cb'"! !r the last twr, years In va lue terms . the 
rr?!t?!na:'r,nal pr lces are r;.as,er - the increase was 
r0"ghIy the same - f rom $ 1 31 bllllon lo  about 2.26 
b ~ i i  ;n Ed! the polnt IS 'ha! tI,e d1ese1 Imports are 
31!.wr3 at we l l  ov? douk le  t he  cjverall ra te  of 
Incfease In POL 011 lmporls and the other Imports, 
las:;y, There I S  t he  downward  rev ls lon  o l  d i ese l  
pr lces f o u  ralseo 4 to 30 per cent YGU lowered 11 Ir? 

15 per cent. Why did you raise It to  30 per  cent in 
the first instance? Why did you lower it to  15 per 
cent again? Why do  you not make It 2 0  per cent or 
15 per  cent or  l l ve  per  cent?  it shows the  to ta l  
arbitrariness of raising it to a certain level  and as a 
negotiating tactic, therefore, reducing it to  15 per 
cent.  The conclusion is obvious. Either you did not 
think the whole thing through, or you raised it as a 
negotiating tactic. Or, you raised it without actually 
knowing what was needed and then reduced it to 15 
per cent,  Whatever b e  the reasons, the concluslon 
that you arrive at i s  not very f lattering. The conclusion 
is not very f lattering lor  this Government because 
the conclusion is not very f lat ter ing for the  total  
management of the oi l  poo l  account.  Now, there IS 

thls last week's downward revision of d iesel  prlces 
so that the domestic prices remain slightly below the 
Impor t  p a r i t y  l e v e l .  T h i s  c o u l d  rea l l y  ne l t he r  
encourage moderation nor savings. As I started by 
saying that if thls price rise had been accompan~ed  
by efficiency, by savings, you only have to wltness 
t h e  m ~ n ~ s t e r ~ a l  K a f i l a s  t h a t  m o v e  a b o u t .  Eve ry  
m i n ~ s t e r ~ a l  Katila is accompanied by ten, l ~ f t e e n  cars 
What k ~ n d  of culture of saving on valuable petroleum 
products are we demonstratmg? I have had occaslon 
In t h ~ s  very  House  t o  say  that M i n ~ s t e r s  In t he  
previous Government were certainly in the hablt o f  
utilis~ng aeroplane as if they were thelr personal cars 
I have known examples of Ministers golng to a State 
c a p ~ t a l  like Bhopal  And because there were three or 
four M ~ n ~ s t e r s ,  they cou ld  have t rave l led  by  one 
areoplane or travelled by a commerc~a l  aeroplane 
But each o l  them took a separate aeroplane and 
each one went In a separate aeroplane to the same 
func t~on  How can any Government, there1 re ,  s~n ip ly  
ralse the 011 prlces or ask the clt lzen to  contlnue to 
bear the burden and In 11s own turn do n o t h ~ n g  about 
t h ~ s  klnd of p ro f l~gacy T h ~ s  kmd of whole approach 
to savings, this k ~ n d  of culture of over -consumpt~on.  
t h ~ s  vulgar oslentatlous culture of over uslng scare 
c o m m o d ~ t ~ e s  l ~ k e  p e t r o l e u m  p r o d u c t s  o n  w h ~ c h  
country 1s dependent? 

I also w ~ s h  to  polnt out that I am not convlnced 
by the f~gu res  that have been glven ofllcally that as 
a consequences o l  prlce rise, inl latlon IS golng to be 
a b o u t  1 2 p e r  c e n t  T h a t  m i g h t  b e  t h e  d ~ r e c t  
consequence And the very emlnent and o the rw~se  
ve ry  ag ress l ve  s t a t i s t ~ c ~ a n  l ~ k e  m y  g o o d  l r ~ e n d  
N ~ r m a l l a ~  would certainly quest lon thls f lgure o l  1 2 
per cent But even - I am not l l terate In statlstlcal 
matters . I am ~ n c h n e d  t o  the v lew that minlmum 
d ~ r e c t  cont r~but ion  to  ln l lat lon by  th ls recent pr lce 
h ~ k e  IS golng to b e  at the level  of three per cent 
p l u s  A n d  t h ~ s  th ree  p e r  cen t  p l u s  w ~ l l  h a v e  a 
cascadmg elfect, as I started by  pomting out ,  on all 
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kinds of i tems of daily domestic consumption of the 
common Indian cit izen. This aspect of inflation must 
b e  combined with a considerat ion of permit t ing a , s l ~ d e  in  the  va lue of the  rupee. If we  have been 
caut ioning the Government  against  a s l ide in the 
rupee value, it has not been there because rupee 
value has some k ind o f  nat ional  symbol ism It is 
simply good economics and good fiscal management 
that advises us to  persuade this Government to reflect 
very deeply on  permitt ing the rupee to have come 
down to the level  to  which ~t has come down currently 
and the rupee has sl ided again after this price rise 
It has sl ided marginally We object to this because 
t h ~ s  inflatlonary aspect in the transport sector, all the 
transport related fuels wil l  add to the inflation In the 
industrial sector and the indust r~a l  fuel and the h ~ k e  
will add to that inflation For the cit lzens. conveyance 
cost wil l  add to  inflation and for the h o u s e w ~ v e s ,  
doems t~c  cost of Items like cookmg gas w ~ l l  add to 
cos t  t h e  ~ n f l a t i o n  T h e  c a s c a d ~ n g  ~ n f l u e n c e  of 
consequence of this inflationary sprlal w ~ l l  not be  
limited to the off icial 1 2 per cent And 11 I emphas~se  
that alternatives were not examtned. It IS not slmply 
a debatlng point that I wish to make These are the 
a l te rnat ives  tha t  I w lsh  to make These are the 
alternatives that I wish the Government to answer Is 
~t not correct that the F ~ n a n c e  Mlnistry had borrowed 
from and, therefore, owed to the 011 Pool Account 
something like Rs 4 ,400 and odd crore? Therefore, 
Instead of p i i t t ing this burden on  the cit izens why 
did the ahle Finance Mlnister . where is he7 - he 
argued h ~ s  case to  your great d e l ~ g h t ,  Somnsthl17 
He IS ribsent now 7 his 4 400 crore is owed by the 
Mlnlstry o l  Finance l o  the 011 Pool Account It the 
tot;ll impost on the c l t ~ z e n  1s Rs 9 ,700 crore, a simple 
repayment 01 Rs 4400 crore,  even a simple school 
boy arl!hnletic can  tell, would have ~ e a u c e d  the load 
by hatt 

I wil l  come to the other point as to why I bdlleve 
that th is 011 p r i ce  r ise  hike was not necessary  
Secondly, I b e h e ,  and that is the erltire rationale 
b e l i i n d  t h e  011 P o o l  A c c o u n t  . e x c h a n g e  ra te  
va r i a t t ons  w h i c h  a r e  t he  c o n s e q u e n c e  o f  t he  
Government 's  managemnet  or mismanagement o f  
economy ought not to have been passed on to the 
c l t l zens  I I  t he  Gove r r lmen i  fa i l s  In t he  0 v e l a l l  
mariagemen! o f  the Macro-econom~c sttuation of the 
country, w ~ t h  adverse consequerlces on the excnange 
ra to  v a r l a t l o n ,  t h e r e  I S  no  r e a s v n  why  the  
Government 's  l a ~ l u r e s  are to b e  p n ~ d  for by the  
Citizons As I have polnted out ,  one of the leasons 
Why we are facing !he p o s ~ t l o n  as that we are facing, 
is precisoly this rnismanagemont 

T h ~ r d l y ,  S i r ,  c u r r e n t l y  t he  c u s t o m s  duty  o n  
Impor ted  c r u d e  011 IS 3 5  per cen t  a d  valorem 
Comblned w ~ t h  what the Finance M~nls t ry  owes 10 

the Oil Pool  Account, or even if you do  not take Into 
account the Amangement of exchange rate fluctuation, 
a better and a more ra t~ona l  uti l ization of the customs 
duty on imported crude from 35 per cent to even 25 
per cent would have lessened the burden on  the 
citizens and if Rs 4 ,500 core comes from the M in~s t r y  
of F~nance ,  which in any case it owes to the Oil Pool  
Account and if the cus toms du l y  IS reduced f rom 
current 35 per cent to even 25 per cent I .& ,  by ten 
per cent,  I believe that at least ,  an  addit ional Rs two 
to three thousand crore would certainly have come 
Why does the Government not say that they  are. 
golng to demonstrate austarlty and the M ~ n ~ s t e r  shal l  
travel only rn one car? Why does the Government 
not demonstrate this I am not gorng into the details 
o f  other autsterity measures that could have been 
taken by the Government If the Government had  
come forward with a more reasoned document,  then 
certainly we  would have found it easier to accept 
what they are saylng 

I know that the Leader o f  the  Opposl t lon had 
addressed himself to  th is prob lem and w e  would  
have come out wlth a more comprehensive document 
on it instead of ep isod~c and hlghly disturbing pr ice 
hlkes of thls varlety 30 per cent,  25 per cent etc . - 
there has to be, frrstly. an  examlnatlon of enhanced 
e t f l c l ency  IP  ou r  011 e x p l o r a t l o n  m u c h  g r e a t e r  
efl lciency In our r e f ~ n e r y  therefore.  a much more 
efficiency In the functioning of the Oil Pool  Account 
and thereafter, some kmd o f  l inkage with the pr ice 
index, whether rt is Wholesale Pr lce Index or the 
prtce index w ~ t h  whlch you are d e a l ~ n g  by  way ot 
grvrng enhanced D A to the Government employees 
If that klnd of a thought-out p o l ~ c y  had been worked 
out we would not have had the sltuatlon l ike today 
where suddenly that In one go you have Rs 9 . 7 C C  
crore or Rs 13.000 crore belng placed on the clt lzens 
heads 

I will conclude now, it will take me  only a m~nu!e  
to f i n~sh  saying what I have to 

There IS an aspect that worries me  very grealiy 
a n d  it IS  t h e  a b s e n c e  o f  t r a n s p a r e n c y  In  t h e  
management of such a vital sector of natlonal economy 
this absence o f  transparency 1s accentuated because 
of the virtual monopoly poslt lon that the Government 
has In this sector Thrs monopoly IS now selectiveiy 
diluted It is selectively dl luted to  those that have 
otherwise specialized in consumer ~ndust ry ,  suddenly 
belng glven tne most lucrative and  the best of the 
oil.tields today that the country has - 'Mukta and 
othel 011 fields I do  not wlsh to name al l  of them 
Thls absence of t ransparency c o m b m e d  w i t h  a n  
ove rabundance  o f  co r rup t l on  In t h e  Minrs t ry  o l  
Petroleum 1s really at the roots of what we are facing 
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I am not persuaded that this Government had 
acted wisely. This hike, which I treat as insult ing to  
Par l lament,  i s  ill thought out ,  it is 111-tlmed. It is 
iniquitous to  the cit izens; it is inflationary. It certalnly 
offers no lasting solution to  this entire question of 
the management of petroleum pr ices and the Oi l  
Pool Account. Therefore there 1s only one thing that 
is there  for  t h i s  Government  to  d o ,  wh ich  1s to  
withdraw this entire hike come back to Parl lament, 
discuss thls matter afresh wlth us,  discuss it in detail 
a n d  b r e a k  n e w  g r o u n d  of o p e n n e s s  a n d  
transparency, so  that the dlftrculties that you have 
imposed on the cit lzens of thls country are mitigated. 

E ~ t h e r  withdraw this entlre rlse that you have so 
unjustly rmposed on  the clt izens of lh ls country or 
wlthdraw from governance 

DR DEB1 PQOSAD PAL (Calcutta North-West) . 
MI Speaker Slr, although my party certalnly has to 
support thls Government so that 11 may not fal l .  yet 
at the same time 11 has b?en the pollcy of my party 
also to crlticlse and also comment if there are lapses 
on certaln basic and fundamental  issue whlch are 
prejudlclal to the Interest of the commor! people o f  
thls country 

I partlclpate In thls dlscusslon wlth a deep concern 
when I flnd that Just a few days before fhls Parliament 
was to  assemb le ,  a dec l s l on  was  taken  at t he  
mlanlgnt ot 2nd July that there is a prlce hlke In the 
petroleum, diesel, cooklng gas and In other petroleum 
products Undeoubtedly thls hike 1s unprecedented. 
Thls ranges from 20 per cen: to 30 per cent In 
petroleum, In cooklng gas and in dlesel 

16.37 hrs. 

(Pro! Rlta Verma in the C h 3 1 r )  

The ques t~on  that has to be considered IS what 
IS 1:s lmoact upon the economy as a whole o! thls 
country Seconaly,  I wish to ask whelher such a 
dras t~c .  i n c r e a s e  w h ~ c h  was  u n p r e c d e n r e d  was 
a v o ~ d a t l e  ana whar was the prcrprlety of lntroauclng 
this measure !us1 on the eve when the Parl lament IS 

sl!tlng for 115 regular Budget Session The Impact of 
thls hlke upon the common people.  11 goes w ~ l h o u l  
saying 1s much more tha r  I! appears on the surface 
Because 11 there IS an lncrease of petroleum price 
from 20 per cent l o  30 per cent 11 w ~ l l  have 11s chain 
react13n It wrll have ~ t s  ~ m p a c l  upon the different 
sectlons of the economy d~rec t ly  and also rndlreclly 
Tho  pe? ro luem a n d  the  d iese l  are t he  Important 
ma te r~a l s  wl lh whlch the transport lnrjustry has to 
run ano 11 the transporr Industry has to Incur such 
huge cosrs. ~t 1s the common experlence that the prlces 
lncrease d lspropor t~onate ly  to the  Increase In the 
prlces o f  these products If there IS an lncrease of 20 

per cent or  30 per  cent,  I a m  sure  the  pr ices  of 
commodities will increase by more than 30 per cent.  
It may be 50 per cent or even more. So, when we are 
told that as a result of this increase the inflationary , 
impact wil l  be  from one per cent to  1.2 per cent, it 
is a very simple way of putt ing the things. You have 
t o  cons ide r  th is  c h a i n  reac t i on  a n d  i ts  ind l rec t  
effect upon the various sectors of the economy. The 
agricultural sector wil l  b e  seriously affected because 
of the increase in the price of fertilizer, because of 
the increase in the price of naphtha and  also the 
laraf ine wax,   he t ranspor t  indust ry  w ~ l l  have to 
lncrease its pr ices Even already, by the  t ime the 
lncrease In the prices have been announced, there 
1s a sharp lncrease In the petroleum pr lces In the 
leading transport  Industries l lke the  railways, the 
buses and other t ransports.  Al l  of t hem have to 
increase thelr fares With the result the transportallon 
costs wll l  be  exorbitantly hlgh and the poorer people 
will b e  seriously af fected by  th is increase In the  
prlces 11s Impact upon even the industrial sector IS 

f a r - r e a c h ~ n g  T h e  industrial sec to r  u s e s  t h e s e  
petroleum products and gas and the lncrease In tho 
prlces of these products will Increase the prices of 
the lndustrlal products also equally 

T h l s  1s a n  e c o n o m y  w h e r e  t h e  p e t r o l e u m  
products, dlesel and c o o k ~ n g  gas are so  lnextrlcable 
corlnected wlth our agrlculture and Industry We a le  
told that lnflatlon will b e  1 2 per cent but economlsts 
do not share thls view The approach o l  almost all 
the economlsts who are havlng a reasonable view In 
thls matter IS that the lnd~rec t  effect will b e  that the 
lnflatlon may rlse up to even SIX l o  seven per cent 
We are faclng a s l tuat lon where the lnf lat lon wll l  
even b e  a double d1g11 lntlatlon, as a result of the 
lncrease In the  p r l ces  of t hese  p roduc ts  S o  a 
questlon does arise Was 11 necessary' Or ,  was 11 
avoidable to lncrease the pr lces,  so  that t h ~ s  Increase 
mlght not be pushed up to such a drastlc height' 

MI Jaswant  S lngh ,  I n  h ~ s  u s u a l  m a n n e r ,  a s  
a lways ,  has  l a l d  t h e  b l a m e  u p o n  t h e  p r e v l o u s  
Congress Government and sald that ~t IS a legacy 
whlch has fa l len  u p o n  the  p resen t  Gove rnmen t  
Unfor tunate ly ,  I can  te l l  MI Jaswant  S ingh  t h a ~  
whatever accusations h e  mlght make .  the  earl ier 
pollcy of the Congress Government durlng the I ~ s l  
flve years regarding thls 011 Industry IS not so as he 
has now al leged Now,  #hat 1s the posl t lon7 The 
Government has Increased the pr lces no doubt,  trom 
time to t lme, but not up to  such a drastlc height It 
may be necessary to cope wlth the sltuatlon and lor 
that ~f you Increase, it should not b e  twenty per cent 
to thirty per cent And why was this necessary' The 
transler has been made from the 011 Pool Account.  
as alleged by Mr  Jaswant Slngh I can  tell you that 
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during the regime of the earlier Congress Government 
from June, 1991 to 1995, there had been no transfer 
from the Oil Pool Account to the General Budget and 
whatever has been done earlier, the earlier Congress 
Government certainly is not liable to be accused, for 
the present price hike.

Now, another thing I must tell you is that the 
Price of petroleum products have remained constant 
during the lat three or four years. The international 
prices of petroleum have remained more or less 
steady in the last four years. Even the price of 
petroleum has decreased from $ 16 per barrel to' 
$15.50 per barrel in 1994. So, International price 
has remained stable and there was no need for the 
earlier Congress Government to make such a hike in 
the prices. That is why they had not done it. And 
also keeping the interests of the common men in 
mind, it was not done. Total consumption of 
petroleum in this country is seventy million tonnes. 
Out of seventy million tonnes, thirty million tonnes 
are produced indigenously by companies such as
Oil India and Indian Oil Corporation and forty million 
tonnes are imported from abroad.

Now, if the import price has not increased during 
the earlier regime of the Congress Government from 
1991-95, it was due to the fact that international 
prices of petroleum had remained steady, rather it 
had gone down slightly. The price that the country 
has to pay for the indigenous products of the oil 
industry produced by companies like the Oil India or 
the India Oil Corporation constitutes not more than 
sixty per cent of the price which we have to pay for 
importing petroleum products from abroad. 
Therefore, the earlier Congress Government from 
1991-95 had done nothing wrong in not increasing 
the petroleum price in the way in which it has been 
done by the present Government. It could have been 
avoid because of the reason that the only increase 
in the price of petroleum has occurred during the 
last regime was in September, 1995 when there was 
a depreciation in the value of the rupee in relation 
to dollars. It was not the result of the mismanagement 
as Mr. Jaswant Singh is trying to put. It as a result 
of new economic policy which had been introduced 
by the earlier Government by the then Prime Minister, 
Shri Narasimha Rao and the Finance Minister, Dr. 
Manmohan Singh. The new economic policy has 
borne fruits and results in all sections of the economy 
and when the rupee was made freely convertible, 
the rupee remained stable for almost three years 
from 1993, 1994 and even after September, 1995, 
That shows the in-built strength of our economy which 
has been built up as a result of the new economic 
policy. The rupee has not been devalued during the 
last three years from 1993-95 until it came to

September, 1995 and that too because of certain 
factors which were both international and also due 
to certain other extraneous factors such as the 
increase in the value of dollar not only in relation to 
the Indian rupee but also in relation to almost all the 
other major currencies of the world. Therefore, the 
depreciation in the value of thtf rupee is not due to 
the mismanagement of the economy du.ring the 
earlier Congress regime. It is wholly incorrect to say 
so. The dollar has appreciated ih relation other 
currencies as welt. It may be that the Indian rupee 
has depreciated because of certain other factors 
also. For example, the speculators. The exporters 
were not bringing foreign exchange to India 
immediately, as a result of which the dollars were 
not brought into the country although we are earning 
it. There ae many other factors which the Government 
had boldly faced. Within two and half months, the 
situation was brought under control. Therefore, I do 
not agree with the accusation of Mr. Jaswant Singh 
that due to the mismanagement of the earlier 
Congress Government, there was a depreciation in 
the value of the rupee. But the maximum increase 
due to the depreciation in the value of rupee from 
September, 1995 could have been not more than 
Rs. 5,000 crore. If there was a depreciation in the 
value of the rupee as a result of which the petroleum 
price has been increased, that is only up to 10 to 12 
per cent and there was no need to increase the 
price of petroleum products to about 20 to 30 per 
cent. It was an uprecedented one and I do not know 
whether the authorities in the present Government 
have decided it without any consultation with the 
major political parties. They have not consulted even 
the party on whose support they are running the 
present Government.

Therefore, I think, the present Governent should 
have consulted their supporters who are giving them 
support before taking such a decision because this 
price rise will ruin our economy in a very dastardly 
manner. Not only that, but also the propriety of the
introduction of this measure by the increase in the
administered price has been questioned by this 
House. We also share that; and there is an 
admonition also by the hon. Speaker that when the 
Parliament is going to assemble for the Budget 
Session on the 10th of July, whether it may not be 
illegal because the administered price certainly can 
be decided without having a legislative measure, 
but for which they have to come to the Parliament. 
At the same time when the administered price is 
raised, it has a highly disastrous effect on the 
economy as a whole and it needs to be consulted; 
and when the House was to assemble within a week 
for the Session, there was no need to take such a
drastic action towards the midnight.
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Now I want  t o  put  th is  quest ion  t o  t he  hon.  
Minister concerned as to why this was declared at 
the midnight and what is the posit ion of the dealers 
of the petroleum products. What is the posit ion of 
these dealers who are keeping their huge stocks 
and who are now getting huge profits. The profit is 
not being earned by the Government, but by these 
dealers There is a bumper profit for them. The price 
of pet io leum has been increased from 20 per cent to  
30  per cent; and look at the petrol pump stations! 
There are petrol pump stations and others; and they 
were havlng huge stocks on  the midnlght of 2nd of 
July There was no need for them l o  increase the 
prtces of these products on 2nd of July itself when 
they had huge stocks with them Has the Government 
taken any measures, any steps to see that at least 
the old stock is sold at the old price and not at the 
enhanced price? The Government is now giving an 
encouragement or almost an open l icence to these 
dealers who are h a v ~ n g  their huge stocks, to sell the 
products at such a high puce.  It IS lnjurlous to the 
interest of the common people as a whole. Thls IS 

the situatton where the Government has to come out 
with very serious s k p s  so that the dealers who have 
t h e ~ r  own stocks would not b e  allowed to sell these 
products at the Increased prices . .( lnterruptlonsJ Yes, 
they have almost sold out That is why I am saylng 
this The Government 1s completely s~ len t ,  I do  not 
know whether they have encouraged these people 
to have this bumper  pro f i t  as a resul t  o f  these 
Increased prices The pos~ t l on  IS llke this. I do not 
say that there 1s no need to Increase the prlces at 
all Undoubtedly there may be But the questlon IS 

that you have to look at the Interest of the country as 
a whole Could 11 not be phased out ,  so  that the 
Impact of t h ~ s  Increased pr lces mtght be felt In a 
I11:ie more responsive way, 11 I may say so? If you 
Increase the prtce from 2 0  per cent to 30 per cent,  
there I S  no  assurance by the Government that ~t w ~ l i  
no t  b e  d o n e  a g a i n  In t h e  n e a r  f u tu re  
a159 

It has been s a ~ d  that there IS a deficit in the 011 
Po31 Account In the 011 Pool Account the deflcit IS 

fro- Rs 5000 crore to P,s 7000 crore I wonder how 
I! ~ r ~ u l r ?  b e  calculaled ma: 11 would Increase to Rs. 
I 1  705 crore by the end of 1596-97 And lor that, 
wes 11 necessary to Increase the price of petroleum 
proauc!s to s u ~ h  a d r a s l ~ c  helght? It appears !hat 
they have  take^ tk,e decrsion w~thou!  any thtnklng 

The Flnance Mlnlster Mr Sh ldambaram - 1  have 
great reDect for his ablilty and also for his eloquence 
- a n n o ~ n c e d  that he w ~ l l  Introduce certaln gu lde l~nes 
about the expendlture of  the Government so  that an 
order c a n  b e  b rough t  In the  expend l tu re  of t he  
Gcvernment The moment he had announced these 

guidelines or  was going t o  make an announcement, 
this announcement about the price hike had  come 
As a result, it was almost ironical for him to  announce 
that he will bring order in the Government expenditure 
in the Ministries. 

The argument that is made is that if we  increase 
the price of the petroleum products,  it wi l l  g ive a 
damper .  Tha t  w i l l  dec rease  t h e  d e m a n d  for t he  
petroleum at least  for common  consumpt ion.  This 
argument is  as delusory as possible.  The demand 
for petroleum consumption for cars  wil l  not at a l l  
decrease. We have got enough black money in t h ~ s  
country due to  which even if the pr ices are increased, 
the expenditure wil l  nof b e  curbed or curtailed 

As Mr. Jaswant Singh has polnted out - at least 
o n  thts potn t ,  1 sha re  w l th  h im  my v l e w s  - I h e  
I n c r e a s e d  e x p e n d i t u r e  i n  t h e  M ~ n ~ s t r ~ e s  o n  
consumption of petrol for cars and other modes of 
conveyance has not been decreased. It has not been 
;;gu i i 6 d  It 1s yet to b e  seen how economy is to b e  
brought about in this f leld Certainly, the demand of 
passenger  t ra lns  or  passenger  b u s e s  cannot  be 
decreased The demand of the transport tnduslry also. 
whlch has to serve the common people,  cannot be 
decreased as a result of this pr ice htke The result 
will be  that thls Increased prlce 1s to be shared more 
by  the  c o m m o n  peop le  w h o  h a v e  a l ready b e e n  
suffermg from the milation It it 1s cont lnulng, we are 
f a c ~ n g  very nearly a situation where the lnflatlon w ~ l l  
reach the t w o - d l g t  so ,  the common man wrll b e  the 
most affected person. 

I would agaln request the present Government 
to have thelr d e c ~ s ~ o n  modtf ied and t h ~ n k  over 11 
because you have come Into power not on your own 
You have come Into power w ~ t h  the support of the 
parties who certamly wil l  not support a change In 
your attltude on the b a s c  Issues whlch aflect the 
common people of this country 

Mr Jaswant Slngh s a ~ d  that it was corruption of 
the earlier Congress Government for which the 011 

pr lce had been increased This,  I should say, 1s a 
serlous type of al legation It IS always common f o ~  
the BJP They forgot the norms or the standards that 
they had  fol lowed dur ing the few days when they 
were unauthor~sed ly  In power. ( lnrrerrupllons) Whal  
1s t h e  s t a n d a r d  tha t  t h e  B J P  G o v e r n m e n t  h a d  
f o l l o w e d ~  They approved a project whlch they should 
not have done part icular ly when they were faclng 
the No-Conf idence Mot ion.  They came Into power by 
not observlng the norms of decency They told the 
P res lden l  tha t  t hey  wou ld  fo rm t h e  Gove rnmen t  
know ing  fu l l  we l l  tha t  t hey  w o u l d  not  h a v e  a n y  
support 
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And therefore, In the few days that they were in 
power, they tr ied to approve it. So, it does not lie in 
the mouth of Shr i  Jaswant Singh and his polit ical 

4 party to  speak of corruptiori . . . (  Interruptions) 

MR. CHAIRMAN : Mr. Pal, you klndly speak on  
the toplc. 

(Interruptions) 

DR DEB1 PROSAD PAL : It does not lie in thelr 
mouth  to  speak  abou t  cor rupt ion  The Congress 
Government,  in  the earl ier days ,  in the regime of 
1991 -95 had creditably discharged its obligations and 
duty to the peop le  We know how the new economlc 
po l l cy  h a s  b r o u g h t  v a r i o u s  m e a s u r e s  fo r  t h e  
up l~ f tment  of the people In the rural areas and how 
it has  brought pa in less  measures  to Improve the 
standard of l iv lng of the rural  India Therefore, at 
least, ~t is a good slgn In the mouth of Mr. Jaswant 
Slngh H e  1s a leader also and I know that h e  knows 
fully well as to how he IS facmg the task Therefore, 
I would suggest and request the present Government 
to cons~de r  and re th~nk  thelr decision and whether 11 
1s posslble to revlse t h ~ s  decls lon If there was a 
need for a n  Increase In petroleum pr lces,  ~t could 
have b e e n  done  by a phased  pol lcy so that the 
Impact o f  ~t m ~ g h t  not have been so seriously and 
lmrned~ately felt I would therefore, request Mr Prlme 
Mlnlster a n d  a lso  hls co l l eague ,  the  Mln ls ter  in 
charge of petroleum to rethlnk about the matter and 
at least take the honest crlt lclsm that h ~ s  supporters 
are glv lng,  look to the Interest of the common people 
In this country and how inflationary splral will affect 

; the common people Keeplng them In mlnd, I would 
request them to revlse t h e ~ r  declsion and at least 
brlng down the prlce hlke to 11s normal llmlt so that 
the common people might not be affect by such an 
Increase If ~t IS not posslble to  completely withdraw 
this decls ion,  come to  the Parl lament. come to the 
House  and  af ter  de l lbera l lons  of t he  House and  
taklng the House Into conl ldence, you can then take 
a declslon 

With these words, I again make an appeal and 
reauest the Pr lme Mlnlster and the Mmlster In charge 
of petroleum to  revlse Ihe  declslon 

SHRl  BASU DEB ACHARIA (Bankura) Madam 
Cha~rpe rson ,  we are  very much consistent In our 

' opposl t lon to  t he  Increase In a d m ~ n ~ s t e r e d  p l lces  
lust be fore  the  Budget  S e s s ~ o n  In the past also.  
when Congress (I) Government was In power, they 
also resor ted to  such  a measure just be fore  the 
Budget Sesslon a number of t imes and we opposed 
l o  lt tooth and nail And when we  are supporting this 
Government and  when they also have resorted to 

these measures ,  our  party opposed  t o  that  h ike  
Indeed, this hike is unprecedented because the hike 
to the extent of 25-30 per cent really unprecedented 
Over the years, Madam,  when Congress (I) was In 
power, they reduced the Budget to  statistical exercise 
Just before the Budget Session, they used to  lncrease 
the prices of not only petroleum products but also 
essential commod~ t i es .  

It is a fact that this year it might b e  by  lncreaslng 
the prices of petroleum products.  The burden is l o  
the extent of Rs 8,000 crore. But in 1966 it was Rs 
8,700 crores There was a reduc t~on  by 15 per cent 
and lt came down to around Rs 8 ,000 crore What 
was the amount that was increased? Dur ing late 
Rajlv Gandhi's regime the Left and other opposl l lon 
Partles boycotted the Presldent's Address Of course. 
at tha t  t ime ,  t h e  s t reng th  of t h e  B J P  w a s  on l y  
t w o  (Interruptions) T h e y  d ~ d  no t  b o y c o t t  t h e  
Presldent's Address at that t l m e  Our Adjournment 
Motion on this Issue was also adm~t ted  

Madam, 11 IS Indeed a fact that there has been 
a deflclt In the Oil Pool Account and the deflcit 1s to 
the extent of Rs 8,000 crore Why was there any 
deflclt? Why was that gap not br idged dur lng this 
two-and-a-half y e a r s  tlrne' Why d ~ d  the Congress 
Government ,  dur lng  these 3 0  mon ths ,  a l low th ls  
deflclt l o  plle up? Was ~t because of some p o p u l ~ s t  
and opportunlstlc pohcles that they d ~ d  not wan! to 
increase the prlces of the petroleum products then 
In order to brldge the d e f ~ c i t  In the 011 Pool Account? 
The Unlted Front Govenment also,  Just before the 
Budget Sesslon, should not have resof led to such a 
measure  Heavens would  not h a v e  fa l l en  ~f t h l s  
Government would have wal led tor a few days and 
then would have to the Parl lament and  placed before 
~t the crlsls that this Government is faclng on the 011 
Pool Account 

Madam, A number o f  tunes, on. the floor of this 
House, we gave this warnlng, It 1s because frequeritly 
we used to hear sermons from the former Flnance 
Mlnlster about the new economic policy, l lberal~sat ion 
and about opening up the gates of our country to the 
NRls  

M a d a m .  y o u  h a v e  s e e n  a n d  y o u  w o u l d  h e  
surprised to  s e e .  h o w  t h e  Impor t  of p e t r o l e u m  
products have ~nc reased  year after year In 1985-66 
~t was only 19 mllllon tonnes and In the year 1994. 
95 it was 46 mil l ion tonnes The Increase is  more 
than double 

SHRl  MANORANJAN BHAKTA (Andaman  and  
Nlcobar Is lands) . P lease also glve t he  t lgures ot 
consumption 
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SHRI BASUDEB ACHARIA : Yes, I would come to 
that aspect also. What is the pattern of consumption? 
The pattern of consumption is, naptha-only 5 per 
cent, LPG- only 5 per cent, petrol-5 percent, 
kerosene-14 per cent, diesel-48 percent, other fuels- 
15 per cent and others-8 percent.

The increase in consumption is 10 per cent per 
year. Why there is such an increase in consumption? 
Is it not because of the liberalisation policy being 
adopted by the then Government? The present 
Government has also visualised that the import of 
petroleum product should be increased by not less 
than 10 per cent, may be it should be increased by
12 per cent. What steps did the previous Government 
take to reduce the consumption of petroleum products? 
No step was taken in this ragard. Certain austerity 
measures were taken for the Government employees. 
Shri Biju Patnaik is here. In a Committee he made 
certain recommendations in regard to the austerity 
measures in the form of reducing the number of 
Government employees, not increasing the pay 
package of the Central Government and other Public 
Sector Undertakings employees. The Government 
knew that there had been deficit in the oil pool 
account. It is always cross-subsidised and this deficit 
has to be bridged. What step was taken to reduce 
the consumption of petroleum products? No Step 
was taken in this regard.

SHRI BIJU PATANAIK (Aska) : They adopted the 
policy of borrowing dollars from others.

SHRI BASUDEB ACHARIA : Yes, I have very little 
time at my disposal. Two more Members from my 
Party have to speak. I have to allow Mr. Nirmal Kanti 
Chatterjee to speak.

Because of the uttar mis-management of the 
previous Government, we are placed in this position 
today. They have allowed the deficit to increase. We 
used to hear sermons of the former Finance Minister. 
All this is the result of the new economic policy.

In the past also, while participating in the Railway 
Budget discussion, I made certain suggestions as to 
how we can reduce the consumption of petroleum 
products. Our import is to the extent of 45 per cent 
and our indigenous production is only 55 per cent. 
No step has been taken to make the country self- 
sufficient. We have enough reserves of natural 
wealth. Tripura has huge reserves of natural gas but 
if is not being expolited You will be surprised to 
know that Bangladesh is expleting the natural 
reserves available in Tripura. The Ganga basin in 
the West Bengal is full ot natural wealth but it is 
neither property explored nor properly exploited. No. 
step has been taken to make the country self- 
sutficient.

We have a number of oil companies. Is there 
any scope to reduce the cost of production? There 
is a scope to reduce the cost of production, You will 
be surprised to know that the Chairman of a 
company, I will not mention his name, stayed in a 
five star hotel although he had a residential 
accommodation. You will be surprised to know the 
rent that he paid for staying in that hotel.

The rent bill for one year went to the extent of 
Rs. 30 lakh for accommodation only. I am referring 
to the Chairman of not an oil company but a public 
sector company. You will be surprised to 
know... (Interruptions)

KUMARI MAMATA BANERJEE (Calcutta South) : 
What is the name of the company?

SHRI BASUDEB ACHARIA : I do not want to 
mention any names here.

KUMARI MAMATA BANERJEE : Madam, we have 
a right to know the name.

SHRI BASUDEB ACHARIA : There are a number 
of examples. What I want to say is that there is 
scope to reduce the production costs. I made certain 
suggestions.

Madam, the Secretary in the Ministry of 
Petroleum stated just after the hike in the prices of 
petroleum products that direct increase in the 
inflation will be to the extent of only 1.2 per cent, but 
he refused to speak about the indirect increase in 
the inflation following the price hike. There has 
already been a cascading effect. Whenever the prices 
of petroleum products are increased, they affect all 
aspects of life like agriculture, industry, domestic 
sector, transport etc.

Railways used to haul 70 per cent of the goods 
as well as the passenger traffic in 1951-52. Now the 
situation is just the reverse. Road transport is now 
earring 70 per cent of the traffic and Railways are 
carrying only 30 per cent. While rail transport is 
cheaper than the road transport the later is carrying 
70 per cent of the traffic. If Railways can share the 
bulk of the traffic, the consumption of petroleum 
products could be reduced because rail transport is 
much cheaper than the road transport. We have to 
ponder over these questions. How to reduce the 
consumption? How to make the country self- 
sufficient? How to increase the indigenous 
production? How can our oil companies be run more 
efficiently and how can their production costs be 
reduced? This is the subject...(Interruptions)

SHRI MADHUKAR SARPOTDAR (Mumbai North- 
West) : What is the remedy? How to reduce the 
prices?
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SHRl  BASUDEB ACHARIA : The remedy is to 
manage  them ef f ic ien t ly .  Manag ing  the  economy 
e f f i c~ent ly  is the remedy. I n  our country there are 20 
corporate houses which are not paying a single paisa 
as l ax .  There  are  a number  of corpora te  houses 'which are evading thousands of crores of rupees of 
tax by exploit ing the  provisions of the law. 

[Translation] 

AN HON'BLE MEMBER . Who is shielding them? 

SHRl  BASUDER ACHARIA You are shleldlng 
them 

[English] 

There are alternative ways We have suggested 
that a l te rnat~ve ways should b e  found out without 
shifting the bu rden  on  to the  common  man  For 
whose b e n e l ~ t  IS 117 Today the common man has to 
bear the burden of this price trike for the bene f~ t  of 
male  10 or 1 5  per cent o f  the popu la t~on Why should 
the common man .  the poor man ,  the worker the 
n ~ l d d l e  c lass  employee bear  th ls burden for the 
bend11 of 10 or 15 per cent of people' 

We w ~ l l  have to reallse that (Interruplionsl We 
not support you but we will support l lnterruplronsj 

When  o u ~  CI l let  M ~ n l s t e r  l o o k  up thls matter 
forcelully in the Steerlng Commrttee, the h ~ k e  In the 
puce o l  dlesel was reduced by 15 per cent 

The Secretary In the Mlnistry of Petroleum has 
stateu that LPG 1s be lng  used by  the  better of1 
persons That IS not the fact Now the lower M ~ d d l e  4: .lc8s people  are also uslng LPG be:ause o! the 
r r l r : r  of coa l  and  becntrse Ccngres?. Government 
ha<! d e r e g u l a t e d  t h e  rrr lce of c o a l  M a d a m  
Chnl lperson, you mlght be knowlng h r w .  in the last 
year the pr lce of coal  was in creased In your area, 
In your constltuency (1n:erruptionsJ 

h U M A R I  MAMATA R A N E R J E E  In  your 
Const~tuency also ( I n l e r r i i p l~ons )  

SHHl BASUDEB ACHARIA In my constltuency, 
t h e ~ e  a le  only four or t ~ v e  colilerles 

The lower middle 1nc:)rne people ,Ire also uslng 
LPG By this 30 por cent Increase, all the poor p e W l e  
a le  af fected I request the tion P l ~ n r e  M ~ n l s f e l  to 
def~n l te ly  consider and take steps to reduce the prlCeS 
c! LPG, petrol  and also diesel I would also request 

* r 8 ~ 1  h o n  P r l m e  M l n l s t e l  to  t ry to  l ~ n d  o i r l  
a l turnat~ve ways and means and not lo Pursue the 
P a t h  t h o  p r l n c l p l e ,  wh i ch  w , i s  o u l s u e d  by the  
P lev lous Gove rnmen t  h e c a u s e  th is  Un l l ed  Front 
C iovernment  IS f o r  a l t e r n a t ~ v e  g o v e r n a n c e .  
t r anspa rency ,  a c c o u n t a b l l ~ t y  t o  t h e  peop le  a n d  

accountab~l i ty to  Par l iament  So, I request the hon 
Prime Min~ster  to definitely consider our request In 
thls regard The United Front Government wil l  realrse 
the sufferings of the common peop le ,  m ~ d d l e  class 
people, farmers and the mdustrial workers It will try 
l o  reduce the hike in the price of petroleum products 
and try to f lnd out alternative ways and means to 
br idge the gap,  to br idge the  deflclt it will try t c  
make the 011 companies more etf iclent and  also try 
to reduce the consumption of petroleum products by 
adop t~ng  austerity measures and also by maklng the 
count ry  s e l t . s u f f ~ c ~ e n t  t owards  t h e  p roduc t l oo  of 
petroleum products 

SHRI C NARAYANA SWAMY (Bangalore Nor lb ,  
Madam Chairperson, the rlse in the admlstered pr lces 
of petroleum products In the count!y has glven r lse 
t o  a lot  of d l s c u s s ~ o n  b o t h  i n s ~ d e  a n d  o u t s ~ d e  
Par i lament  The  peop le  are  rea l ly  unhappy  that  
cartaln commod~t ies  w h ~ c h  were available at a prlce 
f lxed by the Government earl ler have to face the 
increase In the prices o l  administered pr ices in  fact 
this questlon 1s bemg raised for the past two days !n 
t h e  H o u s e  but  t he  ma t te r  o f  I n c r e a s e  In t h e  
administered prlces ~n petroleilm products,  especially 
the  pr ices  of L P G  d lese l  a n d  pe t ro l  a re  b e l n g  
discussed 

The Un, ted Frsnt Government wh ich  c a m e  tc 
power wlth the support of friendly parties, suppo:t,np 
the Government from ~ n s ~ d e  and  o u t s ~ d e  w h e r  I: 

assumed office, had to face the unenviable pos l t~on c f  
the de f l c~ l  ir! the 011 Pool Account,  imbalance In 7-e 
011 Pool Account Thls deflclt In the 011 Pool Accour t  
had been ras ing for the past four years for varlous 
reasons, the main reason belng as several  of ou7 
col league have already rnen t~oned ,  d e v a l u a t ~ o n  ot 
the rdpee appreciatlon of the value of the dollar vls. 
a.vls the rupee and above all Increased consumption 
of petroleum products wlthln the country The tcta!  
Import b ~ l l  of crude and pet ro leum,  both lmpor ted 
Into the country, has been about 20 per cent of the 
export earnlngs of the country whrch 1s of a great 
concern for the country Itself 

In fact, at t h ~ s  juncture, I take thls oppor tun~ty  10 
c o n g r a t u l a l e  a n d  c o m p l i m e n t  t h e  U n l t e d  F i n n :  
G o v e ~ n m e r ~ t  tor recently lncreaslng the subsldy o r  
fertillsers and comlng to the rescue of the tarmers :: 
this country, wha were because o l  the cost Increast: 
In the price of fert l l isers faclng great hardships an? 
as a result rf rrle Increased pr lces ear l~er  the Input 
o f  ter t~l lsers In agf lcul lure nad been gradually gs l?p 
d o w n  thus  a d v e r s e l y  a t t e c t ~ n g  t h e  a g r l c u l t ~ r s ~  
production ~n the country I am a farmer myselt arrd 
I know because I have personal  experience h o ~  the 
rise In prlces of fert l l lsers In the country resulted Irr  
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[Translation) 

SHRl  GEORGE FERNANDES (Nalanda) : Madam 
Chairperson, the increase in the prices of petroleum 

.products was not unexpected. There mlght have been 
;ome dilference of oplnion as  to  how much increase 
should b e  there but I had  heard about this Increase 
in prices in June 1994 itself when the Secretary to 
the Petroleum Ministry gave hls statement before the 
standlng commit tee o n  pet ro leum I would l lke to 
r e , ~ d  out some l ines from that o f l ~ c ~ a l  statement glven 
by the Secretary as evidence. 

(English I 

311 prlces are r w n g  and are i~ke ly  to go 
upto no less than 20 per cent per barral. 
I f  ~t continues to b e  so  1111 Decemeber.  
we w ~ l l  b e  forced to Increase the prlce 
The re  IS no doubt  about I! It 1s not a 
secret " 

Therefore, first of a l l ,  I am ralslng this Issue here 
because Dr Pal has just now de l~vered a long speech 
and sald that how 11 happened so suddenly. he was 
not able to understand that It 1s an untortunate step 
In June 1994,  Shr l  Naraslmha Rao was leadlng the 
Cab lne t  H e  k n e w  that  h ~ s  Gove rnmen t  h a d  to  
lnclease pr lces by December at any cos l  But the 
prlces were not Increased because elections were 
to be held In near future HIS Governnlent thought 
that 11 prlces were Increased, there would have been 
~rproar ~ n s l d e  and outslde the House and t h e ~ r  votes 
wou ld  a l s o  d e c r e a s e  Tha t  IS why ,  t hey  have 
~nc reased  the pr lces by 30  per cent now I ~ o u l d  no1 
hka to go Inlo the detalls o f  thls Issue as these were 
discussed yesterday also as to how and when the 
pr lces  shou ld  h a v e  been  increased I wou ld  not 
speak on  al l  those points but I would llke to know 
the views of the Government and ~ t s  allles about the 
yearly Increase in consumptlon of petrol, d lesel  and 
other petroleum products Thls Increase was 3 S per 
cerir In 1991 -92 ,  3 4 per cent in 1992.93, 3 2 per 
cent In 1993-94 and 7 7 per cent In 1994.95 t o r  
1995.96 though  I l gu les  are not aval lable lor the 
whole year, but as per trend avallable ~t is 9 5 per 
c e n t  A l l  t h e  n e w s p a p e r s  I n  t h e  coun t r y  h a v e  
pubhshed t h ~ s  announcement made by you but ~t IS 

not known as to how much amount you are spending 
from publlc money You have said. 

"The demand l n ~ ~ r a s e d  hy  11 per cent In 
1995 -96  and  dlesel  Increase alone was 
15 per cent " 

Why the  p r i c e s  h a v e  b e e n  1 n c r e a s e d 7  T h e  
Government should give reply In this regard as many 
aspects are associated with it. When I sald that this 
increase was not unexpected then you referred to 
your economlc policy. One Member  of the  Iornir;.: 
Government which is now the supporting party to the 
present Government s a ~ d  that the11 economlc pollcy 
had been very progressive The P r ~ m e  Mlnlster has 
made a promlse to the former Pr lme Mmlster and the 
leader of the  support ing Congress Party that  h ls 
Government would contlnue to fol low thelr po l~c les  
and both  the  leaders ut tered almost same  words 
before the people These new economlc pollcles have 
led to the lop-sldes development In the country 

I feel  sorry that Dr Pal  1s not present  at !ne 
moment He 1s a very wise and educated person He 
has speclal understanding about economic at fa i rs 
He sald that he had brought about a lot of change 
In the c tunt ry  as a result of whlch poor people were 
feel lng relief to  the great extent I have just no& 
heard these words f rom hlm 

I have some h-owledge and  examples  of In t i  
latest  report  of the  N a t ~ o n a i  Counc l l  for App l ied  
Economlc Research As per the sald report the tctal  
development made In lndla 1s Ilmlted to o r l y  SIX laht. 
farnll~es You have made them so rlch that they ;a- 
be placed counted amongst the r ~ c h  people of ! ? e  
world 

Today the manufactur~ng of cars which cos: ? ?  
lakh to 50 lakh has been started In India These caes 
consume a lo1 of d ~ e s e l  and  pe t ro l  a n d  req;:!c 
several accessories 

Now, Telco has started manufacturing Merceges 
Benz whlch IS belng sold for Rs 2 5  lahh and !ne 
persons who are in teres ted In the  cus tom m a c e  
vehlcle w ~ l l  purchase ~t even at the cost 01 Rs 52 
lakh You are ~mpor t l ng  vehlcles from abroad YOLA 
have withdrawn al l  restr lct lons and  have  al loweo 
Import of cars glvlng SIX Kllometre per lltre rnllage 
You are glvlng a speech here You are d e l ~ v e r ~ n g  a 
speech here as a very humble farmer but you are 
a l towlng those  po l lc les  l o  c o c t l n u e  w h ~ c h  were  
mltlated f ~ v e  year ago As a result of these po l~c les  
the consumptlon 01 petrol, dlesel and other perroleuF 
products has Increased from 3 2 O 0  to 1 l o o  this Lea! 
How poor people have bene f~ ted  by  It 1 would hke 
to ask If you say that they bene f~ ted  by these pollcles 
than I would like to read out some l lnes o f  the report 
of Natlonal Counc~ i  for Apphed Econonr~c Research 
It has conducted a survey of the consumers In lndla 

"Out of the total number 01 households J' 
157 ml lhon 320 thousand ,  t hose  In thd  
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income category up J Rs .  20,000 per 
annum is 90 million 540 thousand. That 
works to 56 Der cent." 

[Translation] 

If the income of a family is upto Rs. 20,000 it 
means that ~t also includes the persons having 
income of Rs. 10,000, 5000 and even Rs. 1000. But 
Madam, if the income is Rs. 20000 it means that it 
amounts to Rs. 10 per person per day.. ( In le r rupt~ons)  
Do not say anything about the MP's Income of Rs. 
1500,  Let us not talk about MP We all are well 
aware about the condition of an M.P.. ( Interrupt~ons) 

KUMARI MAMATA BANERJEE : Please tell about 
the~r  ccnd~t ion.  

SHRI GEORGE FERNANDES . MP is not faclng 
that p!oblem We should not make mockery of ths 
poor people by placlng MPs In their class 

DR ASlM BALA (Navadw~p) : You are makmg 
mockery of them 

SHRl GEORGE FERNANDES , No, we are not 
maklng fun of them, rather you are d o ~ n g  so The 
przblem 1s that we continue to take some problems 
very l~ghtly Indla's poor, his problems helplessness 
and h ~ s  neglect will be a matter of dlscuss~on only. 
Leaders belonging to the humble farmer's families 
w ~ l l  make tall claims in the11 speeches that they are 
fcr the poor  people but they w ~ l l  work for the 
aflluents Today, whatever you are domg IS only for 
!he upper class of the country because, the number 
of persons earn lng  Rs 10 a day in lnd la 

:n lsrrupt ions) 

DE ASlM BALA How many poor people travel 
In the car? Do they use petrol? Perhaps you have no 
Idea about t h e ~ r  Income you do not know 
calculation f ln lerrupt ions) 

ShPi  GEORGE FERNANDES : Mr. Speaker, Sir, 
I 2.n feeling u'neasy on the prlce rise resorted to by 
these people and ra ls lng my vo ice against 11. 
Whaleuer soc~al  structure you are havmg today IS a 
process of exploltlng the poor people to facllltate 
everythng to r c h  people for their luxury. 

(n Ih ls  process the poor is b e ~ n g  exploited 
because Y O U  need a large amount of 011 for your 
ver,~cle Ear l~er ,  a veh~cle was glvlng 14 kilometer 
per I11.e m~ lage  not it IS going to glve only Four 
Kllome!ers, because for the comfort of rtch people 
you have started manufacturing new vehicles In 
coliabcratlon w ~ t h  fore~gn companies And for that 
yos are exploltlng the poor 

It has been clalmed by varlous Governments that 
they have ralsed tho standard of a large number of 

people living below the poverty line and now only 
20 percent people are living below the poverty line. 
As per the report of NCAER, 56 percent people of 
the country are earning Rs. 10 per day or even less 
then that and are livlng In a standard of equal to fou! 
cups of tea available at Railway Platform. This means 
28 percent of the total population of the country are 
living with a daily earning of Rs. five or even less 
then that. 

AN HON'BLE MEMBER . Whom are  you 
advocating for7 

SHRl GEORGE FERNANDES We are advocating 
for those whom you cannot and will never take care. 
Therefore, we would like that what you are speaking 
of introducing new economic policy by raising the 
price of 011, you should be ready to withdraw thls 
step. We are not interested in the amount of money 
in the pool. You set up pool and mislead the people 
The amount in pool has to be self balanced whlch 
IS run by the Government and it IS immater~al whether 
the money 1s kept In this pool or some other. Whelher 
only the pool will decide the future of the econorr ' 

of the whole country and give a dlrectmn to t h ~  
economy of the country Therefore, please do riot 
mention about the Pool you have set up The flrsl 
thmg IS that you must w~lhdraw ~t After that if you 
feel l~qu~d i t y  crunch, ~f you do not get the funds you 
need for the developmenta l  programme of tho 
country, i f  you need Pool balanclng, that I can tell 
you and would like to draw the attention of hon ble 
Prlme Mlnlster in particular 

17.54 hrr. 

(MI  Speaker in the Chalri 

In  November, 1994 the Standmg Committee 
relatlng to the Department of Petroleum. the people 
runnlng the Petrol Pumps of the country came a s  
witeness has given the yearly f ~ g u r e s  about the 
pilferage of Petroleum, dlesel and kerosene 011 at 
various Petroleum dumps and depots by dtfferent 
people at various levels from top to bottom As pel 
my estimates the amount comes to about Rs 10 
thousand crore per year 

For the last five-six months the Governmeni ot 
Maharashtra has been inqulrlng lnlo the settlng up 
of Machhlmar societies whlch are exempted from 
excise duty on diesel. in  the name of these soclet~es. 
truck loads of d ~ e s e l  worth crores of rupees IS 
proceeded for Ralnaglri and some other dest lnal~ons 
near Goa border. In this deal. the truck owners als;! 
get commtsslon and then thal diesel IS unloaded at 
the Petrol Pumps of Mumbai Don't you know this7 
Where 18 your former Mlnlstor? Thls evldence was 
given before your own committee 1, therefore, urge 
hon'ble Prime Minirter that he should ask for the 
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November, 1994 proceedings of the Standing 
Committee of the Department of Petroleum and go 
through the statements made by the'witnesses in 
that Committee.

Please go through those proceedings and if you 
want to do something then visit from Mumbai to 
Gujarat. Criminals in Gujarat have threatened to kill 
a minister. And a minister, of the former Government 
in Delhi had given orders on telephone for release 
of such persons who were arrested in this connection. 
We had raised this matter last time in the House. 
This is not the first time that we have raised this 
issue. But this is a matter in which Rs. two crore 
contract was made to eliminate a Minister. In Gujarat 
a sabotage was made in the pipelines which carries 
crude oil upto refinery. A few small calendastine 
refineries have been set up in Gujarat where there 
are arrangements for refining crude oil. According to 
my estimate Rs. 500 crores to Rs, 1000 crores in 
Gujarat is being looted in such a way and no one 
will inquire about it. Today Dr. Debi Prosad Pal has 
spoken extensively. Since you have to implement 
their policies, he has stated that they are supporting 
you because they want you to shield their misdeeds 
and likewise they will help you in doing so. At the 
same time they also say that they are supporting 
you will continue doing so until they themselves are 
not prepared to contest the election. The day they 
are ready for elections, they will dethrone you. But, 
that is your concern. But their style of functioning 
due to which you have to follow there methods and 
if you have courage to forgive their misdeeds in the 
State of Gujarat, Maharashtra and other states where 
there are refineries and pipe lines have been laid 
and where there are also arrangements for storage 
of petrol and from where the pilferage of petrol takes 
place in which offers from top to bottom are involved. 
We also know and I would like to tell you that the 
people who came as a witness have to leave their 
homes altogether for six months. Not a single word 
has been mentioned in the report but information 
about the persons who have given of their witness, 
was supplied to these hoodlums and hitmen as such 
and such person has given his witness at such and 
such place. They were informed on telephone and 
were made to leave their Homes. I am telling all this 
with my own experience. I, therefore, urge the 
Government to withdraw this increase and made 
arrangements to stop this loot. My friend Mr. Jaswant 
Singh has also spoken on the issue of att to some 
extent without mentioning anybody’s name. But I am 
mentioning the name of Panna-Mukta and also the 
people related to Panna-Mukta. 1 do not know who 
is the Petroleum Minister at present perhaps, the 
Prime Minister himself is holding this portfolio. If Mr.

Baalu is the Minister then 1 must say that regarding 
this issue of Mukta-Panna the Ministry of Petroleum 
and officers are also expressing their views. You 
have just now assumed the charge but, this issue is 
not very old. It is a recent matter only and you can 
talk to the type of Government that is there, and 
with the support and blessings of these people the 
officers are having a gala time. They say that they 
do not have funds. Where almost entire work in 
regard to exploration with heavy investments has 
been completed and only oil is to be extracted. Now, 
this work is being entrusted to Mukta-Panna. But, we 
do not have funds for this. So a foreign company 
videcon it can be Indian for a foreign company. The 
other one is the Reliance.

18.00 hrs.

Mr. Speaker, Sir, you may not be aware that this 
is a very famous company. Sir, one thousand and 
twenty eight crores of rupees have been spent on 
Mukta-Panna and Rs. One thousand and twenty 
eight crores have been written off.

[English]

MR. SPEAKER : I will take just one second. It is 
now six of the Clock. Can we extend the time?

SOME HON. MEMBERS : We can continue it 
tomorrow... (Interruptions)

MR. SPEAKER : Please listen to me first. I will 
go by the decision of the House. Tomorrow is the 
Private Members’ day. The Resolution on Jammu 
and Kashmir has to be passed tomorrow because it 
has to go the Rajya Sabha on Monday. So, tomorrow 
we will not have time for this. On Monday, the Prime 
Minister will have to reply to the debate in the Rajya 
Sabha and here also. Further, there are a large 
number of speakers to speak. I want to accommodate 
as many Members as possible. If the House agrees, 
perhaps, today we can extend the time of the House 
by one hour and then on Monday, maybe, the 
Government can reply...(Interruptions)

MR. SPEAKER : All right. So, the House will sit 
up to seven of the Clock.

(Interruptions)

MR. SPEAKER : Time is very precious.

(Interruptions)

[Translation]
SHRI GEORGE FERNANDES : Mr. Speaker, Sir,

I was telling that on this Mukta Panna scheme Rs. 
one thousand and twenty eight crores have been 
spent so far. The stand of the Government and the 
stand of the officers of your Ministry is that this money 
which has been spent will not be added to their
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expenditure. Whatever profit they want to make and 
the oil they want to extract and the way they want to 
make, it these companies have been told that if the 
amount already spent is added to your expenditure 
then it will be very difficult to do all that. It means 
your profit will go down. So we will show this amount 
in the Government account. Now which account in 
this? This account is of the officials of Ministry of 
Finance. The tax collected from the public goes in 
Government account. It is a fact that large capitalist 
companies in India are getting benefits whereas the 
poor are paying the tax. The poor are cultivating 
their fields. After that you ask them to produce crops. 
Then you say, become rich and make money. This is 
the way of these people. There is a oil pool. Is this 
meant for this work only? Oil pool is required for 
increasing income or Videcon.

Mr. Speaker, Sir, we want to request the Hon’ble 
Prime Minister again. We feel happy that you have 
charged your role. You had gone to Lucknow on 3rd 
of July, and when compelled by journalists and other 
people, you spoke very forcefully, as it is often with 
you, that "there is no question of revising the price 
hike" You came back after speaking in Lucknow and 
people within the party and United Front put pressure 
on you, then you reduced the price of diesel by 15% 
but it is not sufficient. The increase by 15% on diesel, 
30% on petrol and 30% on L.P.G., will not work. 
We are not ready to accept it. It is your people only, 
who are raising the voice against this price hike in 
the country. ‘Karnataka a Band’ is to be organised 
on 15th. Who is doing this? I do not think BJP given 
a call on this issue. Who has called on this ‘Band’ 
on 15th? Whether it is C.P.I., C.P.I. (M), 
C.I.T.U....(Interruptions) or A.I.T.U.C. You are talking 
of Karnataka. If my memory goes okay, it is the 
Karnantaka Pradesh Congress which is the supporter 
of the Government. The Government supporters are 
agitating against this in the country. They are 
resorting to strike. You should think over the loss 
oocuring due to this. There was a talk of launching 
agitation in Bengal, I do not know how far it has 
arrived. Perhaps marxist party got scared of Mamata 
Banerjee that if she is included in it then problem 
will mount up ...(Interruptions)

KUMARI MAMATA BANERJEE : A young man of 
our party has been arrested...(Interruptions) Give me 
opportunity to speak, why are you speaking?
...(Interruptions)

SHRI GEORGE FERNANDES : Your youths are 
being arrested and yet you are giving support to this 
Government. I could tell you about the tussle between 
them and the Government. It is because they did not 
want to accept Adjournment Motion, they were not

agreed on the Motion under 184. Their problem was 
that if Marxists and Congress members get united 
and vote in favour of this Government then they 
cannot remain without their coalition Government in 
West Bengal. This was the problem in their mind.

[English]

KUMARI MAMATA BANERJEE : I am on a point 
of order. Shri Gorge Fernandes should know that I 
personally had given a notice for Adjournment under 
rule 56.

SHRI GEORGE FERNANDES : I am supporting 
you. I am supporting your position. I am defending 
your position. All that I am saying is that the real 
problem was posed by the Congress Party and the 
Marxist. The only problem that Congress Party felt 
was that it could be compelled to form a coalition 
with the Jyoti Basu Government as both of you talk 
of same position and are supporting parties here on 
the issue of price rise.

[Translation]

Mr. Speaker, Sir, while concluding my speech, I 
would like to request to the Government to withdraw 
it immediately. Steps should be taken right now to 
investigate the cases of loot and corruption and 
bribing. The senior officials should be posted at 
various places. They will have to take the 
responsibility to save the life of those people who 
are giving informations in this regard. The system for 
offering contracts to the domestic and foreign 
capitalists should be stopped. I would like to request 
for a special demand that the oil exploration work 
should be carried out at the maximum extent in 
Bengal Poorvaanchal and the Bay of Bengal. I do 
not know at to why this work is not being carried out, 
otherwise today’s reserve will not be available after 
15-20 years. When the Government has got 
opportunity for this, it should be taken up.

Mr. Speaker, Sir, I strongly oppose this price hike. 
I would also like to say that if this price-hlke is not 
taken back, then this tussle is not going to remain 
restricted to this House rather It will spill over to the 
streets and the entire national as well. I conclude 
my speech by giving this warning.

[English]

SHRI SURESH PRABHU (Rajapur) : Our country 
got political freedom at midnight. We were very 
happy. We thought, now we have our own 
Government which Is going to took after our own 
interest but we lost our economic freedom on that 
fateful night when 30 per cent increase in oil price
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has taken away economic freedom of our people. 
There has been tremendous cut in the family budget 
of so many common people Unfortunately, some of 
the hon. Members are not sensitive to these realistic, 
and that is Why, they are saying, how the increase 
in the kerosene price, how the increase in the 
petroleum products is going to affect the common 
man. Now the increase in the vegetable prices alone, 
as reported in today's newspapers, it is testimony to 
the fact that persons who are really paying for it are 
non other than the common people.

This increase was very shocking for the simple 
reason that the farmers, the labourers and the toiling 
masses were feeling that no such rise could ever 
take piace because the protectors of their interests 
are now in the Government. They always thought 
that those who have so fare been really taking away 
their rights are now out of power and now the 
common men’s protectors are governing the country 
and hence no such price rise could ever take place. 
But I am really surprised that such a price rise has 
never ever in the history of India really taken place 
at one stroke.

Sir, this sum of Rs. 10,000 crore rise is probably 
Rs. 4,000 crore more than the Annual Budget, the 
Annual Plan of the Maharashtra State, which is 
supposed to be one of the most prosperous States 
in the country. Such rise can take place even without 
the sanction of Parliament, is something which is 
really amazing. About this we have already spoken 
yesterday and I would not repeat that point once 
more. The cascading effect of this is already there 
not only at the market place everywhere. Probably 
no sector is now away from this cascading effect. 
And I really feel that this rise has to be immediately 
withdrawn forthwith.

One of the hon. Members from the Congress 
Party, Dr. Pal has said that he is really interested to 
make sure that this Government does not fall. 
Probably, such a burden of protecting the 
Government does not lie on our shoulders and that 
is why, I would like to demand that whether the 
Government falls or not, the prices must really fall 
with immediate effect.

We have been told that the international prices 
have got some bearing on the domestic prices of 
petroleum products. We have also been told that 
particularly in the early Ninties the international crude 
oil prices had been falling. If there is a rise in 
international prices, which takes place in domestic 
price, why was it not reduced when the international 
oil pnces were falling? Why the domestic prices were 
always kept, if not more, at the same price when the 
international oil prices were failing, is something

which needs to be explained. This mystery about the 
Oil Pool Account also needs to be explained to 
Parliament In full detail.

We have always been told that there are several 
measures being taken to reduce the deficit in the Oil 
Pool Account. One of the measures is to bring about 
more efficiency in the oil purchases. We have always 
been saying about this. There have been instances 
which have been quoted. Even in the Consutiative 
Select Committee of the Petroleum Ministry there 
have been instances where we have purchased 
petroleum products and crude oil at probably more 
price than what was prevailing in the market and 
probably the purchasing policy was not in 
consonance with what should have been done for 
the sake of any person who was keeping the national 
interest at heart.

We are also surprised for the simple reason that 
when the previous Congress Government fall, there 
was already a deficit close to Rs. 6,000 crore in the
Oil Pool Account. We were told that with no secret 
understanding between the parties which are 
supporting the present United Front Government, 
probably, we were knowing that they would also make 
it public the secret as to how to keep the Oil Pool 
Account in low deficit and at the same time not to 
increase the prices. Probably, this understanding has 
not reached the present Government, as a result of 
which they were forced to increase the prices. I would 
request the Congress now to pass on this know-how 
to the present Government so that probably they can 
roil back the prices to their old level.

We have also been told by the Petroleum 
Secretary, when he announced this price rise, as to 
what is the aim of raising the prices. The so called 
proclaimed objective of bringing about this rise is to 
discourage the consumption of these item which is 
putting severe strain on the nation’s precious foreign 
exchange reserves. If this is the proclaimed objective, 
this is not the way in which it should have been 
done. Probably, it should have been done by 
reducing the use of the petroleum products In the 
country, for which no measure has so far been 
announced.

We would like to know from the Government as 
to how much bill of the total petroleum products is 
borne by the Government itself and how many 
vehicles of the Government really pay for this 
additional expenditure which the common man has 
to b«ar, and what measures the Government is 
initiating to reduce these prices.

Each barrel of all that we import is not 
necessarily at international prices. The evidence has 
been given before the Consultative Committee of
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the Ministry. Wo also have the right to know, what is 
the cost per barrel of crude oil produced in the 
country through the oil exploration programmes of 
the Government, We feel that we really have to have 
a national policy on this because the day is not far off.

18.15 hrs.

(Shri Nitish Kumar in the Chair)

Today we are paying, as my friend said, almost 
20 percent hike. I really feel it is much more than 
that. Of the total foreign exchange earnings out of 
exports, almost close to 30 percent goes into paying 
for these products through imports. Unless we really 
devise a policy, may be the day is not far off when 
our domestic reserves of oil would be dried away 
and at the same time we may not have enough 
money to pay for this. There is realty a need to bring 
about some sort of a policy to find out how this 
consumption can be reduced. For that there is no 
need to burden the common man with this high rise. 
The people who are really going to pay for it are the 
farmers, the poor labourers, the toiling masses whose 
interest is supposed to be protected by this sovereign 
House. I am sure, the Government will pay heed to 
this demand and would definitely bring about a 
reduction in the prices.

This Government in its Common Minimum 
Programme has said that only the interest of the 
common man will be protected. Probably there could 
not have been a better way of saying that we really 
do not care for you. But there are very illustrious 
people sitting in the Congress Party as well as in 
the Left Parties who are supporting the Government 
from outside. They will definitely prevail upon this 
Government because if there views are not heeded,
I am sure, they will certainly like to suggest other 
ways.

SHRI BIJU PATNA IK (Cuttack) : Mr. Chairman 
Sir, I have been listening very carefully to all kinds 
of momentous speaches by Shri Jaswant Singh, Shri 
George Fernandes and the rest. What I got from 
them was certain figures regarding various sections 
of this oil, whether it is the oil bill or whether it is 
something else. What I want this House to realise is, 
how is it that in our times * 20 years back - we were 
buying the Birla cars only for Rs. 15,000 and how 
now everybody is buying it at Rs. 3 lakh. Where from 
do they get that money? The fifteen-thousand- 
wallahs have become three-lakh-wallahs. The number 
of cars nave been going up by leaps and bounds. 
Who buys them - poor man,

ITranslation]

For whom we care we pleading.

[English]

The number of cars are going up, the 
consumption is also gong up. To cap it all, Tatas 
have now started producing cars which will cost Rs 
20 to Rs. 25 lakh and there is a queue for buying 
them also. They run only five kilometers a litre. That 
will also increase the consumption.

Four years back when I was in the NDC a 
Committee was formed by NDC with me as the 
Chairman, the present Reserve Bank Governor as 
the Member-Secretary and some Chief Ministers as 
members. After a lot of deliberations we decided on 
how to cut Government expenses. Various proposals 
were given by us. One of them was, just for a testing, 
whether the Government servant's dearness 
allowance can be deferred, only deferred, by one 
year. There were many other proposals - what the 
Prime Minister’s staff contingent should be, what will 
be that or Ministers, Members of Parliament and so 
on. This was one. You will be surprised, the day we 
pronounced this, the next day the than Government 
gave them the full amount of DA.

Today, the dearness allowance for Government 
servants is one hundred and twenty-five percent and 
if you allow here another Pay Commission, it will 
cost Rs. 5,000 crore. What is this Rs. 10,000 crore 
they are trying to mop up here? Now, If cars are 
bought by people who can afford them, they can 
surely pay another twenty percent or thirty percent 
increase in petrol cost. Do you realize that the 
petroleum consumption has gone up after this?

Sir, I am amazed at this talk of poor man. The 
poor man is nowhere in the picture, for two wheelers 
and three wheelers are used by few people 
...(Interruptions)

SHRI KARIA MUNDA (Khunti) : What about the 
buses? The poor people are travelling by the buses. 
...(Interruptions)

[Translation]

SHRI BIJU PATNA IK : We are not talking about 
them. We are talking about the car owner. Please 
doner leave me an this comment.

ONE HON. MEMBER : You get leaved?

SHRI BIJU PATNA IK : I do not get leaved but the 
fact in that some talks of poor people and forms and 
some others talk of things.

"fEnglish]

If fifty percent to sixty percent of our people are 
below the poverty line,
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[Translation] 

We are talking? Petrol Prices like does not make 
any differse for them who own a motorcar of Rs. 3 
lakh. He will purchase a new car for his use. This 
not mean anything for him 

[English] 

In the Austerity Committee, we only wanted to 
defer the D.A. to the Government offlcers by one 
year to see what would be the pr lce index of 
vegetables, fish and things like that In the market 
Before we studied that, the Government allowed the 
D.A to come up Immediately, the prlces went up. 
The D A has got no bearing on the convenience o l  
the officers who get i t  or whoever gets ~t The moment 
you gel a D A , that IS a surplus In your hands 
and ~mmed~ate ly  the prlces go up In the country Thls 
IS  the ru le  T h ~ s  I S  the rule of bus iness 

: lnterruptlons) 

I say that the Government has to go for savlng 
Let me know why the Government is spendlng rupees 
one thousand crore, through a scheme on us sltting 
hele and the other House.  Ralya Sabha? Every 
member IS gettlng rupees one crore We are taklng 
11 for dolng this work and that work For w h r n ,  I 
wan1 that please abollsh the scheme of one thousand 
crore rupees (Intorrupt~onsJ 

SHRl RAJENDRA AGNlHOTRl We are ready for 
this You p lease  wrthdraw the domestic 
!ax ( lnterrupt~ons) 

SHRl DATTA MEGHE (RAMTEK) Rs One crore 
1s glven lor doing work This is not glven otherw~se 

SHRl BlJU PATNAIK The work wlll be done by 
the Government .(/nterrupt/onsl 

MR CHAIRMAN This I S  his oplnlon When you 
get turn to speak, you may express vour concern 

!.":ferruplrcnsj 

SHRi BIJU PATNAIK Thev are supporting my 
pollit Please tell me as to why we get 20 free air 
travel lor travelling all over the countrv We do not 
feel ashamed? (Interrupf~ons 1 

AN HON MEMBER What 1s the Parliament for? 
You may close 11 down 

SHRl BlJU PATNAlk Mrmhots of Parllamenl 
can travel by tram 11nwfrurl1,~'rs:  

SHRl RAJENDRA AGNlHOTRl YOU may go 
101 reducl lon to any extent,  but br!ng down the 
Pr ic es 

[English] 

SHRI BlJU PATNAIK . I was suggesting that we 
must practise before we preach. We cannot llve llke 
lords 

[Translation] 

SHRl RAJENDRA AGNlHOTRl You br ing a 
Mollon ..(Interruptions) 

SHRI B lJU PATNAIK . The  posl t lon is that 
Members of Parliament can stay In a flve-star hotel 
untll we get accommodations (Interrupt~ons) 

You never stay I never stay but other Members 
of Parllament do stay and thousands of rupees are 
spent 

[Tra nsla Iron] 

I f  any hn P Stays in a Flve-star hotel then 5 e  
spends one thousand rupees durlng the day and 
thls goes on (interrupttons} I do stay In Orissa 
Bhawan ~ lnterrupt~ons)  and my bill for the wh:, e 
day is Rs 35 only (Interrupt~ons) Please listen tc 
me ~Inlerrupt~ons) I got amazed when hon'ble Prime 
Mlnlster reduced the prlce of diesel by 1 Soc I though' 
he d ~ d  11 in desperation ( I n t e r r u p l ~ o n s ~  Its price 
should go up and why not 11s price should go LD 
When a person can purchase a car a! the cost c '  
Rs 3 lakh why can he not  pay tbe p r l ce  of 
petrol what IS t h ~ s ?  Here mlddle class has bee? 
referred to but b ~ g  businessmen are purchasing 
cars [ln!erru,!?l~ons) If the prlces of LPG has been 
Increased then what IS the problem ('n!erruptro-s 

MR C H A R M A N  BIIU Babu  p lease  speak 
looklng tcwar5s T e  

SHRl B1JlJ PATNAIK I am comlng to this PO!.: 
I am not cu:tlng any joke I talking of the poor i e :  
us ourselves llve like the poor for a while 

I have even adv~sed the Prlme Min~s!er 

Today. when I looh towards the Prrme Minlsten s 
res~dence. I trne only securlty cars all around t5e 
reslaence i have seen Paandlt Nehru as well We 
had no peon and no guard at h ~ s  res~dence The 
Home M~nisler Sardar Palel used to stay Ir frog: pf 
hls house He too had no car, servant a n 3  no guard 
But today, d~f lerent sorts of facllltles are requ~rec! :?I 
every person and thls has become his status symbc?, 
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About 50 vehicles are parked in front of the residence 
of the Prime Minister/Different types of security 
guards like Black cat, Red cat, white cat and others 
are seen there on duty.

! think that the Prime Minister should also live 
like Pandit jee.

[English]

It was not so in Lai Bahdur’s time. It was not so 
in Mirarjl's time. What happened now. Why all those 
expensis? Now, reduce it. If you have the carage, 
go back to Panditji’s status.

[ Translation]

You will be surprised to know that one day I 
came after watching a movie at revoli...(Interruptions)

[English]

I went to Panditji's house. He having dinner, His 
private secretary Mr. Mathai was there.

[Translation]

Mathai was his private secretary who was sitting 
there. He said to me that I should have gone to 
cinema hall to watch movie as he had already 
watched that movie.

[English]

It is about the story of, League of Nations burying 
an atom bomb 200 miles beneath. It is very exciding 
film. I think you will like it, He said, yes :

[Translation]

He got ready and asked Mathai to send for car. 
Mathai went out and told on returning that driver had 
already been given leave by him. Then he asked to 
send for any other car.

[English]

There was only one car..... (Interruptions)

[Translation]

Please listen to me what happened then. I said, 
Sir we could send for a taxi and then he asked 
Mathai to send for a 'taxi.'

[English]

Mathai, myself and Pantji went in a taxi to Rivoli 
and saw the picture.

[Translation]

At that time, such was the position.

[English]

If the greatest Prime Minister that India ever had 
can do that, why cannot we try tighten of our things? 
If my Prime Minister goes in an omnibuslong with his 
guards to his office, will he not cut down the 
expenses. If the expenses are cut like this, then 
there is no need to raise the prices.

When you have everything, cut the expenses 
Therefore, expenses have to be cut down. What is 
this money for?

[Translation]

Those 5-10 thousand crores are taken.

[English]

What are these moneys for? It is to meet certain 
deficits.

[Translation]

If this Government deficit is reduced by all means, 
but on the other hand Ministers of your Cabinet go 
to foreign countries with a convoy of 20 persons.

[English]

Why? What is this expenses for?

[Translation]

We have our embassy, staff and all the facilities 
there.

[English]

Why can a Minister not go in a mini bus to his 
office and do his work? What is the problem? It will 
not work. You talk of the poor man and try to be like 
a poor man. I have nothing more to say. I am only 
pointing out own defects. Can we, the people who 
rule India, ever think in terms of poor men and deal 
with them at the same level? That Is what I have to 
say.

[Translation]

S A ROAR SURJIT SINGH BARN ALA (sangrur) : 
Mr. Chairman Sir, steep rise In the prices of petroleum 
products is surprising for all of us. No one has thought 
that the prices would be Increased in this manner 
when budget is likely to be presented Just after eight 
days. It was decided at midnight on 2nd of this month, 
Several people could not know about it. In the 
morning when i purchased petrol for my car, the 
petrol pump owner charged me old rates as he was 
not aware of this fact. I, myself coutd not know about 
it. On the way 1 met a friend who told me that the 
prices of petrol have been liked by 30 percent and



by evening everyone came to  know about it which 
created resentment among peop le .  

Punjab is badly affected by it It is an agricultural 
s\ate and needs diesel  for tractors and tubewells 
There are about 9 . lakh tubewel ls.  Punjab is a small 
state which has only 2 percent agriculture area of 
the country and inspite of ~t tubewells are extenslvely 
used for cultivation. We do not have enough canals 
for l r r iga t~on out of these total 9 lakh tubewells mostly 
run on  d ~ e s e l  and not on electricity People Install 
pumping sets of 10, 7 or 15 horsepower Recently 
there has been power c r i s ~ s  There 1s paddy sowing 
season In the entire country, ospecrally In Punlab 
Paddy sowlng IS golng on  but power IS not available, 
When we lnqulred to the Chalrman of Elecr~cl ty Board 
about I! he told that sulf lclent coal  1s not supp l~ed  
to the Roard and the coal  supply for one day has 
been lelt at bo th  Ropar and Bhatinda power plants. 
We havo only two Thermal Power Plants We the 11 
M ~ ) S  l rom Punjab lncludlng the Members I rom BSP 
j! '~.-~ were wlth us wrote a letter to Shr,  Valpayee who 
was P r ~ m e  M ins te r  on  that day the 26th of May We 
wrc'te that there would be no power In punlab from, 
the next day as ~t had supply of coal for one day 
on l y  w h e r e a s  t h e r m a l  p o w e r  p l a n t s  s h o u l d  
atleast have coal  supply lor  one mon!h In reserve 
W e  asked tho reasons for non storage and were told 
thnr Government was not releasing funds In such a 
s i t~ ia t lon  the whole Punlab was depend~ng  on dlesel 
as only d ~ e s e l  tubewells were operatwe There was 
~nsu f t i c~en t  power supply just tor one or two hours 

: was the s l tua t~on there 

Now is t h ~ s  paddy season the prlces of diesel 
tlavn been h ~ k e d  w h ~ c h  has created gleat resentment 
among p u h l ~ c  The one  t h ~ r d  tractors 01 the whole 
coirntry are In Pu lab.  No1 only the b ~ g  farmers but 
small farmers 01 Punlab h t i o  have 5 or 7 acres 01 
land use tractors lor farming, w h ~ c h  obv~ous ly  run on 
dwse l  I was In the lour of the state at lhat l lme and 
knew how much resentment this prlce rlse has created 
anrong peop le  I wou ld  l ~ k e  to tel l  that the whole 
Punlab IS golng l o  protest aga~ns t  lhls prlce rise on 
15th o f  thls month .  Dharnas would h e  staged In each 
and every dlstrlct and  d~st r lc t  headquaiters In varlous 
Parts o f  the state 

SII these days people are 01 the view that this 
l1 1 ' ' '  the Government has Increased the prlces heavlly 4 ) :j0 percent  and  reduced them later on  by 15 
Percent Perhaps 11 might have thought to reduce the 
Prlces lurther by  5 or 10 percent In case 01 hue and 
cry  b y  t h e  public, C o m m o n  m a n  h a s  go t  l h l s  
lmPresslon about your Government today Although 
we have protested but no one bothered for us Bu l ,  
later on when I h e  workers 0 1  your party. voters as 

well as supporters raised the matter and b lamed the 
Government, then 15 percent of increase In the pr lces 
of diesel was withdras But only reducing the pr lces 
of diesel will not work.  

Slr, in  a d e v e l o p ~ n g  count ry  w h ~ c h  IS maKlng 
p rog ress ,  there  the  Gove rnmen t  shou ld  not ask 
peop le  to  reduce the consumpt ion  of pe t ro l  and  
dlesel because we are passlng through a stage to 
whlch these Items would b e  requrred In much more 
quantlty The use of smal l  vehrcle in place of b ~ g  IS 

not golng to make any difference 1 feel  that I! 1s an 
absurd t h m k ~ n g  

Slr, the issue rega rd~ng  d e f ~ c ~ t  in 011 Pool was 
debated here Thls deflcl l  to the tune of Rs 6 or 6 
thousand crore has not been Incurred In one day 
Everyone was aware of thls fac! of Increasing def ic i t  
The prevlons Govenment ~ g n o r d  lt de l~bera te ly  and 
trled to Impose 11s llabtlity to someone else It wol i id 
have been better I! the prices of petrol and dlesel  
were ralsed gradually and w ~ t h  the  same pace as 
the deficit In the 011 poc l  account was Increasing 
You have got a chance and you could have done 
that But the Government have hlked the pr lces 39 
the plea that the def lc~ t  IS on the lncreas So yc, 
d e c l d e d  at m ~ d n i g h t  a n d  r a ~ s e d  t h e  p r i c e s  ot  
petroleum products suddenly You would have ea:r.eo 
Rs 700 crore by 11 Slnce you have reduced :he 
prices of d ~ e s e l  by 1 5  percent t h ~ s  earnlng would be 
less No one had expected such a steep hike !us: 
before the budget You decided 11 at r n ~ a n ~ g h r  and 
Increased the prlces Publlc came to  know about ~t 
next mornlng They were amazed and though! that 
the Government has tooled them Common T a n  does 
not understand what IS 011 pool  de f~c i t  and knew only 
that al l of a sudden pr lces have b e e n  Increased 
h e a v ~ l y  

Srr, d u r ~ n g  the debate ~t was also mentloned lha! 
p r i c e s  of 011 h a v e  no! b e e n  I n c r e a s e d  In  t h e  
~nternattonal  market In case the prices are r a 6 e d  
when there 1s prlce hike In the ~nternat lona l  marhe: 
peop le  tolerate i t  but  as has been stated by r - \  

Fr~ends  there has been recession ~n the ~ n t e r n a : ~ - - 2 1  
market and prlces have come down from 16 dollars 
to  1 5  dollars As far as I knew In the lnternatlorial 
market the prlces have fallen by two dollars recen!ly 
So, prlces should not have Increased an3 remamed 
constant It 1s correct that we are ~mpor t l ng  a laege 
quant i ty  of p e t r o l  E v e n  now 4 0  p e l c e n t  0 1 ;  I S  

~mpor ted  It IS cheaper Thus thls Increase In pr lces 
cannot  h e  reasonab le  As Shr l  Geo rge  has  also 
mentloned here that t h ~ s  money IS spent on  scme 
other Items l ~ k e  extracting and exploration of 011 Rut 
later on  our public sector asks t o r e ~ g n  companies 
and pr ivate dealers to  take u p  t h ~ s  work as the) 
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were unable to do that. Now they are giving contracts 
to some companies in the private sector and also t6 
some foreign companies to conduct the survey and 
other works. The same condition prevails in the 
laying of the pipe lines. There are also charges of 
corruption. A depot was set up nearby my place and 
we receive information from there that pilferage is 
talking place there. Instead of curbing this loot you 
have increased the prices unreasonably to the extent 
that people cannot bear It. I am saying this because 
the public has a feeling in their mind that this 
Government is doing all this at the instance of others. 
Public knows that this Government cannot work 
Independently. The alliance parties are compelling 
them to do so. People are guessing this. The alliance 
partis have to protest against it. Kumari Mamata 
Banerjee has to sit in the well of the House just to 
demonstrate that they protest a lot. She has to work 
hard for it and show it that the prices should not be 
inrcreased. The Members from ruling party have said 
that prices of kerosene oil have not been raised. 
They have tried to get credit for it. But people are 
scared of adulteration of kerosene oil in diesel as 
tha prices of kerosene have not been raised. The 
whole machinery will be ruined with the use of 
adulterated oil because dealers will mix kerosene 
with diesel as kerosene is cheaper.

SHRI RAM KRIPAL YADAV (Patna) : Do you want 
all this?

SARDAR SURJIT SINGH BARNALA : I do not 
want this. But the prices of diesel have been increase 
which were not to be raised at all. This 15 percent 
increase in the prices of diesel should also be 
withdrawn to benefit the small farmers. It should not 
be that his precious machinery is ruined with 
adulterated oil.

SHRI RAM KRIPAL YADAV : Mr. Chairman, Sir, in 
comparison to the whole world the prices of diesel 
are lowest in India...(Interruptions)

SARDAR SURJIT SINGH BARNALA : Increase in 
the prices of petrol will have cascading effects as 
the fare of trucks, transportation will also increase. 
Railway budget is likely to be presented. Railways 
have told that it will burden them by additional Rs. 
300 crores. Th^ fare of trucks, two-three wheelers 
will also increase. My friend has gone to the market 
to buy toothpaste, the shopkeeper raised its prices 
by 5 paise on asking the reasons for It he told that 
it was, due to increase in the prices of petrol as 
toothpaste is transported by trucks. Thus the whole 
economy will be affected by this increase, it is not 
an increase of Rs. 9 or 10 thousand crore but 
ultimately reach up to Rs. 20-25 thousand crore. It 
will have wider implications, all the goods used by

common consumer will be costlier. It will be a difficult 
thing.

Sir, through you, I Would like to request the 
Government not to raise the prices of diesel at least. 
Diesel Is used by ordinary farmers. Now mechanised 
cultivation has started in the country. This intensive 
cultivation is done through diesel. Diesel cursher is 
used for separating paddy, At some places people 
have stopped using these instruments due to eVectice 
power supply which may harm the motor of these 
appliances. After spending a huge amount on 
machinery, they have switched over to diesel but 
now this increase of 15 percent in the prices of 
diesel have created problems for them and it will 
also adversely effect the agriculture sector. I feel 
that it will lead to less production in Punjab. This 
year also, our foodgrain contribution to the common 
pool may go down because we will not be able to 
provide the required quantity of water for irrigation* 
whereas paddy needs more water. I, therefore request' 
the Government to either scrap this entire increase 
in the prices or atleast decrease the prices of diesel.

[English]

SHRI CHITTA BASU (Barasat) : Mr. Chairman, 
Sir, while participating in the debate today, I am 
quite conscious of the grave implication of the oil 
economy over the total national economy of our 
country. I am equally conscious about the implications 
of the oil economy in our quest for having a self- 
reliant national economy. I am also equally conscious 
about the responsibilities that this Government has 
to bear in order to serve the people of this country.

Sir, so far as this price hike is concerned, as , 
mentioned yesterday, with all humility, I must submit 
that It is ill-advised, it Is iff-timed; it is not appropriate 
and It Is not prudent.

Sir, additional resource mobilisation through this 
method would be Rs. 12,900 crore for the fuff year. 
For the remaining nine months It would bring to the 
coffers a hefty amont of Rs. 9,700 crore. ft is quite 
hefty, it Is very sleep. This will lead to certain 
consequences which does not do good to the 
common man of our country. Sir, production in the oil 
sector, production in the energy sector is very much 
important and significant Insofar as the se lf- re lia n t  
economy of our country Is concerned if anybody 
has got certain minimum information about the oil 
economy of our country he would be convinced that 
production is not rising as desired, i have got a very 
small figure. I would not go into the yearly production 
figure, I would simply quote comparative production 
figure, in 1994-95, thy production was about 34.26 
million tonnes against 52.46 in 1993-94. The growth
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in production is extremely marginal. One the other 
hand ,  y o u  w i l l  app rec ia te  tha t  t he  consumpt lon  
growth has been steap. The consumptlon growth 1s 
faster than the product ion growth. The consumptlon 

' rate in 1994-95 was 7 7 per cent and In 1995-56 it 
is 9 .5  per cent As I have studled in a short tlme, 
average growth rate in consumpt ion comes to  be 
about 8 per cent a year 

Sir, 11 the graph of consumption c reases faster 
than the graph of product ion,  we wlll naturally have 
to depend more on  Import If we  are to depend on 
more and  more  lmpor t ,  11 means more and more 
f o r e ~ g n  exchange expenditure As a matter ot fact. In 
the Import of 011 we are s p e n d ~ n g  about Rs 22,000 
crore out o f  our very very rare foreign exchange 
reserves It comes to about e ~ g h t  per cent of our 
export earnlng Therefore. the problem w ~ l l  con t~nue  
a n d  11  h a s  t o  b e  m e t  s q u a r e l y  by h a v l n g  an 
alternatlve 011 pollcy I f  we  have got no alternatlve 
oi l  p o l ~ c y  we shall never be able to come out of t h ~ s  
cri:>ls 

Subsidy part  is there Suhsldy 1s more than As 
9D00 c lore  In the year 1995.56  and I do not exactly 
know what whould b e  the quantum ot suhs~dy  13: the 
next year Anyway, subsioy w ~ l l  also grow Whatever 
miqtit h e  the posit loq the whole 011 po l~cy  requlres 
to !le recast and the whole economlc :,sl~cy requ~res 
to h e  lecast i f  we are w i l i ~ng  13 have a seli.relent 
ecc:nomy for our country which alone can solve the 
 bas^; econonilc problem b e ~ n g  faced by the pesple 
of QLII  country This IS not the rime W e n  we s !~ou ld  
d~s,uss about that We t ispe tha! the ccmlng Budget 
w ru ld  reflect some policy In respect c' the economlc 
poll-y v f  our country 

MI P r ~ m e  Min~ster  t h ~ s  steep rrse w ~ l l  certainly 
habe r a s c a d l n g  e f fec t  The  Pe t ro ieum M ~ n i s t r y  
put) i~cl) ,  announced that there w ~ l l  be  aboul  1 2 per 
c r u t  ~ n l j r s c t  o n  the ~ n f l a t l o n  ra te  The Ra i l hays  
M ; r ~ s ! r y  has also calcc~loled that the Increases In the 
d~rl:;el !a les  wll l  add to ;~boi;t Rs 330  crore The 
av~a t i on  Industry has als? hinted that :here must be 
some kmd of a cascad~ng  erfecf of this price rlse If 
transport becomes expenslve 11 has got 11s Impact 
over  t h e  ent r re  p f l c e  spec t rum In orrr cobn t r y  
Therefore 11 w ~ l l  have a very great lwpact on the 
peop le  

The only way out IS to Increase the production 
In tlils area I accuse the Congress G ~ v e l n m e n t  o f  
knowing t l i ~ s  e n t ~ r e  t h ~ n g  I have pot certarn tacts to 
quote  wh lch  Mr Fernar ides tins also referred 10 
I captron reads Lapses uneai thed in 011 explcllatlon 
pl lvat isat~orr  p o k y ,  arid 11 says 

"The Governments  p o k y  o f  prlvatlsatlon 
of d ~ s c o v e r e d  o ~ l , p n s  f ~ e l d s  has  b e e n  

c o n d e m e d  b y  t h e  I n d i a n  A u d ~ t  a n d  
Accoun ts  Depa r tmen t  In a ha rd  hl t t rng 
report submitted last month It says in the 
coruse of p r iva t~sat ion  of pollcy undertaken 
b y  t hem a pa r t i cu la r  p r l va te  sec tor  or 
corporate house was glve s p e c ~ a l  facl l r t~es 
about Panna, Mukta and Tap t~  f re lds" 

That was a known reserve for our ONGC It was 
drilled by the ONGC.  All the expertise was avarlable 
wlth the ONGC The could have worked on  11 and 
there would have been p roduc t~on  But it was handed 
over to the prlvate company, par t~cu lar ly  the Relrance 
of lndla I want to conclude on  tlme 

Srr 011 exploration work started In West Bengal  
In the early 60s More than 500 crores o f  rupees 
have  a l ready b e e n  s p e n t ,  bu t  no  011 h a s  b e e n  
produced so far The reason 1s the Government 1s 
not s lncere about achieving the goa l  They have 
never gone tc the required depth while d ~ g g ~ n g  wells 
Recently Dr K~ngs ten  a n  A m e r c a n  Geo log~s t  ?,as 
stated that there as a few areas In West Benga l  
whlch are hlghly promlslng for hydrocarbons There 
are other Sov~e t  reports whlch stated that Calcu::a I S  

f loa t~ng on oil and the entrre West Eeqgal  b a s ~ r  is 
capable of producing enough 011 for the country A 
Geolog~s! of ! h e  ONGC once made a pi;blrc stateme*!  
that I! al l  these p o s s ~ b ~ h t i e s  are worked out in9  a 
wll l  be self.suff lclent In 011 p roduc t~on  Wratever  m g r !  
he the basls of 11, there are potentials fc!  lncreaslng 
the produc l~on o f  ind~genous 011 and crude Sir there  
has not been much Interest taken by the e rs tw?~ le  
Government In this regard They even took a p o s i t ~ c n  
that the 011 exploration are golng to b e  stopped it:  

West Bengai In certaln other promlslng areas 

Slr so far as gas IS concerned more than 7003 
tonnes of gas 1s belng f lared away every  day 37 

Bombay Htgh that is true In the case of Assarn f ~ e ~ c s  
also Tonnes o? gas IS belng f lared away there Tnele 
is no proper step taken by the ear l~er  govern me,^! 
Of course, !he present Government had no chance 
to take appropriate actlon In t h ~ s  respect But I expszt 
them to ~nl t late new pollcy thrust in the matter c: c ! !  
explor atlon 

SII. before you rlng the bel l  ~t IS my courstes\  13 

conclt lde and I conclude by saying that having regard 
to these facts, havlng regard to  the adverse affecfs 
h a v ~ n g  regard lo  the cascadlng affect on  the people 
In their dally llves I requesl  the hon P r ~ q e  M ~ n ~ s t e :  
and the Government to revlew the d e c ~ s ~ o n  to  g:ve 
more re l~e f  to the common man  The Governmi ln!  
has already reduced the hike In the prlce ot d ~ e s o l  
by 15 per cent Prrce o f  petrol and petroleum prodscts 
merits further revlew In the Interest of Ihe  commi.r 
people of the country Pro-people pollcy is the hasl: 



Sleep pre-Budgel hike m JULY 1 1 ,  1996 administered Prkes ot Petrol. LPG etc 244 

stance taken by the United Front Government as is 
ev~dent from their policy statement announced earlier. 
I hope they will respect the wishes and urges of the 
people I hope they will do their utmost In the~r  limited 
capaclly to reduce lo  the price as far as possible. I 
appeal to the Government to review the d e c ~ s ~ o n  
and reduce the administered pr ices of o i l  and 
petroleum products. Thank you , 

(end) 

MR CHAIRMAN . One minute is left. Mr. Ahamed, 
would you like to speak today or on the next 
day? 

SHRl E AHAMED (Manwer~)  . Sir, I w ~ l l  start 
today and continue on the next day That is the 
normal practice. Once I have been called by the 
Chalr, I have to commence As soon as you ring the 
bell I will sit for the day 

MR CHAIRMAN . Now you have started 

SHRl S. BANGARAPPA (Shimoga ) : Sir, I would 
like to know where my name stands. I have also 
given my for Adjournment Motion. I have been waiting 
since morning to speak. 

MR. CHAIRMAN : I do not find your name In 
today's list. 

SHRl E AHADMED . Mr. Chairman, Sir, the hike 
in the administered prlces of petrol ,  d ~ e s e l  and 
cooking gas has put the people lo  a lo1 of hardships 
and difficulties. 

MR. CHAIRMAN , S h r ~  Ahamed, you can conllnue 
your speech tomorrow Now the House  stands 
adjourned till 11 A M on 12th July, 1496 

19.00 hrs. 
The Lok Sabha then adjourned 1111 Eleven 01 the 
Clock on Friday July 12 1 9 W a s a d h a  21, 19 lP  

(Sakai 


